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LOK SABRA DEBATES 

LOK SABIIA 

Th,ursday, March 27, 1980/Chaitr a 7, 
1902 (Saka). 

The Lok Sabh.a met at Eleven of the 
Clock. 

(MR. SPEJ\KER in the Chair) 

OB\ITUARY REFEREl'TCES 

MR. SPEAKER: I have to inform 
the H'ouse of the said demise of four 
of our former colleagues name:y Sar-
\ ashri J<amala Prasad Agal"Wala, Jwala 
Prasad Dube, C. M. Trivedi and T. 
Sahan Lal. 

Shri Kamala Prasad Agarwala was 
a Member of the Fifth Lok Sabha dur-
ing the year 1971-77 representing 
Tezpur constituency of Assam. Ear-
lier, he was a Member of the Assam 
Legislative Council during the years 
1940-47 and of Assam Legis:ative 
Assembly during the years 1952--67. 
He was also Chairman. Tezpur lVluni-
cjpaJ Committee during 194B-60. Pre-
sident Tezpur Mahokum:t Parish ad 
during 1964-67 and Chainna'P, Assam 
Financial Corporation in 1967. An ac-
tive Parliamentarian and well-known 
s';)cinl worker, Shri Agarwala was 
associated with a number of cutural, 
literary and co-operative institutionS'. 

He passed away at Tezpur on 25th 
FebruarY, 1980 at the age of 71. 

Shri Jwa~a Prasad Dube was a 
T\l~mber of the Fifth Lok Sabha during 
thp years 1971-77 representing Bhan-
dara oonstituency of Maharashtra. An 
advocate and a well-known social 
worker, he was a Member of the Gov-
erning Body of J. M. Patel CoDege, 
13 LS-l 
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Bhandara and Cklndia Education So-
ciety. He was Chairman of the School 
Board of Municipal Council, Bhan-
dara a'll d 'of the District Council, Bhan-
dara during the years 1942-48. 

He passed away at Bhandara on 1st 
March, 1980. at the age of 73. 

Shri C. M. Trivedi was a Member 
of the Central Legislative Assembly 
during the years 1933-34 and again 
during 1942-45. He W3S appointed 
Governor of Orissa in 1946 and of 
Punjab in 1947. He became the first 
Governor of Andhra Pradesh in 1953, 
A member of the Indian Cl vi1' Service, 
he he1d several high offices with dis-
tinction. He served as Chief Secretary 
of the then C.P. and Berar Govern-
ment. Be became a Member of the 
Planning Commission in 1957. Later 
he was appointed the Chairman of 
the Madhya Pradesh Police Com-
mission. He was awarded the Padma 
Bhusan in 1956. 

He passed away in his home town, 
Kapadvanj in Kaira District, Gujarat 
On 14th MarCh, 1980 at the age of 87. 

Shri T. Sohan La~ was a Member 
'Of the Fifth Lok Sabha representing 
Karolbagh constituency of Delhi dur-
ing the years 1971-77. Earlier, he 
was a Member of the Municipal Com-
mittee of De~hi during the years 
1951-58. A businessman and well-
known social worker, he worked for 
the welfare Of Scheduled Castes and 
the Backward classes. An active par-
liamentarian, he took 'interest in the 
proceedings of the House. He passed 
away at New Delhi on 24th March, 
1980 at the age of 58. 

We mourn the loss of these friends 
an d I am sure the House will JOln 
me in conveying our conoolence; to 
th~ bereaved families. 



3 Oral Answe1'S MARCH 27, 1980 Oral Answera 4 

The House may stand in silence fOr 
a short while as a mark of respect 
to the memory of the departed souls. 

The Members then stood in silence JOT 

a shoTt while. 

ORAL ANSWERS TO QlJE'STIONS 

Contracts to women's cooperative or-
pDisatioDS 

·223. SHRI R. K. MHALGI: Will 
the Minister of RAIL WAYS de 
pleased to state: 

(a) whether Government propose to 
give more contracts/assignment:; to 
Women's Cooperative Organisations on 
the Railway Stat'i'Ons; 

(b) if so, what are the I/~ans; and 

(c) since when this scheme has been 
in operation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) Genu-
ine Cooperative Societies of actual 
workers are given preference in the 
allotment of contracts for various 
types of works. No distinction in this 
respect is made between cooperative 
societies on the basis -of sex. 

(b) and (c). Do not arise. 

SHRI R. K. 1VIHALG I: The answer 
is vague and jsomewhlat evasive. I 
would !ike to know whethe!' outside 
the employees of the Railway Admins-
tration any women's cooperative Or-
ganisations have been given rontracts 
or assignments on the railway, parti-
cularly for canteens and restaurants 
and if so, how many such cooperatives 
are working in the railways at pre-
Isent? 

SHRI C. K. JAFFER SHARIEF: As 
I have said. the genuine cooperative 
societies, where the workers are real-
ly interested in taking UJ!) these ven-
tures are being encouraged and he]p-
ed. 

With regard to the specific question 
about women's cooperative organisa-
tions. One Mahila Sahkari Grahak 

Sanstha Ltd., Manmad in Maharashtra 
had applied for a sugarcane juice ~tall. 
It was not considered suitable by a 
committee of three senior scale officers, 
who examined the request. The rea-
son was that the Mahila Sanstha had 
no experience in catering and, there-
f'Ore, were not considered suitable for 
this venture. But wherever it has 
been given contracts or assignments 
to take up the work of catering or 
vending or anything else, 'Our poHcy 
is to encourage them and help them. 

SHRI R. K. MHALGI: My question 
was: whether outside the employees 
of the railway Administration any 'wo-
men's cooperatiVe organisations have 
been given contractors or assignments 
on the railways particularly for can-
teen, restaurant etC'. This bas not been 
replied properly. 

SHRI C K. JAFFER SHARIEF: I 
do not ha~e the specific information; 
I '.vi11 ~upply the same to the hon. 
Member. 

SHRI R. K MHALGI: Whether any 
such appHcations are pending and if 
so, since when? 

SHRI C K. JAFFER SHARIEF: 
This is also related to the first ques-
ti-on. As I said, I will verify and sup-
ply this information also. 

~ Sit .. ", ~~ : ~ ~~ la 
( fCfi ~ 'RO)~I '11 tn: ~ lIT ct{'Z1'11 
qi ~~ c6 ~ ~ CIT'{ ~ C?6 (l4I~ 
~ (, ~ ~ Cfir.i ~ Rni ~ m-
~ 6fi,\!1~ If ~ ~ ~ ~\jj~",(l 
C6T ~ If ~ cfi ~ ~ ~ ;f 70 
~Cli~~~'CliT~~ 
"{@l ~, 0Ih ~ q-;,: q)'1'lf +ft ~ '~3TT 
'IT I ~ iJT'f If arT\ir etft ~ (Cfil ( i6l CflIT 
;ftfo ( ? ~ ~ arpf :q~an( ~ 

~ ~ sm;ck m1fl ~ ~ " iffif ( 
~ .. r·... ~ , '1 lIT ~ ~ q Cfi Z (.1 Cfi ~ \? I iIf (?1 q 14 41 . 
~ 'r· ... · ~ ~ ~ c:"1~ an eo < .1 ~ ilft"ictl'f {' <:11 

~ ~ 3f'ir (fq) ~ ~ efi tmf arn:r 
.,; arh fCfi a;c ~ ? 

SImI C. K. JAFFER SHARIEF: The 
basic question is one of providing bet-
ter catering facilities to the travellmg 
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public. As I have a:.ready said, if the 
workers are competent enough to 
cater to the needs. certainly We will 
encourage them. If they are not com-
petent enough, and if there are outsi-
ders. we wi:l welcome them and do it. 

I5i\1nft Sltq", 'f.in' : If";f ~ ~ 
( tq) CNT ~ emf ~ ~ efi 
~~qm(lTT~~~~IT 
:ci1\;·::i;f ~ CfiT h'lIT ~ I 

ssft m .. s. ~ ~ : ~ ofi 
~I 

~HRI BHAGWAT JHA AZAD: Are 
we k) understand from tbe repl~r of 
the hon .. Minister that women'~ co-
operatives are not competent to run 
the canteens and other th ings in the 
Railways, that they have g·ot not even 
one which he can Point out to us. and 
::;ay that it has been given by the 
Ra'ilways? Is it a fact that because 
WOmen are less prone to embezz:ement 
and to giving less in terms of quan-
tity and quality C'oJrnpared to other 
contractors, that the Ministry is not 
helping women's cooperatlves? Why 
is it that he cou~d pot Point ',')ut even 
one cooperative of women in the RrliJ-
ways, anywhere in India? 

SHRI C. K. JAFFER SHARIEF: Tt 
is not S'oJ. It is not our idpa. I .per-
~onaIly feel that wom~n'\;; coopf"lra-
fives are more competent b~cause th~v 
[lr", wpll trnin~(i in C(ltpri11g As J have 
said, I do not have the figures; I ~hal1 
collect the figure and supply to the 
Hon'ble Member. 

SHRI R. K. MHALGI: The MAln 
Question was that: but the Minister 
was 'not ready with the reply. 

SHRI BHAGWAT JHA AZAD: The 
main question relates to it. 

SHRI NARAYAN CHOUBEY: In 
your answer, you have give;:'} se\Tera1 
types of contracts. 

SHRI C. K. JAFFER SHARIEF: 
There is one women's welfare organi-
zation by name Sharada Udyog Man ... 

dir, Amravatj which has been regis-
tered under the Societies~ Act, 1860. 
It has been running one Tea; Coffee 
Sweetmeat and Fruit Stall at Badnera 
station of the Central RaIlway. 

S!ffiI NARAYAN CHOtJBEY: Do 
you know that generally, only - such 
cooperatives are given jobs on the 
Railways whose presidents are the "oli-
ves of GMs., DRMs. and DSSs; and 
if any member of the cooperative da-
res t·o challenge their authoritarian 
attitude, they are thrown out? 

SHRI C. K. JAFFER SHARIF.F· J 
do not know. If the han. Member gives 
any specific mstances, I will ~ook into 
them. 

SHRI NARAYAN CHOUBEY: There 
are hundreds 'oJf them. 

SHRI C. K. JAFFER SHARIEF: You 
can give them. 

Spreading of Leprosy in the Country 

*225. DR. SARADISH ROY: Will 
the Minister of HEALTH be p:eased 
to state: 

(a) whether the attention of Gov-
ernment has been drawn t·~ the sp-
reading of leprosv in the country; 

(b) whether it is a fact that 1/5 of 
the lepers in the "rorld Clre living 
'in India; and 

(c) the steps taken by Government 
for prevention and eradication of this 
disease thereof? 

THE MINISTER OF STATE IN THE 
MI~ISTRY OF HEALTH (SHIRl NI-
HAR RANJAN LASKAR): (a) Yes, 
Sir. 

(b) Approximate1y so. 

(c) Under the National Leprosy 
ContI"ol Programme, steps <lre heing 
taken by the Government for early 
detection and regular treatment of 
Leprosy patients in order to contain 
the disease. 
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DR. SARADISH ROY: In view of 
the fact that about one-fifth 
of the !eprosy patients are in our 
country t and in view of the fact that 
the National Leprosy Control Pro-
gramme is in operation for severa~ 

years, may r know whether any eva-
lUat:ion of this Programme has been 
done by the Government; '~vhether it 
is a fact that economically backward 
people are much more prone to the 
infection of this disease; and whether 
in y'OUr evaluation, it has been found 
that certain regions of our country 
are heavily infected by this disease? 
If so, whl\t $t~ps have been taken? 

TEE MINISTER OF EnUeA '!'ION 
AND HEALTH AND SOCIAL WEL-
FARF (SHRI B. SHANKARANAND): 
It j<:; a fact that the disease is mOre 
prone to spread in the ecol1'omical~y 
backward areas. It is a fact that this 
is rrevalent in areas where the peo-
ple are economical~y backward. These 
are the step~ fRkpn: 4-h~re is the Na-
tional Leprosy Contp01 Progran1me 
which ,vas started in 1955-56 and 
which has subsequently hecom~ a re-
gulnr National Health Programe which 
emphasises early detection and regular 
treatment of ieprosy paticntc; with 
Ma!=~ Sulphone Therapy in the en-
demic areas of the country. so that 
the quantum of infection of the disease 
:in the community is contained and 
the transmis~lon of the diseas-e is in-
terrupted. pre'Vented or at least reduc-
ing OCCUrence of fresh cas~s in the 
community. Thi~ effort i~ supp1ement-
ed cv health education, training of 
stRfT research and investigations, re-
constructive surgery, physiotherapy 
etc. for correct'ion of defornlitie~. 

DR. SARADISH ROY: Whethel' nny 
eva~uation Of this programme has been 
done or not? 

SHRI B. SHANKARANAND. The 
All India Sample Survey conducted 
by the All India Survey Party ~pe­

cially the Bengal Survey Party rang-
ing between 1929 and 1951 has revea:-
ed that about 9 million people were 

surveyed; and as' assessed against the 
1951 t:'lopulation, about 15 !akh leprosy 
cases in India were detected. 

DR. SARADISH ROY: My first ques-
tk>n has not been answered. I want-
ed to know' the evaluation of this pro-
gramme since its inception. He has 
given the answer for 1929 to 1951, 
that is, pre-independence days. I also 
want to know whether the Central 
Government is financing the State 
Governmen ts for the imp~ementation 
of this programme and whether any 
nutrition i'5 provided to the economi-
cally backward group Of people so that 
they can readily combat this dis-
ease. .~ 

SHRI B. SHANKARANAND: The 
nutritiOn programlne relates to the 
Ministry '0f Social Welfare and of cou-
rse there is a coordinatiol'1 between 
the Ministry of Social \Velfarp and 
Heaah. I can tell that there is no 
such programme as nutrition pro-
gramme \vhich is there to combat the 
disease in this respect. Then my hOll. 
friend wanted to know about the 
evaluation progrtlmme. The ICMR 
made an assessment of th~ National 
Leprosy Control Prog'I"alr..me on va-
rious ~ccasions and Dublished ,p_ 
ports-the last one was published ill 
1979. 

DR SARADISH ROY: Wbat is th~ 
result? 

SHRl SA~1:AR MUKHERJEE: This 
quesHon was whether the governRlent 
is helping the States to combat this 
disE'Jse. 

55ft ~. '". ~ : 3l"''b'lfW' II g liltl , 
~ ~ 3Th ~~ tror.iT ~ ~ ~1f' "" "'., .... r .,., .. . "~ 'i.T 311'~1 (¥j ~ ~G1 <:1 ~ \it 6 ~ .:n: (.1 sn 
?i ~ ~ ~ ~ t I ~ tl(GhI{ 
CfiT ~liSij 1~f1 ~ lIT ~ r:ntr ~ ~ 
q-rm~~~~w~~~ 
fcn~~"t I ~h~;f-Ff 
~ 1f' ~ • ~ ( ¥iSjI(O(4 ~ 
~ ~ lIT f4riSil.~ ~ ~ ~ 
~ ~ CFiT treT ~41'l(411 ~ ~ ~ 
fCC) ,,;ft +1m ;r ( ~ ~ ~ ~ {e" 
~ ~ t ~ C5T ~ ~itittt1' ~ Cfft 
;--.;r;t~"'T Cf) '( "'4 II ? 
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SHRI B SHANKARANAND: Thil 
.is a suggestion for action. 

SHRI M. RAM GOPAL REDDY: The 
Minister has stated in his reply that 
1/5 of the population of lepers is liv-
ing in India whereas our population 
when compared to the entire world 
is 1/7, which is, of course, on the very 
high side. I want to know whether 
the Minister has got any plan to re-
duce it at least to the level of 1/7. I 
also want to know-during the last 
three years, this has gone up very 
much-how he is going to combat 
this disease? 

SHRI B. SHANKARANAND: Per-
haps the hon. Member wants to know 
whether the government is trying to 
propose some action in the matter to 
reduce this percentage. A major drive 
is to be launched during 1980 in order 
to break the traditi-onal cvcle of lep-
rosy infection. This would invoJvE' a 
multidrug treatment regimen with 
Rifampicin, Chlofazimine and DDS. 

SHRI XAVIER ARAKAL: The han. 
Minister has in his reply said that a 
maj<>rity of lepers are living in rura~ 
and backward areas. I want to know 
whether they are now moving from 
the rural areas to the urban areas. 
Not only that. When they C'ome to 
the urban areas, they tend to colo-
'l1ise in certain areas, of the cities. 
What are the steps taken by 
the government to prevent them 
from coming to urban areas from 
rurck areas and what are the steps 
taken to decolonise these people with-
in the city area? 

SHRIB. SHANKARANAND:The 
question primarily relates to the pro-
blem of detection. Patients are not 
detected; patients do not come forward 
for any treatment. It is difficult unless 
We come to know; isolation becomes 
difficult. 

SHRI KRISHNA CHANDRA HAI~­
DER: I shouid like to know whether 
the government has identified liprosy 
prone areas of cillferent states and if 
SO the name Of that area and the 
states? You know in my state Durga-

pur and Purulia districts are leprosy 
prone areas. Has the government any 
central programme for such leprosy 
prone areas, programme of giving as .. 
sistance to the states and if SO the 
breakup of that assistance. 

MR. SPEAKER: I think it is roo far 
fetched; he win not be able to give 
it off-hand like this. Next question. , 

Decision to increase freight rates by 
India-Pakistan-Bangladesh Shippers 

Conference 

*226. SH~ SHIV KUMAR SINGH 
THAKUR: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state: 

(a) whether the India-Paki!1tan-
Bangladesh Shippers' Conference has 
recently decided to increase fn"'ight 
from 1st May~ 1980. 

(b) if 50, whether this decision was 
taken unilaterally without the apPW-
val of Indian Shippers; 

(c) whether Government pr.)pose 
to intervene in the nlatter; and 

(d) the extra foreign exchange 
burden which will be involved for 
India due to the proposed increased 
freight rates? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (~I A. P. 
SHARMA): (a) The India-Pakistan-
Bangladesh-UK/Continent Conference 
has decided to introduce such 3n in-
crease. 

(b) The Conference announced its 
decision to increase the freight after 
consu:tations with the shippers Coun-
cils in 1 ndia, Pakistan, Bangladesh and 
Europe though the All India Shippers 
Coutlci: has not accepted. the freight 
increase announced by the Conference. 

(c) The Government have no statu-
tory power to intervene in tl:le matter; 
it can only persuade and assist. the 
Conference authorities and the ship-
pers' bodies to arrive at mutually ac-
ceptable decisions, The Standing Con-
sultative Committee on Freight anci 
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Shipping Services· constituted by the 
Government under the Chairmanship 
of the DirectOr Gerleral of Shipping, 
have urged the shippers and the Indian 
member lines of the Conference to re-
SWDe discussions/negotiations with a 
view to arriving at mutually satisfac-
tory agreement. The Secretary of the 
Conference has been requested to con-
vey the strong fee~ings Of the Indian 
shippers to the Conference headquar-
ters in London. The Committee will 
continue to help the two sides in their 
discussions. 

(d) The extra burden that the 
Indian exporters wil~ have to bear as 
a consequence of the proposed increase 
will depend upon the quantum of 
trade that win move from the Indian 
coasts from the 1 May, 1980 onwards, 
through this conference. 

~ hr1r ~ htl ~: ~~ 
~, 11' ~ ~ ~ ~1..,;ftl4 ~ 
~lT~~ ~,~~ 
~ fen ~?:~1f!<1 ~ ~ ~ fi;:e<q:;ll1 < 

"' ""' ~ "" ~ ~ en '(":~ ~ l'f3.1 ~ iii;:;:: ~\Ld I~ 
'" .... tt .ac ~ " or; i5IT (tGf.,:{qp! ~ ~ ~ 20 ~ ~ 
~ ~ ~ ~ t ~ 

~ ~ 1'4 ·1 ~+tf~Q, ~ ~ (tifliqle <1'1 Cfir 
'\,S. ""' ~ , .. ,~ 

Cfi'i~ &1 .. 1 ~I;:j on '~l~ ~ ~ ~ ef41fGfi 
~ ~~ ~ ~ rIT ~~2:<'1"'~I~r-
~~~~;f-~~~ 
on1 ~ \i!T"m ~ ~ r:r~ Qt)'f"rq~lQI'1 
~ ~ tt1"lftrr , ~~ If ~ ~1C.lllr 
"{f ~ ~ ~~ ~ ~?1 ~ ~ q:tIT 

~<Cfil( 1:'i ~ ~ n"afi ~ ~ 
" ~ $' t " "'\ '"' '+'_I-(\I~1-4 ~ q Ii! ~ ';)f" 3H1}~ 1 .. 1 ~ ~ 

~~~(? 

'-it ~. '". ~: ~, rrm ~ 
~~(I 

sft hrIf ~ ~~: ~I;:j;ftli 
~e1~, ~ ~ f~'<.,(k1I;j ~ 
\iif" ftil fti 41 eti¥!G '11 'lI ~, ~ ~ ~ 
q( ;!(tll, ~ ,;e(W1\I9t~ ~ *" 
~~an~~arf~~~~ 
~;rtrq'"f~~' ~~~(l 
¥I #{('qq of ~ "(, \ij ft"l tt 1f an'1lfi ~ 
~ ~ ~«?'4 ~ ~ ~ ~ ~ «f 
~ro-1t--am~\m~Ei ? 

eft't. C\'. W: II"'lmqfR, ~­m ;n;f-auftfiftalhf (;:a«'iiiiiEil ii,.ffii-
m ~ t ~ (ft;r ~ ftaN •• 
~ ~ GfiI...gf~Hf 'afi ~ ~ I ~ 
~rij ltill it ~ illd if) d ~ ~ iff<{, li 
fCfi<I4T ~ C1iT <O\I{Of1 ~ ri I ~ nWT ~ (', ~ ~ ~Ifijl(­
~q:j~~~( I ~~r 
~ ~. ~. f~ifcitr ath :q'li(¥1'ij 
CfirijC?ia'feCf m1 atldiftd CR ~ ( 
3fh ~ t:tijrfijct~l;; ~ ~ ~ '(, 
~ ~ ~1;cJ ij qi <i\il;; {Of at IfCfiij W 
~~1i-(~ ~(arhq 
~ ( fen ~ ~ at If<h« Clfi q GTa'T 
~ I ar4T~~~(fcn~ 
$I rd f";f)4 I CflfT ( I 

Inter-Part I Inter-Dock transfers of 
Class I omcers 

*227 SHRIMATI GEETA MUKHER-
JEE: Will the Minister of SHIPPING 
AND TRANSPORT be p:eased to 
state: 

(a) whether all Class I 'officers 
except the ChaIrman and 
Deputy Chairman of each 
Port Trust and Dock Labour 
Board are permanent em-
ployees of each p.ort Trust 
and Dock Labour Board; and 

(b) if SO, whether there IS a pro-
posal under consideration of 
the Government to introduce 
Inter-port/lnter-dock labour 
Board transfers 'Of Class I 
Officers? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SlIRI A. P. 
SHAtR.MA)· (a) The Class I Officers 
of the Port Trusts and Dock Labour 
Boards are permanent employees of 
the concerned Port Trust and Dock 
Labour Board except those \vho have 
been appointed On temporary basis 
or on probation or have been, in a 
few cases, taken on deputation from 
other organisations 

(b) No, Sir:. 
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SHBIMATI GEETA MUKHERJEE: the ~and Manager Slut Ghosh had 

Is .the Minister aware of the fact that been required to go on suspension? 
since these posts are permanent and May I know the charges? 
these officers come in cOllta~ with 
the Shipping Companies and also the 
contractors, their stay in the same 
position and at the same place may 
result in corruption. This is due to 
the fact of their staying in the same 
place for such a long time and de-
veloping vested interests. If so, does 
this warrant inter-State and inter-
port transfers of Class I Officers? 

SHRI A. P. SHARMA: There are 
many difficulties in regard to agree-
ing to the views of the hon. Member 
f'Jr inter-Port transfers of these 
port officers. The difficulties are 
in regard to the fixation of their 
salary as the officers dOling the same 
work have different scales of pay at 
different ports. Then there is the 
question Of their seniority. This 
question was examined some time 
back with reference to the rero-
mmendations of a Committee known 
:-IS Agarwal Committee. On revie-
wing the position it was decided not 
to pursue this question because it has 
nlany facets and camplication3. 

SHRIMATI GEETA MUKHERJE'E: 
Did that Committee go into the ques-
tion of corruption as mentioned by 
me? If not vl'ould the Minister 
in charge go into these questions so 
as to review the merit of the pro-
p'0sal ? 

SHRII A. P. SHARMA: If at any time 
any case of corruption is brought 
to the notice of the Government 
(lgainst anv offiCer. that has to be 
examined and necessary action writ 
be taken. 

SHl'tI JYOTIRMOY BOSU: Will 
the hon. MiIlli.ster kindly teL: us, if 
he has time and it he had taken the 
trouble Of minutely going through 
the Report of the Public Accounts 
Committee on Calcutta Port Trust ? 
Would he kindly ten us for what 
reasons the Chai.n:tum, Shri P. C. 
Mitra was prematurely removed and 

(In te )'Tuptiolls) 

There are such a lot of defenders 
of corrupt officials, my goodness! I 
wou:d Nke· the Minister to enlighten 
us whether he has gone through the 
PAC report On Calcutta Port 
Trust .... 

PROF. N. G. RANGA: It does not 
arise out of this. How can the Mi-
nister be asked to answer it? Does 
it arise out of this? 

SHRI JYOTIRMOY BOSU: It does. 
Inter dock labour board transfers are 
essential so that they do not grow 
roots, do not become familiar and do 
not come on the pay ro:l of the steve-
dors and land-owners there. 

SHRI A. P. SHARMA: I know 
the views expressed by my friend, 
Shri Bosu. But as I have alreadY 
said, this questh:>n has been gone 
into after the Agarwal Committee. As 
I pointed out, there are many compli-
cations in their transfer from one 
port to another. It is a question of 
their salary, seniority, promotion 
prospects, etc. Therefore, it has not 
been considered necessary fur the 
present to pursue this question. 

SHRJ K. A. RAJAN: For the 
last one year, there is no Deputy 
Chairman for the Cochin dock labour 
board. May I know why the post is 
kept vacant and when it is going to 
be filled up? 

SHRI A. P. SHARMA: Although 
it does not arise out of this, fo.r 
the satisfaction of my hone friend, I 
may assure him that very shortly 
this post is going to be filled up. 

S'HRI INDRAJIT GUPI'A: In 
further amplification Of that aspect of 
the question which was raised by 
Shrimati Geeta Mukherjee, may I 
ask the Minister whether he is not 
aware of the fact that it was due to 
the tie-up between eertaln oft1eers 
and the stevedores of Ca1cutta Port 
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that the administration body of 
the Calcutta Dock Labour Board 
had to be superseded and is 
still 'Superseded on grounds of 
serious malpractices and cor-
ruption? Is it also not a fact that 
these officers, bee a USe they had for a 
l~g time connections there with the 
stevedors, in collusion with the ~teve­
dors are unilatreaay persuading the 
Ministry to restore the same Admi-
nistrative Body against which all the 
unions and everybody else protested 
because they have been found to be 
it will be decided. 

SHRI A. P. SHARMA: As regards 
t~e Administrative Body of the Cal-
cutta Dock Labour Board, it is true 
that this body has been superseded 
and suspended. We have not taken 
any decision so far. I can assure the 
hone member that there is intention 
on the part of the Government to res-
tore the Administrative Body. In 
what form it is going to be rest·ored, 
it wi!l be decjded. 

SHRI INDRAJIT GUPI'A: Will the 
concerned interests be cOl1~ulted or 
will it be done unilaterally? 

SHRl A. P. SHARMA: We will 
foHow the proper procedure for it. 

~ ~ 1G '$4 ikJi Q " ?,f;'( 't (O'Qi dAA1 

*228. ~ '"' ~ W11fT : ~ ar 
~ ~ ~ Cfft~ <JiGl ~ fen : 

(lfl) CflIT riL~t1'i ~ 3lf~ ~ 
~ ~ c6 r3f)~I;:q~~ ~ ~ ~-
~~~(;~ C\ 

(~) ~~, ~ ~ 3fh ~ qf-{-, r t r ' 011 ~ fCl €'Cf 4A <i3fi, '( ;r 'OflIT'i tlCf)~'i Gf)' ~ 

~ ? 
THE MINISTER OF TOURISM 

AND CIVIL AVIATION AND LA-
BOUR (S~ j. B. PATNAIK): (a) 
and (b). The imp:ementation of the 
labour laws is constantly under re-
view. 

Many evaluatory studies of the im-
p:ementation Of labour laws and the 
general condition of industrial rela-

tions in several public private sector 
undertaking have been done. The 
Labour Bureau has 8190 conducted 
several surveYs of the impact of la-
bour laws On the working conditions 
of labour in specific areas, 

The Government has decided to 
undertake an eva!uation survey of 
the Minimum Wages Act. 

The conclusions of all the above 
menti'Oned studies are con1municated 
to concerned authorities for necessary 
action. 

I$ft 't'" ~ ~ : 3fCCf&1 ~, ~ 
(if~~~( I ~~~ 
~ ~ -"efi;r ~ ~f+ian ~ d6 q:rrlff-
~ c:nT ~ ("lliCif)~ ~-Cf)if 31h ~-~ 
~ 4" "1 <1 cfi ~ arN ;f Cf) (at '41 ? ~ (.fiT 

~ ~&fUf ~ ~3fT 31h Oft.:r m 
~ erj ~3JT, ~ efi oro- q r<Oj 'J4 
~......L. Q..._....~ ·'1 
• '1 '"O~ ~I '" 3ffq" I '7,')'j .. q I~ 'll: ~ . 
~ ~-.; -fcn;r ~ Offt 3i q ij_'(1 'i' col 
( arh ~ ~Qn"1<l 1f"" CflfT ~ ~­
f<sc' \iI';:c-rCq ~ ~ ;;(t ~, \TfGf 3rTtr ;f 

, ? 
~ CfIT '" q ("~ ct41 ~ (if) (cn lj I • 

SHRI J. B. PATNAIK: This is a 
very broad question. It did not specify 
the particular Acts about which sur-
veys were undertake'.n -or eva:uation 
reports were prepared. 

About the Minimum Wages Act, I 
have already said that an evaluation 
is going to be done and after that eva-
luation, a report would be avai!able. 

As regards the Minimum Wages 
again, in 1972 an evaluati·on was do~e 
by the Labour Bureau. The report 
was available at that time. The hone 
Member might have seen that report. 

SHRI MOOL CHAND DAGA: In 
your reply you haVe said: 

"Many evaluatory studies of the 
implementation of labour laws and 
the general condition of industrial 
relations in several public/private 
sector undertakinp have been 
done." 



17 (hoal ArtoSwers 4 CHAITRA '1, 1902 (SAKA) 

But my question is: On what date 
-and in what year you have doOne that 
job? What are the conclusions that 
you have reached? You are not ans-
wering that part. Was there any 
labour representative in that machi: 
nery? This is a very simple ques-
tion. 

MR. SPEAKER: You have the 
freedonl to think so. 

SHRI J. B. PATNAIK: My fri-
end. Mr. Daga, is getting impatient. 
He has asked in general about labour 
laws. In particular he has asked about 
the Minjmum Wages Act. I have al-
ready answered about the Minimum 
Wages Act. As far as the !abour laws 
g:), there arc a hundred labour laws 
in this country pertaining to the Cen-
tre and the States. Central labour 
laws number 41 and the rest pertain 
to the State sector. It is not possible 
to have evaluation in regard to la-
bour laws covering about 27 :akh 
factories and industrial undertakings 
in this country. Sample surveys have 
been made from time to time. Thf?se 
sample surveyS are made by three or-
ganisations in the Labour Ministry. 
They are Nationa~ Labour Institute, 
Labour Bureau and Central Industrial 
Relations Machinery. They go to a 
particular sector and ,then they nu:ke 
S'Jme study about imp!ementatlon of 
Inbour laws. TheIr reports are avail-
able. There is another cell in the 
I.la bour Ministry the implementat-
ion Cell. That Cell is also undertak-
ing from time to time studies in va-
rious Ul11dertakings undertaking-wise 
and not Act-wise. It is not possible 
to do study Act-wise becaUSe it 
would cover all the industrial un-
dertakings of the country which 
number about 27 lakhs. 

'-li 1t'I' ..... .-,qy : 3fN ~ it d ~ 1'1"' CfiT 
~ ~ hi ~ arrq-;f fl4 f'il4l4 ~ 
~enT~fcmr~ ? 

MR. SPEAKER: Please sit do,vn. 

~i1dJt ¥I"C
CI 
~1 ifii ~ .. f1=(?1f'1' ~ 

~ I ~ ~ ahi)~{11 dIh ~ ~ 
sf?. if(~ HI ~, '3';r cfi l4 \5(<< <l Cfft&\;q 11 e at 
~ __ ~Q v.. C\ &\ 

toll3i 4C1 (i lr GC i$I d (1 qft ~ (' I ... CrilI,a 
~ ~ ~"eif(J<4 {WI (, ~ 1i-~ 
~'{qm:r~( I 

~i 'i'f .... W1'TT : ~ ~ ~­
~~1f1fT( I 

MR. SPEAKER: I have given 
I 

you chance. 

~ '-__ snfR ~ 1fS ~ ann, • ." 
~ ~ ran fqm;f ~ ~ ~ illCfel\e 
on1 tn;ff 1t- onnr ~ m ~rU qtt 
~;ja'i ~ ~ ~ ~($fd<1 ~ rr 
~I~~~ffi~ ~if1IT~ 
~ tfm ~ ~ ~ '( fq:) ii'c:tij'~l 
~ ~ .r emf ~ cm;r Cfi(~.1 <l Cfil 
~}"ld~ ~\Jt~C\ <1 +t- ~~fd <1 q:ft ~ ? 

S!ffiI J. B. PATNAIK: The l\1'ini-
mum Wages Act also rovers the bau-
xi te lndustry and there are new pro-
posals. We have also proposed increase 
of wages for the workers working 
in the bauX'ite mines. 

PROF. MADHU DANDAVATE· Dur-
ing the last session I had suggested 
to the han. Minister for Labour that 
he should invite the representatives 
of various Central trade union orga-
nisations and discuss with them the 
prob:em of evolving a draft integrat-
ed industrial relations legislation and 
he has already assured that he ' will 
go in for that process. I want to know 
from the hon. Minister whether he had 
already he!d such talks with the va-
rious trade union organisations and 
if so, what are the results. If the ne-
gotiations have already been comple-
ted, by what time he wou!d be 
prepared to bring an Industrial Rela-
tions Bill before this House in a 
comprehensive form? 

SHRI J. B. PATNA!IK: I have 
acted according to the promise made 
to this HOUSe for consu!tation with 
various trade union organisations. I 
have called the variOllB Central trade 
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union organisAtions and held exten-
sive discussions with them in regard 
to bonus and industrial relations. The 
suggestions have been noted and the 
GOVernment is thinking not to bring 
extensive Industrial Relations Bill, 
because that would take a long time. 
But certain amendments could be 
made in regard to certain Acts, \V hich 
would facilitate and expedite jushce 
to the workers. If the hone Mem-
ber wants to know the suggestions 
made by the Members of ParlIament 
and the Central trade union organi-
sations, I am prepared to give those 
suggestions. 

~ «(fq"iiiiltiqur wtif!Ql : arure; ~ , 
anft ¥41~~;4 ~ -;,;ft ;f ~~1 ~(f ~ 
~ ~ ~ fCfi ~ ;f riL"Id~ ~ ~ 
~ ~ ~&f1Jr ~ ~3fT t I ~ 
~ ~ ~ ~ ~j,-;r;n ~ ~ fen ~ 
~~.."... ad ~ 0F1 ~ \iIf f'iIS?f)t{ f~ 6fid I 
~, ~ f'1tSaf)ti[ OFt ~ ~ ~~ 
~ ~ 3fh ~ ~~ onr ~ f'" iS6!)t{ 

f'i 0fl~11 ? 
MR. SPEAKER: What are the net 

resu:cs of your surveys? 

SHRI J. B. PATNAIK: Every year 
some survey is made in regard to cer-
tain sectors of industry, in regard to 
the implementatIon of minimum wag-
es, but a detailed survey was made 
by the Labour Bureau in 1972 and 
they arrived at certain conclusions. 
They have stated that the enrorce-
ment of the Act in the Centr~l and 
Sta te spheres in general wa. satisfac-
tory, but its effective implementation 
was seriously handicapped due to 
several reasons, such as inadequacy 
of enforcement machinerY, scattered 
nature and location of establishment, 
the volatile nature of the units, lack 
of proper transport facilities, absence 
of strong trade unionism am-ong ~abour 
illiteracy among the workers and em-
ployers etc. The Central, State and 
Union Teritory authorities were, ho\\'"-
ever, alive to the various problems 
and necessary steps were being taken 
to overcome these difficulties. Taking 
an overall view, the enforcement of 
the Act helped the workers in the 

unorganised sector in raising their 
wage levels and better their service 
conditions. To look into the question 
how far these conclusins are being 
looked after and suggestions are im-
plemented, another study is being 
made by the Labour Bureau. 

SHRI p. K. KODIYAN: Slr, may 1 
know whether the hon. Minister is 
aware of the fact that there is an all 
round complaint from the trade uni-
ons of agricultural workers that the 
Mlnimum Wages Act for the agri-
cultuarl worgkers 'is more observed 
in vIolation than in implementation? 
If S·.), what steps are being taken and 
whether the han. Minister is orderlng 
a survey of the imp~ementation of the 
Minimum Wages Act in relation to 
the agricultural workers alSto'! 

SHRI J. B. PATNAIK: Yes. That 
Inc~udes a survey about the imple-
mentation of the Minimum Wages Act 
about the agriculutral labourerc;. The 
Government is also thinking of bring-
ing about a Bia regarding the agri-
cultural labour and that wil~ aso take 
care of the enforcement part of it. 
As regards the impementation, as I 
have a~ready said, a lot depends On 
the organisation of the agricultural 
labour in which the han. Member may 
help the Government. 

'-ali mr.. ~ ~ : ~(Cfil( ~ ~ 
~.,Of~I4) ssn1 ~ ~ ~ ~ ~ 
~'tifrOjtl~ ~ ~ ~ I ~ 3frq'" 

~~fcn\ilT~~ ~~~ 
~ Cfiltlff .. q4"1 +it ~? ~ ~ 
Pl!lf'1k¥:r ~ ~ -ao1 +iT ( I ~<6f),<l 
c-.~' f . "f .. I ~ .. ' I'll lr ~ q ¢~ CIfi aps (C!Cfl .'it -,:r ~ 
~ ~ ~ Gf)f ~-~ '3~&i~., ~ ~ 
~, c'll'T ~ ~ If- '2ii 1"1 Cifil <1 am-;f 
m(am:~~(m~~+r3iltf 
~~~~(? 

SHRI J. B. PATNAIK: I have gen-
era:ly answered these questions, And 
as regards the viola~ions, I have al-
ready said that in certain sectors sur-
vey is made, study is made, inspec-
tion is made every year a,!'t.d where-
ever violations are made, they are 
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pointed out and these particular un-
dertakings are sued and it is a:ways 
the endeavour of the Government 
through the meetings of the Labour 
Ministers through our own agencies 
to see that this is implemented. 

Auction of Indian Vessel 'Alexandra' 

229. SHRI JANARDHANA POO-
JARY: 

SHRI KRISHNA PRATAP 
SINGH: 

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state: 

(n) whether an Indian ship, the 
·"Alexandra", was proposed to be put 
up for auction at London Docks for 
recovery of unpaid wages of the 
('re\v, amounting to Rs. 25 lakhs: 

(b) whether Government inter-
vened to save the ship from distress 
sale and the crew from being dep-
rived of their 'wage-arrears; 

(c) if so, the latest position; and 

(d) whether any action has been 
taken against the shi:>ping conlpany 
concerned ? 

THE MINISTER OF SHIPPING 
AND TRANSPOR.T (SHRI A. P. SHAR-
IVIA): (a) The vessel was put for 
auction pursuant to order of sale pas-
sed by Admiraay Court in U. K. for 
non-payment of the wages and other 
claims of the crew. 

(b) to (d). Director General of Ship 
ping negotiated the settlement bet-
ween Nilhat Shipping Company and 
the officers and crew. Subsequently, 
the sale order passed by Admirality 
Court, London, has been revoked, Nil-
hat Shipping Company has since de-
posited requisite amount with Shipp-
ing Master Calcutta and furnished 
bank guarantee to Shipping Master 
Bombay for sett~ement of dues and 
claims of the 'Officers and crew in 
terms of provisions contained in Mer-
chant Shipping Act, 1958. 

SHaI JANARDHANA POOJARY: 
Sir, I congratulate the hon. Minister 

for taking prompt action to save the· 
ship. Otherwise it would have been 
a blot on India's prestige if the ship 
is auctioned abroad for non·payment 
of the wages and salaries of the crew. 
May I ask the hon. Minister as to 
what are the reasons for the non-
payment of salaries .... 

MR. SPEAKER: They have been 
paid. 

SHRI JANARDHANA POOJARY: 
The saJaries have not been paid ear-
lier. So, what are the reasons fur the 
non-payment of these wages and 
salaries of the crew? It it due to the 
bureaucratic red-tapism or procedurcU 
ranglings? 

SHRI A. P. SHARMA: Sir, it is a 
private company and it did nnt pay 
the salaries and wages of the marine 
officers and these officers have filed a 
suit through the International Trans-
port Federation in Admiralty Court 
in LondOn and there the ship was 
arrested. As soon as it was brought to 
OUr notice, We took steps. The D. G. 
Shipping took steps, and th~ paymen.,t 
has been arranged The court was 
approached., and it has revoked the 
decision. The ship is free, and very 
shortly it may be coming to India. 

SHRI JANARDHANA POOJARY: 
May I know whether the Shipping 
Development Fund Committee is go-
ing to purchase this ship? 

SHRI A. p. SHARMA: There is no 
question of purchasing the ship. It 
was becaUSe OUr interests were also 
involved that we took promt action. 
If the ship was in distress, we might 
have ~ost OUr money also. But there 
is no question 'Of selling the ship now. 
It is going to work, and as usual. the 
SDFC 10an wul be secured, and it 
will be realised from this company. 
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SHRI INDRAJIT GUPTA: But the 
1:ota~ amount of arrears ,vas Rs. 25 
1akhs. He must clarify this. 

SHRI A. p. SHARMA: Rupees five-
lakhs have been deposited in cash, 
and Rs. 10 lakhs bank guarantee has 
been given. For the rest, they are 
negotiating for an agreement, 

SHRI M. M. LAWRENCE: May 1 
know whether it has come to the 
notice of the Government that very 
often shipping companies are not im-
p~ementing the rules and regulations 
regrading benefits to the wo-rker~, and 
that this creates implements in ('ar-
go moving? If so, may I know what 
steps Government are proposing to 
take? 

SHRI A P. S{H'.ARMA: Wherever 
the shipping companies do not follow 
the rules and do not pay the \vages 
Of the workers, necessary steps are 
taken to see that they make the 
payment. 

UpatlDI' existinr Labour LaWI 

*230. SHRI SATISH PRASAD. 
SINGH: 

SH~ R. L. p. VERMA: 

Will the Minister of LABOUR be 
pleased to state: 

(a) whether many MPs. have 
stressed the need to updQte the exist-

ing laboul.' laws; 

(b) wl"Aether there is also demand 
fOr bringIng legislation On the ,prvice 
conditions of the unGTganised s .:\.!tor; 
and 

(c) if so, reaction of Government 
thereto? 

THE' MINISTER OF TOURISM AND (III 

CIVIL AVIATION AND LABOUR 
(SHRI J. B. PATNAIK): (a) and (b). 
Suggeshol:s have been received for 
amendments of the various labour 
laws and also f·nr bringing in :egis-
lation fOr rcguating the service con-
ditions of labour in the unorganised 
sector. 

(c) The suggesti<>ns are under con-
s'lderation. 

P.4t wmr ~ ~ : Sl"etr&f ~, 
~~ ~~~~er.rr~arr~~ 
~ qrm~Tta- If- Cf)1 (·1 < ;;(r ( 3Th ~ 
~~~~o.j~~~ 
~~~~, ~ ~1T-CftiT 
f1 <Cf)i ( ~ '1 cO 6f) <01 ~ co1 3Th 
~~? 

SHRI J. B. PATNAIK: Yea, sir, we 
are going to amend the laws. We 
are going to amend the laws which 
we find to be inadequate. 

SHlU J. B. PATNAIK: He has put 
the second question about bringing 
forward a Bll for unorganised labour. 
I have ~eady promised the House 
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that as far as the agricultural labour 
is copcerned, the Government is con-
templating to bring forward a Bi!! in 
that respect. 

-n ':'«fi." '""" ~: 1f ~ 
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SHRI J. B. PATNAIK: There is 
already an Act viz., Contract Laoour 
Act, As far as the unorganised labour 
in the rural JIIecter is concerned. I 
have a~ready J3romlsed the ;House that 
We shall come farwafd with a Bill 
f'or that purpQse, 

SHRI K. RAMAMURTHY: I wou!d 
like to know from the hon. ~1"inister 

whether he is aware of the fact that 
the previous Janata Government had 
nppointed a Committee for formulat-
ing the legislation for agricu:tural 
labour. What is the composition of 
that Committee? 

I ",r·~)tld also :ike to know whether 
they held sittings and whether they 
have finalised their report and whe-
ther the Report has been received 
h y the 1\1inister and if so, what action 
is going to be taken by the Govern-
ment over that Report. 

SHRI J. B. PATNAIK: There was 
a Central Standing Committee on 
RuraI unorganised labour under the 
Chairmanship of the Minister of La-
bour. The Committee held its flrst 
meeting in January 1979 and it de-
cided to set up three Sub-Committee 
and the sub-committees have Jnet and 
they have recommended to the Gov-
ernment to bring forwa.rd a Bill for 

emanicipation, rehabilitation of bon~ 
ded labour and to recommend mea--
$ures for improvement thereon and' 
for education and organisation of" 
rural workers. • These recommenda-· 
tions are being taken care of. 

SHRI A. K. ROY: In the Contract 
Labour (Abolition and Regulation) 
Act, zones have been identified to . 
prohibit the contract system. But noth-
ing has been made clear regarding 
the fate of the ·workers who are wor-
king under contractors. Mostly they 
are being retrenched, though the 
spirit of 1he Act was to departmenta-
lise them. W~ll the Minister enlight-
en us on this particular issue? 

SHR)I J. B. PATNAIK: I have' 
said that there are certain defects 
which are fround out at the time of 
w0rking of many of the Acts and 
some Acts are really not adequate. 
So, We are nothing the inadequacie! 
and We are trying to amend the Act 
to remove them. 
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Shipping Tonnage 

231. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state: 

(a) what is the total shipping ton-
nage available with the country; 

(b) whether it is sufficient to meet 
the requirements of the country f'or 
the foreign traffiC' and the coastal tra-
ffic; and 

(c) if not, what steps hav~ been 
taken or are proposed to be taken t·\) 
increase the shipping tonnage to make 
the country self-sufficient? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHARMA) : (a) Total shipping ton-
nage available with the C'ountry as 
On 1 March 1980 is 377 ships of 55.97 
lakh GRT. 

(b) and (c). National tr)nnage is 
adequate for coastal traffic. It is also 
broadly adequate for foreign traffic. 
However, corr.mercial considerations 
in international shipping do not al-
ways make it possible to keep the 
national tonnage tied up to national 
trad~ only. Vessels are often dep-
loyed, apart from national trade, in 
('ros~ trades, on time C'ha rter and are 
also chartered to individual parties. 
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Attachment of Milk Wagon ft'om 
Dhule to Bombay 

*233. SHRI VIJAY N. PATIL: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment of Maharashtra has requested 
for attachment of 4th Milk Wagon 
for carrying Milk from Dhu1e to Bom-
bay by rai!way; and 

(b) if so, by what time. this de-
mand wi1l be complied with? 

THE MINISTER OF '3TATF. IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): 
(a) & (b). A request was received in 
.June, 1978 by the DivisiO'nal authori-
ties at Bhusaval on Central Railway 
for running one more milk tanker 
between Dhule and Byculla in ~ddi­

ti'Dn to three milk tankers which are 
already running between Dhule and 
Byculla. A reply was sent by the 
Divisional authorities of Bhusaval re-
grettng inabiity to run the fourth 
milk tanker due to difficulties of room 
on the trains from Dhule to Chalis-
gaon and from Cha!isgaon to Byculla \ 
as well as inadequate decanting faci-
lities at Byculla where aready {I 
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milk tankers are being decanted in 
two placements. 

No further reference has been re-
eeived by the railways either frOIn 
"the Manager Government Mi!k Sche-
me Dhule. <>r from the Government 
of Maharashtra. 

Racket In Reservation of Seats 

*234. SHRl N. E. HORO: 
SHRI TARIQ ANWA.R: 

Will the Mnister of RAILWAYS be 
pleased to state: 

(a) whether Government"s atten-
tion has been drawn to the news-item 
in 'Hindustan Times' dated the 1st 
March, 1980 that there is a flourishing 
racket in the reservation of ~eiilts both 
in Delhi and Bombay for the prQf3ti-
giolls Rajdhani Express and the pre-
mium fOr procuring a seat at short 
notice is between Rs. 80 and Rs. 100, 
depending on the urgencv 0f t~e 
paSt3enger; and 

(b) if so, the details in this regard 
and the reaction of Government 
thereto? 

THE MINISTER OF ST .. L\.TE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): 
(a) Yes Sir. 

(b) The contents of the report jn 
the Hindustan Times indicated that 
the aggrieved passengers has procur-
ed tickets from unauthorised sources 
and as a result got cheated. Had they 
purchased the tickets from authoris-
ed places they \\Tould not have suf-
fered in this manner. The :i\Hnistry of 
Railways are trying to collect the 
specific informatiOn r€'garding the al-
legations mentioned in the news item 
for further investigations ::fnd action. 

Opening of new Dispensaries in I~ural 
Areas in OR3Sa 

*235. SHRI ARJUN SETHI: Will 
the Minister of HEALTH be plensed 
to state: 

(a) the details regarding the ,)"1e~~ 
ing of new dispensaries in the rural 

areas, particularly in Adivasi areas in 
the State of Orissa during the last 
three years; 

(b) whether the State Government 
ha ve asked some more funds in this. 
regard; and 

(c) what k; the percentage of area 
covered through medical assistance in 
view of the population in that State? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) The Government of Orissa have 
been requested to furnish the requisite 
information, which is still awaited. 
The same will be laid on the Table 
of the Sabha as soon as it is receiv-
ed. 

(b) No such proposal has ~n re-
ceived from the State Government 
by this Ministry. 

(c) Medical facilities :lre being 
provided through a net-work of Sub-
cen tres I Dispensaries I Primary Health 
Centres/Rural Hospitals, etc. A Pri-
mary Health Centre caters to the 
needs of 80,000-1.00,0000 population 
covering 80-100 villages and ~ Sub-
Centre is established for every 10,000 
population covering about 10 villages. 
There are at present 314 PHCs and 
2038 Sub-centres in the state. Out 
of these, 155 PHCs and 837 SUb-Cen-
tres are in the tribal areas. The 
Planning Commission have agreed in 
principle to the esta blishment of a 
PHC for 20,000 population and a Sub-
centre for 3,000 population in the 
tribal, hilly and backward areas. On 
the basis of this norm an additional 
120 PHes and 803 Sub-centres would 
be established in the State in due 
course. 

Growing CODl'estion in All Ports 

*236. DR. VASANT KUMAR PAN-
DIT: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state: 

(a) whether it is a fact that in re-
cent months there hoo been growing 
cO'l1gestion in aU ports particulorly 
Bombay and Calcutta; 
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(b) whether the Shipping Corpora-
tion of India had represented to Gov-
ernment in this regard; 

(e) whether it is also a fact that 
the main cause of conge'3tion is lack 
of coordination between Railway and 
Coal authorities; and 

(d) what steps Government have 
planned to rem()Ve the problem or 
congestion in the major ports? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHARMA): (a) Out of ten major 
ports in the country ports of Bombay, 
Calcutta and Madras had been facing 
congestion for some time. The position 
both at Bombay and Calcutta POlts 
has considerably improved in ~he I e-
cent months. Of late there has been 
'Some improvement at Madras port 
also. 

(b) Shipping Corporation of I.11dia 
had informed the Government of the 
delay in berthing of its vessels 

(c) NOt Sir. 

(d) Several steps such as rationa-
lised distribution. to the extent possi-
ble, of cargo originating on Govprn-
ment account; provision for discharge 
of cargo in midstream at Bombay; ini-
tiating steps for acquisition o~ cargo 
handling equipment; are being taken 
to tackle the problem of congestion at 
the ports. Besides~ augmenta~ion of the 
port's capacity is also being plan-
ned, this is a continuous process. 

Shipyard on the Gujarat Coa",t 

·237. SHRI CHHlTUBHAI GAMIT: 
Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state: 

(a) whether Government have 
taken decision on the proposal to 
locate a shipyard on the Gujarat 
Coast; 

(b) if not, the reasons for the 
delay; and 

(c) when a decision is likely tJ be 
taken thereon? 

I THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRl A. P. 
SHARMA): (a) No, Sir. 

(b) and (c). A final decisif)n on 
the proposal will depend on the 
availability of resources and other 
priorities. It is not possible to in .. 
dicate when a decision will be taken· 
by Government. 

erSqns Of the soil" 

*238. SHRI EDUARDO !!'ALElRO:-
Will the Minister of LABOUR be 
pleased to state: 

(a) whether Government are aware 
of the "sons of the soil" policy fol-
lowed by several State Governnlents 
in the matter of employment oppor-
tunities; and 

(b) if so, reaction of Government 
thereto? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION AND LA-
BOUR (SHRI J. B. PATNAIK): (a) 
Yes, Sir. 

(b) This is a matter in which a 
reasonable balance should be struck 
between the constitutional right that 
any citIzen should be able to work 
in any part of India and the desir-
ability of ensuring that the local 
candidates are not deprived of 3cle-
quate employment opportunities 
and do not suffer from any sense of 
injustice. 

Development of Porbandar as all 
weather Port 

239. SHRI D. P. JADEJA: Will 
the l\1inister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether there it'.) any propo8al 
to develop the Port at Porband:lr as 
all weather Port; 

(b) whether any survey has been 
conducted; 

(c) if so, the details of the recom-
mendations made; and 

(d) the time by which this port 
will start functioning? 
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_, 'I'HB t.mnSTER OF SIDPPING 
.tUfD TRANSPORT (aHRr A. P. 
SHARMA): (8) to (d). '!'he Port ot 
Porb8D:dar which is a minor port has 
been developed as an all-weather 
port and was opened to traffic on 16 
June 1978. 

The executive responsibility for the 
development of minor ports vests 
with the State Governments. Accord-
in,ly, r~ponSibility for furth~r deve-
10prnel1t of the Porbandar port rests 
with the Government of Gujarat. 

I • 

Austranan, Newzealabd' and U.S.A. 
activities in Indian Ocean 

! 

·240. DR ... FAROOQ ABDULL.U: 
SmtIlr M. RAM GOPAL 

REDDY: 

", WiN ,4(he. MiOOster', of EXTERNAL 
AFFAIRS be pleased to state: 

\ .(a,) w~ether it is a fact that Aus-
q-~a and Newzealand have agreed 10 
,tep u,p activity in Indian ocean along .. 
.With the U.&. to expand the lnilitary 
role in the Indian ocean; 

(b) if so, whether Government have 
seen and examined the press, reports 
in this regard; and 

(c) if so, Government's reaction 
thereto; and the steps being taken in 
this respect? 

THE MINtSTER OF ~XTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) It is understood that at 
the ANZUS ( Australia-New Zealand 
'" U.S.) Council meeting which was 
held in Washington last month it v.ras 
agreed that the possibilities for En-
hancing the e.ffe~tiveness of th9ir mi-
litary activities in the Indian Ocean 
would be explored. 

(b) Yes, Sir. 

(c) Consistent with our COln!nit-
ment to the establishment of a Zone 
of Peace in the Indian Ocean we 
c~not but be concerned at any in-
crease In foreign f mititary presence 
in this area. We propose to continue 
13 L.S.-2 

our present efforts towaTds -the im-
plementation of the UN Resolution 
of 1971 declaring the Indian Ocean 
as a Zone of Peace. Government has 
made known its views to the Member 
States of ANZUS. 

4ppolntment of SecretarY-cum,·Per. 
sollDel Officer in Dock LalJlour Beard 

·241. SHRI K. A. RAJAN: WID 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether the incumbents of the 
two top posts namely Deputy Ch"'" 
man and Secretary-cum-Pesonnel 
9ffice~ are direct brothers in any 
Dock Labour Board; 

(b) whether the Labour menlber.s 
OIl the Dock Labour Board dissented 
the a.pPointment of the person to tHe 
post of Secretary-cum-Prsonnel om-
cer On the ground that his brother 
was Deputy Chairman; 

(c) whether the seleotioll commitMe 
whioh made the selection to fill _e 
'YQCan~y of Seoretary-eum"'Pe~so~ 

Officer was constituted by the Boar" 
in-meeting which is the appointing 
authority in the instant case undv 
the extant rules; 

(d) who constituted the selection 
committee; al1d 

(e) the action taken or p1'Op08e(;l to 
be taken by the Government to 
rectify the irregularity? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHARMA): (a) Yes, Sir. This PQsi-
tion exists in Visakhapatnam Dock 
Labour Board. 

(b) No, Sir. The Labour members 
did dissent but not on this ~ound. A 
copy of the relevant portion of the 
minutes of the meeting of ;)ock La-
bour Board is reproduced below: --

I "Shri Bhadram stated that the 
Board-in-meeting is the appoiJlt-
Jng authority to make appointmea1a 
to the posts carrying a maxillUllb 
of the scale above RI. 10001- p.m. 
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A civU suit on this is~ue field by 
him 1s pending and he maintains 
the SaIr..e stand. Hence the labour 
members dissented." 

(c) No, Sir. 

(d) According to the established 
procedure in Visakhapatnam Dock 
Labour Board, the Selection Com-
mittee was constituted by the Chair-
man of the Dock Labour Board. 

(e) No irregularity was involved 
in this case. Question, therefore, does 
not arise. 

TraIn service between Sealdah and 
Basirhat 

·242. SHRI INDRAJIT GUPTA: 
Will the Minister of RAIL WAYS be 
pleased to state: 

(a) whether his attention has been 
drawn to the suffering of the tra-
velling daily passengers due to 
absence of any through train services 
between Sealdah and Basirhat on the 
Eastern Railway; 

(b) why this section has been ex-
cluded from the electrification net-
work around Calcutta; and 

(c) whether any survey has been 
made on the enormous traffic poten-
tial between Sealdash and Basirhat 
and vice versa? 

THE }'fINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
C. K. JAFFER SHAREF): (a) R~­
presentations have been received by 
the Railways 'lOr provision of through 
train 'gervices between Sealdah and 
Basirhat stations On tpe Eastern Rail-
way. Basirhat station is situated on 
Barasat-Hasnabad branch line. Run-
ning of through train services is not 
feasible as the main line from Sealdah 
to Barasat is ~lectrified and suburban 
services are run with EMU stock. The 
Barasat-Hasnabad branch line is not 
electrified and the trains on this sec-
tion are run with conventional type 
Pf coaches hauled by steam power. 

During the peak hours ot SUburban 
service on the electrified. section bet-
ween Barasat and Sealciah, it is not 
possible to run anY train hauled by 
steam pOVller. HoweVtar, for the con-
venience of passengers, suitable con. 
necting services have been provided at 
Barasat with Sealdah bound electrified 
suburban trains. 

(b) and (c). Sealdah-Barasat sec-
tion is already electrified. With re. 
gard to electrification of Barasat-
Basirhat section, it is stated that elec-
trificatiOn requires large initial invest-
ment and is justified economically on 
sections carrying high densities of 
traffic which cannot be managed with 
steam traction and where the alter-
native of electric traction is cheaper 
than dieselisation. Further due to pau-
city of funds tor electrification, priori-
ties have to be laid down for very 
high density routes in the country to 
be covered. first. 

A preliminary examination of the 
proposal for electrification of Barasat-
Basirhat section revea 1s that the trafBc 
density of this section is much lower 
than that on which electrification is 
likely to be taken up in the next few 
ytears. 

Under the cil;"cumstances, it is not 
proposed to take this sectiOn up for 
electrification in the near future. 

Representation regardlnc COIltlnuJaK 
Stevedoring Business by C.LW.T.C. 

1876. SRRI KRISHNA CHANDRA 
HALDER: Will the Minister of SHIP-
PING AND TRANSPORT be pleased to 
state: 

(a) whether Government have 
received any representation tor conti-
nuing the stevedoring business by 
Central Inland Water Transport Cor-
noration; and 

(b) if so, what action has lbeen 
taken thereon sO far' 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHARMA): (a) Yes, Sir. 
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(b) The question of reviving ~he (a) whether any samples were 

stevedoring busjness by CIWTC Ltd., is talten by the Central Food Squad of 
under consideration. the Directorate General of Health 

Services under the Prevention of 
Food Adultration Act during last 3 
years; 

>:~ast train between Bowrah-Asan80l1 
Dhanbad 

1877. SHRI SAIFUDDIN CHOU-
DHURY: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether Government propose to 
run a pair of fast trains between 
Howrah-AsansollDhanbad, one via 
chord and one via Main; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 'fHE 
MINISTRY OF RAILWAYS (SHRI 
C. K. JAFFEH SHARIEF): (a) Not 
at present. 

(b) D~ not arise. 

·Sample Taken by central FOod Squad 
Under PFA Act 

1878. SfIRI G. Y. KRISHNAN: Will 
the Minister of HEAL TIl be' pleased to 
state: 

(b) if so, the firms against whom 
prosecutions had been launched for 
adulteration and the firms whose 
cases had been dropped without 
launching prosecution and the nature 
0'£ adulteration of both type of casel; 
and 

(C) the level at which these orders 
were passed before launchinl( pro-
secution or dropping the cases? 

THE MINISTER OF STATE IN THE 
l\fiNISTRY OF HEALTH (SHRl 
NIB:AR RANJAN LASKAR): (8) yea. 

(b) The necessary information is 
attached vide lists (b) (1), (b) (ii) and 
(b) (iii). 

(c) The orders were passed by the 
competent authority as provided under 
section 20 (1) of the Prevention of 
Food Adulteration Act. 

(h)(i) List of firms against whom prosecutions had been launcW for adulteration 

S.No. Name of the finn 

J 

I. MJs A~garwal Oil Mills 

Type of food Nature of adulteration 

3 4 

Mustard Seeds Presence of insect infestation and rodent 
excrt'ta. 

-Sl. MIs Aggarwal Oil Mills Mustard Oil Excessive moisture, saponification value and 
unsaponifiable matter and oil is not clear. 

3. MJs Vijay Kumar Ajoy Black pepper Contains Mineral Oil. 
Kumar whole 

4. MIs Godrei Soap Limited Mugtard Oil Excess l:iponification value and tree 
fatty acid and low in Buytrorefractometer 
reading. Foul smell present in the 
sample. 

5. MIs Irotel Woodlands Vathkuzhambu Unpermitted coal tar dye. 

'6. MI', Jain Ice Cream Ice-candy Contains Saccharine • 

.,. Mia New Bharat Oil Wills Til Oil Excess in free fatty acid. 
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3 4 

8. MIs Prabhu Dayal Ramanand Khandsari Extraneous matter and jnsect prt"sen t. 

Insect inft"statjor pro roden t excreta and' 
exce';s inorganic rnattf"r. 9· MIs Kishan La1 Kurisrnal 

to. MIs 'Nand Kishorr 
Dharmehdra Kumar. 

11. MIs Victoria Manufacturing 
Co. 

12. Mis Haryana Provision Store 

13. MIs Aggarwal Oil Mills 

l4. M{1 'Radhey Shyam Sohan 
Lal 

Dhania whole 

Fennel whole 

Soyabcan sauce 

Mustard Oil 

Mustard Oil 

Laung 

Insect infestation and excess in extraT'fOUS 
matter. 

Deficien cy in acidity. 

ContC-ills std'mtnt. l-azy ard oil js rot 
clear. 

E~cess in sa}:onification valut' and unsa.-
ponifiable matter. 

Contains clOVf'!' without ball shaped: 
unopened, flower buds. 

15. MIS Gurucharan Dass Shyam Mustard Oil 
SUlld~r Oil Mills. 

Excess in BuytrorrfractoD1( tu rea,dirg. 

16. MIs Sarda~ Jiwan Singh 
Sadana. 

17. MIs Sardar j'iwan Singh 
Sat-dana. 

18. Mjs Mahadeo Store 

19. MIs Shiv Charan Chand 
Ved Prakaih. 

flO. MIs Cry"'ltal Ice Cream 

SUo MIs Nand Ki~h Ore 
D'harmenda Kumar. 

st2. Mis Shiv Charan Chand 
Ved Prakash. 

Chillies Powder Fit-sfnct" af txtra1'lf (\\ f math J pre' Jer'1i--
ficial colouring ma.t*er and excessive 
ash insolublf" in dil. Bel. 

Turmnic powder ~se)1("r of artificial colouring mattt"x;p. 
~t8.neOU8 matter and excess in asH 
insoluble in dil. HeI. 

Atta 

Catechu 

Excess rodent hair and excreta. 

Excessive total ash and ash inso1ubk lr 
Hel. 

Fruit Ice Cream Does not contain fruitfl, as declared_ 

Ajwain Excess inorganic matter. 

Catechu Excessive ash insoluble in He]. 

~s. Mis Haryana Plovision Store Basan Contains extrart Ou~ roattn. 

"4. Mil Suresh Kumar & Co. Swretenrd 
Carbonated water 

EXCCl)siv(' qumme 
Benzoic acid. 

:;,alt ar d excessiv~ 

1t5. Mis Sunder Das!-. Amri t Lal Chana Ka Dhal Excessivt> damag( (1 grains 

~5. MIs Nand Kishore 
Dharmendra Kumar. 

~7. Mis Nand Kishore 
Dharmendra Kl.m&lr. 

Laung 

Turm ... ric 
whole 

Presenct" of doves without ball shapped! 
unorened flower buds. 

Excessive damaged seed matter. 

a8. Mis Jain IcC' Cr ... am Factor) FruIt Icc Cream Does Dot contain fruits, as declared. 

~9. MIs Harbans Sir.gb Om Dhania Whole 
Prakash. 

So. Mis New Bharat Oil Mills Til Oil 

Presence of insect infestation and extraJlf'OU, 
matter. 

ExcessiVf' unsaponiAa'bl{' tnaHer. 
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(b) (ii) List of firm .o~!)r~ cart!l had /)Jan droptnd without launching prosecution 

s. No. Nam,:= of the firm Typ! offood 

I. MIs Glaxo L3.boratories Ltd. Glaxose·D 

R~asons fo· not launching prosecution 

The case when examined was found not 
of ad ul tera tion. 

'!Z. Mh India Resturant TO'1ej Mtlk D ~vi1.tion in milk-solids-not-fat by 0.21 
percc-n t was marginal as recommended 
by C C.F.S. 

~. M/.;;J1.giiqh Chand ROll-tan 
L~l. 

M.ntard Oil Deviation in BeIIit"T's Turbidity Temp. 
by 1°C Tt"'~afdt"d as experimental variation 
as P("f r("commf."nda~lOn of tht' C.C F. S. 

4. ~1/~ Grover & Co. Curry Powder The case when eX3.mined was found not 
of adultC'ration. 

5. Mis. V.P. Soda Water Factory Swef"ten6d The ca')t' when ("xamined wa" found not 
C1.rbonated of adulteratIOn. 
Water (Cola) 

(b) (in) Case under consirlerahon of the Department 

S.No. Nam(" ofth(' firm Type- of food 

I. M/.., Surdl Bhan SarJ Kumar Khand'iari 

Pre-1955 steam ~gines 

1879. SHRI ANANDA P_~THAI{: 

Will the Minister of RAIL WAYS be 
pl'.?ased to state: 

(a) how many steam engines which 
were put into commission before 1955 
are still in use; 

(b) whether Iboilers of these engines 
have been changed; and 

(c) if so, the number of engines in 
which such boilers have been changed? 

THEi MmIST~R OF SlATE IN THE 
MJNI~'fItY QF RlJLw~YS (SHRI 
'C. It., JA1/FER SH~): (a) 3403 
st;eam. !QPomotives whicll v.'ere put on 
llije before 195b, are stin in service 

<>n Indian Railways. 

(b) and (c). In accordance with the 
stamdard maintenance pra-ctice on 
Indian Railways, the boilers of loco-
'It)Hti~ are taken off dul]ng periodic 
<»Y~t~a~ in wor1f~;~p, ana. exchanged 
Wl:t.b: a~~e,,4)" reJ)41ted hRf1el:s. There-

Nature of adulteration 

Found to bt' in clystal form. 

fore, generally no locomotive is run-
nmg wlth Its orlginal boiler. 

Sarvey C4~nducted by Social Scientists 
of National ItJ.stitute of Health and 

Family Welfare 

1880. SHRIMATI MOHSlNA KID-
WAI: Will the Mtnister of HEALTH be 
pleased to state: 

(a) whether it is a fact that the 
report of the survey conducted by a 
team of social scientists of the National 
Institute of Health and Family Welfare 
is pending for a year now; 

(b) if so, the reasons for not taking 
any action on the recommendations 
of the team; and 

(c) what are the major recommen-
dations and the Governments reaction 
thereto? 
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on Family Welfare have also bee~ 
acquinted with the findings Of the Re-
port for being kept in view in the 
!fOrmulation and implementation of the 
Family Welfare Policy. 

(b) Does not arise. 
(c) A statement is attached on thiB 

subject. r t.l 
statemeDt 

The report of the survey conducted 
by the NIHFW for inviting sugges-
tions from the public on methods 
of securing a more effective imple-
mentation of the Family Welfare 
PolicY was submitted to the Govern .. 
ment on 30-9.78. 

2. The following action has been 
taken on the Study RepOrt:--

(i) The findings of the Study 
Report have been circulated 
among all states and Union 
Territories on 2-1_19"'9. 

(il) 'rhe findings of the Rtcport 
were also included in the agen .. 
da considered by the Sixth 
"Joint Conference of the Cen-
tral Council of Health and the 
Oantral Family Welfare Coun-
cil held in New Delhi in April, 
1979 and were, no doubt. kept 
in view by the Conference 

while framin2' its resolutions. 

(iii) The findings of the Report 
have been given to the mem-
bers of the Working Group 
on Populatiun Policy set up 
by the Planning Commission 
to review and evolve a suit-
able Population Policy for 
India. Th= objective of giving 
the findj ngs to the members of 
the Working Group is that 
theSe findings will be kept :.n 
view by them while prepar-
ing their report. The Director, 
NIHFW, who was one of the 
autho s of the Report, has 
also been made a member \Xl 
this Working Group. The 
final report on the Working 
Group on Population Policy 18 
awaited. 

3. It will thus be seen that apart 
from the States and UniOn Territories 
the AdvIsory Bodies and Committees 

4. The important findings of the 
SlUrvey and the Government's views 
are indic~~ted below:-

(1) Finding: Opinion was divi-
ded among Rural/Urban 
groups and informed Group 
about nH~ need for compulsory 
measures in implementing the 
programme. The rural/urban 
group generally favoured a 
voluntary approach while 
Informed group was favouring 
approacht~s through statutory 
measures. 

Government's reaction.: Govern-
ment are committed to pro-
mote the programme on a 
purely voluntory basis 
through a process of motiva-
tion and education and pro-
viding services on as large 
scale as posisble for voluntary 
acceptance of the various 
methods. 

(ii) Ji i11,ding: Some sections of the 
community have a fear of 
the after effects of sterlisa-
tlOD:-

Gove'rnment's reaction: .lbrougll 
the orientation camps being 
;crranged in various states and 
fJ.le method of inter-personal 
& pproach as also thp provision 
of intensified follow up mea-
sures of the acceptors, neces-
sary action is being taken 
to dispel all such fears about 
the various methods. The 
services of the satisfted ac.-
ceptors are also utilised ill 
promoting the programme 
and instilling confidence in 
the minds of would be ac-
ceptors. 

(iii) Findings: The system of 
graded incentives is generally 
favoured. 

GOvernment's reaction: Govern-
ment feel that while tne sys. 
tem of inceptives, particularly 
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cash compensation should con. 
tinue, the system of graded 
lncentives which was tried 
ear lier and was not an un-
qualified success is not the 
best answer to the problem. 

(iv) Finding: Increas~ in the mini-
mum age of marriage of bOys 
and girls was generally ac-
cepted. 

Government's 1'eaction: Necessary 
action has already been taken 
and the mInImum age of 
rnarriagf\ for boys and gIrls 
has been increased to 21 and 
18 respecti vel y through the 
Child Carriage Restraint 
(Amendment) Act, 1978. Due 
importance to the promotion 
of population education at all 
levels is also recognised. 

(v) Finding: The diffet'tCnt kinds 
of media as wen as voluntary 
a~encies and panchayats 
~hould be involved in pronlot-
ing the programnle nnd 
~preading information in re-
gard to the programnle anlong 
the population. 

Government's react1on: The diffe-
rent kinds of media are al-
ready involved in the pro-
gramme. Special attention is 
given to the involvement of 
panchayats and voluntary or-
ganisations for promoting the 
programme. Steady efforts 
are being made to lncrease 
the availability both in quan·-
tity and quality of the Fami-
ly Planning services to the 
e1i~ible couples. Particular 
attention is also given to the 
promotion of the maternal 
and child health and nutrition 
programme a'l also for pro-
viding immunisation services. 
The suggestIon of the rural! 
urban group that inter-per-
qonal approach should be 
p;ven dUe omphasis has also 
been accepted and is being 
aeted upon. 

NegU,ence of Hallway Doctors ot 
Pathardlh 

1881. SIIRI A. K ROY: WilJ the 
Minister 01 RAILW1\'YS be pleased to 
state: 

(a) whether there was suspension of 
work due to sad death of late Chand-
radeep Prasad Ex-Shuntman , 
Pathardih on 25th and 26th March, 
1979 due to negligence of Railway 
Doctor.3, Pathardih; 

(b) if so, the details of the case and 
the agreement made by Chief Person-
nel Officer, E. Railway, Calcutta at 
Dhanbad on 26th March, 1980 to 
resolve the dispute; 

(c) the findings of the enquiry held 
about the negligence of Railway 
Doctor; and 

(d) the action taken against the 
doctors and/or trade union officials in 
this case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
C K. JAFFAR SHARIE1F): (a) to (d). 
A section of the staff .stopped work 
On 25-3-79 and 26 .. 3-79 in protest 
against the alleged negligence of a 
doctor. who reportedly falled to at-
tend on an employee, named Shri 
Chandradeep Prasad. An enquiry 
conducted into the incident revealed 
that the employee died On 25-3-79 
due to heart-failure. However, the 
question as to whether the death wae 
due to negilence or otherwise of a 
Railway Doctor, is under examina.-
tion. 
~-If8~ '(ERi51" • qltlGH,i n qr.n 

1882· ~ ~ ~ '"'" : ~ 
'"' '"" trW areT.r ctl ~ ~ ran: 

(q;) ~ Cfkr (~) tr ~ ~ 
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New Division at Erode 

1883. SHRI THAZHAr M. KARUNA-
NITHI: Will the Minister of RAIL-
WAYS b~ pleased to state: 

(a) whether it is a fact that eleven 
members of Parliament belonging to 
Tamil Nadu have presented a letter to 
the Railway Minister on 22-8-1979, for 
the Restoration of Podanur Division, 
or formation of a new Division either 
at Erode or at Salem in Southern 
.Railway; 

(b) if so, what action has been 
taken and the details thereof; 

(c) if no action has been taken so 
far, the reasons for the same; and 

(d) whether there is any proposal 
,... implementing the abOVe Sch(\me 

in the near future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) Yes. 

(b) The contents of the lettpr were 
examined in depth and a detailed 
treply ,~ras sent On the basIs of 
operational and adnlinic:'trativ,c consi-
derations, it hal) not been fE'asihle to 
create a new' dIvision at Erode or 
Salem. 'I'lhe requirenlents of rail-
Ugers in the area are being adequately 
catered to with the existin2 set-up 
administering rail net-work in the 
area. 

(C) and (d) 1)0 not arise. 

Strike by the Emplovees of WilJinl'-
40n Hospital 

1884 SHRI :rvrOHAMMED ISMAIL: 
Will the Minister of HEALTH be 
pleased to state: 

(a) whether it is a fact that the 
Willingdon Hospital workers called of 
their strike on 24th November, 1979 on 
the assurance of the former Health 
~ 1hM t the dlllWlds --will be 
impiem~tf¥i;. 

(b) whether it 11 alIo a fact that 
written agreement was signed between 
the Joint Secretary (Health) and the 
Union regardin, settlement of 
'amands; 

(c) whether it is also a fact that the 
said agreement was violated by the 
Hospital authoritiee that led to strike 
by employees from 5th DecemDer, 
1979; 

(d) whether Government are aware 
that the strike was called off on 23rd 
December, 1979 on the assurance of 
the D G.H.S that the demands which 
require finai-Icial commitments would 
be fulfilled immediately after the elec-
tions and that all other demands would 
be settled by 31st December, 1979; and 

(e) if so, the reasons for non-
nttlement of demands till now? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a) No. 

(b) During the progress of nego-
tiatIon.;; between the UnIon and the 
hosiptaI allthoritip,;, a JOInt Secretary 
in the MlnIstrv of Health and Falnily 
Welfare gave ~ 3n under takll1g to the 
employpes provIdin~ "that lnany of 
these (their) problems could be sette<! 
by qUlCk and individual attentHJll to 
each of them". It has also agreed that 
the Government "will try to fulfil as 
many of the requirements to the ex-
tent possibl~". 

(c) The H03pital authorlties settled 
as many of the requirements as could 
be settled such as-grant of selection 
grades, allotment of a few additional 
staff qualters, cOnfirmation of em-
ployees, in service training for em-
ployees. As such, the question of 
violation of the agreament does not 
arise. 

(d) and (e). The strike was called 
off on 22:nd December 19'79. Some of 
the demAnds riot 'in~olvihg financial 
committnentg ha\"e beett fulft1:~t!. The 
Idemallds involving financial implica-
tiofts ate getting due a-Etentien. 
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Criteria lor treating department as 
Ind~rial or Comm.rclal for purpose 

of B.U. 
1886. SHRI V. N. GADGIL: Will the 

Minister of LABOUR be pleased to 
state: 

(a) whether Government have de-
~ided -to 'give 'borttu 1 to 1 only those 
~vernment employees who are ~m­
pl08ft.d ~in _ IndlJs~ialr: aDd ,C9~r~ial 
U,..ertakiIlgs of GgverJ1.ment; and 

(b) if so, what is the crit,ria aappt-
ed by Government for d~iding whicl\ 
Department is industrial or commer-
cial? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION AND 
LABOUR (SHR J. D. PATNAIK): (a) 
No such decision has bercn taken yet. 

(b) Does not arise. 

Water scarcity In RaUway COlon), 

1887. SHRI NARAYAN CHOUBEY: 
Will the Minister of RAIL WAY S be 
pleased to state: 

(a) whether Government are aware 
of the acutE: scarcity of water in the 
Railway colonies on the S. E. Rail-
way; and 

(b) if so, what stepl3 Go,vernment 
have taken in this regard? 

THE l\IINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
C. K JAFFER SHARIEF): (a) Water 
supply in Railway colonies on the S.E. 
Railway is gen-erally satisfactory. 
There has, however been oCCQsional , 
shortage of water supply in isolated 
areas of stations due to wide spread 
drought and load chedding. 

(b) Railway authorities are fully 
seized of the situation and will take 
steps commensurate with the nature 
and magnitude of the scarcity condi-
tions as and when they devp}op. 
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Kollengode-Trichur llne 

1889. SIIRI V S. VIJAYA· 
RAGHl'l V AN: Will the Minister of 
RAILW A YS be pleased to state what 
is the pl~ent position of proposed 
Kol1engode-Tridlur and Guruvayur-
Kuttippuram Railay Lines? 

THE MINISTER OF STATE IN THE' 
MINISTRY OF RAILWAYS <SHRI 
C. K. JAFFER SHAHIEF): Kollengode 
and Trichur are already con!1ected by 
a BG/MG railway line. There is nO' 
proposal under consideration for cons-
tructing a shorter railway line connect-
ing these places. 

Upgrading of the earlier survey fOr 
Trichur-Guruvayur -Kuttippuram rail-
way line has been included in the 
Railway Budget 1980-81. 

Tamluk-Digha line 

1890. SIiRI SUDIllR KUMAR GIRl: 
Will the Minister of RAILWAYS be 
pleased to state. 

(a) whether 'Government have 
found it feasible to construct a rail-
link from Tamluk to Digha in the 
District of Midnapur of West Bengal; 

(b) if so, the details thereof; and 

(c) when the work would stal't? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRl 
C. K. JAFFER SHARIEF): (a )to (c). 
A preliminary engineering-cum-traffic 
survey for a rail link from Tamluk to 
Digha with alternative from Contai 
Road to Digha has ben sanctioned in 
the Budget for 1979-80 and the survey 
is in progress. A decision will he 
taken after the survey report is receiv-
ed and ~amin(.!d, taking also into 
account the financial viability and 
availability of resources. 

Villages witbout mediCal faci ities ill 
Rajasthan 

1891. SHRI SATISH AGARWAL: 
Will the Minister of HEALTH be 
pleased to state: 

(8) what was the Central a93istance 
given during the last two years to 
the State of Rajasthan for strengthel1.-
ing medical facilities in the rural 
areet.l; 

(b) the total nur.nber of vfUa&es in 
Rajasthan which do not nave the 
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facility for a doctor and a midwife; 
and 

(c) what plans the Central Govern-
ment have to provide such medi.cal 
facH Uies t () the villaiQ ,9 0 f Raj asthan 
and the ~llocations made. by them in 
this regard? 

THE Iv.IINISTER OF STATE IN THE 
MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a) The 
Central assistance given during the 
last twa years to the State of Rajasthan 
fOr strengthening of medical facilities 
In the rurals areas is as follows: 

Programmes 

(i) Community 
Health Vohm-
teers Scheme 

(ii) Multipurpose 
Workers Scheme 

(iii) Dais Training 
Programme 

(iv) Reorientation of 
Medical Educa ... 
tion Sch('me 

(v) Minimum Needs 
programme 

(Ii) Medical/Hospital 
and Dispensary 

1978-79. 197C)-Bo 
(Rs. In Iakhs) 

5°'86 159'05 

23'57 4°'71 

15'00 32'00 

19' 16 5000 
(in caCJh) (in kind) 

148,30 208 91 !I 

266'°9 32 03 

(b) Medical facilities in the rural 
areas are provided through a network 
of Sub-centres/Primary Health Cen-
tres/Rural Hospitals/dispensaries etc. 
A Primary Health Centre caters to the 
needs of 80,000-1,0'0,000 population 
covering 80--100 villages and a ~ub­
centre caters to the needs of 10,000 
population. As on 1-4-1979, 232 .rn.-
mary Health Centres and 2120 Sub-
centres were functioning in the State. 
Out of these 198 Primary Health Cen-
tres were functioning with 2 or 
more doctors and the remaining 
34 with one doctor each. No 
Primary Health Centre is functioning 

wi1hout a doctor. The PlanniIlM Com .. 
mission have agreed in principle to the 
establishment of a Primary Health 
Centre tor 20,000 population ill tile 
tribal, hilly and backward areas. 

The Planning Ccmmission have also 
DOw agreed to a revised norm for the 
establishment of a Primary Health 
Centre for every 50,000 population. 25 
Per cent of the PlICs are to be upgrad-
ed to 30 bedded hospitals, 

Auxiliary Nurse Midwives are lJro ... 
vided at each Sub-centre, which is es-
tablished for a populatiOn of 10,000 in 
about 10 villages, Against 2120 Bub-
centres functioning in the states there 
were 2026 ANMs in position as on 
1-4-1978. 

(c) Besides the above, there are fvur 
schemes operating in this State aimed 
at improving health facilities in the 
lUral areas, These are: 

(i) Community Health Volunteers 
Scheme; 

(ii) Multipurpose Workers Scheme~ 

(iii) Dais Training Programme; 

(iv) Reorientation of Medical Edu-
cation Scheme. 

Under the Community Health Volun-
teers Scheme, the community /viUage 
with a population of 1,000 selects a 
person from amongst its residents to 
work as a CHV to look after its health 
needs, Under the Multipurpose Wor 
kers Scheme, unipurpose workers ar& 
being given reorientation training to 
equip iftlem with the skills to perfono 
duties under different program"1le. 
There will be two such workers--one 
male and one female-for every ')000 
population. Under the dais training 
programme, there is provision for the 
training of a conventiional dai for every 
village in the skill of carrying out de-
liveries and related maternity ser. 
vices. Under the reorientation of 
medical education sceme three !nobile 
clinics are being provided, free of 
charge, for each medical co.llege for 
the purpose of reorientation in com-
munity health of the faculty members 
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and the students in the medieal ('01 .. 
leges. These mobile clinics would also 
help render specialised services in the 
rUral areas. 

The allocation made for providing 
medical facilities in Rajasthan durin~ 
1980-81 ars as follows: 

---------"--------
Scheme (Rs. in lakhs) 

(i) Community Health 
Volunteers Scheme 45.00 

(ii) Multipurpose Workers 
Scheme 300 

(lii) D is Training Pro-
gramme 1400 

(iv) Rear entation of Medic(ll 
Education Scheme 23 95 (C1sh) 

(v) Min mum Needs Progra-
mme 

(vi) Medic I/lIospital and 
D spen'!' ry 

19300 

:15.00 

PerSOns killed and injured in train 
accident on Bhubane3war Railway 

Stafion 

1892. SHRI RASA BEHARI BEHERA: 
Will the Minister of RAILW A YS be 
pleased to state: 

(a) the number of persons injurea 
and killed in train accident on jth 
March, 1980 at Bhubaneswar Raihvay 
Statioo in Orissa; and 

(b) whether any in7estigation bas 
teen made into the accident and if t:O, 
the findings thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) Pre ... 
sum ably the reference is to the inci-
dent which occurred on 4-3-1980 at 
Lingaraj Temple Road Passenger Iialt, 
situated between Retang and Bhubanes-
war stations. On that day a number 
of pasengers got down from 214 PUri-
Cuttack Passenger at Lingaraj Temple 
Road. When they attempted to ~ross 
the track, 6 of them got run over by 201 
Up Bhadrak-Khurda Road Passenger. 
'Whereas 5 of them were killed, (me 
sustaineCI minor injuries. 

(b) The matter i. under inves~ 
don by the Police. 
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Electrification of WaHair-Kirundul 
line 

1894. SHRI S.R.A.S. APPALANAIDU: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the electrification of 
Railway line from WaHab· to Kirun-
dul on South-Eastern Railway has 
been slowtd down; 

(b) if so, the reasons therefor; 

(c) whether any compensation is 
bein~ paid to the contractor; and 

(d) if so, the amount thereof? 

THE M1NISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) and (b). 
No. However due to general escalation 
of t prl~es- experienced in 1973-74 and 
financIal stringency thereafter in the 
5th Plan, Electrification projects on 
Indian Railways including Waltair-
I(lrandul had ty be phased out within 
the ann.ual allotment of funds. Accord-
ingly, the target for. completion of this 
project had to be c1eferred~ 

(c) and (d). Yes. As phasing out 01 
the work had to be1done after the award 
o'f'''contracts, the two conttactor. had 
to be paid a total of about a •. 40~ laIdIa. 
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Non Deposit 01 PF by Tea Estates to 

West Bengal 

1896. SHRI SUBODH SEN: Will the 
Minister of LABOUR be pleased to 
state: 

(a) whether Government are 
aware t'h.. ....... .Q number of Tea Estates 

have failed to deposit provident f~d 
with the appropriate authority in 
the State 0'£ West Bengal; and 

(b) if so, the names of the default. 
ing estates and the amount involved? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION AND LABOUR 
(SHRI J. B. PATNAIK): (a) and (b). 
The requisite information is being col-
lected and will be laid on the Table qf 
the Sabha. 

DemiUtarization 01 Indw'l Ocean 

1897. SHRI MUKUNDA MANDAL' 
Will the Minister of EXTERNAL AF· 
FAIRS be pleased to state: 

(a) what are the Nations who f.re 
in faVOur of demilitarization of Indian 
Ocean; 

(b) whether this region has become-
the cockpit of confrontation between 
U.S.A. and U.S.S.R.; 

(c) if so, details thereof; and 

(d) what is the reaction of the 
Government in regard thereto? 

THE MINISTER OF EXTERNAL AF .. 
FAIRS (SHRI P. V. NARASIMHA 
RAO): (a) A majority of countries-
support the UN Resolution calling for 
the Establishment of a Zone vf Peace 
in the Indian Ocean. A list of countries 
which had voted in favour of UN 
General Assembly Resolutions No. 34/80 
A&B in December, 1979 is enclosed. 
These Resolutions called for the imple-
mentation of the Peace Zone Resolu .. 
tion, first ad{',pted in December, 1971-

(b) It is a matter of regret that jes" 
pite our earnest desire to see the 
Indian Ocean become a Zone of 
Peace, there has been a continuing 
escalation in the military presence 
of the Super Powers in this area. 

(c) and (d). Consistent with our 
policy, We cannot but be concerned at 
any escalation in foreign military pre-
sence in this area. Any enhancement 
of the military presence of. the two 
Super Powers v:ill only add to the exist-
ing tension in this area. 
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RECORDED VOTE ON RESOLUTION 
34/80 A. 

In favour: 
1. Algeria 
2. Angola 
3 Argentina 
4. Australia 
5. Austria 
6. Bahamas 
7. Bahnain 
8 Bangladesh 
9. Barbados 

10. Benin 
11. Bhutan 
12. Bolivia 
13. Botswana 
14. Brazil 
15. Burma 
16. Burundi 
17. Cape Verde 
18. Central African Republic 
19. Chad 
20. Chile 
21. China 
22. Comoros 
23. Congo 
24. costa Rica 
25. Cu~a 
26. Cyprus 
27. Democratic Kampuchea 
28. Democratic Yemen 
29. Djibouti 
30. DC'minican Republic 
31. Ecuador 
32. Egypt 
33 El Salvador 
34. Ethiopia 
35. Fiji 
36. Finland 
37. Gabon 
38. Gambia 
39. Ghana 
40. Greece 
41. Grenada 

42. Guatemala 
43. Guinea 
44. Guinea-Bissau 
45. Guyanu 
46. Haiti 
47. Honduras 
48. Iceland 
49. India 
50. Indonesia 
51. Iran 
52. Iraq 
53. Ivory Coast 
54. Jamaica 
55. Japan 
56. Jordan 
57. Kenya 
58. Kuwait 
59. Lao People's Democratic 

Republic 
60. Lebanon 
61. Lesotho 
62. Liberia 
63. Libya 
64. Madagascar 
65. Malaysia 
66. Maldives 
67. Mali 
68. Malta 
69. Mauritania 
70. Mauritius 
71. Mexico 
72. Morocco 
73. Mczambique 
74. Nepal 
75. New Zealand 
76. Niger 
77. Nigeria 
78. Oman 
79. Pakistan 
80. Panama 
81. Papua New Guinea 
82. Paragusy 
83. Peru 
84. Philippines 
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85. Qatar 
86. Romania 
87. Rwanda 

:88. Samoa 
:89. Sao Tome and Principe 
:90. Saudi ArabIa 

.91. Senegal 
92. Sierra Leone 
.93. Singapore 
94. Spain 
95. Sri Lanka 
96. Sudan 
'97. Suriname 
98. Swaniland 
99. Sweden. 

100. Syria 

un. Thailand 
102. Togo 
103. Trinidad endrobago 
104. Tunisia 
105. Turkey 
106. Uganda 
107. United Arab Emirates 
108. United Republic of Cameroon 
109. United Republic ot Tanzania 
110. Upper Volta 

111. Uruguay 
112. Venezuela 
113. Viet Nam 
114. Yemen 
115. Yugoslavia 
116. Zaire 
117. Zambia 

RECORDED VOTE ON RESOLU-
TION 34/80 B: 

In favour: 
1. Afghanistan 
~. Algeria 
J. Angola 
4. Argentina 
I. Australia 

6. Austria 
7. Bahamas 
8. Bahrain 
9. Bangladesh 
10. Barbados 
11. Benin 
12. Bhutan 
13. Bolivia 
14. Botswana 
15. Brazil 
16. Bulgaria 
17. Burma 
18. Burundi 
19. Byelorussia 
20. Cape Verde 
21. Central African Republic 
22. Chad 
23. Chile 
24. China 
25. Comoros 
26. Costa Rica 
27. Cuba 
28. Cyprus 
29. Czechoslovakia 
30. Democratic Kampuche'a 
31. Democratic Yemen 
32. Djibouti 
33. Dominican Republic 
34. Ecuador 
36. Egypt 
36. EI Salvador 
37. Ethiopia 
38. Fiji 
39. Finland 
40. Gabon 
41. Gambia 
42. German Democratic Republic 
43. Ghana 
44. Greece 
45. Grenada 
46. Guatemala 
47. Guinea 
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48. Guinea-Bissau 
49. Guyana 
50. Haiti 
51. Honduras 
52. Hungary 
~3. Iceland 
54. India 
&5. Indonesia 
56. Iran 
57. Iraq 
58. I vary Coast 
59. Jamaica 
60. Japan 
61. Jordan 
62. Kenya 
63. Kuwai~ 

64. Lao People's Democratic ne-
public 

65. Lebanon 
66. Lesotho 
67. Liberia 

~8. Libya 
69. Madagascar 
70. Malaysia 
71. Maldives 
'12. Mali 
73. Malta 

'14. Mauritania 

75. Mauritius 

76. Mexico 

77. Mongolia 

78. Morocco 

79. Mozambique 

BO. Nepal 

81. New Zealand 

82. Niger 

83. NigerIa 

84. Oman 

85. Pakistan 

86. Panama 

87. Papua New Guinea 
88. Paraguay 
89. Peru 
90. Philippines 

91. Poland 
92. Qatar 
93. Romania 
94. Rwanda 
95. Samoa 
96. Sao Tome and Principe 
97. Saudi Arabia 
98. Senegal 
99. Sierra Leone 

100. Singapore 

101. Spain 
102. Sri Lanka 
103. Sudan 
104. Suriname 
105. Swaziland 
106. Sweden 
107. Syria 
108. Thailand 
109. Togo 
110. Trinidad and Tobago 

111. Tunisia 
112. Turkey 
113. Uganda 
114. Ukraine 
115. USSR 

116. United Arab Emirates 

117. United Republic of Cameroon 

118. United Republic of Tanzania 
119. Upper Vo1t~ 

120. Uruguay 

121. Venezuela 

122. Viet Nam 

123. Yemen 

124. Yugoslavia 

125. Zaire 

126. Zambia. 
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EeODODl,. Meaaures in lDdia's Forefp 
MIDI.Ds 

1898. SHRI UTTAMRA.Q PATIL: 
Will thE' Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government are con-
sidering fresh economy measures in 
the working of our foreign embassies/ 

missions etc; and 

(b) if so, the details in this regard? 

THE MINISTER OF EXTERNAL 
AFFAffiS (SHRI p. V. NARASIMHA 
RAO) (a) and (bl. Govenment keep 
economy measures fOr our Missions 
and other establishme.nts constantly 
under review and study. Recently 

this has been undertalien specifically 
in pursuance of the recommenda-
tions of Estimates Committee. As a 
result, it has been possible to reduce 
33 India-based posts and 35 local 

posts. The study continues to b~ in 
progress. 

With a view to cutting down rec-
urring, and ever-increasing expendi-
ture on rentals, Govern:tJ1etlt have 
recently taken steps to purchase 
property abroad for some of OlIr 
Chanceries, Embassy Residences 'ind 
residential fiats. 

Government have also taken 9teps 
to curtail expenditure on telegrams, 
home leave passages, and hotel stays. 

Seniority List 

1899. SHRI T. S. NEGI Will the 
Minister of RAILW A YS be pleased 
to state: 

(a) whether a combined seniority 
list of lOW, PWI and D/men et.c. 
was issued by Northern Railway Head 
Quarter in 19718; 

(b) whether 'for regular promotion 
to posts of Assistant Engineers 
(Civil Wing) candidates are called 
for written test on the basis of said 
seniority list; 

(c) whether in the ~atter of ad hoc 
promotions in Northern J:taUway 

13 LS-3 

above seniority list is being ignored 
and drawing office staff is not con-
sidered for ad hoc promotion; 

(d) whether several senior perlODl 
C1l drawing office have not been given 
ad hoc promotioo, but junior persons 
of other categories have been given 
ad hoc promotion; 

(e) if so, reasons therefor and 
whether any instructions to thIs effect 
have been received by Northern 
Railway from Railway Board; and 

(f) positiOn in other RegionBl 
Ra'llways in the matter of ad hoc pro-
motions to drawing office staff? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAIWAYS 
(SHRI C. K. JAFFAR SHARIEF): 

(a) Yes. 

(b) Yes. 

(c) to (e). Drawing Office staff are 
considered fOr promotion to Class n 
on Railways as per their combined 
seniority but they are promoted as 
Assistant Engineers only when posts 
in their stream become available. 

No instructions in this regard 
have been issued by the Railway 
Board to the Northern Railway. 

(f) Same as indicated against part 
(c) above. 
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Charees aplnst Pakistani Diplomat 

1902. SliRI CHlRANJI LAL 
SHARMA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to 
state: 

( a) whether it is a :fact that a 
Pakistani Diplomat posted 1n India 
was ordered to leave the country 
recently; and 

(b) if so, the details of the charges 
against the said diplomat? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI p. V. NARASIMH .. ~ 
RAO): (a) and (b). The Pakistan 
Embassy was asked to withdraw one 
of its subordinate officials for activi-
ties inconsistent with his official 
position. 
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Memo by Koraput Railwaymen's 
COBIl"_ •• 

1904, SHRI GIRIDHAR GOMAN-
GO: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Raihv'aymen's 
Congress Koraput, Orissa sublnitted a 
memorandum to the South Eastern 
Railway authority focussing the 
different problems faced by them for 
the consideration of the concerned 
authority; 

(b) i1 so, the main demands there-
for; 

(c) how many of them have so far 
been taken for consideration for im-
plementation by the authority; and 

(d) what are the reasons for delay 
in the implementation of the de-
mands by the South Eastern 
Railway? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C, K. fAFFAR SHARIEF): 
(a) Yes. 

(b) to (d). In accordance with 
Government's policy, staff repres-
entations received from any source 
are ~iven due consideration and such 
action as considered necessary i ~ tak-
en. The demands contained in the 

memorandum submitted by the South 
Eastern Railwaymen's Congress nave 
been dealt with within the frame-
work of this policy. 

-
Higher Grades to Tr3.in Examiners 

1905, SHRI SURAJ BHAN: Will 
the Minister of RAILWAYS be 
pleased to state: 

(a) tht total number 01 posts of 
higher grades, grade-wise provided 
in Train Examiners cadre on North-
Eastern, North-East Frontier, Southern 
and Western Railways by virtue of 

Railway Board's letter No. PC-III/ 
78/UPG/8 dated 1st January, 197. 
regarding Cadre-Restructure; and 

(b) what is the total number of 
posts grade-wise, in train examiners 
cadre before 1st January, 1979 alld 
after 1st January, 1979 on these 
Railways? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFAlt SHARIEF): 
(a) and (b). Information is being 
collected and will be laid on the 
table 9f the Sabha, 

Bharatpur-Kosi Kalau Line 

1906. SHRI RAJESH PILOT: Will 
the Minister of RAILWAYS be plea-
sed to state: 

(a) whether there was any plan to 
connect Bharatpur with Kosi Kalan 
by Main broad gauge via Kama 
Deeg, Kureeth-Bharatpur; and 

(b) if so, the progress made in this 
regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFAR SHARIEF): 

(a) No. 

(b) Does not arise 

Attaching a Bogie to Sabarmati 
Express from Surat 

1907. SHRI U. H. PATEL: Will the 
Minister of RAIL WAYS be pleased to 
state: 

(a) whether Government propose 
to add one bogie to Sabarmati Ex-
press runnillg from Surat-Bulsar 
Railway Stations or nearby Stations 
fOr passengers of Adivasi area of 
Bulsar District for the Northern 
States and Pilgrimage Centres of 
Uttar Pradesh; 

(b) if so, when it will be attached 
and if not, the reasons therefor; and 

(c) whether there are demands for 
the same from various quarters and 
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organisations O'f. Bulsar and Surat 
Districts for the said facili ty? 

THE MINISTER OF STATE IN 
THE MlN1S'r.RY OF RAILWAYS 
(SHRI C. K. JAFFAR SHARIEF): 
(8) to (c). For want of room on 
165/166 Sabarmati Express to haul 
an additional coach as a regular 
~easure, it is operationally not fea-
sIble at present to intFoduce a 
through coach between Surat/VaIsad 
and VaranasilFaizabad on 165/166 
Sabarmati Express. 

Proposal by European Countries Be: 
Neutrality of AI,hanistan 

1908. SHRI MADHAVRAO SCIN-
DIA: Will the l\1:inlster of EXTER-
NAL AFFAIRS be pleased to state: 

(a) whether the propo3al from some 
of the European countries to plan 
Kabul as neutral country is under 
consideration of Government; 

(b) if so, the d~tails thereof- and , 
(c) the reaction of Government 

thereto? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI p. V. NARASIMHA 

RAO): (a) to (c). The Government 
is aware of the proposal made by 
the EEC countries on the 19th Feb-
ruary 1980 regarding Afghani~tan. 

The Government does not exclude 
consideration of any proposal for a 
solution of the situation ariSing out 
of developments in Afghanistan. Our 
own views are that no clear solu-
tion as yet appears possible, but 
the pnnciple~ enunciated in the 
Indo-French declaration provide the 
basis around which solutions can pos-
sibly emerge. 

Cola Nut Extracts in Campa Cola 
and Thums Up 

1909. SHRI CHANDRADEO PRA-
SAD VERMA: Will the Minister of 
HEALTH be pleased to state: 

(a) what are the prescribed norms 
for Cola Nut extracts as per P.F.A./ 
F.P.O. in soft beverage before it can 
be called a Cola Drink; 

(b) whether Government have-
taken any step to analySe the s()... 
called drinks like Campa Cola and 
Thums Up; 

(c) whether the existinz soft drinks 
claiming in their advertisement are 
really containing Cola Nut extracts or 
misguiding the public; and 

(d) if they do not really contain 
cola nut, what action Government 
propose to take against the manu·fac .. 
turers of these drinks? 

THE MINISTER OF STATE IN 
THE MINISTlty OF HEALTH (SHU! 
NIHAR RANJAN LASKAR): (.a) 
Cola drink has not been defined un .. 
der the provisions of the Prevention 

of FOOd Adulteratiin Act, A proposal 
for laying down standards for Cola 
beverages is, however, under active 
consideration, 

(b) to (d). The products of Campa 
Cola and Thumps Up were got analy-
sed from the laboratories. In the 
absence of any known technique t v-
ai]able for differentiating between a 
Cola beverage and 'a non-Cola 
beverage it has not been possible to 
spec1fically contradlct or confirm that 
the product contained cola nut ex-
tractives. 

Unless and until Cola is defined 
under the Prevention of Food Adult-
eration AGt, the Government !lave 
no strong views on the use of the 
word "Cola" to describe a soft drink. 

Suggestions frOm Mr. Judia Pa1ekar 
on Pay Seales for Journalists 

1910. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR 
be pleased to state: 

(a) \vhether Mr. Judi'S Palekar, 
who heads two tribunals has in his-
proposals suggested higher pay-scales, 
night duty and compensatory allow-
ances for Working Journalista and 
Non -J ournalists; 

(b) it so, the details thereof; 
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(c) whether any decision has been 
taken' on these proposals; and 

(d) ~ 80, the gist thereof? 

THE MINISTER OF TOURISM & 
CIVIL A VIATION AND LABOUR 
(SHRI J, B. PATNAIK): (a) and 
{b). The tentative proposals publish-
ed by the 'Tribunals fOr Working 
Journalists and the Non-Journalist 
newspaper employees are laid on the 
Table of the House, [Placed in 
Library. See No. LT-703-A/80] 

(C) and (d). Decision of Govern-
ment will be taken on the recom-
mendations of the Tribunal when 
the final report is received. 

People killed while Travelling on 
Rooftop of Avadh-Tirhut Mail 

1911. BHRIMATI SUSEELA GO. 
PALAN: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) the total number:>'£ 'People 
killed an 1 injured while travelling on 
rooftop of Avadh-Tirhut Mail on 
2nd February, 1980 near Patidah Sta-
tion of North East Frontier Railway: 

(b) details thereo-f: and 

(c) w} ether any enquiry has been 
ordered in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFAR SHARIEF): 

(a) Killed 17 Injured - Nil 

(b) On 2-2-1980, 17 persons travel-
ling on the roof 0'1. 1 Dn. A vadh-
Tirhut Mail got hit by the portal 
frames of the third span of the Bhu-
lkadoba Bridge, situated between 
Sorbhog and Patildah stations of 
Northeast Frontier Railway, and re-
.ceived fatal injuries. 

(c) This incident was inquired in-
to by a Committee of Administra-
tive Ofticers. According to the 
findings of inquiry committee, this 
unfortunate incident was the result 

of unauthorised roof travelling by the 
deceased during night time and in 

foggy weather. 

Proposu for Additional Berth 1G 
'I'utlcorin Port 

1912. SHRI K. T KOSALRAM: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether Government have re-
ceived any proposal fOr additional 
four berths in Tuticorin Port; and 

(b) if so, the action taken thereon? 

THE MINISTER OF SHIPPING 
AND T}tANSPORT (SHRI A. P. 
SHARMA): (8) and (b). Recently a 
proposal has been received from the 
Tuticorin Port for the creation 'It 
two additional berths. It would be 
examined on merits. 

Unloading of Wagons at Nagpur 

1913. SHRlMATI PRAMILA DAN-
DAVATE: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether it is a fact that large 
quantities of wheat and urea are 
awaiting un10ading in the Goods Shed 
at Nagpur; 

(b) whether the Railway officials 
at the instance of the local traders 
have refused to allow the Food Cor-
poration of India to unload these 
wagons; and 

(c) if not, what are the re:asons 
for not unloading? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFAR SHARIEF): 
(a) to (c). Wagons containing food-
grains and fertilisers which include 
urea fertiliser, consigned to the 
Food Corporation of India, are book-
ed for unloading at Food Corporation 
of India siding at Ajni (in Nagpur 
area), As the F.e.!. had difficultIes 
in dealing with the wagons at their 
siding at Ajni, they had, on c~rtnin 

occasions, requested 'for the plaC'f'-
ment of wagons at Nagpur station 
goods shed instead of at their siding 
at Ajni. Due to slow removal of 
the consignments trom the goods 
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shed by F.e.t., there was an accu-
mulation and this, in turn, affected 
further unloading of wagona_ The 
slow removal was due-to ''work-to-
rule" agitation by the F.e.!. staff 
and the failure of Flour Mills and 
Collectors to bring sufficient trucks 

for lifting stocks due to shortage 
of diesel oil. The position has since 
improved and normalcy restored. 

Under-employed .d Educated 
Unemployed 

1914. SHRI K. PRADHANI: 
SHRI A. NEELALOHITHA-

DASAN: 

Will the Minister of LABOUR 
be pleased to lay a statement show-
ing: 

(a) the number of unemployed and 
under-employed persons in the coun-
try during the last three years (State-
wise) ; 

(b) the number of educated un-
employed among them; and 

(c) the sources from which t~le 
information is collected and compIl-
ed? 

THE MINISTER OF TOURISM & 
CIVIL AVIATION AND LABOUR 
(SHRI J. B. PATNAIK): (a) 3nd 

(b). Available State-wise estimates 
of unemployment and under-employ-
ment relate to the period 1977-78 and 
these are the estimates provided by 
the provisional results of the 32nd 
round Survey of the National Sam-
ple Survey Organisation conducted 
during July 1977--JW1e 1978. These 
are indicated in statement-! laid on 
the Table of the House. [Placed in 
Library. See No. LT-703B/80). 

The break-up of these estimates in-
to edueatea and uneducated is not. 
available. 

The number of job-seekers regis-
tered with the Employment Exchan-
les in the difterent states and Union 

Territories on 31.12-1977, 31-12 ... 1978, 

30 .. 6-1979 and 81-12-1979 (not all 
of whom are Unemployed) is given 
in Statement-II, laid on the Table 
of the House. [Placed in Library. 
See No. LT/80J. The number edu-
cated job-seekers registered with 
the Employment Exchanges in the 
different states and Union Territo-

ries on 31-12-1977, 31-12-1978 and 
30-6-1979 is given in Statement III 
laid on the 'XaDle of the House. 
[Placed in Library. See No. LT/80.]~ 

(c) The estimates presented in 
Annexure-I are based on the pro .. 
visional results of the Nationa] 
Sample Survey 32nd round Survey 
on Employment and Unemployment 
conducted during the period July 
1977-June, 1978. The statistics pre-
sented in Statements II and III are 
complIed from the periodic statistical 
returns received from the Employ-
ment Exchanges in the country. 

Chinese otter to Pakistan for Military 
Cqntre in GUglt 

1915. SHRI K MALLANNA: Will 
the MInister of EXTERNAL AF-
FAIRS 
be pleased to state: 

(a) wheth~r it is a fact that China 
has offered to assist Pakistan in open-
ing another military centre in Gilgit; 

(b) it so, the details in this regard; 
and 

(c) Government's reaction thereon? 

THE MINISTER OF EXTEP..NAL 
AFFAIRS (SHRI p. V. NARASIMHA 
RAO): (a) to (c). Government bas 
seen press reports to the effect 
that Chinese experts are setting up 
a training centre in Pakistan-occupied 
Kashmir, The reports have been de-
nied by both Pakistan and China 
and Government have no con-
firmation of these reports. How-
ever, if some confirmation ot these 
reports it received, the fact that we 
view with grave concern any mUi- ' 
tary activity in a territory which 
is an integral part Gif lDdia will be 
made known appropriately. 
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~'lJew PIojec."'8ae,-..fIIWorkers 
at Eaaclla Port 

1916. SHRI AMARSINH V. RA-
THAW A: Will the Minister of SHIP-
PING AND TRNSPORT 
be. pleased to state the details of the 
new Projects that have been under-
taken or proposed to be undertaken 
for the benefit of workers at Kandla 
Port? 

THE MINISTER OF SHlpPING 
AND TRANSPORT (SHRI A. P. 
SHARMA.): At Kandla POrt the 
following Projects have been under-
taken or are proposed to be under-
taken for ffie benefit of Port Trust 
Workers:-

(a) 588 plots have been allotted to 
employees for house building and 
more plots are likely to he allotted; 

(b) Extension of Labour Amenity 
Centre in cargo jetty area; 

(c) Extension of hospitals in port 
colonies; 

(d) Extension of the school build-
ing in the port colony at Kandla; 

(e) Provision of Children Part .It 
Kandla; 

(f) Provision of lunch rOOm in the 
cargo jetty ~rea; and 

(g) Extension of staff club build-
ing at Kandla. 

In the Budget Estimates for the 
year 1980-81 for the projects (b) to 
(g) above, a provision of Rs. 12 lakhs 
has been lP.ade. The Port ~ust has 
recently introduced a scheme for 
grant ot loans - to employees for 
house building and for this purpose 
an amoWlt of rupees one crore has 
been set apart. In addition to above 
the Port Trust has undertaken th~ 
construction of 280- residential quar-
ters for the Port employees at off 
s~ore oil terminal at Vadlnar. 

2. The KlDdla ])ock Labour Board 
baa constructed, 72 qUarters for Dock 
Workera and 104 more quarters at an 

estimated cost of Rs. 23 lakbs are 
under construction. The Dock Labour 
Board is also introducing a scheme for 
grant of House Building Advance 
to the Dock Workers and for this pur-
pose an amount of Rs. 15 lakhs has 
been set apart. In the Budget Esti-
mates 1980-81 a provision Of as. 2 
la.khs has been made for (lxtending 
canteen facilities to the Dock Worker •. 
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Boac1s in J[eraIa State 

1919. SHRI SKARIAH THOMAS: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: ... 

(a) whether any funds have been 
earmarked by the Central Govern-
ment to Kerala State- for the cons-
truction of National Highways in 
Kerala; and 

(b) if so, the details of the 'funela 
so earmarked? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHARMA): (a) Yes, Sir. 

(b) Originally a sum of Rs. 350.00 
lakhs was allocated for the develop-
ment of National Highways in Kerala 
during 1979-80 but this has been re-
duced to Ra. 300.00 lakbs at the ins-
tance of the state Government. 

..... DeDuIMa 
1920. SHRI K. RAMAMURTHY: 

Will the Minister of SHIPPING AND 
'TIRANSPORT be pleased to state: 

\ 

(a) whether the Shipping Develop-
nl-ent Fund Committee has been per-

. mitted to raise EURO-DOLLAR loan 
to comply with the requirements of 
self help which carries an interest 
rate of 17 per cent in foreign ex-
change; 

(b) the unspent amount of loan 
lying at the disposal of Shippin, 
Development Fund Committee; 

(c) whether the Shipping Develop-
ment Fund Committee incurred a loss 
of Rs. 5 crores because of the fore-
closure of mortgages in respect of 
ships of Indian shipping company; 
and 

(d) if so, the steps propOSed to be 
taken to avert SUCh aVOidable losses 
in foreign exchange? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHARMA): (a) No, Sir. 

(b) Of the available amount of 
Rs. 117.96 crores, B.s. 19.22 crares re-
mained unspent on 1st ]\'Iarch, 1980; 
this is likely to be disbursed by 31st 
March, 1980. 

(c) and (d). No, Sir. IIowever, 
mortgage in respect of one vessel 
"CHARTSMA-N" of Nilhat Shipping 
Company has been foreclosed by 
Shipping Development Fund Commit-
tee for non-payment of the dues and 
other defaults committed by the 
company. The suit is pending before 
the High Court. In the event of dec-
reeing the suit, Shipping Development 
Fund Committee expects to recover 
its dues out of the sale-proceeds. 

Advertisements to AlIrarh Newspapers 

1921. SHRI CHrrI'A MAHATA: 
Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether it is a fact that the 
General Manager, Northern Railway, 
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N eVl Delhi, has acknowledged vide his 
letter No. 92 .. PUB/O, dated 14th Nov. 
ember, 1979, a letter from Bome edi-
iors of local daily newspapers of All-
garb regarding release of advertise-
ment to their newspapers; 

(b) whether it is also a fact that 
editors of those newspapers have also 
made a romplaint that advertisements 
are being released by the Northern 
"Rallway to even thoSe newspapers 
which are not on the approved list 
of the Directorate of Advertising sRd 
Visual Publicity, Ministry of Informa-
lion and Broadcasting, New Delhi; 

(c) jf the reply to part (b) be in 
the affirmative, the reaction of Gov-
ernment thereto; and 

(d) the list of newspapers main-
1ained by the Northern Railway for 
the release of advertisements? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF) : 
(a) and (b). Yes, from the Editor of 
Aligarh Mail, Aligarh Mail only. 

(c) The Editor of Aligarh l\~ai1 was 
reqtfested to furnish the names of 
newspapers which were not on the 
approved list of DA VP but had still 
received advertisements from the 
Railway so that an enquiry could be 
made. 

(d) A list of newspapers/periodi-
cals maintained by the Northern Rail-
way to whom advertisements are re-
leased on a regular basis is attached. 

List sf Newspapers and Periodicals on 
the a,pproved list of NCYrtMTn Railway 

English Dailies: 

1. Patriot Delhi. . , 
2. statesman, Delhi. 
3. Indian Express, Delhi. 
4. Indian Express, Chandigarh. 
5. Hindustan Times, Delhi. 
6. Times of India, Delhi & Comb. 
7. National Herald, LuckD()I'W. 
8. National Herald, Delhi. 

9. Tribune, Chandilarh. 
10. N. I. Patrlka, Allahabad. 
11. Pioneer, Lucknow. 
12. Kashmire Times, Jammu. 
13. Hindu, Madras. 
14. Mail, Madras. 
15. Indian Express, BOmbay. 

Hindi Dailies: 

1. Nav Bharat Times De1b1. , 
2. Hindustan, Delhi. 
3. J anyug Delhi. , 
4. Vyapar Bharati, Delhi. 
5. Doorandesh Delhi. , 
6. Milap (H), Juc. 
7. Punjab Kesari Juc. , 
8. Yug Paksha, Bikaner. 
9. Daily Tej, HMH. 

10. Veer Partap, Juc. 
11. Pravada, Aligarh. 
12. J anta Yug, Aligarh. 
13. Arnar Ujala, Bareilly. 
14. Himalaya, Moradabad. 
15. Nav Jeevan Lucknow. , 
16. Swatantra Bharat, Lucknow. 
17. Amrit Prabhat, Allahabad. 
18. Aj, Varanasi. 
19. Gandiva, Varanasi. 
20. Sanmarg, Varanasi. 
21. Jan Varta, Varanasi. 
2'2. Bharat, Allahabad. 
23. Daily Jagran, Kanpur. 
24. Dainik Ganesh, Kanpur. 
25. Veer Bharat, Kanpur. 
26. Vishva Mitra, Kanpur. 

Urdu Dailies: 

1. Milap, Delhi. 
2. Milap, Jullundur. 
3. Hind Samachar, Juc. 
4. Daily Ujala, Jammu. 
5. ;Rohjan Ludhiana. , 
6. Naya Sansar, Moradabad. 
7. Tej, Delhi. 
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8. Pra tap, Delhi. 

,9. Daily Syasat Jadid, CNB. 

Pun;abi Dailies: 

1. AkaU Patrika, J uc. 
2. Ajit, Juc. 
3. Nawan Jamana, Juc. 
4. Ranjit, Patiala. 
5. Daily Tarjman, Ludhiana. 

English Weeklies: 

1. Frontier Mail, Dehra Dun. 
2. Himachal Times, Dehra Dun. 
3. Link Delhi. , 
4. National Solidarity, Delhi. 
5. Eastern Economist, Delhi. 
6. Spokesman, Delhi. 
7. Thought, Delhi. 
8. Main stream, Delhi. 
9. Tender News Week, Delhi. 

10. Organiser, Delhi. 

English Fort-nightly: 

1. Caravan, Delhi. 

Hindi Weeklies: 

1. Senani, Bikaner. 
2. Ganrajya, Bikaner. 
. 3. Lokmat, Bikaner. 
4. Jangan, Jodhpur. 
5. Abhya Doot, Jodhpur. 
6. Se-wagram, Delhi. 
7. Sakshi, Delhi. 
8. Hindi, Hardwar. 
9. Pilot, Bhatinda. 

10 .. Saptahik Hindustan, Delhi. 
11. Ekta Sandesh, Delhi. 
12. Vyapar Udyog Patrika, Delhi. 
13. Jan Pragati~ New Delhi. 
14. Gramin Duniya Delhi. , 

Urdu Weeklies: 

1. ,Jagar Weekly, Delhi. 
2. Shere-i-Punjab, DelhL 

3. Neeshat, MB. 

Punjabi Weeklies: 
'" 

1. Fateh Wi!ekly, Delhi. 
2. Punth Weekly, Delhi. 
3. Man sarovar, Delhi. 
4. Quami Ekta, Delhi. 
5. Panth Prakash, Delhi. 

Sindhi Weekly: 

1. Sangha than, Kanpur. 

English Monthlies: 

1. Indian Railways, Delhi. 
2. Contemporary, Delhi. 
3. Current Events, Dehradun. 

Hindi Monthlies: 

1. Maya. Allahabad. 
2. Manohar Kahaniya, ALD. 
3. Kanchan Prabha, Kanpur. 
4. Bhartiya Rail, Delhi. 
5 .• Jagat Monthly, Delhi. 
6. Kadambini, Delhi. 
7. Chltralekha, Delhi. 
8. Sushama, Delhi. 
9. Sarita, Delhi. 

10. Mukta Delhi. , 
11. Jahnavi. Delhi. 
12. Danvantti, Aligarh . 

Urdu Monthlies: 

1. Shama, Delhi. 
2. Mastana Jogi. 
3. Om Monthly, Delhi. 
4. J amalistan, Delhi. 
'5. Biswin Sadi, Delhi. 

Punjabl Monthlies: 

1. Aks, Monthly, Delhi. 
2. Preetam, Delhi. 
3. Pritlari, Amdtsar 

4. Punjabi Dijest, Delhi. 
5. Prerana, Delhi. 
6. Arsee, Delhi. 
7. Illustrated Quamt E1tta, Delhi. 

I 
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l)TC Sentoe ,.. Sbau..r .... to 
Central SeoretaIat 

1922. SHIRl PlUS T1RKEY: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether it is a fact that there 
is no direct DTC bus service from 
newly developed colony of Shalimar 
Bagh Block B (Water Tank) New 
Delhi to Central Secretariat; 

(b) whether it is also a fact that 
a large number of persons who reside 
in Shalimar Bagh find it difficult to 
reach their offices in Ce-ntral Secre-
tariat; 

(c) whether Government have any 
proposal to .start reg-.ular service from 
Shalimar Bagh Block B to Central 
Secretariat; and 

(d) the time by which all conve-
nient routes to and fro Shalimar 
Bagh will be provided? 

"-
THE MlNISTER OF SHIPPING AND 

TRANSPORT (SHRI A. P. SHARMA): 
(a) Yes, Sir. 

(b) Shalimar Bagh, a DDA Colony, 
is still in the developing stage. At 
present, mini bus route No. M-27 is 
operating from B Block Shalimar 
Bagh to Regal, from where change-
L)ver facilities to Central Secretariat 
are available. 

(c) D.T.C. proposes to provide a 
direct bus service to Central Secre-
tariat from Shalimar Bagh Block B 
when the traffic demand justifies the 
service and it acquires additional 
buses. 

(d) As and When traffic needs so 
demand and the Corporation has addi-
tional buses to make the running of 
additional route feaSible, additional 
routes to and fro Shalimar Bagh win 
be provfded for. 

Vacant Post. tor SlCJST 

1923. SHRl LAKSHMAN MALICK: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number Of posts reserved 
for the Scheduled Castes/Scheduled 
Tribes in hi. Ministry remained 
vacant on 1st February, IgsQ; aad 

(b) what are the reasons for not 
filling up of these posts and by when 
vacancies are likely to be .filled up? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ~ILWAYS 
(SHRI C. K. JAFFER SHARIEF): 
(a) 15 Sched~led Castes and 20 SChe-
duled Tribes. 

(b) The- main reason is that the 
Union Public Service CommiSSion/ 
Staff Selection Commission which are 
recruiting agencies, have not been able 
to make available requisite number 
of staff belonging to these categOries. 
These vacancies will be filled up as 
soon as persons belonging to these 
categories are available. 

Appointm.ea.t of G ..... 

1924. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of RAlL-
WAYS be pleased to state: 

(a) whether it is a fact that 315 
Gangmen appointed for the mainten-
ance of permanent way have been uti-
lised in personnel Brancb in various 
PWIs/IOWs offices of Southern Rail-
way; 

(b) whether it is also a fact that 
shortage of Gangmen is the main. cause 
for the bad maintenance ot perma-
nent way which results in accidents; 

(c) whether Government have r~ 

ceived a representation from the 
Southem. Railway Personnel Branca 
Staff Association dated 19th February, 
1980 on. this issue; and 

(<1) wbet!her Gqyernmeu.t propose· 
to aanction additional poets of clerk. 
in Personnel Bran. to ~ 315" 
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~G8Ilgmen now in PWls and lOWs 
offices? 

THE MINISTER OF STATE IN 
THE MlNISTRY OF ';RAILWAYS 
(SHRI C. K. JAFFER SHARIEF) : 

\ (a) No, but a few li tera te Class IV 
staff are being utilised occasionally in 
office work. 

(b) and (d). There 
~nd the maintenance 
way is good. 

(c) Yes. 

is no shortage 
of permanent 

NOD-avallabWty 01 Septran Medicines 
in D~ uu1 Bospitals 

1925. SHRI AMAR ROYPRADHAN: 
Will the Minister of HEALTH be 
pleased to state: 

(a) whether it is a fact that Sept-
ran (Tablets and Syrup) medicine is 
not available at CGHS Dispensaries 
in New Delhi and other hospit81s in 
the country; 

(b) if so, the reasons therefor; 

(c) whether it is also a fact that 
instead of Septran medicine, CGHS 
Dispensaries supply the alternative 
medicine to the patients; and 

(d) jf so, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRr 
NIHAR RANJAN LASKAR): (a) and 
(b). The Septran (Tablets and Syrup) 
medicine is being procured and sup-
plied under its generic name of Trime-
thoprim of Sulphamethoxazole and not 
under its brand name, as per policy 
of the Government based on the re-
commendations of the Hathi Com-
mittee Report. 

(c) and (d). Supplies in C.G.H.S. 
Dispensaries are medicines with the 
same composition as Septran medi-
cine and in the same strength. 

Carp bandJmc worker. In 8_1& Port 

1926. smu SAMAR MUKHEBJ'BE: 
Will the Minister of SmPPING AND 
TRANSPORT be pleased to state: 

(a) whethm- Government have re-
ceived any representation for regu-
lation of employment of the cargo 
handling workers in Haldia Port who 
are being engaged by the users of the 
Port; and 

(b) it so, what action has been 
taken in the matter? 

THE MIN~TER OF SHIPPING AND 
TRANSPORT (Smtl A. P. SHARMA): 
(a) A representation has been receiv-
ed by the Calcutta Port Trust request-
ing for permanency of casual cargo 
handling workers at Haldia on com-
pletion of 240 days' casual service. 

(b) Calcutta Port Trust is examin-
ing the representation. 

GOOds Traffic 

1927. SHRI CHANDRABHAN ATHA-
RE PATIL: Will the Minister ot 
RAILWAYS be pleased to state: 

(a) whether it is a fact that there 
has been a sharp fall in the goods 
traffic moved by rail during 1979 and 
there was a consequential decline in 
the earning of revenue on this 
account; 

(b) what has been the total ton-
nage lifted by the ralhvay,; during the 
last three years and what has been 
the revenue Clarned each year; and 

(C) what action is being taken by 
Goverrunent to increase the goods 
traffic by rail? 

THE MINISTER OF STATE IN 
THE MINIS'nRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): 
(a) Although there was a fall in goods 
traffic during calendar year 1979 as 
compared to the corresponding period 
of last year, yet there was no decline 
in the goods earnings las compared to 
the last year. 
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(b) The revenue earning tonnage (b) when, the project is likely to 

lifted and the earnings realised dur- be completed? 
Ing the last three years is as under:-

Tonnes lifted 
(in miIJions) 

Goods caznings 

Actuals Actuals Appro-
ximates 

(Revised 
estimates) 

210,8 199.6 194'0 

(in crores of R~.) 1348' 45 130 y 41 1447' 95 

(c) Apart from closely monitoring 
the moven1ent on a day to day basis at 
the railways' as well as Railway 
Board's level, coordination is also 
being n1ainiained '\lvith various con~ 

cerned agencies to improve wagon 
turn round. 

Layin&" of new sidin& 
" 1928. SHRI A. NEELALOHITHA-

DASA:~: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) what progress, if any, has been 
made (i) in laying the new sIding. and 
(ii) 8 K!\1 line for the Titanium Com-
plex in Chavara region; and 

(b) the progress made as regards 
engineering surveys of the above sid-
i ng and line? 

THE MINISTER OF STATE IN 
THE MINISTIHY OF RAILWAYS 
(SHRI C. K. JA}"FER SHARIEF): 
(a) and (b). Engineering survey for 
the laying of the broad gauge siding 
line to the Titanium Complex has 
been cClmpleted. Twenty five per cen" 
progress has been achieved SO far in 
laying the siding line: 

Sealdah-Bongaon Section 

1929. SHRI CHITTA BASU: Will 
the Minister of MILWAYS be pleas-
ed to state: 

(a) the progress of work of the 
doubling project of Sealdah-Bongaon 
Section of the Eastern Railway; and 

THE MINISTER OF STATE IN 
THE MINISTIR.Y OF RAILWAYS, 
(SHRI C. K. JAFFER SHARIEl"): 
(a) 35 per cent as on 29th February. 
1980. 

(b) 31st December, 1961 subject to-
availability of funds, materials etc. 

Passenger TraJn Services on Ahmeda-
bad-Bombay /BOmbay -Delhi Section 

19:30. SHRI R. P. GAEKWAD: Will 
the Minister of RAILW A Ys be pleas-
ed to state: 

(a) whether there is any proposal 
to improve amenities/facilities or to 
augment passenger train services, on 
Ahmedabad-Bombay section or Born. 
bay-Delhi section of the Western 
Railway; and 

(b) if so. the nature anrl details 
thereof? 

THE MINISTER OF STATE IN 
THE 1\1 I NISTIR Y OF RAILWAYS 
(SHRI C. K. JAFFER SH.ARIEfi'): 
(a) and ~b). In order to ease over-
crowding on th~ Ahmedabad-Bombay 
section Double Decker Coaches which 
have 60 per cent more carrying capa-
city than the conventional coaches 
have been introduced on 21/22 Flying 
Ranee between Surat and Bombay. 
Augmentation of loads of the existing 
Mail/Express trains On Ahmedabad-
Bombay Central and Bombay-Central-
Delhi section is at present not opera-
tionally feasible for want of room on 
these trains which are running full 
load. Introduction of additional trains 
is also not feasible at present for line 
capacity constraints and lack of ter-
minal/maintenance facilities in Bom-
bay area. 

Industrial Accidents during 19'D 

1931. SHRI NIREN GHOSH: Will 
the Minister of LABOUR be pleMed 
to state: 

(a) the total number of workers' 
Who were killed and nlaimed due to 
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industrial accidents in the country 
(during 1979; 

(b) the mdustry-wise and State-
wise details; and 

(c) the steps taken by Government 
to strengthen industdal Rnfety there-
-of? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION AND 
LABOUR (SHRI J. B. PATNAIK): 
(a) and (b). Statistics re1ating to 
jnlustrial accidE'nt& and industry_wise 
details thereof for the year 1979 are 
expected to be received from the state 
Governmf.lnts in the Labour Bureau 
only fron} August, 1900. 

(c) The following steps have been 
taken to reduce industrial accIdents: 

(i) Amendment of the Factories 
Act, 1948 in 1976 to provide for 
better safety at work. One of the 
iInportant amendments is for ap-
pointment of Safety Officers in fac-
tories employing 1000 or more work-
e:rs and in factories having hazar-
dous processes. Another amendment 
rt,lates to expeditious enquiries into 
all cases of accidents resulting in 
d~~ath. 

(ii) Conducting regular training 
pr'Ogrammes for inspectors of fac-
tories, managements and workers in 
the areas of safety and health. 

(illi) Conducting research and 
promoting training, advIsory and 
consultancy activities on diITerent 
aspects of safety. health and wel-
fare of workers through the Labour 
Institut£os, Fact')ries Inspertorates 
and other promotional agencies. 

Ma4ras-Tinmelveli Railway Line 

1932. SHRI B. BALAN AND AN = 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the attention of Gov-
ernment has been dra'wn to the 
growing demand to convert the 700 

'1d.lometre .Madras-Madurai-Tirunelveli 

Railway line from metre gauge int.o 
broad gange; 

(Ib) if so, reaction of Government 
thereto; and 

(c) If not" the reasons for not con-
sidering this proposal? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): 
(a) Representations have been receiv-
ed in regard to the conversion of MG 
line from Madra.s to TlrunelveJi, 

(b) Re-appraisal of the earlier sur-
vey for the construction of BG line 
from Karur to Dindigul, and conver-
sion of MG from Dindigul to Tirunel-
veh/Tuticorin has been carried out 
and the report is under examination. 
There is no proposal under considera-
tiOn for the conversion of the MG line 
between Madras and Tiruchirapalli 
and Dlndigul. 

(c) Does not arise. 

Jaml1,u-Udhampur Rail Link 

193~. DR. KARAN SINGH: Will 
the Minister of ,RAIL WAYS be pleas-
ed to state: 

(a) whether extension of the rail 
link frOm Jammu to the Northern 
Army command Headquarters in 
Udhampur is being surveyed; and 

(b) if ~o, when thic; vital rail link 
will be completed? 

THE MlNISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K JAFFER SHARIEF): 
(a) and (b) A final location (engi-
neering) survey for construction of 
.Jammu-Udhampur rail link is *ell in 
progress and is likely to be corrrpleted 
by end of May, 1980. Further consi-
deration to this project will be given 
after the survey report is received 
and examined from all angles. subject 
to availability of resources and clear-
ance of Planning Commission. It is 
therefore. too early to say as to when 
the oonstruction will be taken up and 
completed. 
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aesumption ef TraIn raDDinr betweea 
sabarmatl-Aluaedabad and Faizabad 

aDd Varaaatll 

1934. SHRI MAGANBliAI BAROT: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that the 
train running between Sabarmati-
Ahmedabad (Gujarat) and Faizabad 
.and Varanasi (Ban9.cas) was disconti-
nued sometime back and later on dis-
·continued beyond Faizabad; 

(b) if so, the reasons therefor; 

(c) whether it is also a fact that 
it was the most !Juitable and direct 
train for Gujarat people to go to var-
ious parts of U.P. :lnd particularly to 
Lucknow and the holy places like 
Ayodhya and Banaras etc.; and 

(d) if so, when the above train is 
likely to be extended upto Banaras? 

THE MINISTE.R OF STATE IN 
THE MIN ISTIRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): 
(a) and (b). Train No. 163 Up/164 Dn 
Sabarmati Express and New No. 165 
lJp/166 On was introduced between 
Ahmedabad-Faizabad-Varanasi with 
effect from 26th January, 1976. This 
train was f:cheduled to run daily bet-
ween Ahmedabad and Faizabad and 
twice a week between Faizabad-Vara-
nasi. These trains were not well 
patronised between Faizabad and 
VaranC!lsi and accordingly their run on 
Fnizabad-Varanasi was cancelled from 
17th November, 1977. 

(c) and (d). From 3rd March, 1980 
the ruhs of 165/166 Sabarmati Ex-
presses. over the curtailed section viz. 
Faizauad and Varanasi have since 
been 'testored on two days a week ba-
sis as before. 
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Drinking Water in Karjat 

1936. SHRI A. T. PATIL: Will 
the IVlinister of RAIL WAYS be pleas-
ed to state: 

(a) whether in view of the acute 
scarcity of drinking water in Karjat 
(C.R.), the Railway authorities pro-
pose to augment and increase the 
supply of drinking water to Karjat 
Village Panchayat to two lakh gal-
lons, per day; 

(b) if so, the year in which this' 
target will be reached; and 

(c) what are the probable measures 
to accelerate this programme? 

THE MINISTER OF STATE Dr 
THE MINIS'I'.RY OF RAILWAYS 
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(SimI C. K. JAFFER SHARIE11'): 
(a) No. The Railway cannot spare 
more water, due to their dWn require-
ments being large. 

(b) and (c). Do not arise. 

"" ""',,, ., "ii' .. (1 1&1' ~ 
1 937· .,.. "'" """ ~ : ~ '"" 

1i1ft" q m;r f.fii ~ ~ f?6 : 

('Cf)) ?JRr ij (I!¥)I"( il1ftvr ~ 1f ~~­
~ q r (r~ fa 41 cfi arT1fr( 'R: ~ 
itff¥iifi 1 CfrT ~ ¥l'3f4 t't ctt dl414.~ 

Q 

~ atrf'iiN en: ~ ~ ~"( ; arh: 
(~) 1fh ~, err ~ ~ ~ 

'lift ~ ij (Cfil (i ~ Cftl ~ -~ amr 
..:I -= 

CfIfT ~ ? 

~ 'ft'11' ;n1lrt rli .. 1ft., 81ft '-11f 1i"it 
(-tt ". it. Qii4"Qifi): (Cfi) am: (~). • 
ar ... d+1 1t\S4C:~(1 ~ c6 at1'Bl(, 
~ ~(q)I( ~ ~ ~ 1IT ~ 
~ ~ eli ~ ~ ~¥4Cf)1 cfi ~ 
1f- "4,,6'1 ~"'C( <l ~ q;i ~ ~ 

C. a 

£I~~~,~~~ 
YfTtf m-r ~ ( t 

1938. "11 ~ ~ qR1f : cp:rr 
t'1r~q:~ctt~ ~fen: 

(~) ~ ~ " ~ fCfi ~ ~ 
11';m- \f9i494 {(tI!¥)I\3~~ h~'3I~) q1 ~-

~....,.t~ '" ~ .... ·r· tfFf tt ., 'it , ~ <:"~ , -q- ~ ~ ~ q:; ~HS ¥H!'1 
~ If'" 13 ath 14 '3\.,CC <~, 1979 Cfii r"" r~ " ~ q' t4Cf) ~ An., 94 ~ ,",'.JI ~nf ~ 

if) ~"'lf<41 Cffl lfiTt1i ~ ~ 1f ~ 
ij~w ~~111f~; 

(tf) ~ ~, err =8eti twq' 1f" en1 ~ 
1ri'1Ti ~ ~ ~ '( 3fh ~ en: ij (Zfii < 
;f ~ iE6,.:t~ ,~~ Cfi1 ( ; ~ 

('l') ~« ~14{q I~' ;r{t" ~ ~ 
(~m~~~? 

"' W'Jii+iQ .r 1:1WIf w.ft (. W\'. wi. 
wrI'ft ~): (~) ~ {t, ~ ~ 

2fi 1('1 If (4 , "(f ffl1Rr Cfrf( 1ft' @. ~ 
~~~~~~( 

(w) ~ (11'). ~ tr{t \;OaT 

. Wagon Allotment to West BeDpl 

1939. SHRI JYOTIRMOY BOSU: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) how many railway wagollSr 
were promised to be provided for Ben-
gal during the period from November, 
1979 to February. 1980 for bringing 
cement. diesel and kerosene oil and 
sugar to that State from outside; 

(b) how many wagons were allot-
ted and how many actually supplied 
for the purpose; and 

(c) the factors, it any, responsible 
for shortfall in this regard? 

THE MINISTER OF C;TATE IN 
THE MINIS'I1RY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): 
(a) Quota for movement of cement is 
fixed factory-wise and not State-wise. 
'There is no specific programme for 
rail movement of diesel and kerosene 
oil to West Bengal from outside the 
State. All supplies of these products 
are cit her by pipelines or by road 
only. VVagons for sugar loading for 
West Bengal are supplied as and when 
demand" are placen by th(' ('on signers. 

(b) Against a daily quota of 590 wa-
gons for the linked states including 
West Bengal, the cement factories de-
manded only 380 wagons per day' and 
the supply was 312 wagons per day 
during November, 1979 to February, 
1980. Against linkage of approximate-
ly 116 wagons a day for movement ot 
cement by rail to West Bengal, the 
actual loading average to 76 wagons 
per day. 

During the same period, demands 
for 42:44 wagons were placed fOr des-
patch of sugar to West Bengal, against 
which, 3814 wagons were supplied. 

(c) Shortfall in cement movemen'f 
is due to reduction in demands fot 
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walOhS by the faetories. The de-
mands for movement of supr are 
beiDl' met currently. 

Bapld TraDSit 87.. for Madras 

1940. DR. A. KALANIDHI: Will 
the. Minister of RAILWAYS be pleas-
ed to state: 

(a) whether it is a fact that the 
Metropolitan Transport Project (Rail-
ways) which has done the studies for 
the Rapid Transit System for Madras 
City is being disbanded from 31-3-80, 
and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINIST~Y OF "RAILWAYS 
(SHRl C. K. JAFFER SHARIEF): 
(a) No. A nucleus team of staff and 
officers is being kept, awaiting clear-
ance from Planning Commission who 
provide funds for this work outside 
the Railway Plan. 

(b) Does not arise. 
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Conversion of RUPs8-Bangiri Posi 
Llae 

1943. SHRI CHINTAMANI JENA: 
Will the MinIster of RAILWAYS be 
pleased to state· 

(a) whether there is any proposal 
to convert Rupsa-Bangiri Posi narrow 
gauge Railway line into a Broad 
gauge line; 

(b) whether there has been any 
survey of the project conducted; and 

(c) If so, the total cOst estImated 
and when the project is proposed to 
be implemented? 

THE MINISTER OF STATE IN 
THE MINISTRY OF (RAILWAYS 
(SHRI C. K JAFFER SHARIEF): 
(a) to (c). A reconnaissance engineer-
ing-cum-traffic survey for conversion 
of Rupsa-Bangiri Pasi NG line into 
BG and its extension upto Chakulia/ 
GurumahlSani or some other sUItable 
points is nearing completion. A deci-
sion about the conversion of this NG 
line into BG will be taken after the 
survey report is received, taking into 
consideration the financial viability 
of the project as well as the overall 
resources position. 

Late BUDDIDI' 01 a4ru-MaapJ. •• 
Ma1l1 

1944. SHRl G. M. BANATWALLA: 
Will the MInister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that Mad-
ras-MangaloreMail is always run-
ning late; 

(b) if &(>, the reasons therefor; and 

(c) what steps are being taken to 
ensure punctuality with respect to 
this train? 

THE MINISTER OF STATE IN 
THE MINISTERY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): 
(a) to (c). During period from 1st 
January. 1980 to 18th March, 1980, , 
punctuality of 1 Dn Madras-Mangalore 
Mail was 84 6 per cent. The days on 
WhICh it ran late, it was due to Loco 
failure On account of bad coal, staff 
and pu lJlic agitation, signal failure 
and bad weather. In order to improve 
the punctuality of this train a special 
watch is being kept round the clock. 

General Cargo Berth at Haldia Dock 
Cemp1es 

1945 SHRI SATYA GOPAL MISRA: 
Will the MinIster of SHIPPING AND 
TRANSPORT be pleased to state' 

(a) whether there is any proposal 
under consideration to construct 
another gener!:ll cargo berth at Hal-
dia Dock Complex; 

(b) if so, the details thereof; and 

(c) if not, what is the alternative 
proposal to meet the grave necessity 
for more berths at the said Dock? 

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHlt1 A. P. SHARMA): 
(a) NO. 

(b) Does not arise. 

(c) The' need fOr an additional car-
p berth at Baldi. Dock has not l;)een 
felt. 
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Jodl"n. DePOrted. ~ U:A.E 

1946. PROF'. P. J. KURIEN: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state the total number of 
India.ns reported from U.A.E. on 
account of the new immigrant laws'? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI p. V. NARASIMHA 
BAO): Information received !rom 
our Missions in the UAE would 

jpdicate that 491 persons left that 
country by sea after 1st January, 
1980; and 1522 by air since 11th 
necember, 1979. It is not possible to 
determine as to how many out ot 
these lett voluntarily and normally 
on the termination of their contracts, 
or for other reasons; and how many 
due to the introduction of measures 
to ensure strict implementation of 
the laws of the U AE. 
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cuttack-Paradip Rall link 

1950. SHRI BRAJ MOHAN MOHAN-
TY: Will the Minister of RAILWAYS 
be pleased to state· . 

(a) whether it is a fact that a'bout 
1600 workers employed in Cuttack-
Paradip rail link Project in Onssa 
have been retrenched and 110 alter-
native al t'angement h:lS been made ior 
their employment; and 

(b) If so, the ste~s taken by Gov-
ernment to absorb them and the date 
by which all of them will be ab. 
sorbed? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAIL WAYS 
l.,jHRI C. K. JAFFER SHARIEl"): 
(a) and (,b). The information is be-
ing collected and will be laid on 
the Table of the Sabha. 

Talcher-Sambalpur bnP 

1951. DR. KRUPASINDHU BRDI: 
Will the Minister ofltAILWAYS be 
pleased to state: 

(a) w~her Government have de-
CIded to take up the construction of 
Talcher-Sam'balpur Railway line; and 

(b) if so, when the construction 
work would start and when it will 
be completed? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHltr C. K. JAFFER SHARIF): 
(a) and (b). No, as the preliminary 
engineering-cum-traffic survey tor 
this new rail link is still in progress. 
!'he survey is expected to be campi .. 
~d by .June 1980. .. ...." - ...... 

wn.,;wn /in81Det"' 104-

saIem-Dindilul liIle 
1952. sHRI S. A. DURAl SEB.AB-

TIAN: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether the survey works for 
the laying of broad-galfge railway 
line from Salem to Dindigul via KaruI"" 
are over; 

(b) if so, what 15 the budgetary 
proposal; and 

(c) whether the folcheme may be-
taken up in this financial year itself 
as the need is envisaged owing to fast 
developmen t of these areas '? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIF): 
(a) to (c). The re-appraisal of the 
earlier survey fOr a new BG line 
between Karur and Dindigul has. 
been carried out as part of compo-
site proJ ect ~or a BG connection 
from Karur to Tirunelvelli/Tuticorin 
and the report ~ under examination. 
A decision on the project will be 
taken after examination of the re-
port is completed in all its aspects,. 
subject to the availability of funds 
and clearance by the Planning eoru,.. 
mission 

1 953· 15ft' W(IIf .,'(Ict" .. 'facti: cprr 
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(~) Gro ~-Cfrkr ~ n:r ~ 
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Facilities of OGHS Dispensary at 
Shalimar Bagh, Delhi 

1954. SHRI CHANDRA BHAL 
MANI TIWARI: Will the Minister of 
HEALTH be pleased to state: 

(a) whether a faIrly large number 
of Government employees and their 
famiJies r~iding in Shalimar B~gh 

area in Delhi-33 are without facility 
of any CGHS dispensary there; 

(b) the approximate number of 
persons as are without the facility of 
a CGHS dispensary in thaL lucality; 

(c) the aDrangements n1ade for pro-
viding medical facillties to such per-
sons; and 

(d) whether Govprnment propose 
to open a new CGHS dispensary for 
the 'benefit of such pC'rson5 there and 
if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MI~]STERY OF HEALTH SHRI 
NlHAR RANJAN LASKAR) : (a) 
Yes, Sir. 

(b) Shalimar Bagh is a newly 
developed colony in Delhi. Data 
about the number of Central Govern-
ment employees residing in Shalimar 
Bagh area is not available. 

(c) The Central Government em-
ployees in the area are availing ~)f 
medical facilities undr C.S. (M.A.) 
Rules. 

(d) For the present there is no pro-
posal due to financial constraints. 

"r agons for essential commodities 

1955. SHRI JOY BISW AS: 'Vlll 
the Minister of RAILWAYS be pleas-
ed to state: 

(a) whether Government have laid 
down any policy tor allotment of wa-

,ons. to carry the eossential commodi .. 
ties as well as construction materials: 
for the State; 

(b) if so, whether it is a fact that 
the Tripura state Government could 
Dot bring the food grains and construe .. 
tion materials like celnent, stel, rod, 
etc. allotted for the State; and 

(c) how many wagons were requi-
sitioned by the Tripura Government 
and how many were placed during 
1978 and 1979 to lift the commodities 
and materials? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
<SHRI C. K. JAFFER SHARIEF) (a) 
Yes. 

(b) The input of essential com-
modities into Tripura State, which is 
served by Dharmanagar and Churai-
bari rail heads, in 1979 was at a 
higher level than in the previous year. 
However, owing to the very high 
priority having to be a~signed to food-
grains, there was some shortfall in 
1"espect Cif commodities other than 
foodgrains. Movement of traffic 
was also affected adversely over ma-
jor part of the year as a result of 
agitations by local persons and by 
some railway staff. 

(c) 1'he input of essential com-
modities in 1978 and 1979 into Tri-
pura by rail was as under:_ 

1978 1979 

Foodgrains 66425 Tonnes qo6.j.o Tonnes 

Salt 1550 4 " 101 76 " 
Sugar. 9472 " 5808 " 
C~mt'nt • 25938 

" Ii7 1 2 H 

Puht".i , 5424- " 3344 " 
Edibb Oil 3744 " 1773 " --- -- .... 

12650 7 H 129453 H 
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1956. SHRI RAM SW AROOP RAM: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Government are aware 
that MIs. Rohtas Industries in Bihar 
is due to pay to the Railways about 
Rs. 3 croraJ on account of demur-
rage, damages, freights etc; and 

(b) if so, what action is being taken 
to reaUSe the outstanding dues from 
t)le In4ustry above mentioned? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): 
(8) and (b). A sum of Rs. 3.01 crores 
out of which Rs. 2.68 crores on account 
of demurragta has been shown outstand-
ing by Eastern Railway against MIs. 
Rohtas Industries at Dehri-on-Sone 
in Bihar. M/s Rohtas IndustrIes 
have disputed the procedure laId 
.own by the Railways for calculation 
of demurrage charges in respect of 
wagons booked for their works. The 

Eastern Railway have set up D. Com-
mittee to examine the re 1ated aspects 
of the disputed issues At the 
same time, Railways are also examin-
ing the possible legal and administra-
tive measures to realise the outstand-
ing dues from the party. 

Traffic loss to Railways 

1957 SHRI SUSHIL BHATTA-
CHARYA: Will the IVtinister of 
RAILWAYS be pleased to state how 
much traffic ha~ been lost by the Raj1-
ways due to labour unI~st in publicI 
sector other than Railways during the 
private last year? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K JAFFER SHARIEF)' 

Though :abour unrest 111 public/pri-
vate sector has been one of the causes 
which affected the loading of ~he 
Railways, the extent of loss cannot 
be fully qualltifled. 

Trauport eo.t oIl Cotton 

1958. SHRI GADADHAR SAHA: 
wnl the Minister of RAILWAYS be 
pleased to state: 

(a) whether is it a fact that the-
cost of Transportation of Cottons by 
Rail (Freights rate) varies from State 
to State according to distance 
while there is Parity in the Trans-
portation Cost in case of Raw mate-
rials like iron and steel; 

(b) if so, the transportation costs 
of cotton, irOn and steel, the reasons 
thereof and how is it justified; 

(C) what are its adverse effects OR. 
the production of Cotton Industries! 
cloth Mills and their growth in West 
Bengal and Eastern States: 

(d) whether Government are pro-
posed to give subsidy to make it uni-
form as it has been done in case of 
transportation of raw material like 
iron and steel: and 

( e) 1 f not, the reasons thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K JAFFER SHARIEF): 
(a) The freight charges fOr all traffic 
including cotton, iron and steel etc. 
are determined on the basis of t.he 
classification of the commodities and 
the dIstance over which they are to 
be carried. Perhaps the Hon'ble 
Mem ber is referring to freight equa-
lisation schemes 'which are operated 
through esta 'blishment of self financ-

ing funds/accounts under the respec-
tive Ministries for commodities like 
iron and steel, cement ~tc. The 
Railways do not operate all¥ such 
scheme of freight equalisation. 

(b) to (e). Do not arise. 

River Barak Threatens Railway 
Brldge 

19!'l9 SHRI SANTOSH rlIOHAN 
DEV' Will the Minister of RAIL-
WA YS be pleased to state: 

(a) whether it is a fact that the 
only Railway-rum-road Bridge over 
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Katakhal river on Silehar Lumbd.ing 
Road Assam is threatened to be 
eroded by the river Barak; and 

(b) what steps Government have 
proposed to take to protect this bridge 
which is the only available communi-
cation system and connects the area 
with the rest of the country? 

THE MINISTER OF STATE tN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): 
(8) and (b). No threat is at present 
appr.ehended to Katakhal raiJ.-cum-

road bridge on Badarpur-Silchar sec-
tion due to erosion by river Barak. 

Hewever, the problem of erosion 
caused by river Barak near Katakhal 
bridge, has been engaging the atten-
tion Of the ,state Government and the 
Railways. The State P.W.D. have 
been urged by the Railway to take 
necessary remedial measures. A 
scheme 'for protection works has re-
cently been drawn up by the Techni-
cal Advisory Committee of the 

Cachar Flood Control Board. The 
State P.W.D. have also already tefer-
red the matter to thE' Central Water 
Research Station, Pune, for model 
studies. The Railway will continue 
to remain in close touch with the 
State Government in this regard. 

National Unemployment Insurance 
Scheme 

1960. SHRI ARJUN SETHI: 
SHRI K. PRADHANI: 

Will the Minister of LABOUR be 
pleased to state: 

(a) whether Government propose to 
introduce a national unemployment 
insurance scheme; 

(b) if so, what are the details there-
of; and 

(c) if not, the reasons therefor? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION AND LA-
BOUR (SImI .T. B. PATNAIK): (a) 
There is no such propsal at present. 

(b) Doell not arise. 

(c) A national unemployment in· 
surance scheme is not considered 

feasible at this stagE' In vie of the 
massive financial outlay it would in-
volve. 

Working of VaDabhbhaJ Patel Chest 
IuUtute, Delbi 

1961. SHRI R. K. MHALGI: Will 
the Minister of HEALTH be pleased 
to state: 

(a) whether Government's attention 
has been drawn to a news-item pub-
lished in the Times ot India of the 
23rd February, 1980 regarding the 
alleged deterioration in the working of 
the Institute; if so, the facts tl_lereof; 

(b) the reasons for a large number 
of posts remaining unfilled; and 

(c) the steps being taken to improve 
the working of the Institute? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 

(SHRI NIHAR RANJAN LASKAR): 
(a) Yes, Sir. However, there has 
been no deterioration in the working 
of the Vallabhbhai Patel Chest In-
stitute. This is corroborated by 
the number of scientific papers pub-
lished by the Institute during the 
last 3 years, the number of thesis 
approved for the M.D. & Ph. D. post-
graduate students of the Institute by 
the University of Delhi, as well as 
the number of patients who attepded 
the Clinical Research Centre of the 
Institute, viz:-

1. Number of articles published year-
wise: 

L976-77 
1977178 

, 1978-79 
66 .. 

..... II ........ .... 67 
. ..... 50 
.... 64 

iI. Number of theses: --

1977 
1978 ..... . 
1979 

.......... D 
10 

. . . . .. .. . ... 8 
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m. Annual attendance at the Clinlea1 
Research Centre: 

(i) Outdoor patients 
1977 ••....•.•.... ... 37080 
1978. . .. .... .. •• ... 33149 
1979 •• .• .. .. .. 33688 

(ii) Indoor patients: 

1977. . .. .... .. .. .. .. .. .. ,.137 
1978. . . . .. .. 251 
1979. . . . .. .. .. .. .......... 251 .. 

(b) Although the vacant posts \\rere 
advertised by the Institue in June, 
1979, following the acceptance of the 
revised qualifications for recruitnlent 
by the Governing Body, procedural 
difficulties have delayed the selections. 
The Chairman of the Univer~ity Se-
lection Committee for all these posts 
is the Vice-Chancellor, University of 
Delhi The Vice-Chancellor, keep-
ing the problems of the Institute in 
view is taking appropriate steps to fill 
up the vacant posts expeditiously 

(c) Although the working of the 
Institute has been quite satisfactory, 
efforts are being made to revamp ita 
activities. 

Non-Payment of Retirement I Term iDa-
tlon Beneftts to Employees by Private 

Hotels 

1962. SHRI PIUS TIRKEY: Will 
the Minister of LABOUR be pleased 
to state: 

(a) whether Government have 
received complaints that the manage-
ments of private sector hotels do not 
pay the retiring benefits and provi-
dent fulPds, etc. due to them at the 
time of retirement/termination of their 
services; 

(b) if so, the full details thereof; 
and 

(C) what action has been taken in 
each case and also to check such mal-
practices on the part of big hotel com ... 
panies? 

THE MINISTER OF TOURISM AND 
C1VIL ~A.VIATION AND LABOUR 
(SHRI J. B. PATNAIK): (a) No 

such complaint, has been received by 
the Government. 

(b) and (c). Does not arise. 

N-.Prellferatl.. Treat, 

1963 SHRI G. Y. KRISHNAN: Wl1l 
the Minister of EXTERNAL AF-
FAIRS be pleased to state the names 
of the countries who are non-sig-
natory to the Non-Proliferation 
Treaty? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRIP. V. NARAS~A 
RAO) : Accordings to the latest in-
formation available to the Govern-
ment, the names of countries, which 
are non-signatories to the Treaty on 
the Non-Proliferation of Nuclear Wea-
pons (NPT), are as !ollows: 

(1) Algeria 
(2) Argentina 
(3) Bhutan 
(4) Brazil 
(5) Burma 
(6) Chile 
(7) China 
(8) Cuba 
(9) Equatorial Guinea 

(10) France 
(11) Guinea 
(12) Guyana 
(13) India 
(14) Israel 
(15) Malawi 
(16) Mauritania 
(17) Niger 
(18) Pakistan 
(19) Qatar 
(20) Saudi Arabia 
(21) Seychelles 
(22) South Africa 
(23) Spain 
(24) Uganda 
(25) United Arab Emirates 
(26) United Republic of Tamanfa 
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(2') Vietnam 
(28) Zambia 

Memonm.4ma froa. FrUIts MerchaDt& 
~ 01 Tdelrar 

1964. SHRI K. A. RAJ'AN: Wlll the 
!4inister of RAILWAYS be pleased to 
state: 

(a) whether the Chief Commercial 
Superintendent, Southern Railway 
has received memorandum from the 
Fruits Merchants Association, Trichur 
regarding difficulties in getting book-
ing facilities; aDd 

(b) if so, the details thereof and 
the action taken, if any, thereon? 

THE MINISTER OF 
THE MINISTRY OF 
(SHRI C. K. JAFFER 
(a) Yes. 

STATE iN 
RAILWAYS 
SHARIEF): 

(b) The followlng points have been 
raised in the rr..emorandum:-

(i) Lack of facilities fOr booking 
of perishables from Trichur to 
Howrah; 

(ii) Unrestricted booking of non-
perishables by trains leaving Tri-
chur; and 

(iii) Reduction in luggage vans by 
trains leaving Trichur. 

Action Taken:-Perishable traffic is 
being booked and cleared • regularly 
from Trichur to Howrah. During 
the period 1st to 18th March 1980, 
a total of 1975 perishable parcels were 
booked and cleared. The only cate-
gories of non-perishable traffic booked 
by trains leaving Trichur are passen-
ger luggage newspapers and film par-
cels, which are in addition to ptarish-
able traffic. The availability of parcel 
vans and luggage vans in trainC) serv-
ing Trichur is, by and large, ade-

qualte. The Southern Railway Ad-
ministration, in consultation with the 
Fruits Merchants of Trichur, is tak-
ing necessary action to remove the 
genuine difficulties of the merchants 
to the e$nt POSsible. 

IJ1clusioD .of Oerdtl School Teach .. 
Ia CGBS, SoIleme 

1965. SHRI K. A. RAJ'AN: WiD 
the Minister of HEALTH be pleued 
to state: . 

(8) whether Government are cOD-
sidering to 'include Delhi School Tea-
chers in the CGHS Scheme; 

(b) if so, the details thereof; 

(C) whether Government are aware 
that this is one of the demand of 
Delhi Teachers which has been 
recommended by the Committee' ap-
pointed last year at the instance of 
the Ministry of Education; and 

(d) if so, the details thereof? 

THE MINIS'rER OF STATE IN 
THE MINISTRY -OF HEALTH (SHRI 

NIHAR RAN.TAN LASKAR): (a) 
No, Sir. 

(b) Does not arise. 

( c ) and (d). A High Power Com-
mittee was constituted in the Minis-. 
try of Education to look into the de-
mands of the Joint Council of Delhi 
Teachers' Organisations and other 
Associations. These demands in-

cluded the demand fOr "Medical Allo-
wance for all teachers". The Com-
mittee in its meeting held on 20-11-79 
recommended that CGHS type facili-
ties should be extended to all the 
employees under Delhi AdJr.jnistra-
tion. Till the CGHS is made ap-
plicable some fixed allowance may 
be given to the teachers as a medical 
grant. 

This recommendation of the Com-
mittee has not yet been processed fur-
ther by the Ministry of Education. 

Fly over at Serampore RaUway 
Crossinr 

1966. SHRI ANANDA PATHAK: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) Whether Government propose to 
consider the demand for a fly over at 
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Serampore Railway crOssin, near 
Serampore Railway Station; 

(b) if so, the details thereof; and 
(c) if not, the reasons thereof? 

THE MINISTER OF 
THE MINISTRY OF 
(SHRI C, K. JAFFER 
('a) Yes. 

STATE IN 
RAILWAYS 
SHARIEF): 

(b) Wor ks t)f construction of road 
over lunder-bridges in replacement of 
existing le~l crossings ar'e Jointly 
1\Danced and executed by the Rail· 
"ays and the State GovernmentlRoaj 
Authority and the proposals therefor 
have to be sponsored by the latter 
together with an underta king to bear 
their share of the cost as per extant 
rules. A proposal for construction 
01. a road over-bridge in replacement 
of level crossing No. 5 at Serampore 
Railway Station of Eastern Railway 
is presently under examination of the 
Railway rin consultation with tJhe 
Government of West Bengal. 

(c) Does not arise. 

Disposal of cases detected under 
Prevention of FOOd AdulttJ'ration 

Act 
1967. SHRI N E. HORO: WIll the 

Minister of HEALTH be pleased to 
state: 

(a) whether the orders of the MinIS-
ter for Health were obtained before 
disposing of cases of serious adulte-
ration detected under the Prevention 
of Food Adulteration Act, 1954 during 
the last three years; 

(b) whether some ('ases were also 
refer.l.·ed to the CBl for inve~tigation: 
and 

(c) if so, the details regarding the 
persons found guilty in these cases 
and the suggestions. if any. received 
in this regard? 

THE MINIS'rER OF STATE IN 
MINISTRY OF HEALTH (SHRI 

NIHAR RANJAN LASKAR): (a) No, 
There is no <:uc h provision under the 
Prevention of Pood Ar'ulteration Act. 

(b) Yes. 

(c) The report of the CBI is being 
examined. 

Formation of Central Foocl Squad 

1968 SHRI N E. HORO: Will the . . 
Minister of HEALTH be pleased to 

state: 

(a) whether it is a fact that the 
Central Government created a Central 
Food Squad in his Ministry to check 
the menace of adulteration in food 
articles through sanction authenticatecl 
as per rule; 

(b) 'wlltether it is also a fact that the 
sanction provided for the functions to 
'le performed by the Food Sqaad and 
if se, the details thereo~; and 

(c) whether this squad is perform-
ing all these functions since its incep-
tion till-date particularly during the 
1 ast three years? 

THE MINISTER OF STATE IN 
~1INISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a) 
a lei (t) Yes. The following is the 
~trengtn of the squad: 

SenlOI Food Inspector 1 
::.! F00d Inspectors 82 
3 Fjeld Assi:;;tant 6 

Seniol Food Inspector and Food 
Jnspectors were appointed under sec-
tlon 9 of the Prevention of Food 
Adulteration Act and they are em-
powereci to lift samples under the said 
Act. FOOd Inspectors can lift the 
samples under the Act on the basis 
of signed slips issued by the local 
(Health) Authority which are requir-
ed to be fixed around the sample bot-

tles. 

(c) The Central FOod Squad's ac-
tivjties in respect of the lifting of 
samples were confined in the initial 
period primarily to Delhi. This 
was because of the constraint under 
which the Delhi Municipal Corpora-
tion funtioned in respect of work un-
der te P.F.A. Act. However, as 
per recommendation of the Central 
Council of Health in 1976, the Delhi 
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Administration set uP a separate Di-
rectorate for the Prevention of Food 
Adulteration in the year 1977 .. 78 and, 
as such, the day to day work of the 
Squad of lifting suspect samples de-
creased. In view of the reduced 
work load, the question of utilisation 
'Of the services of the Squad in a 
suitable manner is under active con-
sideration ot the Government. 
M-e Admfsslon in Medloal CoUeres 

1169. SHRI VIJAY N. -PATIL: Will 
the Minister of HEALTH be pleased 
to state: 

(a) how many medical colleges in 
India requested for permission to admit 

• 

more students during the last two 
rears; 

(b) what was the total number of 
additional admissions fOr which per-
nission was sought; and 

(c) the number of additional seata 
granted for such colleges, college-wise? 

THE MINISTER OF STATE IN 
,.JrfINISTRY OF HEALTH (SHRl 
1~ RANJAN LASKAR): (a) 17. 

(b) 587. 

(c) A statement indicating the ad-
ditional seats granted colleges-wise ia 
attached . 

Statement ind,catmg the A.dditional Seats granted COllfgl-U. II( • 

S.Na. Name- of tp e M('dical College 

I. Ka~turha 1\-Iedt( al (ollpe:r, Mangalor (" . 

1. Medical (,oJlt ~(~ TnVcHldrunl 

5 Mediral ColI! g(', Kotta\alll 

7 Mf"dlcal Collt"gf", CahclIt 

8. ].J.M. Mf"dlc..al Coll{ gp. D.:lv.tngere 

9· Rf"gional Medical Colkgt".Imohal 

Loan from World Bank for construc-
tion of National aad State mghways 

1970. SHRI VIJAY N PATEL: 
Will the Ministtr Of SHIPPING i\ND 
TRANSPORT be pleased to state: 

(a) what is the amount of loan 
received from the World Bank for 
construction and improvement of 

2 

Total 

No. of 
additional 

seat'i 
granted 

----------------
20 

10 

47 

15 

20 

20 

20 

25 

25 
. 202 

National and State Highways dUriDg 
the last two years; 

(b) how much out of this was spent 
in Maharashtra state; and 

(c) what is the fresh demand of loan 
from the World Bank for the year 
1980-81? 
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(THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHARMA): (a) No loan has been 
receiVed from the World Bank dur-

btg the last two years i.e., v9'77-78 
and 1978-79. 

(b) Does not arise. 
(c) Ther~ is 110 demanci of any 

fresh loan from the World Bank fer 
1980-81 fOI National and State High. 
way sector. However, a Rural Roads 
Project in Bihar i ~ likely to reC'Jt\re 
World Bank assistance of about $ 25 
million during Bank's fiseal year, 

1981 (1-7-80--30-6_81). 

Upgradation of Railway Officers 

1971. SHRI NARAYAN CHOUBEY: 
WIll the Minister of RAIL WAYS be 
pleased to statE:: 

(a) whether it is a fact that the 
Railway Administration after the Third 
Pay Commission award have done two 
upgradations for Railway Officers of 
the Indian Railways other than Medical 
0fficers; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAIL\VAYS 
(SHRr C. K. JAFFAR SHARIEF): 
(a) and (b). After Third Pay Com-

mission's rocommendations, the Gazet-
ted Cadres of the Indian Railways 
haVe been restructured on two occa-
sions. In the first restructuring which 

was done In 1973-74, out of 958 posts 
upgraded. 62 pertained to the Medical 
Department. Earlier also, the Indian 
~hV1a.y Me~cal service nas had 
the benefit Of upgradation in that 
all posts of doctors in Group 'c' were 
placed in Group 'B' in 1966 and sub-
sequently all posts of Assistant Medi-
cal Officers (except Dentists) Vlere 
placed in Group 'A' (Class I) in 19'73. 

A triennial review of Jndiu"} Rail-
way Services, has recently been com-
pleted by the Cadre Review Commit-
tee and approved by the Government. 
The Cadrp Review of the IndIan 
Railway Medical Service is under 
active processing separately as the 
set-up of this Service is quite dift-

E:lrent from the other Railway Ser-
vices and the considerations for 
strengthening the other eight Railway 
Services could not be applied in the 
same manner for the Medic'll Service. 

Specialists on I.B.M.S. 

1972. SHRI NARAYAN CHOUBEY: 
Will the MInIster Of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that the 
Railway Administration have conclud-
ed that there is no need for any 
specialists in the Indian Railway Medi-
cal Service to treat patients; and 

(b) if not, the facts in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRr C. K. JAFFAR SHARIEF): 
(a) and (b) No The recruitn1ent in 
the Indian Railway Medical Sel vices 
is so regulated that the required num-
ber of specialists are made available 
the Railway Hospitals. Moreover, 
the Railways also haVe Honorary Con-
sultants in various specialities 

~ .egislation on "The Int:lian Council 
Act Of Paramedical RehabiHtation 

Professions" 

1973. SHRI PIUS TIRKEY: Will 
the Minister of HEALTH be pleased 
to state: 

( a) whether it is a fact that Gov-
ernment propose to bring a legislation 
entitled "The Indian Council Act of 
Paramedical Rehabilitation Profes-
sions" in consultation with the State 
Governments; 

(b) whether the comments from all 
State Governments have been recejved; 

( c) if so, when Government propose 
to introduce the said legislation; and 

(d) if not. the reasons therefor'? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a) The 
All India Occupational Therapists As-
sociation had proposed the setting up 
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ot a Council Of Physio..therapy and 
Occupational Therapy for registration 
Of the Occupational Therapists prac-
tising in the country. This was con-
sidered and it was felt that the pro-
posed Council should cover all rebabi-
litation professions including physio-
therapists and occupational therapists. 
Accordingly a draft Bill was drawn 
up and was sent to the State Govern-
ments. 

(b) Replies were received from 23 
State Governments/Union Territories. 
In respect of the 8 State Govern-
ments/U nion Territories, their con .. 
currence was assumed in the absence 
of any intimation to the contrary. 

(c) and (d). The question of intro-
ducing a bill will arise after il deci-
sion in this regard, is taken. 

Loss of production at Shop-flOOr 
Level 

1974. SHRI K. PRADHANI: Will 
the Minister Of LABOUR be pleased 
to state: 

( a) whether suggestion from any of 
the Presidents of Chamber of Com-
merCe has been received by Govern-
1"nent for bringing comprehensive 
legislation to discourage 1088 of pro-

I uction at the shop-ftoor level; and 

(b) it sO, the action which Govern ... 
ment propose to take in this retard? 

THE MlNITS!!R OF TOURISM 
AND cI\fiI. AVIATION AND, 
LABOUR (SHRl J. B. PATNAIK): 
(a) Memoranda haVe been received 
from organisations of employers with 
various suggestions for promoting in-
dustrial peace and harmony. 

(b) Government would give due 
consideration to the suggestions. 

• 
Number of Railway Hospitals 

1975. SHRI NARAYAN CHOUBEY: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number ,()f Railway Hospi-
tals, zone-wise in years 1975 and 1980; 

(b) the number of beds in Railway 
/hospitals, zone-WI.... during the above 
period; and 

(c) the number of doctors, nur~ea, 
ward boys and other shtaff, zone-WlSe" 
during the above period? 

THE MINISTER OF STATE IN 
THE MINlSTRY OF RAILWAYS 
(SHRI C. K. JAFFAR SHARmF) : 
(a) to (c). A statement is attached. 
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Orpal.ttoa of Heddi Workers ~ 
West Bengal 

1978. SHRI MUKUNDA MANDAL: 
Will the Minister of' LABOUR be 
pleased to state: 

(a) whether Government are aware 
that a large section of population is 

beedi workers in ~he Sundar ban Re-
gion Of 24 Parganas; 

(b) if so, the fact thereof; 

(c) whether Government are con-
sidering fo set up an organisation to 
look after the probl~ms of beedi 
W('J kers and thejr sol'.ltion; ani 

____ . - -.....-.-
~fll) .1 ti'iftf) ~ ~ 

" q'1; Aftr .p w 
~ 

-------- ---
lio 

29,6"8. 00 73 23 92 
41.130.00 
60,990. 50 

65,017. 50 67 84 140 
75,235.25 
97,822.00 

66 O. 00 62 62 
11,O70.6() 
16,009. 00 

(d) if gO, the detail~ thereof, and if 
not, why .ot? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION AND 
LABOUR (SHRI J. B. PATNAIK): 
(a) Yes Sir. 

(b) It is E:4stirnated that there are 
nearly 47.000 beedi wortaers in this 
region. 

(c) & i d). The problems connected 
with the working conditions Of the 
workers are within the purview of 
'tihe State Government. However, 

programmes of ,.eral welfare of 
such' workers9 ftn8DCed eut. of tlut 
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Beedi Workers Welfare Fund, are 
being implemented th:t_ough the labour 
welfare organisation set up for the 
purpose by the Central Governnlent. 

Amenities to Beedi WorkerS in West 
Bengal 

1979. SHRI MUKUNDA MANDAL: 
Will the Minister of LABOUR be 
pleased to state: 

(a) whether Government are aware 
that thousands of Beedi workers have 
been working at Diamond Harbour, 
Magrahat, Kakdwip and Kulpi areas 
of 24 Parganas Distr lct foOr years, 

(b) if so, the details tnereof; 

(c) whether any sort of grants Or 
amenities have been provided by Go-
vernment to these workers; 

(d) if so, the facts thereof; and 

(e) if not, whether Government 
propose to extend welfare facilities in 
t:1i3 region? 

- I 

THE MINISTER OF TOURISM & 
CIVIL A VIA TION AND LABOUR 
(SHRI J. B. PATNAIK): (a) & (b). 
Yes Sir. It is estimated that there are 
nearly 25,500 beedi workers in Dia-
mond Harbour Sub-division The 
number of such workers at Kakdvlip 
and Kulpi is estimated respectivE:ly at 
2000 and 1000. 

(c) to (e). A mobile medical unit 
located at Calcutta is at present co-
vering Magrahat and Joynagar areas 
of Diamond Harbour Sub-division. In 
addition, the Government of West 
BE:'ngal was sanctioned a grant of Rs. 
4.95 lacs in 1978-79 for constructing 
houses for beedi workers. A scheme 
for grant of sc;holarships to the depen-
dents of beedi workers has also been 
introduced. GoveTnment proposes. 
progressively to expand the coverage 
and improve the content of various 
welfare schemes for beedi work~Ts 

financed ·('ut of Beedi Workers Wel-
fare Fund. 
13 LS-5 

Movement 01 Petroleum Produe. by 
R.tUways 

1980. SHRI SHIV KUMAR SINGH: 
Will the Minister of RAIL WAYS lJe 
pleased to state: 

(a) whether it is a fact that Rail .. 
ways have stepped up the movement 
of petroleum products in the country 
to meet the immediate demands of 
the defence, steel plant~, etc.; 

(b) if so, the details of the tank 
wagons put into operations and their 
weekly average of transportation of 
petroleum products and by-products 
and extent to which the needs are ex-
pected to be met as a result thereof; 

(c) the names of destinations to and 
from where these wagon tanks are put 
into opetration; and 

(d) the time by whiCh the supply 
of kero3ene and petroleUln is expected 
to be normalised? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFAR SHARIEF): 
(a) Yes. 

(b) A fleet Of 19,593 bro~d gauge 
tank wagons and 3969 metre gau~e 
tank wagons is deployed for move-
ment of all petroleum products. The 
weekly daily average loading during 
the three weeks of March 1980 (upto 
21st.) has been of the order of 1553, 

1607 and 1648 tank wagons per day on 
the broad gauge and 264, 286 and 309 
tank wagons per day on the metre 
gauge respectively in the first, second 
and third weeks. The Railways are 
currently meeting in full thE! targetted 
levels of rail loading mutually agre-
ed to by the Railways and the Oil 
Companies. However, the shortfall 
in -movement by pipeline consequent 
upon the closure of Barauni Refinery 
cannot be made up fully by rail. 

(c) Rail movement of petroleum 
products takes place from Port loca-
tions, Refinerie'S and pipeline tap-off-
points to the consuming points sPread 
all over the country. 
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(d) The supply position will im-
prOVe further as SOOn as Barauni Re-

finery starts functioning fully and 
normal operation in the t.hree re-
fineries in Assam is rE_JSumed. 

Bonus to Government Employees 

1981. SHRI SHIV KUMAR SINGH: 
SHRI ARJUN SETHI: 
SHRIOSCAR 

FERNANDESE: 

Will the Minister of LABOUR 
be pleased to state: 

(a) whether he had convened a 
meeting of Members of Parliament 
on bonus issue; 

(b) if so, the details thereof; 

(c) whether there is a proposal to 
nt bonus to all Government/Semi-

Government employees; 

(d) if so, the details there.:>f and 
if not, the reasons therefor; and 

(e) the time by which Government 
propose to grant bonus at par with 
Railways and P&T Staff to all other 
employees of the Government with-
out any discrimination? 

THE MINISTER OF TOURISIM 
AND CIVIL AVIATION AND LAB-
OUR (SHRI J. B. PATNAIK): (a) 
Yes, Sir. 

(b) The meeting was held on 
March 3, 1980. Several suggestions 
regarding bonus were made by the 
Members who attended the meeting. 
St.)me of the suggestions are as 
follows:-

0) Bonus must be accepted as a 
deferred wage; 

(ii) Minimum bonus should be 
paid to all workers; Section 32 of 
the Payment of Bonus Act, 1965, 
should be deleted; 

(iii) Payment of any bonus above 
the minimum should be based on 
productivity. The quantum or basis 
of bonus in excess of the minimum 

should be left to be decided by 
collective bargaining; 

(iv) The ceiling on maximum 
bonus should be rem\Jved.. 

(v) The salary limits for pay-
ment of bonus should be removed; 

(vi) Labour Ministry/Labour 
Departments should have the po-
wer to scrutinise the accounts of 
companies when employees express 
doubt about' the non-avail9bility of 
surplus f·.:>r payment of bonus. 

(c) to (e). Various pro~sals for 
amendment of the Payment of Bonus 
Act, 1965, are under consideration. 
It is the lntention of Government to 
bring forward a comprehensive Bill 
to December, 1979 is given below:-
festi val season. 

SUPPly of labour by Visakhapatnam 
Dock Labour Board 

1982. SHRIMATI GEETA MUKER-
JEE: Will thE' Minister Dr SHIPPING 
AND TRANSPORT be pleased to 
state: 

(a) whether the Visakhapatnam 
Dock Labour Board supplIed labour to 
the Food Corporation of India (Port 
operations, Visakhapatnam) to n1eet 
theIr additional reqUIrement 13ince 
1975 to-date; 

(b) if not, the reasons for the 
same; 

(c) the total number of Dock Entry 
passes, permanent and temporary is-
sued to Food Corporation of India 
(port operations) by the Visakhapat-
nam Port Trust in 1975; and 

(d) the number of total dock entry 
passes in addition to above issued, 
month-wise, from July, 1975 to Dec-
ember, 1979 to the Food Corporation 
of India (port operations) by Vif3akha-
patnam Port Trust? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHARMA): (a) No Labour was 
supplied to FOOd Corporation of India 
(Port , operations, Visakhapatnam) 
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by the Visakhapatnam Dock Labour 
Board since 1975 till date. 

(b) No request for such supply of 
labour from Food Corporation of 

. India was received by the said Dock 
Labour Board. 

(C) 748 permanent passes were 
issued to Food C\:>rporation of India 
(Port operations) during 1975. 

(d) The number of permanent 
Passes issued during 1976, 1977 and 

1978 was 30, 12 and 32, respectively, 
and no such prasses were issued in 
1979. 

The number of temporary passes 
issued, month-wise., from July, 19'75 
to December, 1979 is given below:-

Month Number of temporary passes iSSUf·d during 

1975 
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May. 

June. 
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Provision of over-bridges Oft 
Barauni-Katihar Railway line 

1984. SHRI SATISH PRASAD 
SINGH: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether it is a fact that from 
Barauni to Katihar, there are a num-
ber of shopping centres on both sides 
Of Railway line, i.e., Khageria, Mahesh 
Khut, Thana Bihpur and Kadha Gala, 
etc., and a considerable number of 
persons go for shopping there; 

(b) whether at the above places 
mentioned there is no provision af 
over-bridges which gives way to rail 
accidents; 

(c) if SO, th'C number of penSOns sO 
killed while crossing the railway line 
at those junC'tiO'l1S during the last three 
years; 1: J 

(d) whether there is a proposal to 
consider for over -bndges at sOlne 
places, not if so, details thereof; 

(e) by what time the construction 
of over-bridges is likely to be com-
pleted; and 

(f) if no decision has been taken, 
the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): 
(a) Shopping centres do not exist on 
both sides of railway land on this 
line. 

(b) Level Crossings have been pro- ' 
vided at these stations but no road 

t 
over/under-bridge has SO far been 
constructed. 

(c) No accident on IQccount of 
crossing of railway track has occurred 
during the last 3 years. 

(d) to (f). Works regarding 'con-
struction of road over/under-bridges 
in replacement of existing level 

crossings are jointly . financed and 
executed by the. R~llways and the 
State Government/Local Authority 
and the propDsals therefOr have to 
be sponsored by the latter together 
with an undertaking to bear their 
share of the cost as per extant rules. 
No proposal fOr construction of an 
over/under-bridge at any of these 
stations has SO far been received from 
the State Government/Local Autho.-
rity. 

Demand for increase in freight by 
Shipping lines 

1985. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state: 

(a) whether various shipping lines 
have asked fOT increase in the freight 
for the movement of goods traffic; 

(b) jf SO', to what extent increase is 
being demanded; and 

(c) what is the reaction of Govern-
ment thereto? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHARMA): (a) and (b). According 
to avail a hIe information the following 
Liner ConferencaslRate Agreements! 
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Shipping Linea have proposed to in creaSe freight as indicated:-

51. Name of canference/Ra te Agreement/ Trade Sector Percentage Effective 
Shipping Lines ~fproposed Date 

Increase 

- Pacific-India Rate Agreement East/West Coast of India- 15% 1-4-1!,80 I. 
Pacific Ports of USA & 
Canada 

2. Calcutta/East Coast of India and East Coast of India to Great 17% IO-4-1SSo 
Bangladesh/USA Conference Lakes-USA Atlantic and 
(CALCUSA) Gulf of Mexico 

3· India-Pakistan-Bangladesh-UK/ Indja to UK/Continent and 20% 1-5-I SBo 
Con tinen t Conference viu 11.,.sa 

4· India-Pakistan-Bangladesh-Ceylon US Atlantic and Gulf Ports 18% 15-5-I~[0 
and Burma Outward Freigh t to India 
Conference (INPACKON) 

5· ·West Coast of India and Pakistan- West Coast of India to USA, 17% 15-5-1980 
USA Conference Gulf of Mexico Ports 

6. Sh~ping Corpora tion of India and East Coast of Canada to Not 6-6-1980 
cindia Steanlship Navigation India Indicated 

Co. (Joint Sf'rvice) 

7· Shipping Corporation of India USA Great Lakes to India Not 6-6-1SBo 
and Scindia Stean1ship Naviga- Indicated 
tion Co. Uoint Service) 

.No Indian Shipping Line is a menlber of this Conference. 

( c) The Confere:':nces/Rate Agree-
ment/Shipping Lines have been re-
quested to hold discussions with the 
Indian shippers' bodies for arriving 
at mutually satisfactory agreement 
on the proposed freight increase. 

m-~ If- (~) ~. ~ Cfi(qr(~~it 
~. lTrnf 3fh (err) ~ q1~ ~ 
f(.1. t lfmr ~ Cf);f::q I <1 ~ ~ 
~ 3{f'( ~ ~ em qf51t ql( feti a~"t 
"~(Ir~ ~ ~ ~ ~~ ~ am: 
arar ~ rCfi dtfl ~ ~ '( ? 

-shnf ~ $f't\t1('!SI"i tt=r. awn ~ 
~ ~ tw., """ ~ """ ., 
tJ1' ~ Mt.r ~ Wi .;".<; ~ Ii1n' 

~ 1fft ~ 

-_.,. 

2 3 4 

1 977 1,8 1, 6 1 1 . 40 Ii' 0 I 4, 5 1 3 50 
1978 1,73,987.85t:o r (~IIffM~~srf(f-
1979 ),82,029. 85 ~oJ 1SCA'~Ifi~.r"if 

~;rr~ "!Il ~~r 
~ lf~f;r ~q; if;) 
~T!~ ~ ~ 
~CJm;n~) I 
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----------------------------------------------------------1 2 3 4 --------- -------------, 
1977 
1978 
1979 

1 11,676. 05 ~o } 
) , 54, 093 . 0 5 lo 63 • 65 1i 0 

1,69,423. 65 ~o 

mCf~ fiff!:f snfS'.m~t ;r W~ fq;rn t fCfi' ~ Slf~~A) m:r iJfliT 'tl(Tt trf ..,~ f;rf6f 
n(l'~ .1' mw W:\1 ST2trr~ t :-
1. ~~ ~ ift1~~ f~~ ;rim 1977-78 

1978-79 
1979-80 

I(~~r, 80~) 

., 
4,43,656. 75 li 0 J 
4, 42, 892. 2 5 ~ I) 
4, 32, 628. 7 0 ~ 0 

2. 4~~~~tlJ~~kf~lftw, l{ln~ I 1977-78 2, 9 3, 5 9 O. 7 5 '10 J 
1978-79 3,27,108. 50~o 
1 979- 80 3, 73, 4 1 1 . 7 5 ~ 0 

(~, 80~) 

~1', 1980 ~ ~ Cfctl. ~ qr~ 'lfqQf f'ffe ~ m~ CfiT 
~ tit I 

"" ..,.. ann ''''''1''. ~ ~ 'Iii ..r ~ t;rttr 11ft ...... 'ili <, ~ .m 
~ 1til 'Qhr 

(~) ~ tfilf ;f tl(f ~ If- ~ 
~ arh: if) ~t:q I <1 ~ Gft1rr ~ Cftl 
fCfi d '1~ ~ \i"lfT anl ( arh: ~ ~ 
m:n:r ~ ~ fCf)d~1 ~ ~ ( ? 

1987. .n ,q,(I" ~: CRT I"f 
~ 1f( arer.f ctft ~ ~ fq): 

(Cfi) ~ ~ ancT fi;1 fit (::'8 * 
fen d;f Cfi «"4 I <'i "Ifij Cfi ~ ~ ~ 
atllm: ~ C6Tlf Cf){ ~ r; 

(i) ~ri ~ q"fcT mf~T (~t§lfI~lf 
~~~) 

(ii) ~ri anrr~ 'lTCT fi:rfm, (f~~ffl it 
~~ ?fl:tJ) 

1l1f~ ~nIn: ~ 
~ ~ ~ lfilf-
~)ifir~ 

1557 

89 

~~ ~ 'I;fT'9;~ 
q~ CfiTli ~ ~ Cfili-

=tnfw iii) ~ 

4340 

(tJ) 1J(f eft;; ~ ~ crhT;r ~€41«4 arh ~ ~ Cfi df~..*l1( ~ ~ 
t.;f~ cfi ~ anT efi m- Sf fd tS61~ ~ ~ ~ ~ +IfCf&1' M'4" ~-~ 
'{« ~ ( 

~ ;r~ '"'I£f .. ...... -~ 
1977-78 51 .33 ~ ~ 1 ·07 

... 
~~ 

1978-79 52.75 ~ ~ 1 ·04 ~~ 
1979-80 49.44 mw ~ 0.89 ~~ 

(4)«(4 <, , 1980 ~) 
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r,"'.fri'" 1WR <f'n «'q.' 1WR mw 
anq; ,".41 !1I'm tr1n ~ "" ~ 
M'f 8It.: eM" i (, 1:111: Ift1n ~ an 

~ 

1988. .n '4i~~: ~ fl11r 
~7.tt~~ipfT~~ : 

1. ~ f~~,:)fdl'1 ~ ftAfJOtc::'os, 
Cbt1 C6«t I (~l1'1'ta" 54 fa 661'1 ) 

2. ~ ;!\.~!ns t ~ $I (lJ qoeij atl'O 
~. fill I, lfmf 

~ ~ ~ ltlfr "( fq; ~ tmr 
~ f";IT~ aj~I«I'11 Cfft ~ ~ 
~(I I 

C'.fi i:q I <1 ~ csfrtrr ~;f ~ 

~ _.... .. _. 
(16) "'''«0 'E(11'1 l'Il c.~ 0'1 , t:!ri",. 
~ S1fnz anq) ,'filtl ~ ~ ~ 
~ '*"' dfjatq 1 <, ~ csfrtrr ~ ~ 
ill) +it:q It't ~ ~ !fft fC4i d;ft ~ 
~ -.ft ~£; of"( 

(\!') ~ tR: ~ fCfi a;ft 'Uf1fr ~ 
(1 

~ 8It.: tn1T't 'c14"f., tf'tT ~ ~ 
(11ft •• 1ft. qa.uqan): (~) ~ ('I').l 
~ ~ ~ ~ snf'4C6lr(l(l ~ 
~ ~ 1flTT ~, 1f6" cfr.r ~ ?6 
~ ~ f'ti:t=«,..,fdl'1 ~. ft1r~a'l, 
Cf){1Cf){"ijl ~ ~ ~'i gt ~ SlliifGijJ 
arTtfi ~·r-tl(l, ~ ~ ~ ~ 1ft' 
~ ftit'Cf 'Cf.l-'Ufl[ ~ ~ ( :--

1977 ~ 1979 (fafi 840· 26 ~ ~ 

1977-78 
1978-79 
1979-80 

1980 ~) 

15·45 ~ ~ 
16·69 ~ ~ 
16·70 ~ ~ 

~ ~ ~ lffl ~ qlSfF" efi rlu;r ~ 
54 Po 601 ;wl ct'2fTU ~ ~ ~ if; ltt'Ej I d 
~ csfrtrr'" at ~jCl i 'iT Cfi1 'Uf'lr w ~ 
(:--

I, 52,09, 529. 7 5 ~ 0 4 1 60 . 00 q 0 ~ 
2393. 99lj"o 
(~q:~ ~ 
ilfT'3f 

2, q.rfl~ ~;:~j 'I1)c~ V.TslCfr 'q'ltf. tf:si.fT, Tf~m (~r, 29,59,644. 00 ~_ 
1977~tf~~T, 1980) 

Need of Wagons by Railways 
1990. DR. VASANT KUMAR PAN·· 

DIT: Will the Mini~ter of RAIL-
WAYS be pleased to state: 

(a) the total number of wagons 
held by the Indian Railways, (Rail-
way-wise), as on 31-12-1'979; 

(b) how many wagons are actual~ 
in use by the Railways and what is 

the actual need of wagons by Rail-
ways; and 

(c) whether it is a fact that seve-
ral wag,ons are lying idle on condemn-
ed wheels or in damaged conditions? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF) :/ 
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(a) Wagon holding as on 31-12-1979 
in terma of 4-wheelers: 

Railway 
'Sf-

Central 

Ealtern 
Northern • 

North Eastern 

Northeast Frontier 

Southern. 

South Central . 
South Eastern 

Western 

Total 

Broad 
Gauge 

670 73 

92718 

64198 

990 

5944 

22295 

29857 

92850 

36795 

412720 

Metre 
Gauge 

1006 

8464 

!28778 

19 148 

13680 

12 721 

(b) As on 31-12-1979, about 39270B 
wagons are In effective use on the 
railways and thE:se are adequate to 
meet current traffic needs at the best 
~age norms achieved by the railways 
in the past 

) 

(c) No, there are no wagons lYIng 
idle on condemned wheels or in da-
maged condItIon except thOSe under 
Periodical Overhaul in tl1e workshops 
or day-to-day repairs and maintenance 
including wheel changing on sick 
lines Or Repair Depots. 

Drop in Employment Opportunities 
in Gull Cou.ntries 

1991. DR. VASANT KUMAR PAN-
DIT: Will the Mnnster of EXTERNAL 
AFFAIRS be pleased to state" 

(a) whether it is a fact that during 
the last one year there is a steep fall 
in Indian Emigrant workers finding 
jobs in tl1~ middle-east and Gulf 
countries; if so, the reasons thereof; 

(b) whether it is a fact that many 
job-contracts secured for Indian im-
migrants have been cancelled by 
foreign Agencies due to long delay, 
harassment, corruption and difficulties 

created, by Indian Immigration Act; 
and 

(c) \Ybat steps has the Government 
planned to sponsor larger number of 
jobs for Indian Immigrants and other 
safeguards for their welfare and secu-
rity? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAD): (a) The statistics on emigra-
tion of Emigrants does not indicate 
any steep fall. According to these 
statIstIcs, 204,809 emigration clear-
anCE:S were granted by them during 
1979; as compared to the figure of 

69,006 for 1he year 1978. 

(b) No, Sir; Government have not 
received any significant or substan-
tiated complaints of delay, harass-
ment, etc. in granting emigration 
clearances. 

(c) This matte:'r is kept under cons-
tant reVlew by Government w1th the 
help of our MIssions & Posts In these 
countries. It may be appreciated that 
Indian workers are recruited by for-
eign emploYE:rs, from the open mar-
ket in India, through r~cruiting 

agencies. 

Cargo-Tonnage of Shipping Corpora-
tion of India 

1992 DR. VASANT KUMAR PAN-
DIT: WIll the MInIster of SHIPPING 
AND TRANSPORT be pleased to 
state: 

(a) whether It is a fact that Gov-
ernment have deciripd to increase the 
Cargo-tonnage of Shipping Corpora-
tion of India; 

(b) if so, what is the strength of 
Cargo lInes wIth the Shipping Cor-
poration of India, their tonnage and 
cargo handled by each during. 1979; 
and 

(c) whether the Government have 
any container-oriented cargo vessel; 
if so, the details thereof? 

THE 
AND 

MINISTER 
TRANSPORT 

OF SHIPPING 
(SHRI A. P. 
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SHARMA) : <8> Government consi-
der the proposal for increase of cargo 
tonnage' of Shipping Corporation of 
India on merits as and when such 
proposal is recieved. Acquisitic.n of 
ships by the Chipping Corporation of 
India is a continuous process. 

(b) As on 1st March, 1980, Ship-
ping Corporation of India had 74 
cargo liners of 6.88 lakhs GRT and 
9.72 lakhs DWT. During the finan-
cial year 1978-79 <ending March, 
1979) Shipping Corporation Of India's 
cargo liners carried 27.86 lakhs re-
venue tonnes of cargo. 

( c) Shipping Corporation of India 
have, at pre:sent, 19 container-orient-
ed vessels with a total capacity of 
carrying 5711 containers in terms of 
20 foot container units (called TEUS). 
In addition, 18 container-oriented 
vessels with a total capacity of 6852 
TEUS are on order. 

Medical Facilities in Rural Areas 

1993. SHRI CHHITUBHAI GAMIT: 
Will the Minister of HEALTH be 
ple:ased to state: 

(a) the schemes which are being 
implemented by Government for pro-
viding medical facilities in rural areas 
arId the percentage of the population 
being benefited thereby; and 

(b) the estimated expenditure to be 
incurred on the schemes which Gov-
ernment propOse to implement during 
the current financial years? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a) 
Among the schemes launched by the: 
Government of India to provide better 
medical facilities in the rural areas 
at present are:--

1. Multipurpose Worke·rs Scheme; 
2. Community Health Volunteers 

Sche,me; 

a. Dais Training Scheme; 

4. Reorientation of Medical Edu-
cation Scheme; 

5. Minimum Needs Programme. 

Reorientation training under the 
Multipurpose Workers Sch~me has 
been completed in 139 districts of the 
country as on 1-4 ... 79. The training 
programme is currently under pro-
gress in another 144 districts. Simi-
larly, the Community Health Volun-
teers Scheme, which was introduced 
in October, 1977, bas covered 1698 
Primary Health Centres and has been 
extended to an additional 688 Primary 

Health Cf.:ntres trom October, 1979 
1,29,654 ComlTU.lnity Health Volun-
teers had been trained upto 31st 
December, 1979. 

There has been significant pro-
gress under the Dais Training Scheme 
during 1979-80 and it is expected that 
during the current year about 1,00,000 
dais would have been trained. 

Under the Re-orientation of Medi-
cal Education Scheme three Mobile 
Clinics are being provided, free of 
charge, for each Medical College for 
the purpose of re-orientation in com-
munity health of the faculty members 
and the students in the medical col-
leges. These Mobile Clinics would 

also help render specialised service 
in the rural areas. 

Under the Minimum Needs Pro-
gramme, Primary Health Centres and 
Sub-centres are being established in 
the country_ At present therp are 
5444 Primary Health Centers and 
48571 Sub-centres functioning in the 
States and the Union Territories. One 
Primary Health Centre covers a ;lOPU-
lation of about 80,000-1,00,000 and a 
Sub-Centre generally covers a popula-
tion of 10,000. It is proposed to have 
a Primary Health Centre for every 
50,000 population and Sub-centre for 
every 5,000 population. The estab-
lishment of Primary Health Centres 
and Sub-Centres is under the state 
Sector and the requisite provision is 
made directly by the Planning Com-
mission under this sector. 
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(b) The estimated expenditure to 
be incurred. on the rural health sche-
mes during the current financial year 
is as follows: 

1. Multipurpose Workers 
Sche:-me. 

2. Community Health 
Volunteers Scheme. 

S. Dais Training Scheme. 
4. Re-orientation of 

Medical Education 
Scheme. 

Rs. 733.99 

Rs. 2141.68 
Rs 380.00 

Rs. 1250.00 

Diversion of Tratfc to Develop other 
Ports 

1994. SHRT EDUARDO FALEIRO: 
Will the Minister of SHIPPIl\iG AND 
TRANSPORT be pleased to state: 

(a) whether it is a fact that six out 
of the ten major portG in the coun-
try are working bey-ond capacity; and 

(b) if so, what steps Government 
have taken to divert part of the 
traffic and to develop other major 
ports, particularly the Murmugao 
Harbour, in the Western Coast? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SlIRI A. P. 
SHARMA) : (a) According to a re-
cent assessment, 7 out of 10 major 
ports are handling traffic in respect 
of cargoes other than POL and iron 
ore, beyond their respective capacity. 

(b) Distribution of traffic originat-
ing on Government account is being 
planned to thE: extent feasibJe. 

Recently a mechanical OTe handling 
plant at a cot't of over Rs. 82 crores 
has been commiSSIoned at Mormugao 
Port. For development of major 
ports in 1980 .. 81, an outlay of Rs. 99 
crores has been proposed. 

Construction of a Shipyard Building 
in Gujarat 

1995. SHRr D. P. JADEJA: Will the 
Minister Of SHIPPING AND TRANS-
PORT be pleased to state: 

(a) whether there is any proposal 
to construct a shipyard building in 
Gujarat state; 

(b) if so, whether any site has been 
selected; 

(c) the site recommended by the 
State Government; and 

(d) the final decision taken by Gov, 
~rDI.nent in this regard? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHR! A. P. 
SHARMA): (a) to (c). Hajira 
GUJarat IS one of the sites for whicn. 
a detailed project report for the esta-
blishment of a shipyard has been got 
prepared. ThIS sit~ was recommend-

ed by the state Governlnent. 

( d) No final decision bas been taken 
by Government so far. 

Labour Policy 

1996. DR. FAROOQ ABDULLAH: 
Will the Minister of LABOUR be 
pleased to state: 

(a) whether the Union Government 
are considering to announce a new 
labour policy; 

(b) if so, main features thereof; 

(C) whether the policy adopted by 
the previous Government has not 
been for the welfare of the majority 
of the labourers; and 

(d) when the same is likely to be 
announced? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION AND LABOUR 
(SHRI J. B. PATNAIK): (a) to (d). 
There is no proposal to make a state-
ment on labour policy at present. 
The policy is however constantly 
under review. 

~eaIth Education in India 

1997. DR. FAROOQ ABDULLAH: 
SHRI LAKSHMAN MALLICK: 

Will the Minister Of HEALTH be 
p!eased to state: 

(a) whether it is a fact that a sur-
vey was conducted by the Health 
Education Bureau in which it has 
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been stated that the health education 
in India is in a mess; 

(Ib) if so, the details thereof and 
the factors responsible for this; 

(c) whether Government have exa-
mined the report; and 

( d) if so, the steps being taken to 
improve the same? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SliRI 
NIHAR RANJAN LASKAR): (a) The 
survey conducted by the Central 
Health Education Bureau reveals cer-
tain deficiencies in the field of hea:th 
education in India. 

(b) The conclusions of the survey 
containing, inter-alia, the factors res-
ponsible for deficiencies in the field of 
Health Education in India are con-
tained in the Statement. 

(c) and (d). These conclusions were 
discussed at the National Conference 
on Heaah Education Services in India 
held in February, 19B{) at which the 
position was reviewed with a view to 
considering measures fur improving 
health education in the country. The 
importance of Health Education has 
been recognised in the fmmeW\1rk of 
the 10 plus 2 pattern of the School 
Education from the lowest level. The 
Central Health Education Bureau 
visual aids, books and booklets, pos, 
designs and develops prototype ma-
ters, pamphlets etc. for health educa-
tion and arranges training cours-
es for health education personnel. 
The state Health Education 
Bureaux which are also engaged 
in simi:ar work on a modest scale are 
assisted and guided in their work by 
the Central Bureau. Various catego-
ries of field workers e.g Multipurpose 
workers, Block Extension Educators 
and Community Health Volunteers 
are also expected to impart non-formal 
and elementary health education to 
the people 

statement 
Conclusions 

The following are the conclusions 
drawn from the Study. 

(8) State Health Education Bureaux 

1. There is no adequate stat! t~ 
carry out health education activities' 
and even the staff available are not 
trained. 

2. There is a vast disparity in the--
pay-scales of the similar posts in 
different States. 

3. The health education budget in 
the total health budget of different 
States/Union Territories is low and 
the availability of low funds hampers 
health education activities. 

4. Health educators at the SHEBs. 
feel that low weightage is being given 
to health education by the Administra-
tion. 

5. There is a great need for health· 
education research. 

(b) District Health Education 
Units. 

1. In District Health Education 
Units, there are not sufficient trained 
health educators. 

2. There are no promotional chan-
nels for the existing staff and it 
dampens enthusiasm of the workers: 
in jobs assigned to them. 

3. Lack of financial supports results 
in poor management of physiC'a1 faci-
lities vis-a-vis ineffective organisa-, , 
tion of activites. 

4. The health educators are mostly 
involved in the activities related to< 
Family Planning Programmes. 

(c) Primary Health Centres 

1 Individual talks and groups 
m~tings are Ute major health educa-
tion activities organised by the Prim-
ary Health Centres, while at the sub-
centre leve~, group meetings and 
distribution of health education mate-
rial are done. 

2. There is a close coordination 
between the PHC and b!ock level 
Officials and this needs to be streng-
thened. 

3 Most of the PHCs face lack of 
phYsical facilities and a shortage of 
fund. 
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(d) Nursing Schools and Colleges 

1. Most af them follow the curri-
culum pr~bed by the Indian 
Nursing Council. 

2. Health education does not form 
as a separate subject in most of the 
',Schools (84 per cent). 

3. The teaching hours allotted to 
health education are very less in total 
...course. 

4. The students are exposed to rural 
areas for practical experience by a 
few schools (23.4 per cent). 

5. Most of the schools are providing 
fte~d experience to the students In 
midwifery and school health (45.1 per 
cent) and (30 per cent) respectively 
but this is confined to urban areas 
only. 

6. Heaah education has been inte-
grated mostly with community health 
nursing, public health, nursing and 
seoond:y with maternal and c11ild 
nursing. 

7. More than half (53.2 per cent) or 
the schools have not question on health 
education in the examination paper. 

8. Students in most 'of the schools 
prepare one or the other educational 
aids. 

9. About haa of the schools have nc 
staff trained in health education. 

10. Libraries in most of the schools 
are p-~orly equipped as far as books 
and reference material on hea'!th 
education is concerned. 

11. Most of the schools have been 
working 'independently without any 
assistance from other agencies. 

(e) Auxiliary Nurse Midwife. 

1. A prescribed syllabi for the 
ANMs 'is fol~owed by the schools in 
India. 

2. Health education is not taught as a 
separat subject In more than three-
fourth ('f the schools. The duration of 

training is of two years in a large 
number of ANM schools. 

3. Health education is integrated 
mainly with personal, community 
health and medical and surgical 
nursing. 

4. Hospital is the major situation in 
which the trainees are given expe-
rience in health education taj:ka" 

5. For health education teaching, 
most favoured aids are printed mate-
rials and mass media but for instruc-
tions, lecture method is prominent. 

6. It has been suggested the printed 
materia~ and ()ther mass media should 
be supplied to the units. 

(f) Training Programmes for MPW I 
CHW 

1. PHCs have not successfully in-
volved the community in health pro-
grammes. 

2. Majority of the PHCs (87.5 per 
cent) reported that their \vorkers 
have gained know ledge and skills to 
some extent 

(g) Sanitary Inspectors 
Institutions 

Training 

1. Ha~f of the institutions have 
health education as a separate subjec.t. 

2. Majority of the institutions (5 
out of 6) have included questions on 
health education in the examination 
papers. 

3. Libraries of an the institutions 
are well equipped with health educa-
tion books. 

(h) Research in Heath Education 

1. More studies on health behav-
iour and practice (85 PE:'r cent) are 
carried out in the field of health be-
haviour, MCH & F. P. 

2. Most of the agencies (62.4 per 
cent) published studies on F. P. and 
popu~ation education. 
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3. Only (24.2 per cent) agellc..les 
have health education research man-
power as such but that too is not 
adequate. 

4. ~ay -scales of varrous personnel 
having the same designations varies 
to a great extent from State to State. 

5. Short of research manpower and 
non-ava'i~ability of separate funds are 
major problems face in conducting 
health education research. 

6. A large number of agencies (35.4 
per ce-nt) have suggested studies to 
be undertaken in health education 
programme and (30.6 per cent) sug-
gested studies in health behaviour of 
the people. 

7. No organisation has sponsored 
studies in health education. 

(i) Hospitals 

1. More preventable hea~th prob-
lems in the hospital are infectious 
disease, nutriti<>nal gastrointestinal: 
ailments. STD too are on the in-
crease. 

2. Doctors and health educators tak£l 
more lead in hea1th education activi-
ties in hospital situation. 

3. More health education activities 
are conducted in the hospito.l situation, 
but ~ess in the community. 

4. Doctors are not taking lead in 
community work outside the hospital 
sit uation. 

5. F~eld Workers or perpheral 
level workers are found to be doing 
more health education activities in 
the community. 

6. In 75 per cent hospitals, staff 
~xcept nurses, PHNs and ANMs are 
found to be trained in hea!th educa-
tion. 

7. Most of the social workers have 
received orientation in family plan-
ning. 

8. Health educators are considered 
the best suitab~e persons to organise 
health education activities. 

9. The 4.4 per cent hospitals have-
suggested the establishment of sepa-
rate ..health education ce!l in the 
hospitals. 

(j) Status of Health Educators. 

1. A great maj<>rity of health educa-
tors (85 per cent) are trained in 
health education and 80.6 per cent ot 
the health educators have undergone 
one year training. 

2. A large 'number of health educa-
tors have put in more than a decade 
in the service. 

3. There exists enormous diversity 
of pay scales for the health ~ducators 
carrying the same designation. 

4. Most of the health educators 
have no promotional avenues open in 
the organisation they are working. 
The Deputy District \Ffealth Educators 
are the worst affected. 

5. The supervisors of heaah educa-
tors are trained while it is not the 
~ame in the case of health education 
officers, State/District Health Educa-
tors and Deputy District Health 
Educators. 

6. Most of the heaah educators are 
working under the supervision of the 
Principals of the RHFWTCs. More-
over, most of them are placen with 
the training centres rather than ,vith 
services agencies. 

(k) Health Education in General 
Educahcnal Institutions. 

1. Majority of institutions have text 
books on health education. 

2. Libraries of most of !he institu· 
tions are poorly equipped with hea:th 
education books and materials. 

3. N<>ne rOlf the institutes have 
teachers in health educatiO'l1. 

(1) Teacher-Training Institutions. 

1. In most of the institutions, hea:th 
education lis not taught as a separate 
subject. 

2. Majority Of the instituti'Ot1s (85.25 
per cent) do not provide any oppor-
tunity for practical training. 
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3. None of the institutes undertakes 
/Community work. 

(m) Adult -Education ~rogramme 

By State ~torate/State Depart-
ment of Social Welfare. 

1. Majority ()f the institutes are 
tcarrying out hea!th educational 
. activities. 

2. Mostly medical personnel are 
. engaged in training the instructors in 
health education. 

3. The Adult Education Program-
mes are getting educational material 
and A. V. Aid c:t mostly from the 

. Government agencies. 

(n) Vo~untary Organisations. 

1. AImust all voluntary organisa-
"tions carry out heath education acti-
,vities a~ong with their routIne work. 

2. These activities are mostly 
··carried out by untrained staff. 

3. Considerable amount of health 
education work is being done by 
these organisations. These are indi-
vidual, group and mass reeetings, 
film shows, exhibitions, demonstra-
tions, etc. 

Despatch of Fertiliser Bags by 
Visakhapatnam Port Trust 

1998. SHRI K. A. RAJAN: Will the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state: 

(a) whether seven vvagons loaded 
with fertiliser bags were frad ulently 
despatched by changlng the Railway 
Receipts and the labels on the wagons 
to wrong destinations by the Visakha-
patnam Port Trust in ]978/1979' , 

(b) if so, whether any investiga-
tion was conducted by the Port Trust; 

(c) if so, what \vns the result of 
-the same; and 

(d) whether responsibility could 
be fixed up and the action taken 
thereon? 

THE MINISTER OF 
AND TRANSPORT 

SHIPPING 
(SHRI A. P. 

SHARMA): (a) In November 1978, 
Coremandel Fertilizers Limited repor. 
ted to the port that fiVe wagons, book.-
ed from their siding tQ different 
stations of the Central, South Central 
and the SIouth-E'sstet;l Railways, 
were di verted by changing the origi-
nal sea~ cards and labels and deliver-
ed at Anaparti Railway Station over 
South-Central. Railway on production 
of 'forged railway reeeipts. During 
preliminary inquiry, it was revea~ed 
that two more wagons loaded with 
fertiHzer were al90 fradwently diver-
ted and delivery was obtained at 
Dwarapudi Station. 

(b) Special Police Establishment 
Visakhapatnam have been investiga-
ting the cases. 

( c) A criminal case was registered 
by District Police, Anarpati and ~ater 
transferred to Central Bureau of In-
vestigation who have suggested de-
partmental action against the railway 
emp~·Qyees. 

(d) Responsibility was fixed and 
charge-sheet for major penalty has 
been issued against the Station Master 
and the Ass'lstant Station Master, 
Anarpati, and the Station ~/Iaster and 
Senior Siding Clerk. Dwarapudi. 

Transfer in E.P.F. Organisation 

1999. SHRI K. LAKKAPPA: Win 
the Minister of LABOUR be pleased 
to state: 

(a) whether it is a fact that Em-
ployees' Provident Fund Organisatjon 
is an industry as per decision of the 
Karnataka High Court; 

(b) whether Finance Ministry had 
put a ban on the transfer of officers 
of Gcyvernment offic€!3 based on 
economic consideration; 

(c) if so, whether this ban is alsO 
applicable to the E.P.F. organisation; 
ang 

(d) if not, whether the officers who 
have completed three years of service 
will be transferred in the interest of 
95 lakh subscribers, who are indus-
trial workers as most of the Regions 
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are lying vacant without Regional 
Commis$oners? 

THE MINlSTER OF TOURISM & 
CIVIL AVIATION AND LABOUR 
(SHRI J. B. PATNAIK): (a) Yes, Sir. 

(b) According to the instruct ions of 
the F'lnance Ministry all transfer 
should be stayed fOr a period of one 
year except where the transfers are 
on account of promotions, expiry of 
deputation period, Or very specia1 
personal reasons. 

(c) & (d): Generally, these ln~ 
tructions are fo~lowed but, as in other 
Organisation, there is no bar to 
transfers in the Employees Provident 
Fund Organisation also if such trans-
fers are considered essential on 
grounds of administrative expediency. 

Armed Dacoities t.n ILong DiStance 
Trains 

2000. SHRI INDRAJIT GUPTA: 
SHR! HAR! KISHAN SHAS-

TRI: 

Will the Minister of RAIL WAYS be 
pleased to state: 

(a) the number of armed dacoities 
which have taken place in long dis-
tance trains during the last one year, 
month-wise; 

(b) whether most of these incidents 
have occurred on the Eastern and 
South Eastern Zones; 

(c) the number of dacoits arrested; 
and 

(d) whether any new system will 
be devised to provide effective pro-
tection for the passengers? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RA.ILWAYS 
(SHRI C. K. JAFFAR SHARIEF): 
(a) to (d). The information is being 
collected and will be laid on the Table 
of the House. 

Ship Repairlng Yard at BalcUa 

2001. SHRI INDRAJIT GUPTA: 
SHRI R. L. p. VERMA: 

Will the Minister of 
AND TRANSPORT be 
state: 

SHIPPING 
pleased to 

(a) the progress made towards 
setting up of a ship repaIring yard at 
Haldia, as sanctioned by the previous 
Government; 

(b) the estimated total cost of the 
proj,ect and its foreign exchange com-
ponent; and 

(C) when it is like1y to be com-
pleted? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHARMA): (a) to (c). Government 
have not so far approved the propo-
sal for establishment of a ship repair-
ing yard at Haldia. Mis. Garden 
Reach Shipbuilders & Engineers, Cal-
cutta, had submitted a detailed pro-
ject report for a shiprepair cornplex 
at Haldia for consideration. The re-
port was examined in the Department 
of Defence Production in consultation 
with others concerned and it was con-
sidered that the viability of the pro-
ject and other relative aspects shou1d 
be re-examined after excluding the 
provision for production of off-shore 
platforms provided in the report and 
a supplementary report prepared and. 
submitted for consideration by Go-
vernment. This Supplementary Re-
port is awaited in the Department of 
Defence Production. 

DeterioratiOn in the Navigable Chan ... 
nel of the llooghly River 

2002. SHRI INDRAJIT GUPTA = 

SHRr GADADHAR SARA: 

Will the Minister of SHIPPING 
AND TRANSPOR't be pleased to 
state: 

(a) whether there has been a mark-
ed deterioration in the naviga ble 
channel of the Hooghly river below 
Calcutta; 
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(b) whether this is due to inade-
quate supply of water from the 
Farraka barrage; ~nd 

(c) whether this problem was dis-
cussed at the recent meeting of the 
Indo-Bangladesh Joint Rivers Com-
mission and with what result? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHARMA): (a) and (b). 'rhere has 
been no marked deterioration in the 
navigable channel of Hooghly river 
below Calcutta. 

(c) No, Sir. 

Introduction Of EMU Coach between 
Asansol-Burdwan 

2003. SHRI KRISHNA OHANDRA 
HALDER: WIll the Minister of 
RAIL WA YS be pleased to state 
what steps have been taken by Gov-
ernment to introduce E.M.U. coach 
between Asansol-Burdwan section of 
Eastern Railway? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF RAIL WAYS (SHRI, 
C. K. JAFFER SHARIEF): EMU 
stock is not designed for long dis-
tance j'Ourneys. As per the COnven-
tion followed on the Railways, EMU 
trains are utilised for a maximum 
distance of nbout 90 Krns. requiring a 
journey time of about 2 hours The 
distance from Asansol to Howrah is 
about 200 Kms. and would require 
about 4 hours journey time. Journeys 
of this distance. therefore, are not 
suitable for EMU stock in view 'Of the 
fact that essential amenities, such as 
bath-rooms, are not provided on EMU 
traIns. 

The introduction of EMU services 
on the Burdwan-Asansol Section 
vlould require considerable additional 
works in the nature of raIsIng of 
platforms, shifting of track centres 
and removal of infringements in view 
'Of the fact that EMU stock is of dif-
ferent design than the conventional 
rolling stock. . 

In order to cater for the growth in 
passenger traffic in the section capa-

city in the passenger and coaching 
yards at Asansol and Durgapur may 
require further augmentation. In 
this end, a techno-economic survey to 
examine the requirements of addi-
tional coaching facilities in these two 
yards have been included in the 1980-
81 budget. 

Wagon Breaking instances in Asansol" 
Andal aDd Durgapur 

2004. SHRl KRISHNA CHANDRA 
tH1ALDER: 

SHRI SAMAR MUKHERJEE: 

Will the Minister of RAIL Vol A YS 
be pleased to state: 

(a) the number of instances of 
wagon breakIng in Asansol, Andal t 

and Durgapur during 1979-80; and 

(b) the steps taken by Government 
to stop these activities? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAY 
(SHRI C. K. JAFFER SHARIEF) : 
(a) The number of instances of wagon 

breaking in Asansol, Andal and Dur-
gapur during 1979-80 (up to February 
1980) is indicated below:-

Place 
Asansol 
Andal 
Durgapur 

No. of cases 
35 
28 

Nil 

(b) The steps taken by Govern-
ment to stop these activities are: 

1. Armed Railway Protection 
Force patrolling round the clock 
has been intensified in Asans'Ol and 
Andal yards. 

2. Beat-cum-section patrolling has 
been introduced in these areas. 

3. Supervision by R.P.F. officers 
has been tightened. 

4. A special contingent of Rail-
way protection Special ForCe has 
been deployed at Asansol and Andal 
yerds~ 

5. J oint combing operations by 
Police, Railway Protection Force, 
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RarUway Protection Special J'orce 
have been organised in Asansol and 
Andal yards. 

6. Crime Intelligence Bureau .tat! 
of Eastern Railway has been ieaerd 
up to organise surprise raids and 
ensure unobtrusive watch over the 
eriminals and receivers of stole. 
property. 
T. R.P.F. Dog Squals have also been 

deployed for patrolling in the yard. 

S.1hIr ... :Rallya,.. .p to A.--l 

2005. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the steps taken by Government 
to declare area from Burdwan to 
Asansol of Eastern Railway as Sub-
urban area; and 

(b) the details thereot? 

THE MINISTER OF STATE IN THE 
IlINISTRY OF RAILWAYS (SHRI 
C K JAFFER SHARIEF): (a) and 
Cb). There is no proposal at present 
b> declare Burdwan-Asansol Section 
Of Eastern Railway as a suburban 
area. 

Revision 01 Wages fer Port &ad 
Dock Workers in Major Pol18 

2006 SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state: 

(a) whether it is a fact that the 
Government was required to set up 
a machinery tor the revision of wage' 
for the Port and Dock workera in ma-
jor ports :from 1st January, 1980; and 

(b) if 80, what action has been 
taken so far! 

THE MINISTER OF SHIPPLNG 
AND TRANSPORT (SHRI A. P. 
SHlARMA): (a) and (b). The wage 
structure evolved by Wage Revision 
Committee for Port and Dock Workers 
at major ports was ei!ective tlll 31-12-
1179. The question of machinery to 

be set up tor the wage revision etfec-
tive from 1-1-1980 was discussed with 
the four all-India Federations of Port 
and Dock Workers during April. 
197~. The Federations suggested in 
subsequent communications wage re-
vision to be done through bipartite 
negotiations between the port mana-
gemen:ts and the Federation. There 
were, however, sharp differences of 
opinion amongst the Federations 1D 
regard to the composition of the lab-
our side of the proposed bipartite 
machinery. Mter a series Of discus-
sions, both formal and informal, th. 
four Federations have recently agreed. 
to the composition of the labour lide 
of th machinery. Subsequently, dis-
cussions have also been held wi,th the 
port managements and the Federa-
tIon of Assocta,:tions of Stevedores to 
finalise the employers' side of the 
machinery. 

N ... erdOU-TInmeIvell Broad 0._ 
Llae 

2007. SHRI K. T. KOSALRAM:: 
Will the Minister Of RAILWAYS be 
Pleased to state: 

(a) the reasons for the delay i:a 
Un:king Nagercoil with Th-unelveU 
with a broad gauge :ine; and 

(b) when the work 01 Tirunelveli-
Tuticorin broad gauge link will be 
taken up for execution., 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHBl 
C. K. JAFFER SHARIEF): (a) 
Nagercoil Tirunelveli BG line !01"ll1.l 
part of the composite proj e~ neW' 

. BG lime from Trivandrum to Tir~nel­
veli via NagercoiI with a branch line 
to Kanvakumari. The BG line from 
Trivandrum to NagercoiII Kanyaku-
marl has already been opened to 
traffic. The remaining portinn from 
Negercoil .to Tinlnelveli is expected 
to be opened shortly. 

(b) Re-apprnisnl of the earlier sur-
vey for providing a broad gauge con-
nection from Karur to Tirunelvelil 
Tuticorin has been completed and the 
report is under consideration. A de-
cision on the proj ect will be taken 
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~-DIIuUpl ILG. u.e 
2008. SHRI K.. T. KUSALRA!4: 

Will tht Miniater Of RAILWAYS be 
Jdea&ed to state: 

(a) whether Government have 
IItarted work on Tiruchirapalli-Din-
&suI broad gaUge line; and 

(b) if not, the rea80n.t for the de-
lay? 

THE MINISTER OF STATE IN THE 
l4INISTRY OF RAILWAYS (SHRI! 
C. K. JAFFER SHARIEF): (a) and 
(b). Re-appraisal of the earlier sur-
Vf!!y for the construction of a new BG 
line from Karur to Dindigul, parallel 
BG line from Dindigul to Madurai 
and conversion of MG line from 
Madurai to TirunelvelilTuticorin has 
been completpd and the survey report 
:Ie under examination. A decision on 
the project will be taken after the 
examination of the report is complet-
ed in all its aspects, subject to avail-
ability of funds and clearance by the 
Planning Commission. 

Conversion of Tiruchirapalli-Din-1 
digul MG line into BG is not being 
considered. 

Seth1l8aDludram Project 

2009. SHRI K. T. KOSALRAM: 
Will the Minister of SH[PPING AND 
TRANSPORT be pleased to state: 

(e) whether the Sethusamudram 
Project is under the consideratiOn of 
Government; and 

(b) if 90, when it will be taken uP 
for execution? 

THE MINTSTER OF SHIPPING 
AND TRANSPORT (SHRT A. P. 
SHARMA)! (a) and (b). On In'OW1ds 
Of economic viability thE" Sathusa-
lDudram Proiec1: has not been con-
aldered for execution. 

2010. SHlU It. T. KOSALl\AII: 
Will the Minister of SHI.PPING AND 
TRANSPORT be pleased to ,tate: 

(a) whether it ie a fact that IhiIM 
are allotted only to small lCale aalt 
producers in Western relion; and 

(b) it not, the reasona for not im-
plementing the decision taken to allot 
ships only to small scale produc .. 
and their Associations in Tuticorin? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A P 
SHARMA) : (a) No, Sir. .. 

(b) As regarda allotment of ships 
for movement of salt from Tuticorin 
to Calcutta, the Director-General of 
Shipping has recently started erivmg 
preferenCe In allotment of ships to 
salt prOdlH'erS of Tuticorin. In March 
1979, the nan1e of Tuticorin Small 
Scale Salt Manufacturers Association 
wa! added to the priority li~t and 
since then D.G. Shipping, has so far 
allotted 4 s hj pc; to them, out of which 
three were out of turn. 

LOSs 01 Man-Days aDd Workers 
jnvolved during 19'79 

2011 SHRI M. RAM GOPAL 
REDDY: Will the Minister of 
LABOUR be pleased to state: 

(a) the total number of man-days 
lost dUe to industrial disputes during 
the year 1979; and 

(b) the number of workers involv-
ed during the aboVe period? 

"I1HIE MINISTER OF TOURISII 
AND CIVIL AVIATION AND 
LABOUR (SHRI J. B. PATNAm:): 
(a) According to the available in-
formation. the provisional ftgut"es of 
time loss dUe to industrial disputes 
(strikes and loclmuts) was 37.10 mil-
lion mandays. 

(b) The number of workers involY-
ed in such dist)utes durin« the ..... 
perlQd was 2, '141,121. 
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TrJps ...... "" DI'C, • .., 1';, 
t.ol2. SHlU M. :RA¥ GOPAL 

lUIDDY: Will the Minister of SHIP-
PING ~D TRANSPORT be pleased 
to gtate: 

(a) the number of trips missed daily 
on an average by Delhi Transport 
Corporation during 191'9; and 

(b) the steps being taken to tone up 
its efficiency? 

TatE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHARMA) : (a) On an average 4.397 
trips were missed daily by the DTC 
and private buses under DTC opera-
tion, nut 'Of 35.404 scheduled trips, 
during 1979. 

(b) All out efforts are being made 
by th ~ DTC to improve the reliability 
01 it-:- gpr'vices and reduce the num-
hPr of p"';s~jng trips. Old and over-
aged buses are being replaced hy Dew' 

blues t)nd additional fleet is being ac-
quir~j ~,) ~s to reduce the number of 
brenk-~lnViTn~. Maintenan('~ facilities 
are bf>jn~~ ('xpfl'Ylcl~d and a second 
Centr'11 WorkRhop js proposed to be 
con"trtH.~1 f'd to ease up load of the pre-
Snl1t ~l()l'·k~hop. which is presently 
overloadNl beyond its designed capa-
city b::vau:;p of eypansion of DTC 
flert. Addjtiona} deP'OtSl are also be-
jn~ construclted to improve the main-
tenance of thp """tSt:>~ 'lnd for better 
managE'ment of their 0peration. Bet-
ter understanding is being developed 
with the student community as well 
as general comm'lt(=1r~ bv prompt nc-
tion on their r('rr('s~ntation, sug-
gestions. etc. to reducp incidence of 
hold up Of buses. The percentage 
of missing trips has been reduced 
from 14.34 per cent in 1977 to 12.42 
per cent in 1979. 

Conversion ~ M.G. Lines in 
Tamil Nal. 

2013 .. ~ P. K. KODIYAN: Win 
the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is anv pro'DOGal 
to convert the n~t 'W'Ork of narrow 
.. ure railway lines in Tamilnadu 
... part of Xerala Into bI'oad PllPi 

(b) if .0, the detaila thereat: 

(c) th~ e.tfmated. cQ8t. CJt ~ plOw 
poeal; and 

(d) what section of these rantrq 
lines is to be taken up for conver-
sion in the next three years? 

THE ~NISTE.R OF STATE IN 
THE MINISRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEJ'): 
(a) to (d). The States of Tamll-
Nadu and Keraia are served by a 
net-work of MGIBG railway lines. 
There are no ~arrow gauge !ines in 
these States. However, a reapprai-
sal of the earlier survey fOr the 
construction of new BG line from 
Karur to Dindigul, parallel . BG line 
from Dindigul to Madura! and con-
version of MG line from Madura! to 
TirnelveH/Tuticorin has been carried 
out and the report is under examina-
tion. The estimated cost of this 
prol)QSal is Rs. 42.86 crores. The 
project can be taken up only after 
clearanf!e by the Planning Com-
mission and subject to availability of 
funds. 
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'UDem.ploy8cl Pel1lODs 

2015. SHiRl K. MALLANNA: 
SHRI SOMNATH CHAT_ 

TERJEE; 

Will th'e Minister of LABOUR be 
pleased to state: 

(a) the number of unemployed per. 
son. registered with the Employment 
Exchanges in the country dur\na the 
last three years, State-wise and year-
wiN; 

(b) the nurnlber of registered edu-
eat8d unem.ployed during the last 
three,.ears, qualifi.cation-wise and 
8tate-wiae; and 

(e) how many of them aeeured jo~ 
tbNqh the Employment ExehaD8es 
...... the 1aa three yean, 

THE MINlSTEB. 0'1' TOUBISK .\ND 
CIVIL A v.tATION AND LABOtTIl 
(SHRI J. B. PATNAIK): (a) Infom. 
tioD Is furnilbed in statement I 1a1d 
on the Table of the House. [Placed 1. 
Library. See No. LT-703C/S01. 

(b) Information is furnished 1. 
Statements II,III and IV laid on tbt 
Table of the- Ho.use. [Placed in Library. 
See No. LT-703C/80]. 

(c) The total number ot job-seekers 
placed in employment througb the 
Employment Exchanges durin.c the 
years 1977, 1978 and 1979 was 461.', 
460.6 and 466.3 thousands respectively. 

Seminars OIl Industrial Safet,. 

2016. SHRr ANANDA PATHAK: 
Will the Minister of LABOUR be 
pleased to state: 

(a) the decisions and recommenda-
tions of the two Seminars on Indus-
trial Safety, one held in Calcutta and 
another one in Dhanbad in the Iut 
week of January, 1980; and 

(b) the reaction of 
thereto? 

Government 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION AND LABOUR 
(SHRI J. B. PATNAIK): (a) A semi-
nar on "Workers participation in safe-
ty in coal mines" was held under the 
auspices of Indian National Mine Wor-
kers' Federation in Dhanbad from 26t1a 
to 28th January, 1980. The conclu-
sions of the Seminar relate to joint 
inspections by the representatives for 
the management and workers and for-
mation of a Committee of represerrta .. 
tives of the union and tlhe management 
to monitor the functioning of the Vo-
cational Training Centres. 

Gave rnment have no information re-
garding any seminar held at Calcutta. 

(b) It is for the management 01 
mines to take necessary action in tile 
matter. 
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2500 tI' 3000 .f'tt.'(4' 1fi't "'ftt THE MlNISTEa OF SHIPPING AND 
~ WItt ~ ~ ifi'roI1' .. ",'. rt TRANSPORT (SHlU A. P. SH.A1U4A): 
1\\1 ~ Cfirfa4' * ~ (a) and (b). Polt and dock: workers at.: i!6tff , ,,~~ i1t{#af employed by the Major Port Trusts. 

.... ".. ~ • 'It. ,. ~ nd Dock Labour Boards are not cover-
tr.n1r arPt I 1 "1-197 9 ~ 1fIf 11: ed by the Payment of Bonus Act, 1965 
~ iI'f 11' 1ttt ~ dfi (faq' tfi and hence no bonus is payable to them. 
h1r 9000 ~ c6 n qp.f trtl t However, the port and dock workers 
~ ~ ~ ~ ~ '( 8Ih/~ engaged by the Major Port Trusts and 
.. <t')fQ~ f' ~. ~ ~ ~ Dock Labour Boards are being paid 

at 't"'. '<.CIf)a J'{ '1_' I ct. 'JII" ~ t· . li f .~ ~ - ex-gra 18 In eu a boIltUS on a year 
;n"( .. ~ '111., ~ stfSlfit11 li'- ~t~.. to year basis at a rate which is deter-
16.'8"<:1 I i61' CHiilo I < 8fl!:S!i1CfCIT ~ ~ mined by Government every year. Such 
~ ( 81ft ~ cfi i!fi11f f.,6q 1ft., If- ~ rate has normally been equal to the 
~ ifTit cfi ~ ~ ~"- minimum rate of bonus prescribed in *"'" c6 1980-81 a6 ~ ~ ~".: the Paym~t of Bonus Act. ~e rate 
h'q' 1J1l sod t of ex-gratia for the financial year 

Q. 1978-79 was 8.1/3 per cent. 

TaklD.r over of Nilhat Shipping 
Company 

2020. SHRI NARAYAN CHOUBEY: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether Government have per-
mitted India Steamship Company to 
take over Nilhat Shipping Company; 
and 

(b) it so, 'the details thereof? 

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI A. P. SHARMA): 
(a) No, Sir. 

(b) Does not arise. 

Bollus to Port and Dock Workers 

2021. SHRI CHITTA MAHATA: Will 
the Minister ot SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether it is a fact that Gov-
ernment bave not so far given bonus 
to the Po \'t and Dock employees; 

(b) if so, the reasons therefor; 
(c) whether Government also ")1"0-

POle to give bonus in future to these 
employees; and 

(d) if not;, the reasona therefor' 

(C) and (d). In the discussion held 
with representatives of Federations of 
port and dock workers by Government 
on 19 and 20 December, 1978, the Fe--
derations proposed that a Committee 
be set up' witll one representative 
from each of The four Federations and 
an equal number of representatives 
from Government I Managements of 
Port Trusts and Dock Labour Boards 
to examine the feasibility of introduc-
ing a Scheme tor payment of bonus 
to port and dock workers linked with 
productivitylperformal1celefticiency. It 
was agreed during discussion with 
the Federation on 17 October. 1979 
that the Fererations would indicate 
the principles for linking bonus 
to performancel efficiency I produc-
tivity to Government Tor fur ... 
ther examination of the matter .. 
Their specific proposals in this regard 
are still to be received. In the mean--
time one of the Federations had de-
manded payment of minimum bonus at 
8.33 per cent aDd additional. payment 
above the said rate without any ceU-
ing related to the performance and 
total output of the Port and Dot to sur-
plus or profits. No principles upon 
which such a Scheme should be fram--
ed were, however, indicated. The mat-
ter will be further examined wben 
specific principles tor Unkln, bonu. 
with perforrnance/eftlciency /proc!uetl .. 
vlty are received tram the J'ederattons. 
In the meanwb.lle, deelsions fOr 'DRY-
ment of ex-gratia In Ueu of bonus are 
being takel1 em" year to ,..ar bu!e. 
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~ I~ .. CachIa fIIdP.Iw.. with _rttentatives Of red.ratio. at 
2022. SHRI BATISH AGARWAL: 

Will the Mindster o:t SHIPPING AND 
TRANSPORT be pleased to state: 

(.) whether it is 8l fact that be· 
cause of constant labour trouble, the 
Cochin Shipyards earniI1l for ship 
repairs is dwindling; 

(b) if so, the year-wise income by 
this Shipyard for the last three years 
for repair work; and 

(e) whether the Shipyard is able 
to keep its schedule for manufactur-
ing ships and if not, the reasons 
therefor? 

THE MINISTER OF SHIPPING AND 
I TRANSPORT (SHRI A. P. SHARMA): 

(8) No, Sir. 

(b) Does not arise. The yearwise 
income from ship-repair for the last 
three years is, hOtwever, given below:-

1977-78: 
1978-79: 
1979-80: 
(Anticipated) 

Rs. 13,101/-
Rs. 8,82,335/-
Rs. 35,00,000/-

(c) Recent labour trouble has not 
signiftcantly affected. shipbuilding sche-
dule. 

....... tatiOll from the Federation or 

.. Port aDd Dock workers in major 
Ports 

2023. SHRI SOMNATH CHATTER-
JEE: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state: 

(a) whether it is a fact that Gov-
ernment have received a representa-
tion from the Federation of the Port 
aad Dock workers in major POrts for 
eTolvinl a scheme tor payment of 
boGus at bilher rate.; and 

(b) it 80, what action hu been 
taken so far? 

THE Ml MISTER OF SHIPPING AND 
TRANSPORT; (SHIll A. P. SHARMA): 
<.) and (b). to. the discU8810ns held 

port and dock workers by GoveJ'D, .. , 
ment 01'1 19 al'Jd 20 Detetnbert 1918. die 
Federations proposed that a COJlUI')it-
tee be set up with one representatives 
from each of the four Federations 8.l!1d 
an equal number of representativ" 
from Government/Manalements at 
Port Trusts and Dock Labour Boards 
to examine the feasibility of introduc-
ing a Scheme for payment of bonus to 
port and dock workers linked with Dro-
ductlvity/performance/efticiency. It was 
agreed during discussions with the Fe-
derations on 17 October, 1979 that the 
Federations would indicate the princi-
ples tor linking bonus to performance/ 
effi'tiency /productivlty to Government 
for further examination of the matter. 
Their specific proposals in this regard 
are still to be recei ved. In the mean-
time ()Ine ot the Federations had de-
manded payment of minimum bonus a' 
8.33 per cent and additional payment 
above the said rate wi1ll0ut any cell-
ing, related to the perfonnance and 
total output ot the Port and not to lUI'-' 
plus or profits. No principles upon 
which such a Scheme should be fram-
ed were, however, indicated. The mat-
ter will be further examined when spe-
cific principles for linking bonus with 
performance/efficiency/productivity are 
receive trom the Federations. 
BaUway accidents due to taJI.. ef 

system 

2024. SHRI SOMNATH CHATrltk-
JEE: Will the Minister of RAIL WAYS 
be pleased to state: 

(a) the number of railway accidentl 
caused due to (i) defective railway 
track, (11) Overaged/defective rol.1.ina 
stock (iii) Signal 1ailures, (Iv) Pallsen-
gers 'interfering with railway opera· 
tlou, (V) tallure of electric IlUppl,. and 
(vi) human failure due to excessive 
d.ty including continuous night dutF; 
and 

(b) the steps taken by Goyernm_' 
to eradiC'&te aueh failures? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAn.WAYS 
(SBBl C. K. JAFFER SHARIEF) : 
(a) The number of ~ accicI __ 
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attributable to *"e c&UHI refII,ed to 
ytddl occutred. on the ID4lan ~­
meet Railways durInC the period. 

Causes 

Aprtl. 1979 to reb.rutu7, 1980, II .. 
under :-

No. of 
.cctdentt 

I. D";f"( ... tive railway track like sinkage of track due to floods and breachea etc., rail 
fra(·tlll"~, spread of gauge etc.-

Ca) Por which railway staff was held responsible 

(b) Failu!'C'" of equipment 

a. Ca' Ov~aged rolling atock • • 

"I 
19 

(b) Der~ctive rolling stock for which railway staff' Wa, held responsible 

(e) Defective rolling stock due to failure of equipment 

79 

156 
"-

3. ~ Sign.,l Failures 

4J. Pauengen interfering with railway operations • 
) 
5- Failure of electric IUpply 

6. Hutnan failure due to exceS!ive duty including continuous night duty • 

Total 

I 

(b) Since failure of railway !taf! is 
the largst single factor responsible 
for accidents, Safety Organisations on 
the Railways have been engaged in • 
relentless compaign to create greater 
safety consciousness amongst the stat! 
connected with running of trains and 
to ensure that stafI do not violate 
rules or indulge in short-cut methods 
that may lead to accidents. 

Examination of trains and spot 
checks in carriage and wagon depots 
have' been intensilled and greater care 
fa being paid to the proper mainte-
nance of track, rolling stock and sig-
nalUng equipment. 

In order to reduce dependence on 
the human element, sophisticated aids 
lilce ultrasonic flaw detectors tor 
wheels, axles and rails welding of 
ralls, automatic warning system, axle 
counters, track circuiting etc. are be-
ing introduced progressively. 

Normally staf! do not perform duty 
tn exeess of the prescrhi'bed Umit, ex-
cept in unforeeeetl circumstances like 
aec!dents. A strict watch is, there-
fore, kept to ensure that they do not 
w.k for over-hours. 

~UOG 01 Platfor .. , ••• UQIIS 

2025. SHRI SURAJ BHAN: Will the 
Minister of RAIL WAYS be pleased to 
state: 

(a) whether it is a fact that a 
large number of students and general 
public face much difficulties in boar-
ding and getting down from Railway 
trains for want of platforms at KESRI 
and MUSTFABAD Railway stations 
on Ambala Saharanpur line in Delhi 
Division in Northern Railway; 

(b) if so, whether Government pro-
pose to construct platforms at both 
these Railway stations during the next 
financial year; and 

(c) if not, the relllOJlS therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI -C. K. JAFFER SHARIEF): 
(a) to (c). Mustafabad and Kesrl are 
road side stations on the Ambala-
Saharanpur main line B.G. section. 
For the convenience of paaaenpr 
tra1'ftc offering at theM stations ran 
level platforms have atre.dy beea 
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provid~ which are COIHdd.-.4 ada. 
, quate for ine present. Due to dlftl. 

cUlt financial resoqrces there Ja DO 
proposal to raise the level of the plat-
torm from low level to high level at 
these stations for the present. 

. Act.lon taken qam.t alIeI'e4 oJIlo.la1ll 01 
C.I.W.'f.C. 

2026. SHRI JYOTIRMOY BOSU: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) what final action WI date h .. 
been taken against C.M.D .. FA & CAO 
lnd other otfticiala of Central Inland 

Water Transport Corporation .... hut 
whom there were serious char&es; 

(b) how many of them have 'been 
suspended/removed from service; 

(c) whether it ia a1m • faet that no 
befitting action haa been taken qainst 
most of them apecially the C.M..D.; and 

(d) if so, reasons therefoc? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHARMA): (a) and (b). The follow-
ing action has been taken against the 
>eftlcers of the C.I.W.T.C. till todate: 

(i) former Chairman-cum-
Managing Direc<>r was reverted to 
his parent organisation i.e. Shipp-
illg Corporation Of India. 
(ii) fromer FA&CAO 
(til) former Marine 

Superintendent 
dismissed from the service after dis-\ 

ciplinary action. 

(c) No, Sir. Action has been taken 
against oftlcers against whom serious 
charges have been proved. In case 
of fGrmer Chairman,..cum-Managing 
Director, however, reports of. investi-
gation into cases referred to C.B.I. 
have not yet been received, as the 
fermer Chairman-cum-Managlng Di-
rector had obtained stay orders from 
Calcutta High Court in 1"egard to 
P.tRs. reglstered by the C.B.I .. 

(d) As mentioned apiDst (e) 
-have. 

...... I ....... Odc .. ... 

2027. SHRI AMAH ROYPRADH.A!«~ 
Will the Mlnister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) wheth .. it ... fact that I.naDcSal 
position of Calcutta Port has not .. 
far been satisfactory; 

(b) if 80, the relUlO~ therefor; 81fd 
(c) the .tepe Uk_ by Government 

for the improvement at. Iaandal posi_ 
tion of Calcutta Port? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P 
SHARMA): (a) Yes. • 

(b) Calcutta Port is a priverine 
port and has been functioning with ita 
draught limitations, which inhibit the 
entry of bigger size vessels into the 
port, and in turn, results in low tra-
ffic at the port. The cumulative effect 
of the increase in establishmeht costs 
as a result of implementation of Wage 
Board award, recommendations of the 
Wage Revision COmmittee, recom ... 
mendallons made by the Officer 01\ 
Special Duty, rise in additional DA 
etc., heavy incidence of debt serncing 
charges on the loans, frequent strikes 
by the Port and Dock labour and 
higher expenditure on POL and other 
stores due to steep ri c;e in their pnces 
have led to Calcutta Port having 
unsatisfactory financial position. 

(c) Steps taken to improve the 
financial position of Calcutta Prot in-
clude the construction of satellite port 
at Haldia and dredging of the ship-
ping channel leading to Haldia for 
which loan has been given by tire 
Government subsidy @ 80 per cent of 
the expenditure incurred on. river 
dredging and river maintenance upto 
1980-81, execution at Government cost 
of Bhagirathi-Hooghly river training 
works and construction of. Faraldra 
Barrage to ensure adequate head-
water supply. Besides, the incenUve 
scheme for cargo handling workers 
has been llberalised, in consultation 
with various labour unions. to im-
prove labour productivity. 



179 WritUn Answt't. ~ 71, 1180 Writt.eft A""" .... lSC) 

DecsreMe .. ".... .. ,. 01 Bual (4) it 10. wlaen; aD4 
Work_ 

2028. smu SAMAR MUKHERJEE: 
Will the Minister of LABOUR be 
pleased to state: 

(a) whether the attention of Gm'-
··'llIlent baa been drawn to the 

decreaSe in the number ot working 
daY8 :for workers in rural areas parti-
cularly 8ince 1OM-65; 

(b) if 80, the details thereof; 

(c) whether Government had con-
ducted anyatudy on thia aspect; 

(4) it tIP, the nature of sueh stud,.; 
Uld 

(e) if not, whether Government pro-
poIIe to study thia aspect? 

THE MINISTER OF TOURISM Ie 
CIVIL AVIATION AND LABOUR 
(SHRI J. B. PATNAIK): (a) Yes, 
Sir. 

(b) to (d). According to the Rural 
Labour Enquiry of 1974-75, the num-
ber of working days per Horker in 
rural labour households decreased 
between 1964-66 and 1974-75. For 
men, working days available per wor-
ker came down from 277 to 250 per 
year; for women from 199 to 184; and 
for children from 267 to 254. 

(c) The 32nd round of the Na-
tional Sample ... Survey 1977 -78 hu 
been conducted and its final result. 
are awaited. 

lIat1re BUdre-Namkh ... B.allwa,. Llae 

2029. SHRI MUKUNDA MANDAL: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether a traftlc survey for con-
atruction of a railway line trom Bud,e 
Budle to Namkhana haa been carried 
out; 

(b) if 80, the :facta thereof; 

(c) whether GoYe:runent propoee to 
take up construction work immediately; 

(e) if not, the reasona thereon 

THE MINISTER OF STATE III 
THE MINISTRY OF RAILWAYS. 
(SHRI C. K JAFFER SHARIEF): 
(a) to (e). Field work of preliminary 
engineering-cum .. final location survey 
has been completed and the survey 
report is being finalised, A decision 
will be taken after examination of the 
survey report, keeping in view the 
financial viability as well as availabi-
lity of funds. 

BaruiP1lr I.,akshmikantapur Line 

2030, SHRI MUKUNDA MANDAL: 
Will the Minister of RAIL WAYS be 
pleased to state: 

(a) whether Government are CO'DIIi-
dering any proposal to increase the-
line capacity of the Baruipur-Laksh-
tl"J.kantapur single line section in the-
Sealdah South; 

(b) if sO, the detaiLt thereof, 

(c) whether any action has already 
been takea to increase the line eap&-, 
cit,.; 

(d) if 80, the facts thereof; and 

(e) if not, the reasons theretor? 

THE MINISTER OF STATE IN THK 
MINISTRY OF RAILWAYS (SHIU 
C. K. JAFFER SHARIEF): (a) Yel. 

(b) to (e). Two flag stations viz..,. 
Mathurapur Road and Dhapdhapi on 
this section are programmed to be 
converted into crossing stations in 
1980-81. 

CalcaUa Pon 

2031. SHRI CHITTA BASU: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether it is a fa~ that the 
Calcutta Port is working below capa-
otT; 

(b) it so, the reasons therefor; .mel 



(c) the fiepa talctm to utiUae the full 
capac1b" 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHAlLMA): (a) Yes, Sir. 

(b) Lower draught in the river and 
labour unrest are the main reasons. 

(c) Several steps including revision 
ef incentive schemes for cargo handl-
ing labotU .. , 'Pp~mitting the shipping 
campanies to bring their own equip-
ment wherever necessary, approval to 
procurement of mobile equipment and 
wharf cranes, setting up of a Com-
mittee of 9anior officers to look into the 
labour problems experienced at Cal-
cutta Pert etc, have been taken to 
improve utilisation of capacity of the 
Port. 

Calcutta Metro Rallway Projeet 

2032. SHRI CHITTA BASU: Will 
the Minister of RAILWAYS be 
pleased to state the progress of the 
Jfetro RaUway Project in Calcutia 90 
far? 

THE MINISTER OF STATE IN THE 
HINISTRY OF RAIL\VAYS (SHRI 
C. K. JAFFER SHARIEF): The cons-
truction work of metro railway pro .. 
ject began in 1973. The work is 
divided !n two pha3es, viz., 

Phase I-(cost Rs. 184 crores)-
from Dum Dum to Shyam-
hazar (3.68 knls) and from 
Esplanade to Tollyganj (7.85 
kms), 

Phase I1- (cost Rs. 66 crores) 
from Shyambazar to Espla-
nade (4.92 kIna). 

The work on first phase was started 
from Dum Dum and in October 1973. 
The two phases have further been 
divided in 17 Sections trom the cons-
tlrucUon point of view. 

The trial section from Dum Dum to 
Belgachia (2.2 kms) is nearing com-
pletion. The work on t~ rest of the 
sections IS progressing satisfactorily. 
The ftrst phase of the project is 
sehedulGd tor completion by 1984-85. 

2. 'l'he work on Phase II alon, 
Chittaranjan Avenue ha$ also sindt" 
been taken up simultaneously withc>ut 
waiting :for com.pletion of Phase I, 
with. the concurren~e of the Govern-
ment of West Bengal in the int~J."est 
of early completion of work and to 
ensure ita utility to the commuters. 

'l1le present physical progress of' 
construction work is 22.5 per cent at 
~n estimated cost of nearly Rs. 70 
crores. The tempo of the construc-
tion is being accelerated and subject 
to the availability of reQuisite 
resources, the proJec..t is llkely to be 
completed by 1980-87. 

.... ltUitatlon of PerIODS evicted uDtler 
Metro BaUway of Calcutt. 

2033. SHRI CHITTA BASU: Will 
the Minister Of RAILWAYS be pl~ased 
to state: 

(a) whether the GoverJlment of 
West Bengal has reqUested the Rai~­
way Board to provide fund. for tt:e 
rehabilitation of those who would be 
evicted tor the construction of Metro 
Railway in Calcutta; aJld 

(b) if so, the reactioa of Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
C. K. JAFFER SHA.RIEF): (a) Yes. 

(b) The state Cx<>vernment have pro-
pOSed that in addition to the com-
pensation 'P8yable under the land 
Acquisition Act vulnerable sections at , 
the people affected directly by acqui-
$ition of h01.1SeS, shops etc. should be 
rehabilitated 3t the cost of the Pro-
ject. The matter has been considered 
by the MJnistry of Ratlways, and the 
Planning Commission and the Min:'" 
try of Finance have been adviJed to 
inform the State Government that the 
latter should bear the cost ot rhabU;td-
tion if It 18 to be done outside the ~ope 
of Land Acquisition Act of 1894. The-
Rapid Transit Project Calcutta II 
ftnatJ~aUy unremuneratlve aDd will 



__ to be heavily subaid1Jed tor 
operation and. therefore, cannot carty 
~ addltional social bunit'n like re-
habllitation which should form a part 
01 1he State Government's social Wel-
fare Programme. 

..... e ....... train OB AluDedab .... 
.... ...,.-Ahmedabad SeetieJl 

20M. SHRI R. p. GAEKWAD. Will 
the Minister of RAU.WAYS be pleased 
to state: 

(a) whether a pl'Op0881 regarding 
introduction ot a double beaded train 
on Ahmedabad-Bombay-Ah:nedabad 
aection of the Western Railwky is 
tmde.r the consideration of the Railway 
Board; 

(b) whether Government are aware 
that almost all the trains !rOll} 
Alunedabad-BomlbaY-Ahmedahad are 
runninI over crowded, and there • 
always a long waiting list for n and I 
Clus reservatio1l8; 

(c) whether Government are aBo 
aware that there is a need to augrneIlt 
paseenger train services on this sediOll 
of the Western Railway; 

(d) whether the proposed double 
headed train would give much needed 
relief to the public; and 

(e) if 80, Government's reaction 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAIL,\VAYS (SHRI 
C. K. JAFFER SHARIEF): (a) No. 

(b) to (e). The Railways are siezed 
with the problems of passengers Ser-
vice. between Bombay and Ahmad-
abad. Recently Double Decker Coaches 
with 60 per cent over capacity than the 
conventional coaches have been pro. 
vided in 21/22 Flying Rani between 
Bombay and Surat It 18 however, not 
possible to introduce additional trains 
or to augment the loads of existing 
trains dUe to operational constraints. 
lhen double heading wul not be of 
much help as: the platforms of ade-
quate length are not available to 
reeeJ.ve and deapateh loncer traine. In 
order to meet tile extra rush of traffte 

durin, bollda,.·, special trains are rWl 
between Ahmedabad and Bomb87· 

Dreclcer IIaJlIpBI'a 

2035. SHRI NlREN GHOSH: W11l 
the Minister ot SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether it is a fact ,hat the 
Dredger 'Mahaganga' p\lrchased by tbe 
Calcutta Port Trust from Gat"den 
Reach Workshop is not functioning 
properly and 8B such, the dredging 
programme on. Hooghly river is being 
suftered; and 

(b) if so, what action bas been taken 
into the nnatter? 

THE MINISTER OF Sl11PPING 
AND '!'RANSPORT (SHRI A. P. 
SHARMA): (a) yes .. Sir. 

(b) Various technical defects and 
deficiencIes have- bte~n analysed and 
an agreecl time bound rectification pro-
gramme has been drawn UP. Accord-
ingly, thE." dredger is scheduled to be 
docked by end April, 1980 for neces-
sary repairs. 

Karur--Dindinl Line 

2036. SHRI E. BALANANDAN: 
Will the MinIster of RAILWAYS be 
pleased to state: 

(a) whether Government have 
made any survey to lay a new railway 
line (Broad Gauge) ~n K.arur 
and Dindigul of Southern Railway 
with a view to link New Delhi-Tirunel-
veil via Madurai; 

(b) if so, the details of such sur-
vey; and 

(c) if not, whether Government 
will consider such a proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHBI 
C. It. J.AFFER C3HARIE!'): (a) Yes. 

(b) Re-appraisal of the earlier aur-
vey for construction of a new BG line 
from Karur to DlncUrul. parallel BG 
UDe from DincUlUl to Kadural, aDd. 



~iun of MG liQe from Madural· 
T1n:utelveli/Tuticor1n baa been com-
pleted and the survey report is under 
examinatiltln. According to the survey 
report the cost of construetion of the 
line will be about Ra. 42.86 crorea. 

(c) Does not arise. 

laQtlem.eatatios 01. Beedt &lid 0Jav 
Worktr. AM 

2031. SHRI Eo BALANANDAN: Wlll 
the Mi.ni&ter of LAD OUR be pleased 
to state how many State Governments 
have implemented the Beem and Cigar 
Worker'~ (Conditions of Employment) 
Act, 1966? _ 

THE MINISTER OF TOURISM AND 
ClVIL AVIATION AND LABOUR 
(SHRI J. B. PATNAIK): According 
to the information available, the Act 
Js being unplemented In the States of 
Andhra Pradesh, Assam, Bihar, 
Gujarat, Karnataka, Kerala, Madhya 
Pradesh, Maharashtra, Orissa, Rajas-
than, Tanliil Nadu, uttar Pradesh, West 
Bengal and Goa, Daman & Diu. 

2038. SHRI E. BALANANDAN: Will 
1!he Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) the present position of the 
construction ot Moothakunnam-Kot-
tapuram bridge in National Highway 
No. 17 of Kerala; and 

(b) when the work expected is 
likely to be completed? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHARMA): (a) The construction of 
Moothakunnam-Kottapuram bridge 
across Periyar river on National High-
way-I? In Kerala was sanctivncd in 
December, 1979. The State Govern-
ment of Keala are finalising the Notice 
Inviting Tender papers and the tender 
notice ,is ~ted to be issued soon. 

(b) After commencement, the cons-
truction of the bridge illikely to take 
lour yeaw. 

Moleltattoa 8DC1 ~., .... ,.. .ut...... IDAle eoeapaafs Ia I ...... 
~* 

2039. SimI VIJAY N. PATIL: Will 
the Minister of RAILWAYS be pi ...... 
to state: 

(a) whether it is a fact that GoY~ 
ernment have received complalnts 
trom the lady passengers travetlin.c 
by local trains in Bombay ~ 
their molestation and harassment b7' 
unauthorised male occupants in the 
ladies compartments or bogies meaD' 
tor lady passengers only; 

(b) if so, what measures Govem-
ment are taking to stop the recur-
rence of such incidents; and 

(c) what steps Government propose 
to take to locate and punish the cul-
prits? 

THE MINISTER OF STATE IN THa 
MINISTRY OF RAn.WAYS (SHBI 
c. K. JAFFER SHARIEF): (a) Yes, 
The complaints were in respect of 
harassment and not m()lestation. 

(b) and (c). Surprise raids are con-
ducted regularly by Special Squads to 
eradicate this nuisance. Lady Govern-
ment Railway Poli~ constables are 
also travf'lling in ladies compartments 
dturing peak hours for providing pro-
tection to lady passengers. A regular 
announcement, "Travelling by male-
passengers in ladies compartment ~ 
not only anti-social but also is an 
offence punishable under Indian Rail-
way Act," is being made On the public 
address system at all the stations on 
the suburban section. During 1979-80, 
in all 13603 persons were arrested aDd 
prosecuted unde= the Indian RallwB7 
Act, 

Inter-State road IIn1dD&" 

2040. DR. KARA!'T SINGH: W;U Ute 
Minister of SHIPPING AND TRANS-
PORT be pleas~d to state: 

(a) whether important, Inter-state 
road linldng Bhadarwah in Jamau 
to Chamba in Himachal Pradesh baa. 
been under construction lor several 
years; and 



MABCH 21, 1980 

(b) if 80, why the road is being 
delayed and when it will be complet-
~? 

THE MlNlSTER OF SHIPPING 
AND TRANSPORT (SImI A. P. 
SHARMA): (a) and (b). Yes Sir. It 
lis a state Road and the J & K and 
Himachal Governments are responsible 
for its construction. The Central Gov-
ernment have, however, agreed to pro-
vide loan assh;tance of Rs. 115 lakhs 
to J & K and Rs. 65 lakhs to Hirllachal 
Governments for the work. They 
have reported tbat the work could not 
be completed a5 per schedul~ due to 
various handicaps like short working 
seasons, location of the work in the 
snow bound mountainous regions, 
d~arth of materials and labour etc. The 
cost of the work has also gone up and 
the Sta~s are finding it difficult to 
meet the exces<; frem their resources 
as required under the terms and 
conditions of lOCln assLc;;lance. The date 
of compltCtion of the worl,- will depend 
UDcn actual working conditions at SIte 
~nd availability of resources. 

~ 1i ~ -qj1'~i61 ~ ~ 
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2044. DR. ~AROOQ ABDULLAH: 

Will the Minister of HEALTH be 
pleased to state: 

(8) whether it is a fact that 1 
deaths ot jaundice in Kashmir haa 
been reported .for the last two 
D1onths; 

(b) if so, whe1her this jaundi('e has 
turned into an epidemic form ia 
Jammu and Kashmir 3nd large num-
ber of people are suffering from thiJl; 

(c) if go, whether Union Govern-
ment have agreed to help the state 
Government in this regard; 

(d) if so, what kind of assistance 
and help is being provided to the 
State Government in this regard; 

(e) whether any central team 15 
likely to visit the State or has already 
visited; and 

(f) the steps which Government 
have taken to get tht? jaundice under 
control? 

THE ~1:INIS'l'ER OF STATE IN 'fHE 
MINISTRY OF HEALTH (SHaI 
NIHAR RANJAN LASKAR): (a) to 
(1). The required information is being 
collected from the state Government 
and will be laid on the Table of the 
Sabha. Further action will depend on 
the nature of information .and kind of 
~tance needed. 

Jnterview given by P.M. to Puts daily 

2045. SHRIMATI PRAMILA DAN .. 
DA V ATE: Will the Minister of EX .. 
TERNAL AFFAIRS be pleased to 
state: 

(a) whether the Prime Minister has 
given an interview to Paris daily Le 
Matin recently; 

(b) whether P.M. has stated that 
the Soviet were forced to iDtervebe 
in Afg,hanistan; and 

(e) It so, what are the full detan. 
of the interview? 
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THE MINISTER OF EXTEB.NAL 
~AIRS (SHRIP.V.NARAS~A 
BAO): (a) The Paris daily "Le Matln" 
published an interview with the Prime 
lfinister on March 3, 1980. 

(b) The Prime Minister did not use 
the fOrmulation contained in the ques-
tion 

(e) The English rendering of the 
text of the mterview as published fs 
.ppende4. 

TEXT OF THE lNTERVIEW 

LJJ MATIN, PARIS 

Karch 3. 1980 

INDIRA G.AJ.~Dm AND THE NON-
ALIGNED COUNTRIES POWERLESS 
CONFRONTED BY AFGHAN CRISIS 

"Le Matin" of March 3 in an inter-
view witlh the Indian Prime Mini.-r 
evokes the relations of her country 
with the United States, ~e USSR; 
China and Pakistan and esteems that 
the West bears a heavy responsibillty 
for the present tension. 

Never since the India ot Nehru, a 
quarber ot a century ago, the Govern-
ment of New Delhi been so courted 
as Indira Gandbl is at the moment, 
when peace in South Asia suffers its 
severest teat after the second World 
Wat:. SinCe her triumphant return to 
power On the 12th of January, the 
Prime Minister has received the re-
presentatives or fifteen foreign govern-
ments, among them the United states, 
the USSR, France, Yugoslavia and 
A1~-with the significant excep-
tion ot China. She will presently wel-
come the repl"esentatives of West 
Germany end Japan. She has, among 
other things, despatched high officials 
to the Gulf countries, and to the coun-
tries on the frontiers of India. ITer 
conversations are centred on: Thl; 
c:rUis of South Asia and the Soviet 
inYUion of Afghanistan, linked to 
JIoIeow by a "Treaty o£ Friendship" 
ainee 1971, the daughter of Nehru 

however does not accept the talt 
,accompli at Kabul. Most important to i 

her above all is the positions adopted 
by the "Super Powers", which seem 
Ito cOnsect'ete the movement of nOD-
'aligned, brought to birth by India, to 
powerlessness. LE MATIN: YOu hay,,' 
received visits from numerous foreiID 
represtentatives lately, particular17 
from Representatives of non-aligned 
countries. Do you believe that the 
Non-aligned countries will be more 
successful than the others in reduclnr 
worM tension? Do you envisage a Ca-
ference of the Movement? 

INDIRA GANDHI: The non-aligned 
countries could exercise an inftuence' 
on the international situation, but m 
order to do this, it is necessary tot' 
them to be united. For today the nOD--
aUgned movement has lOst the soU-
darity which characterised it in the 
past. The tw~ Super Powers are trY .. 
mg to assert their positions. T~ tWG 
Blocs wish to exercise their influence 
wBue protectinv. themselves at the' 
same time and thus no headway Is 
made. A ~pp.cial conference aD ' 
Afghanistan? This would not make 
any sense unless one could exoect 
results. Otherwise, it would merel.r 
be a waste ot time. This is Why today 
the nonaligned countries are not pre-
paring any concrete proposition. 

LE MATIN: Can the crisis be resol~. 
without the deoarture of the Sovi.t"'. 
troops from Afghanistan? 

INDIRA GANDHI: The International 
situation i~ veT:, complex. "?tTesternen 
;tend to ~onsider that the probJtm1 '-
oessentta llv dlle to the E'ntry of Soviet 
troop~ into Af{!hanistan. One cannot 
say that the VTest is contributing to 
a lessenin~ of the tension. It bas ill· 
ereased itq military effort to specta-
cuJlar proportions. It is particularly 
the case of the United states in the 
Indian Occ,ean. For we dOj not wish toT 
any foreign infiuenee in this reglon. 
One must understand what led to t_ 
entry of the SOViet forces into AI. 
Ihanistan, wlthout considering that· 
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dWl excuses or whitewashes it. Like 
any other country the USSR condemn 
ltselt to inaction from the moment 
when it considers that its national 
interests are in danger. Look at the 
policy followed by the United states 
tin their sphe:rt~, in Latin America. 
Afghanistan is sItuated just at the 
frontier of the USSR. And the rebels 
were anll€d by Pakistan. What alter-
native had the Soviets? Already last 
August) Amin (thee Communist dictator 
overthrown by the Pro-Soviet regime 
of Babrak Karmal On the 27th of 
December)-and asked them to inter-
vene. If the Soviet evacuate Afghan-

istan, the Government of Kabul risks 
being overthrown. by a regime which 
might be hostile to them. 

LE MATIN: Did the Soviet Minister 
cf Foreign Affairs Andre Gromyko ask 
you for Ind lan support duru'lg his 
recent visit to New Delhi? 

INDIRA GANDHI: No. 

LE MATIN: But wasn't this Indo-
Soviet meeting a failure? 

INDIRA GANDHI: Its objective 
was not to arl"ive at any specific 
result. Each one's point of view was 
Idlisclosed and that was all. But 
Gromyko did not give me the impres .. 
siOn of being happy about the Soviet 
intervention. One would say that they 
had been forced to intervene. 

LE MATIN: You seem to be severer 
rlOn the West than on Moscow, as if you 
were obsessed, 

INDIRA GANDHI: The Western 
governments react In an excessive 
manner. Doubtless because of the in-
:ftuence of heavy Industry, armament 
and naval construction. Look at the 
.A.m&ican .. c; for example. They dId not 
treact to the Scviet action, instead 
they :profited in order to take dispro-
porticmate measures. One must realise 
that one of the reasons for the present 
crisis is the closeness between China 
and the United states against the 
USSR wblch feels itself to be en-
elrcle4. 
II LS-'. 

LE MATIN: But can one re~ 
speak of a Peking-Washington exist? 

INDIRA GANDHI: No. But one can 
speak of a very strong understanding 
between China, the United states and 
Pakistan and this understanding is 
anti_Soviet. The Americans wish to 
help Paki'3tan but thjs has no meaning 
and might very well have consequen-
ces contrary to the expectations. 
Considering what happenened in Iran-
The fall of the Shah. They ignore 
completely the situation in Pakistan 
where the rebellioll progresses and 
the political agitatIon Increases in Sind 
(The region of the Ex-President Ali 
Bhutto, ex:ecuted by the Gtaneral 
President Zia). Here once more the 
Westerners who criticised me so sharp-
ly when I cbaclared the State of 
Emergency (in 1975) feel no embarass? 
ment at helping ttle Pakistani Military 
dictatorship. We do not wish to enter 
an anti-communist community with 
Pakistan but W~ wish to improve our 
relations with her. It is very danger .. 
ous and it is not in the interest of India 
to have feeble neighbours menaced by 
dism~berment. 

LE MATIN: And China, why did you 
forget her in the series of contacts yOU 
had with foreign countries:_ 

INDIRA GANDH1: We have not 
forgotten her. It is true at the lnoment 
that everyone seenlS to be courteous 
towards us. The Chinese have given us 
soothing indications on thta subject of 
their ally. Pakistan, and on the im-
provement of OUr relations. They give 
out little friendly noises. But one 
must wait in order to find out Nhat 
th~y are really thinking, After all, 
although We slJppor1:ed Peking at the 
UNO, they have very hOstile towards 
us in the past, aud they still claim 
Indian territory. They have reinforced 
th~ numbers of their Counsellors and 
Experts in Nepal. 

LE MATIN: Are you expecting a 
visit from thei~ Minister for Foreign 
Mairs, Huang Hua? 

INDIRA GANDHI: It is a question 
of schedules. But, if he wishes to 
eome. he will always be welcome. 
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LE !lATIN: What do you think ot 
the propositions for neutrallsing AJ.-
Chandstan, from the European com-
m'Ulllity and of the international 
guarantees suggested by Brezhnev, by 
apposition to retreat? 

INDIRA GANDHI: We have not 
ftntlshed studying the proposals 01 
Brezhnev. As fOr the Idea of an in-
ternational control in Afghanistan, I 
do not see how this can be realised. 
We, in India have rather bad memories 
of the UNO cO"l.trol in Kashmir. After 
Independence in 1957, and the con-
Bcit-with Pakistran. 

LE MATIN: If even a po,ver such 
as India is not -::apable of intervening 
ito find a solution to the Afghan crisis" 
is there not a risk 01 imminent war? 

INDIRA GANDHI: One mu.st pro-
ceed with realism and patience. The 
tension, in fact, has lessened. The 
American leaders appear to be less 
nervous. And India bke other coun-
tries, such as France, has had a 
moderating influence. 
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1{1fr ~ ifffi'f C6i !itfT ~ ~ : 

(cti) q:lff ~ ~ '( rc:n +II (d1 t ~ 
'1"1'", < \f~~~ ~ ~ ~'~')ii< ~ 
~ ~ c6 ~ 1f t(Cfi 11ttr ~ ~ lf1Il 
£; 

( .. ) ~ ~, at ~~ ~ CfllT 
.. ; arh 

(tJ') ~ tr{ ij (Cfil { ctt ~ srfaf5h 4f 
t? 
~ W'1T 1f111'1: f. q ,,,., ~ sq1f '"" 

(~ •• wft. Qa""Q46) : (en) ~ I <cftl1 ~ 
II 'It<< '( 4 f., 4 '1 ~ ~ li!il (014 If' ij Cfi @01 

~m~~~~~tft, ~ 
(iifi @'4 ~ ~1<efl14 ~ ~ 'Eiut">~9i 

III!. 

T 23-10-1979 qrf mr ~ ~ 
'iTt 

(.-) ~ ij6f) eN -~ , ~ ~f;14;r 
. ~, _'>«(\1(411<; m ~ ~ 'IT 

"" 

~ ~ ~ 61f4ttfil c6 t«c{ t{Cfi ~C 
ifil';:;r ifiT ~..r.r ~ 1f1fT 'fT I 

(1f') ~ ij q) W CfiT 'S'Cr ~ P¥t fa ;t 
~1f: ~ If ~ ( I q ~ ijf"fa 
~ 551 f" enl ~ ¥I \it «Q <1 ~ ~ (r:;iPill\( 
~ ~ fC4 f" 4 f¥4 (1 ~ ~ t«c{ a6;t'ae 
~ Cfi1' rt;n ~ ~ cfi ~ 
~ \i14ft lf6d ~ ~ ctf.:«'q 
~ ijf~f1r ~ ~ ~ ~ t.ft' • 
w ~ «f~ fa ~ ~ 1f- arq;ft f(qre t CfiT 
Cilf;:a~ ~ ~ m-r ~ ~ ~ atij'lf6d 
~ ~ ~ ~tmfi 'Eif~f{1 en; ~ 
{t atl4ff"ld qft ~ qn;ft ~ 1f' ~ o 
qft ~ , ~ ij f~ fa ij «(fil ( CfiT 
i3£Tif 2f)ll{q 1~1 Cfi'l f;aQ)lf«1 Cf) ('tn • 

Contracts lor canteens at BaUw • .,. 
Station 

2047. SHRI ARJUN SETHI: Will 
the Minister of RAILWAYS be 
pleased to state: 

(a) the penO<! tor which contracts 
for canteens and vending at the rail-
way stations are normally given; 

(b) whether there is any proposal 
to give priority to cooperative socie-
ties, unemployed graduates and eco-
nomically weaker sections of the 
society in the matter of giving the:::" 
contracts; and 

(c) if SO, the details thereof? 

THE MINISTER OF STATE JK 
THE MINISTRY OF RAILWAYS 
<SHRI C K. JAFFER SHARIEF): 
(8) Vending contracts are aJlotted 
for a term or three years and can ... 
tracts of Refreshment Rooms, Re,,"" 
taurants and Dining/pantry cars etc. 
are allotted for a term of five yeats, 
The con tract is renewed after the 
expiry of a term as long as th~ PtJr-
formance of the contractor is sa~is­
factory. 

(b) and (c). Under the extent rules 
priority in allotment of catering/ven"! 
ding contracts is already being given 
to Scheduled Castes and scheduled 
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Tribes persons, Cooperative Socleti_ 
of workers. unemployed graduates, 
etc. The order of preference is as 
under:- • 

(i) Scheduled' Castes & Sche-
duled Tribe, 

(u) Cooperative societies, 
(iii) Mahila Samities, 
(iv) Freedom Fighters, and 
(v) Others. 

, 

Small catering/vending contracts 
upto half a unit are allotted only to 
Scheduled Caste/Scheduled Tribe 
candidates. 

cftf"ql ~ "«iql(~ ~ '"" 

2048. "" (l"ltttil( ~: ~ "'M ~ ~ ~ qft ~ ~ rc:n: 
(~) ~ tfifi1l1l;f qc:f'fl, o~ ~ 
~ ~ &.1\JtlP1t? am:: ~{1I~I&'I~ mllf 
~~I'U<1 G6T ~ ~ ~ (; 

('S) ~ ~, err CRT ~ aft¥4I(~ ~ 
~ 64feffl41 ~ ~ ~ £ ; 

(IT) ~ ~, (ff ~ 1f" ~ ~­
'deRf ~ tf-~ CilI fGRI41 q;l ~ 
~(;am: 

(\:1) ~ aO¥4l(l, q:ft m-~ qi ~ 
'ft"'!!ij (1"':=rCf)"I"'!I"1 ( ;f GflrT Cf) uot;;" ~ Cffl ( ? 

~ ,",",'f 1f ~ '"Ii (~ 
~ "('r.t;r +t\4!6 () : (Cfi) SJTC(i ~ qi 
atfil~l( ~ ~ r dflGl¥l4fCA arh 
'{1i~IGt,e: ef1 mllf" 3fh ~ If' tfc;rr 
~ If- eft f(141 efi < ?f4141 Cffl\ ~ 
~(I 

(\f) am: (tr): 1979-80 cfi ~ 
\3qtj 'Cfd ~~ If ~ m ~ m cm:r 
at.Ir~41 Gfft ~ ifrif ~ ~ '(:--

at''i~'14 - 61 
'iW1i@lilICi - 89 
\l'ZffT - 1 
('l') ~cr.fi~~~ 

~ ~trl1r 1f" ~ wr.T Ifi fri iFf .a 

<t'''''16i~;f srt1: 81W4iltwft" '""" m' ~ 
~ w: if ~ ~ ~: ... -

( 1 ) Ift;f ~ tmf\" Cfif r .. q f¥4 (1 .-q' 
W Cf\4 r <1'" if) (01 

(2) ¥4:ao<l ~ \f(11f ~ c6 fori 
~ CfiT f91f.f)1C!I arh C6lftjt, I 

(3) ~ CRf 1fiT fetet (01 f<Ji., tf 
~ m- cfi ~, ~ am: f.,i3ii<or 
e6 ~ 1f-~ C6T \Jtl.,cfil<l en ~ (I 

(4) ~ ~1€fi<1 ~ ~ i6T 
\\t4flld ~ ~ ~ ij"!i1"f ~ \3Clqr~OIl 
fet; cf "(,P4141 CfiT ~ ~, ~ 
at'El'ld I~ If < rr-.141 enT q~it<tf ~ 
am: f~ q I (q; \N11f ~ I ' 

(5) ~ ~ ~ c6 ~14 l«1-P"4ilij 
~ ~ ( ~ ~ ~ 'Et'!,fiil(t 
f.,CifiI'Et ~ mft Sflmf ~ ~ ~ ('I 

" .. ,"'., ~: 
~ ~ I ( cft4 at 14 .. fc{~ ,fiI ~tmr , 

;r( ~ ~ ~ ~ ( fat; ~ ~ 1=~­
~ etTI '3 N fct1 CfiT trnT ~ cfi ~ 
ij ¥1 r ... d ~ ~ t·~ m \ctlC!6' ~ 4 ~\~ ~) 

~(fffan~~tf-~m ~ 
r" cU < UI arh f:q f"cti t:"fi"J cii hnf ~ 
f;r~~~~ I 

q;;ftwft ~ f1rw Sf ... ~ Cf'1T *-
IIIn' ~~~~ ... ~ 

2049· ~ '''~'''~: ~ '"" 
~~~~tprr~fc6 : 

(GO) q:lIT lit ~ '( fen iii.:, {WI Rtctl t{"( 
~ (~srnt") 'if- q;:;ft~ ~ 
~ ~ {T ~ '( 3lh ~ ~'SI«<!\(1 
~tre"~ ~~~~ ift 
r.T ~ ; 

(.-) ~ ~ +h ~ ( flfi ~ P1r~ 
Cfil ~ ~ ~ ~ r( ~ 1J""1T 
~ cq~:<lIljld If '3 q~Gi'T ( ~ ~ 
lilf~q:; fit( ~ ~ ~ atIT ~­
m ~ ifft ~ ;r;rr '<£ (; &Itt 
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(1'-) ~ (f, at w ~ 1f" ~­
~ "'" f4"i1t4tq It{~ ~ ", ~ enift --
CfI(t 'f{t" am 1f( ~~ at ~ ~ (1 

'I1fa';r Wtn ~ , .. '".,,, ~ "'" ~ 
('-'ft WI'. 1ft. qa",q'li): (Cfi) ~ n 
~l.: ~ S1tCf f(qli'!t Cf) ~fIT(, ~ 
~ ~r 1f- ~f~ ~et)f~ ~", ~ ~ * ~ ~ < i'.fil~ ~, ~ m 25 
Q)((!a:(1, 1980~~~~~(1 
29 q) «(14(1, 1980 ctIT, nr ~ (fft 
am: ~~ an1 ~\Jj~ <1 qft 10· 97 
'{;Rf~~~~tft I 

(w) ~ ij(i6i< ;f ~ ~ "(-
fen ~ m t!.fft ~ ~ ~ 1t 
f(~ ~~~ ~~qi~ 
~ 2. 5 ~ fifCl;a~f ttnrr \fallf-
~ '11' ~ fCfiti 1911 ~ ~ 
1ijC(?j 1\' ;r ~ c6 ~ ~ ~ ;:r 
~ \jj"f ~ Cf41fCf) ~ am:: @I -fHlI (, ~ 

':)' . 
)1"4 f~ d ~ ~ ~ d" r.fi Cifi1'l:1r1" 
fCb ij 1'1 1f"f Cfi\ ~ 2fil~ ~f ~ ~ 
~I 

1fi1n ~ ~ 1 ¥4r~ f'1ti ( q;f f'1«""'~ 
htt1llt~fq; ~~mtfi~" 
(...1.t l'f"f ~ ~ ~ I 

(tr) q: ~ "mftf al '-"'ete ( 1 

i(}14~1~~, ~ f'14}R1 ~ ~ f'{tr-
en:: ~ ~ \jj"f '<{t (I ~ ~­
IfiI"{ q ~ cfi f1:rct 51 ~ ~'1 ~n {1 ( 

f!Il fGl d;ft ~ ~ ~ 1f"f cn1 ~ 
Cfft ~ 1 6 ~ ~ Cftt 1fCfiI1n 
~ arh J5j f~ chl ~ 'Fit ~ <1 ctl 1fCfiI1n 
~ ClfiT ~ ~ ~a ~ I 

MP's sent to Pakistan 

2050. SHRI R. K. MHALGI: Will 
the Minister of EXTERNAL AF-
FAIRS be pleased to stnte: 

(a) whether it is a fact that ~ome 
members of Parliament were sent to 
Paki-stan recently; 

(b) whether these members travel-
led on special Diplomatic Passports; 

(c) whether these trips to Pakistan 
were arranged by Government; 

(d) whether their meeting with the 
President of Pakistan were arranpd 
by the Indian Ambassador at Islama-
bad; and 

(e) if so, the details of these meet-, 
ings? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Shri George Ferandes 
and Shri Subramaniam Swamy visit-
ed Pakistan on their own. 

(b) Shri George Fernandes and 
Shri Subramaniam Swamy, being 
Members of Parliament, hold Diplo-
be Passports. 

(C) No, Sir. 

(d) No, Sir. 

(e) Government have no further 
details except what has appeared in 
the press. 

Contract System III Perennial Type 01 
Job 

2051. SHRI A. K. ROY: Will the 
Minister of LABOUR be pleased to 
state: 

(a) whether prohibition of contract 
system in the perennial tyPe of job 
as per Contract Labour (Abolition and 
Regu lation) Act means removal of 
contract labour or departmentalising 
them; 

(b) whether jt is a fact that in ab-
sence of the other interpretation Iprge 
number of contract labours have bfllen 
rendered unemployed in the name of 
a1bolishing contract system; and 

( c) if so, the steps taken thereon? 

THE MINISTER OF TOURIS"I\.i & 
CIVIL AVIATION AND LABOUR 
(SHRI .T. B PATNAIK): (a) to (c). 
In the Central sphere after consulta-
tion with the Central Advisory Con-
tract Labour Board, the Central Gov-
ernment by Gazette Notification has 
prohibited the employment of contract 
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labour to.r certain specifled operations 
in the foUowing:-

(i) Coal Mines; 
(ii) Iron ore mines to take e.t!ect 

from 1Q.th May, 1980; 

(Hi) Limestone, Dolomite and 
Manganese mines to take effect .ironl 
15th June, 1980; 

(iv) Sweeping, cleaning, dusting 
and watching of buildings owned or 
occupied by establishments under the 
Central Government. 

However, certain cases have come to 
notice of the retrenchment of contract 
laboul. In such cases, cognizance is 
taken and efforts are made to satisfac-
torily resolve the disputes. In certain 
cases, dispu tes are also referred to 
Indus1 rial Tribunals for adjudication. 
SectIon 34 of the Contract Labour (Re-
gulation and Abolition) Act, 1970 (llso 
specifiJ.~s that if any difficulty arises in 
giving effect to the provisions of the 
Act. the Central Government may, by 
order published in the Official Gazett~, 
make su cih provision not inconsisten t 
with the provisions of this Act, C:lS ap .. 
pears to it to be necessary or expedient 
for removing this difficulty. However, 
the v inDus aspects of the Contract 
Labou r (Regulation and Abolition) Act, 
1970 1 ncludlng the above issues ere 
under examination. 

Leprosy prOne area of the Country 

2052 SHRI A. K. ROY: Will th~ 
Minls1Ler of HEALTH be pleased to 
state; 

(3) whether any study has been 
made to locate the leprosy prone 
area 0 f the country and to know the 
numb 1 r of leprosy patients in the 
country, if so, the details of the fin-
dings; 

(b) whether there is any scheme to 
isolate the leprosy infected parents 
from ·,heir children and to rehabil1-
tate tllem after recovery extending 
any rr,eans ot earning and if so, the 
detaila tb ereof~ 

(c) whether Govemmen.t are awaTe 
of a big leprosy hospital at Tent"" 
nati, district Dhanbad, Bihar with ali 
faciUties for earning and treatment 
now ruining without care despite great 
prospect and utility; and 

(d) if so, the steps taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH (SPRI 
N. R. LASKAR): (a) Data is collected 
from time to time. The latest av:.U-
able data (1971) of District~wise pre-
valance rates in endemic areas is at 
Statement laid on the Table of the 
House. [Placed in Library. See No. 
LT-703D/OO] . 

(b) No such scheme is in operation. 
Assistance is however extended oy the 
Department C';i Social Welfare to Vol un .. 
tary Agencies which look after the pro-
gramme of rehabilitation of the ('ured 
leprosy patients and their children. 

(c) and (d). The Gevernment of 
India are aware of the existence of the 
hospital being run by the State Gov-
ernment. But its current status is not 
readily known. It will be for the State 
Government to take necessary steps and 
their attention is being drawn in this 
regard. 

it'" ij f'let wnfd4T ~ \Idqf lIT ~ • .. ~ 

2053. sft '(1'f '""" ~: ~ v.r 
~ ~ GffiT'f q;1 cprr ~ fq;: 

(an) 'aflfT ~ arrr ;f aHt, ijJ):q d ~ ... 
~ ~ 6l( rCfd 41 GflT fcpf) 4 ~ ~ '!T'f-
qr;r qi ~ rf;f;f- mtl f~ q:;a I " ctn" 
~~(ath~~, ~~~ 
~ ~ It" ffi ftm (; ~ 

(@') q:lIT ~ it ~ (fen 4~4fq 
~ .. qcf ~ (?I'iS'1'd1-~ ~ ~ 
tn: 41alq < ~-.; ~ ~ fi14ail\ijf"l 
(ff\il~ q;f ~ ~ 1T'lrT ~ ~ ~ ~ .. 
~I ~ cnnr Gfi"<if ~ r ~ ~ 

" "'''lUi4 tr ~ ~ (1ft Wt. ".1 
WI'ft ~): (C!fi) ~ {t, m"~ 
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* 41r14liil ;8 Ai Ii iii.!" fIf' '"1:-
~~ _.1114' ~ ..... ij,.f .. a \fif _.ft'hal 
• i4 ram 411fiT ar;q- ill fifd 141 t 511 '1 f1t iIfi-
trT~mt' fl 

2054· ~ arrt. '(W • .n ... : 
~ "'" ~ q: ~ Cfi't ~ ~ tCfi: 

(Cfi) ~ ij (Chi < ifii '«iT ( fit; 
aj:c:;q Cif) ~ {11 ~ ifliITCf ij f\t f('t, ~ -
~ (~) ~ ~;f S5f1f~­
~ cfi ~ ~ e6 ij(illl41 ~ 40 
'1111' ~ c6 or;nq aq Cfi (OJ qft ~ t.fi 
~ 'If ~ ~ ~ \3~dEt'1 mr 
t.n; 

( .. ) ~ {f, ~ ~ tE1«iI(;f ~ 
~ Cifft ~ ~ t; arf! 

(tf) ~ ~ ~ fq (,C;ff 
tij (CIh1 ( CfiT ~ Cfilltct 1~1 ~ QfiT fcr-cm t ate:: Cf)lfb~ i~1 ~ oq) Cfft ~ ? 

...... w.n ;n'I'f't ,,,''',,.. 11ft ~ 1f'Jft 
(-ft •• Ift'. qC:ii.iiih) : (ifi) If ~ 
;aqan (vi ;afltta CfImJ iftt ~ fijCf)lf(411 
ti antrr( Cf1: ~ tnt -r I W ij f¥t fa 
1t- ~ d C!fi;f\ C!fi1 fill Qltii $1 ~ f'cr«t 
haft .. ii 11» ttCfi ~ 'fT ., ij (C!61 ( ~ 
q ijf¥4f6 ",qif) (Oi ifft dll\f'i "f1 ~ 
~ 51 «'1 letT itii' ~i Cifi "ifrVT ~ 
t1 Cfi 4\Cfi' ;aq44 am d I, ifi'i¥l 61, ~ ~ . ".'.'~ . 
attt ~ .n;: "# m C1fiT \1fR tf m (:It ~ ~ cm:r \iqCfi(oll ~ 
~ lfT'JIT 16 ~ 1i'- ~ fijq:;if«i" 
~ t6 ~ ~ !fft -ft" I 

( .. ) Iff'( (~). n;r q:t m • 

..,... "'" 1I1Pi, .... rl'- .t.. J '" 
..mr "'" .. ,.... """ ., "'" 

2055. • (liii"Eli( 1t'mft: IfIIT 
Il11r ~ ~ ~ aFil 'FIT ~ taf; : 

(~) ~ q "'( f1Fi srm ~ 
ifW qc;n ~ 1f- ~'Rr ~; 

(-) ~ {t, m' em q ~ " t 
~ ~ C61(4§'''' cfi i51fitCfil ;r;T W ~ 
~,~, ~ ~~q:t 
~~~(; 

(1J') ~ ~, at ~ t.m' C!firoIr (; 
~ 

(tr) ~ tlaf'fftrqd ~ efi ~ ~­
Cfin: if ~ Cfilltt:4 1~1 qfl ( ran Cfil (@ Iii I 
~ ~ ~ ~ am:: S5ir~Cf)l ~ dflf!.1tl44i 
(lIN ~ ? 

q'1fn 11ft 1I'f11't m ... " ~ "'" 1(1ft 
(~ \11'. Ii\'. q;U'IIqw;): (Gfi) \ill, {t I 

(4§") om: (11") . ~ ~ srrt~­
~;f ~ mr (fen M ~~­
oqlf(41 C!fii C!fiafill<1 ~ ~ ~ 
~ Gf'iTlfT 1flIT ( ~ cr Gf)¥f'4 I <~ ~ 
~, tlf) 4(""1<' C!.fi e kt ~ ~ n-
~\. \i11IT ~ (~) ift1n ~r\il"Ii(l 
qi~~~~~(I~ 
~ f\14~GiC6 ;f «, 1977 ~ q; (q <', 
1980 ijCf) CFil ~?fi ~ ~ ~ 
~ ~ ~ ctl at4144 4f1 1f-~ ~ I 

4'i Irq If(41 CfiT ~. ~ ~ ~ 
at414 4f\ ~ ~ *' ~ ~ '8 (Cfll( ~ 
~ qfl ~ ~ ( 3If'( ~ lfft ~ 1R: 
~~~, 

(1f) ftldMl(, 1979 (I1fi ~ ~ 
~ cttt ~ ~ ~ ~-~ ~ 

" 
~ tf-~ rn ~ ~ 1fi ~-

" 
~ C6T 'd~ Ei., ~ 1fi ~ 1'(- f.,4f'liifi 
~ ~ ~ 1fi ~ ~ t.Tftf 
~ tT 'bit't,d ~ ~ ~ 
JfIfttaf iiq " .. if ~ , 1 952 ctt 
tm:r 8 ~ 14 1& ~ IhilctCC'., 1Fft 
~, ~ aq\'iftj ~ ~ ~ 
~~w.~.,1Aftr 



~ ~ • 1&'t trrtn' .. "'WI,," .-« at. htt arM;pnr ., 'fTU 7'" ~ 
arfft;r .14'" tt' ~ ~ 11ft ( l 
.'''\t(.,"",cii ..,... ., .., ..... .,. 

.... ifi 

2056 . .n~W: ClPIT"~ 
1ft ~?tt ""' ~ tf6: 

(iifi) 1RT \51.(1\ (-ilrf;c41 ~ ~ 
~i6T~~r~~ 
ifiT( ~ ~ em «(; 

( .. ) ~ {t, aT:aw q-( CRT ~ 
1I11:(ift ; 

(tr) ~ iR' Cbl4ff;:qa ~ ~ 
(T~; ath 

('CT) ~ C6T i6Tlf enar ac:n cru ~ 
~? it 

"' i(lJI'\'Iq ~ ~ '"" ('11 ~. 11. 
~ "'""): ('6) ~ (11") •• lrf~41-
~i(<.Wt'!,( wk:1 ~ CfiT ~ ~ 1f 
~ tfi ~ ~ ~·<:ftf'14<1-ttet-
416141d ~ CfiT eon:r q<J ~ ~ 
1l1rT '(I ~&fUt' f(Qre t ~ ~-~ 
~ $I fillij '1 ~ tI1ftm qft ~ ~ g'-
~ arm ( f7.h q: f(qfet ~ ttC6 ~ 
1f' ~ ~ ~ ~I «~f<q(c( 
~ iT ~ 3Th ~ ~arl, f'3l"¥4' 
fqMl4 ar?f ~ ~ ~ Cfft ~ 
1ft itllf'ii=1 (, ~ ~ ~ ~ ~ 
.-r.f cfi ~ ~ {ij" ~ 'If « fqt.r-
~~~I 

BolUnr Stock Procurement 
Procramm.e 

'2057 .. SHRI JYOTIRMOY BOSU: 
Will the Minister of RAILWAYS l)e 
pleased to state: 

(a) whether, as reported in the 
Business Standard, Calcutta, of the 
February, 1980 the rolling stock pro-
oQureDlent programme of the Railways 
is being slashed from the earlier pro-
jected 20,000 wagoDi (in terms of 
four-wheelers) to only 13,500 for . 

.1180-81; and 

(b) tf 10, the facts thereof and the 
reasons therefor! 

THE MINISTER OJ' STATE IN THE 
MINISTRY Of' RAILWAYS (SHIU 
C. K. JAFFER SMARIEr): <a> and (b). 
Procurement of wagons is arraneed by 
the Railways taking into account tile' 
trafflc demands and the availabiUty of 
funds from year to year. Consistent 
with the allocaton of funds tor 1980-
Bl. procurement of 8,5000 wagons in 
terms ot four-wheelers has beea 
I>lanned. There was no proposal to 
acquire 20.000 wagons in terms of 
l.'CItlr-wheelera during 1980-81. 

2058. -n ~ "'", .. qidii", : ifIfT 
~ ~ ~ ~ Cfii cp:rr ~ fq; : 

(ct;) ~ ifcn/~m <iI~~rf.li6 
~fq-Cf)-lij- ;far; ~ 1F'I" f4rftSl a tro: 3 1 3 
fln;l If" ~ ~ 1f tT6" cfR" W W, 
qiStql( ~ ss(fuiql tfi ~ ~­
Pm ~ 3i Sf r~1 r&«r C6;ftilj I <'i qmr Cfi1: 
~(; t 

(w) \3ffCfiT \3~4r.i -CfT1: arh ~-1fR 
-dll~rlst"--C!fl ~ ~ '( arh aq (fGfd ~ 
c6 ~ ~ ~ lf- €[~dl~l ~~­
~ ~ atili6~' ~ (; ~ 

(If) aq '( ft?R1 Gh Pi f'141 1f ~"d H'11 
3fh dl~lati41 efi qr(Oil¥ffq~q- " ~ 
qtt ~ ~ ~ ( ~ '3!4f\1 ifR * 
{1'i4q,( .ru ~ atian,' ~ ( ? 

'Ph';r 11ft ~ h .. itt., 11ft """ .,. 
(.rt ... ;it. qe."q .. ): (Cfi) ~ (11"). ri-
M~,"~~~~ctft~ 
~ '( aIh lf~ ~ qft n en: ~ 
~~I 

ii(", .... i 11ft iii,*\( .. 11ft wwt " 

"'" 2059. -tt ~ R: Cf1IT "'" 
~ q ;mr;r tfi't ""' ~ fIIi: 

(~) CRT '!IIaH"\< arh ~ • "NI( 
1ft( cur"a. cfi tint qat'iiilC n't """ 
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1i,tcC\'I" t iIft ~ irRr 1IiT "r m 
v:t CiiUq I ( ifft Sf1l11J ~ f'l;rq "1(¥4 'lin, 
IIh \5IaH1\ ( ri ~ ~ ~ rn II'Tt'lr 
~ ~ ilU" Iflqil4Cfi ( IIh m 
~.(Oii ... 1 IIh 4:&16'11;f ~ fannTr CifiT 
~ ~ t!f11fttr q"f" # (; 4 • 

(tr) tflIT d(~«Iii4I~ ~ ~.~ ~ 
ift'1f ~~ ~ rn ~ ~ CfiT ~ 
~tatf-(~~, aT~q;ar 
~ f'h l(1f;a~ ~ ~; atn: 

() 
• ">Q '>, Q tf em 1ftTT -4)1 q (1 ~cftfSl e < t"I4113fi 

lfii q; r:q; it (fq) *4<.''11 Gh < G1 csH''! q ( qrf 
C{f~~~m1f~enr~~ 
~ ( SIh ~ ~, at Cf)Gf aefi 
~ F5h4If;:G1a ~ ~; ~ ~, 
trr lfm -Cfi 1 c'"' (~ ({CRt sfij f{1411 ¥~ C6f 
CSfi r'ifl'1 (fCfi ~- ~ cfi ~ CflI1 Cb f6~ I-

. ~? 
~ f! • 

"' ¥i.,.. (QI q ~ "("I'fq' '"" (~ m. ?i. 
~ ~): (c:f)) ~ (~). at~~~T-
~ 3Th G1Gt&lq ( rfii m~ ~ ~ 
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SU,!ler-tast Train from Purl to New 
Delhi 

2060. SHRI CHINTAMANI JENA: 
Will the Minister of RAILWAYS be 
p~e:1sed to stdte what will be thL LLnIe 
co\, erage fer the proposed superfast 
tr~:tin from Puri to reach the destlna-
tIOn New D£llhi and the number of 
stoppages to be provided? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): The pru .. 
posed Triwekly Express trains named 

175/176 NEELACHAL EXPRESS bet-
ween Purl and New Delhi via Bhuba-
neswar, Tatanqar, Bokaro, Gaya 
and Varanasi w.e.f . 1-4-80 will cover 
distance in about 33 hrs. and 40 mts. 
in one direction and 34 hrs. and 1 () 
mts. in the other direction. There 
will be only 15 stolppages between Puri 
and New Dellhi. 

»TO SerVice from LamPur BOrder to 
Central Secretariat and other Rural 

Areas of Delhi 

2061. SHRI UTTAMRAO PATIL: 
will the Minister of SHIPPING and 
TRANSPORT be pleased to state: 

(a) whether it is a fact that DTe 
have not evolved any comprehensive 
tUne bound progranune for the 
improvement of DTC bus service 
covering Lampur Border (Narela) 
Alipur and other adjoinin~ areas; 

(b) if so, the reasons therefor and 
the remedial action Government pro-
pose to take in this regard in view of 
the deteriorating DTC service in these 
rural areas of Delhi; 

(c) whether it is a fact that DTC 
bus service from Azadpur Terminal to 
Lampur-Singhu Border-Alipur 
route is not up to the mark., if so, what 
is the number of trips missed month-
wise on this route; and 

(d) whether it is a fact that DTe 
has provided a special bus service 
from Dhansa Border to Central Secre-
tariat Terminal, if so, what are the 
reasons that DTC is not providing 
special trips from Lampur Border to 
Kendriya Terminal despite long stand-
ing demand and poor and inadequate 
changeover facilities for daily com ... 
muters? 

THE 1'I1fNISTER OF SHIPPING .AND 
TRANSPORT (SIiRI A. P. SHARMA): 
(n) and (r). No, Sir. DTC has ('on-
tinuous programme ot improving its 
services in all parts of the Union 
territory including Lampur Border and 
Alipur and other adjoining areas. 
DTC cannot, however prepare a time 
bound programme for improvement of 
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aervicee in specific 4!lleas because of 
unceriainties about the delivery of 
DeW chassis, construction ot roads fit 
for heavy vehicular trame, develop-
ment and availability of infrastructure 
tor maintenance and parking of buses 
and pattern of traffic growth which is 
JJ.nked with factors like population 
growth/shift, development of new 
colonies, changes in destination of 
commuters, land use etc. 

It is not correct that DTC's services 
in these rural areas of Delhi have de-
teriorated. A number of services 
have been provided from l",atnpl1:r 
Border, Narela and Lampur. Shuttle 
Services between N arela anrt Azadpur 
on route services between Narela and 
Azadpur on route No, 131 and 135 
have recently been pTovided. Traffic 
surveys conducted from time to time 
reveal that these services are adequa-
tely meeting the traffic requirement 
Of the residents of these villages. 

(e) No, Sir. The details of trips 
missed and the percentage of trips 
missed on the routes serving these 

areas from the montn of November-
1979 to February 1980 are given in the-
statement. 

(d) It is true that passengers :from 
Dhansa Border to Central Secretariat 
travel on a single bus, but it is not a 
fact that they travel on a sing~e route 
From Dbansa Border the pasengers 
buy a ticket upto Tilak Nagar on r.oute 
No. 835. The same bus operates a 
trip from Tilak N agar to Cen t ral 
Secretariat on route No. 810 and the 
passengers coming in that bus buy an. 
onther ticket for their journey from 
Tilak Nagar to Central Secretariat. 

The Corporation is already operat-
ing special trips from N arela, Lam pur 
and Bawana to Central Secretariat. It 
has nt()t been possible for it to provide 
direct service from each and every 
village fOr Central Secretariat. Change-
over facilities are in existence at 
various principal terminals such as 
Adarsh Nagar, Azadpur, R.P. Bagh 
from where adequate high frequency 
services are available for Central 
Secretariat. 
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2062. SHRI UTTAMRAO PATIL: 
'"Will the Minister of HEALTH be 
pleased to state: 

(a) whether it is a fact that Nutri-
1tion cum Health Centres of N.D.K.C. 
:are in a bad condition; 

(b) whether it is also a fact that 
teven chairs and tables have not been 
provided at the N.e.H.S. centres of 
N.D.M.e.; 

(c) the class IV staff have not yet 
been provided any summer uniforms/ 
"Winter uniforms; 

(d) if so, whether Government pro-
pose to appoint a Committee to go into 
the working of this scheme, if not, the 
reasons therefor; and 

(e) what remedial steps Govern-
ment propose to take in this regard 
to ensure efficient working of the 
scheme for the Welfare of poor chil-
dren and women? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH (SliRI 
NIHAR RANJAN LASKAR): (a) No. 
According to information available, 
the centres are being run satisfactorily, 
where :ro.lik and bread are given to 
children in the age group of 0-5 
years and to those pregnant and nurs-
ing mothers whose parents' income 
trom all so~rces does not exceed 
Rs. 400 / p.1D. 

(b) The distribution centres are run 
in the open sheds and as such no fur-
niture has been pro,vided for want of 
its safety. 

(c) The uniform are given to Class 
IV staff regularly. 

(d) In view of replies to (a) to (c) 
above, there is no proposal to appoint 
such a committee. 

(e) A proposal to construct 34 centres 
U under consideration of N .D.M.C. If 
and when these are completed, it will 
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be ensured that the scheme is imple.-
tnentec;i properly. 

Paukara ..... Uberia ..w_ AI 
S.barbaa area 

2063. SHRI SATYAGOPAL MISRA.: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is any proposal 
under consideration of Governmeat to 
declare the Panskura-liatiberia (1Ia1-
dia) Section of the South Eastern 
railway as "Suburban area" tor the 
benefit of daily passengers of that in-
dustrial area; 

(b) if so, when and the details 
thereof; and 

(c) it not, the reasons thereof? 

THE MINISTER OF STATE IN tHE 
MINISTRY OF RAILWAYS (SHRI 
C. K. JAFFER SHA.RIEF): (a) to (c). 
With effect from 1-4-1979, the dis-
tinction of season ticket fares for 
'suburban' and 'non-subrbuan' sections 
was abolished and season tickets are 
being issued between Howrah and 
Haldia accordingly. One pair ot direct 
Electric Multiple Unit (EMUs) has 
been provided between Howrah and 
Haldia in addition to one pair of EMU 
train rullning between Panskura a ad 
Haldia. 

Cii i (ii,,,, 151 "hi; flt'fl" ~ "'"" " •• <, 
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" ""'".. 1f' 'Q"f .,. (-t tft. ..., 
IR'fn: ..m)1 (If)) \if\" 1f{t I 
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Claim made on Vlsakhapatnam Port 
Trust by 8. E. BaIlway 

2065. SHRI INDRAJIT GUPTA: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether it is the practice that 
Visakhapatnam Port Trust draw8 the 
filled oil wagons from the Caltex Oil 
Refinery and hands over the same to 
the South Eastern Railway at a parti-
cular place in the Port area; 

(b) if so, whether there 'vere cQ.m-
plaints of empty wagons beJng 
handed over to South Eastern Rail-
way in 1978-79; 

(c) if so, how lnany wagons were 
empty and the tota: quantity of oil 
found missing; 

(d) whether the South Eastern 
RaIlway made claims on the Port 
Trust in this regard and the amount 
so caimed; 

(e) if 10, whether the claims have 
been settled; 

(f) whether the P..JTt Trust had 
investigated into the loss of oil in 
the transit; and 

(g) if so, the result of the investi-
gation? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHARMA): (a) Loaded oil +ank 
wagons from the Indian Oil Corpora-
tion and the Hindustan Petroleum 
Corp0ration (VMU) sidings, served 
by the Port Trust, are drawn I)ut by 
the port and handed over to the 
South-Eastern Railway at the Rece'P" 
tion and Despatch Yard of the Port. 

(b) to (g). There were no such -:om-
plaints ill 1978-79. 

USSR withdrawal from 4t"'~pl.n 

2()66. SHRI MOOL CHAND DAGA: 
SHRI AMAR ROYPRADHAN: 
SHRI CHITTA MAHATA: 
DR. FAROOQ ABDULLAH: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) vvthat has been the result of 
Government of India's efforts to per-
suade U.S.S.R to withdraw its troops 
from Afghanistan; and 

(b) the date by which the troops of 
U.S.S.R. are expected to be withdrawn 
from Afghanisbn? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b). Government ot 
India have been assured by the Govern .. 
ment of the U.S.S.R. that "once the 
causes which prompted the Soviet 
Union to take this action disappear, 
the Sovh~·t troops will be pulled ()ut 
of Afghan territory". They have fur .. 
ther added that "Soviet troops would 
be withdrawn as soon as it was clear 
that there would be no further exter .. 
nal threat". 

Russian Intervention ill Af~ha niataB 

2067. SHRI G. M. BANATWALLA: 
PROF. MADHUDANDAVATE: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) wheth~r the Government of TnrliQ 
discussed with the Soviet Premier on 
his visit to India the questlon pf 
U.S.S.R. military intervention in Af-
ghanistan; 

(b) if so, what progress c.ould be 
made in impressing 1jpon the U S S.R. 
Government to recognise the nCCld for 
immediatE' wlt~Hlrawal of Soviet forces 
from AfghanIstan; and 

(c) whJt etlorts, if ~:1y, are the '}ov-
ernment of India making in thE" nirec-
tien of securing the said withdrawal of 
US.S R. troops? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO) : (a) The Soviet Prime MinilteT 
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last visited India in January 1979, lona 
before the recent developments in 
Afghanistan took place. 

{b) Does not arise. 

(c) The Gl'vernment of India are 
engaged in consultations with other 
friendLY countries to explore how best 
the situation in South West ASia can 
be resolved.. 

News item "Moves for direct 1J S. . , 
SQviet talks" 

2068. SHRI N. K. SHEJWALAI(AR: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the attention of Gov·_ 
ernment has been drawn towards a 
news-item appearing in the "Hjndu " 
dated the 1st March, 1980 under the 
caption "Moves for Direct US, Soviet 
talks"; 

(b) if so, the details of the efforts 
being made by tlhe Government oJ: 
India to bring these hig powers toge-
1her and help in maintaining peace in 
the World; 

I(C) whether some requests hav~ ~n 
received both from U.S. and the Soviet 
Union requesting Indian Government 
to use hi'S good offices in this regard; 
.and 

(d) if so, the reaction thereto? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Yes, Sir. 

(b) Government of India are of the 
view that international and regional 
tensions be resolved through peaceful 
negotiations. To this end our sepa-
rate consultations. and contacts with 
all concerned countries in the region 
and also with the USA and the USSR 
continue. However, India has not 
made any specific proposal to bring tb~ 
big powers together. 

(c) and (d). No Sir, but both the 
USA and the Soviet Union are aware 
of our principled attitude and the 
desire of India that peace, barmony 
aH Jnternatlonal cooperation are rel-

tored at an early date. As a result at. 
our consultations, India's position in 
the matter is known to and appreciat .. 
ed by all concerned. 

Proposal to amend Payment ot BOD_ 
.Act, 1965 

2069. SHRI AMAR ROYPRADHAN: 
Will the Minister of LABOUR be 
pleased to state: 

(a) whether Government propose to 
amend the Payment of Bonus Act, 
1965 in the interest of the Port and 
Dock employees; and 

(b) if so, when and if not, tbe- rea-
sons therefor? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION AND LABOUR 
(SHRI J. B. PATNAIK): (a) and (0). 
Various proposals for amendment ot 
the Payment of Bonus Act, 1965 C.~re 

under consideration of Government. It 
is toe intention Of Government to 
bring forward a comprehensive bill to 
amend the Act before the next fesh-
val season. 

Modernisation of Pharmaceutical 
Factory ~ Madras 

2070. SHRI THAZHAI M. KARUNA ... 
NITHI: Will the Mimster of HEALTH 
be pleased to state: 

(a) whether it is a fact that the 
"Experts Committee" appointed by 
Government of India to study about the 
Inodemisation of Pharmaceutical fac-
tory of Government Medical Store 
Depot, Madras, have already submit.. 
ted their repclrt to the Government, 
and 

(b) if so what action has been taken 
or proposed to be taken on the said 
Report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH (SHRI 
NlHAR RANJAN LASKAR): (a) las. 

(b) The Committee inte-aliar re-
commended setting up of a Unit for 
the manufacture of transfusion ftuids. 
In order to prepare a project repOrt 
for this pu.rposEi, consultation with the 
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Experts in the field 01. manufacture of 
transfusion solutions is a preliminary 
pre-requisite. Accor.dingly action was 
initiated to engage consultants with 
the help of Food and Drue Administra-
tion 01 Maharashtra Government. How. 
ever, the consultants recommended 
by the State Government declined. to 
undertaken the job. The possibility of 
entrusting the Indian Drugs and 
Pharmaceuticals Ltd. who have sub .. 
mitted a preliminary report in this re-
gard, is under consideration. 
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Inadequate water SUPlJly 

2073. DR. SARDISH ROY: Will th~ 
Min.ister of HEALTH be pleased to· 
state: • 

(a) whether the attention of Govern-
ment has been drawn to the fact!'! dJs-
closed by the Lutheran World Service 
(India) in coll'Clboration with the-
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A.cticm for Food Production (AFPRO), 
New Delhi that over 75 miWon people 
living in rural areas in India do not 
have adequate water supply restllting 
in sickness and death; and 

(b) it so, the reaction ot Govern-
ment thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a) and 
(b). The Government is not aware of 
any fact disc~ed by the Lutheran 
World Service (India) in collabora-
tion with the AFPRO in regard to 
adequacy of drinking water supply in 
the country. However, according to 
information received from Ministry 
of Works and Housing in a survey 
conducted in 1972, 1.53 lakhs villages 
were categorised as problem vilages 
i.€., villages which have no source 
of safe drinking water within a mile 
or above a depth of 50 feet,:>r have 
sources endemic to cholera and guinea 
worm. Out of these, 80,000 problem 
villages are expected to be covered 
by March, 1980. The target is to 
cover the remaining problem vi~lages 
on a priority basis before the end of 
the 6th Plan period. The Central 
Government in the Ministry of Works 
and Housing gives 100 per cent grants-
in-aid to the States/Union Terri-
tories in order to supplement their 
resources under Rural Water Supply 
Programme to enable the State Gov-
ernments to '3.ccelerate the progress 
in order to achieve the target. 

Collection of ESIS contribution 

2074. SHRI M. RAM GOPAL 
REDDY: Will the Minister of LA-
BOUR be pleased to state: 

(a) whether it is a fact that contri· 
butions towards Employee.s State In-
surance Scheme is collected fn')m the 
workers spread over in so many Gov ... 
ernment Under-takings which involves 
a lot of clerical work; and 

(b) It so, whether this expenditure is 
commensurate with the labour involv-
ed in the collection of contribution? 

THE MINISTER OF TOURISM & 
CIVIL A VlATION AND LABOUR 
(S}W J. B. PATNAIK): (a) and 
(b). Under the Employees' State Ia-
suranee Act, 1948, the ~mployers are 
required to collect contributions from 
employees and deposit them with the 
ESI Corporation alongwith their own 
contributions. There is a certain 
amount of clerical work involved, 
especially wh~ the conrtibutions are 
payable through stamps. The ESI Cor ... 
poration is, however, gradually in-
troducing the system of cash collec .. 
tion which will reduce the clerical 
work. 

Visit of Nepali delegation to IlalcUa 
pOrt 

2075. SHRI SATYAGOPAL MISRA: 
Will the Minister Qf SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether a delegation of the Gov-
ernment ot N epa! visi ted the Haldia· 
Port of West Bengal recently for the 
purpose of ascertaining the feasibility 
of constructing a general cargo berth 
with the financial assistance of the 
W~ ... ld Bank; 

(b) it S(), the details thereof; and 
(c) the 1"eacticn of Government 

thereto? 

THE MINISTER OF fiH1PPING 
AND TRANSPORrr (SHRI A. p. 
SHARMA): (a) to (c). In 1979', a 
Nepalese Government Delegation vi-
sited the Haldia Dock Complex to 
look for land :Cor a Transit Warehouse 
for the goods i.mported/exported by 
the Government of Nepa;. The dis-
cussions held On that occasion were in 
pursuance of the 1IT()tocol to the Tre-
aty of ~nsit between India and 
Nepal. 

One Union in one Orpnisatlon 

2076. SHRI K. LAKI{APPA: Will 
the Minister of LABOUR be p!eased 
to state: 

(a) whether Government will con-
tinue to act upon its declared polley 
that .one Union in one orgaisation 
will only be given cognisance; 
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(b) if so, under what circumstance 
the All India Provident FUlld Em-
ployees' Federation, Banaalore which 
is a minority Federation is given im-
portance by the authorities; and 

(c) action Government propose to 
take in the matter? 

THE MINISTER OF 'tOURISM & 
CIVIL AVIATION AND LABOUR 
(SHRI J. B. PATNAIK): (a) There 
is no restriction on the right of 
workers to form trade Unions. But 
the Voluntary Code of Discipline lays 
down a set of criteria for the recog-
nition of a majority uni'O'1l .. 

(b) The 'Employees' Provident Fund 
Organisation has reported that there 
is a recognised Federation }m()wn as 
the All India Provident Fund Staft 
Federation, New Delhi. The E:rnployees 
Provident Fund Organisa tion has been 
consulting the aforesaid Federation in 
bilatercti: matters as per the provisions 
of the Code of DisC'it>line. Another 
body, named the All India Ernp:oyees' 
Provident Fund Staff Federati~ 
Bangalore, has been forrned recently. 
This has not been recognised. 

(c) Does not arise. 

~ C(iR1sAt r nrtt. ~ ~ 
f'i(Cfdi( ~ tN ~ 

2077. ~ ~ m' m'tR: Cf1n '"" 
~ q: anftf C!fi1 ;m ~ fen ~ T(-
;1If'3f41i114 3Ih ~ cfi Gfrq ~ ~­
R ~ 1f- qfl ~ ofi mN If- arif 
~ ~ ~ f 41«6(1I( ~ 1Tl1' 
~? 

'"" q",,((d' ~ ~ ~ (~ '". ~. 
~~): w~lf ~~ 
~ ~ qIT f 41(Cfdl( ~ ~ 
1l1n ~, 

"iff\t<'i-'!. 61% ('t( ~. ~. w't. m 
2078. -tt ~ hr't ~ : ~ 
~ ~ q'(iieo" ~ q.~ ~ 
"n ~ rat;: 

(if)) em ~ liM I ('1 m' 1f- (1f1£-
Gf'ft ~, qq;~1C:41{1, ~ 8lf"( 1ft';n-
~ ~ \3fr.l cmoft) I4hftf11 <1 - 'l GI<ri(-
~tft. ~. ~. 1RW11O 15 ~ 
~ eq 4l1til( ~~ ~ tn ~ ~ ; 

(~) ~ ~ ?fi cnar aq; q;u (T "'* 
Cfft anm '( 8th CfltT ~ mN 1f" n-
Cf>l1: ;f ~ Cffi1f end qft iftt1r til qill,' 
~~; arh 

(11") W ~ ct q;u ~ 1f- artt-
111f;re- ~ ~ ~ ~ ~ qN 
~ ~ fcl;cf \3fr.l em fcrqn: ( i' 
~ arf'(' q '( .. @it '"'" (-ft 't. 1ft • 

nf): (~) ~ (11"). ~ ij (Chi ( ~ 
~ 1ftt fq?f(ull ~ ~ ~ ~ fen'1f'\-
~ 'Cf1?:, q Cfi ~'iit41 ("1, ~ arh 1ft;n-
~ ~ ~ \iflff cmtr ~r€ftt{1 <l-~ \if Qq) <-
~ m 'fT;f qfl wnft ~ ~ tft. ~.' 
~. m ;rtr '( f\il~4i1 f'1I4Ful Cfn:'1T 
~~I~M~~~ 
rfi. ~. n. ~ ~ ff f\il'1~' 
f'1+4ful ~ 131'1+11'1 q1 atttij.( ~ "'" '11\1 e ~ 

mnf -qcf q-u ~ tm 'IT:--" " ~, 

(1) +ihft~1 <i-~ 'fIG ~ I 

(2) qeti~~~41«-~-~-4ft"1G ( m I ~., ... 
I 

(3) ¥t \if % ('!. ( -~d I Ai <ji m trt 
~ ~ ~ \3fr.l cmtr ittrr-
tn:-Ai :s:\ilQ;(q ( m I 
~ ~ ... .., 

\il'&f ijGf) aq < fCfd ~ ~ (1) If" 
'3f(."(.1fv.a ~ CfiT ~ '(, ~ ~ 
qq:cn1 ( arh ~ ~ ~ ~ I (.1"'fCfi .. 
ri('ieti<~I;;-r c6 ~ ~ ~ '1R: 'f1: 
~ CfiT ~ ~ ~ W (I {6" 
~ q1 ~~ful qi ~ ~ dt,,! .. it • ., ~ 
~ ;r(r Cf>T ~ tft I \ 

q Cf)gl~~ I i.1 ~ 'Sf're' cfi '" \ij ~'Cfi 
lI:>"1%(Y '( qft m ~ ~ ~ ~­
~-~-~-~i91.q ( ~ Cf)'t 
(.1 Ai If' 4 1 . 6~ fCfi&1fite. ( '(, ftj ~ ... 'X 

~~ ~~ ~~ 22·4 
fcti UJrtna ( oq; CfiT ~ ~ '( I .. 
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1" hn. 
... SPE..AKER: The Papers to be 

IdS. 
1010 HON. MEMBERS roS'e--
(I~P&U)·· 

XlL SPEAKER: Nothing should be 
rac»r4ed without my permission. 

PAPERS LAID ON THE TABLE 

CeA.L MINES P. F. (AMM.) SCHEME, 
1980 

THE MINISTER OF ENERGY AND 
nt.B.IGATION AND COAL (SHIll 
A. B. A. GHANI KHAN CHAU-
DKURI): I beg to lay on the Table 
a copy of the Coal Mines Provident 
Fund (Amendment) Scheme, 1980 
(Hindi and English versions) publish-
ed in Notification No. G. S. R. 308 in 
Gazette of India dated the 15th March, 
1980 under section 7A of the Coal 
Mines Provident Fund and Miscel-
}an.eous Provisions Act, 1948. [Placed 
in Library. See No. LT-654/BO]. 

RavIEWS AND ANNUAL R:QpoRTS OF 
BRIDGE AND RoOF CO. (INDIA) LT9., 
CALCUTTA FOR 1977-78 AND INDIAN 
DlruGS AND PHARMACEUTICAl S LTD., 
NBW DF.LHI FOR 1978-79 WITH STATE-

MENTS FOR DELAY ETC. 
THE MINISTER OF PETROLEUM 

AND CHEMICALS (SHRI VEERAN-
DRA PATIL): I beg to lay on the 
Table:-

(1) A copy each of the following 
papers (Hindi and English versions) 

und&r sub-section (1) ot Section 
&~ of the Companies Act, 1956:--

(a) (i) Review by the Govern-
ment on the working of the Bri-
dge and ROOf Company (India) 
Limited, Calcutta, for the year 
1977-78. 

(ll) Annual Report Of the Bri-
dge and Roof Company (Indla) 
Lfmlted, Calcutta, for the ydl' ------

~ ··Kot recorded. 

(b) (i) .Review by the Gov-
wn.ment on the working of the 
IJldian Drup and PharmaceuU .. 
cals Limited, N_ De1bI, !Qr .. 
7ear 1178-"'. \6j 

(Ii) Aonual Report Of the India 
Drugs and Pharmaceuticals 
Limited, New Delhi, for the year 
1978-79 along with the Audited 
Accounts and the comments of 
the Comptroller and, AudItor Gene-
7&1 thereon. [Placed in LibT"'r~ 
See No. LT-656/80]. 

(2) A statement (Hindi and En-
glish versions) showing reasons for 
delay in laying the report men-
tioned at 1 (a) above. 

(3) A statement (Hindi and 
English versions) explaining rea-
sons for not laying the Annual Re. 
port of Bridge and Roof Company 
(India) Limited Calcutta for the 
year 1978-79 within the stipulated 
period of nine mon ths after the 
close of the Accounting Year 
[PLaced in Library. See No. LT-
657/80]. 

NOTIFICATIONS UNDER DELHI SHOPS AND 
ESTABLISHMENTS ACT, 1954 AND 
BOMBAY SHOPS AND ESTABLISKMENTS 
ACT, 1948 IN RELATION TO GUJARAT 

THE MINISTER OF TOURISM & 
CIVIL AVIATION AND LABOUR 
(SHRI J. B. PATNAIK): I beg to lay 
on the Tabie:-

(1) A copy of the Delhi Shops 
and Establishments (Amendment) 
Rules, 1980 (Hirtt!i and English ver-
s-lons) published in Notification No. 
F. 1 (22) /79-LC(S) in Delhi Gazet-
te, dated the 29th January, 1980, 
under sub-section (3) of section 47 
of the Delhi Shops and Estab~ish­
menta Act, 1954. [Placed I" T.Jbr4rll. 
See. No. LT-858/BO] 
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l (3) ~ CoPy ead\ of the fo1lowiDa 
(ilR. l ...... ~ JlOfl8catioAs 
,~ ,tnd .gU& venioIw) uDder 

- ~~~ (I) of .section t of the 
l;JQJn).Y' $loPs ... Batablishm.ents 
Act, 194:$ l'8a4 with clauae (c) (iv) 
of the Proclamation dated t.he 17th 
Febnlart, 1110 isauecl by the Pre-
si~ in relati()n to the State of 
Gujaat=-

>~~f ~. 
.. (I) Notifi.catiQP. No. KH-L-l28-
SE/1449-48293-'t' 'publi$hed in 

OUjarat Goyerrmtent Gazette 
dated the 6th March, 1980 amend-
ing Schedule n of the Act. 

(ii) Noti.tlcation No. KH-L-171/ 
:aa/l~ 48293 .. T published in 
Qujarat Government Gazette 
dated the 7th March, 1980 adding 
an entry in Schedule II to the Act. 

[Placed in Library. See No. LT-659/ 
80]. 

RlMEw AND ANNUAL Rl:PORT OF NA-
DONAL FILM DJ!WELOPMZNT CORPORA.-
TlON (P) LTD., NEW DELHI FOR 1978-75) 

SHRI J. B. PATNAIK: On behalf 
of SURr VASANT SATHE, I beg to 
lay on the Table:-

A copy each Of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 6l9A of the 
Companies Act, 1956:-

(1) Review by the Government 
on the working of the National FUm 
Development Corporation Private 
Limited New Delhi, for the year 
1978-79. 

(2) Annual Report of the Nation-
al Film Development Corporation 
Private Limited, New DelhI, for the 
year 1978-79 along with the Audit-
ed Accounts and the comments of 
the Comptroller and Auditor Gen-
eral thereon. [Placed in Librar ll. S_ 
No. LT--660/BO] 

AKXUAL bPottT AND Rzvmw OJ' BOARD 
.. APPuNTrCESmP ~ WlISftRlf 
IbmoM; BoMB4Y lOR 'rD 'YZAR ~ 
ON 11-3-79, Aton1AL AccoVlftS 01' 

VmVA BIIARA'l'I" SAlft'DIJJCa'.rAlr I'Qa 
1''{I-79, ~.u. ~ OJ' ..... L 
~AJr $cJICH)L AD~_ ftl. 
1977-78, AN1fUAL ~ AJQJ IllYaw 

I 

OF RAMPt1R RAzA L.taaA.RY" RAMP"Ja 
FOR 19T1-78, :ETC. ETC. 

'l1HE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (BHRI B. SHANKARANAND) 

I beg to lay on the Table:-
(1) (i) A copy ot the Annual Be-

port (Hindi and English versiolls) 
of the Board of Apprenticeahip 
Training, Western Region, Bombay, 
for the year ended 31st March, 1979 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English Versions) by the Goy .. 
ernment on the above Report [Plac-

ed in Library. See No. LT-66l/80]. 

(2) (i) A copy of the Annual 
Accounts (Hindi and Englli;h ver-
sions) of the Visva Bharati, Santi-

niketan, for the year 1978-79 toge-
ther with Audit Report thereon. 

(ii) A statement (Hindi and Kn-
glish evrsions) showing reasons for 
delay in laying the above ducumellt. 
[Placed in Library. See No. LT.tm2! 

80]. 

(3) (i) A copy of the Aoo\lal 
Accounts (Hindi and English ver-
sions) of the Central Tibetan !c-
hools Administration. for the year 
1977-78 together with the Audit Re-
port thereon. 

(ii) A statement (Hindi and JJn-
gUsh versions) showing reasons tor 
delay in laying the above documentll. 
[P~ed in Libr4.,.v. See No. LT-
663/80]. 

(4) (i) A copy of the Annual 
Report (Hindi and EngUsh versions) 
of the Rampur Raza Library, Bam-
pur, for the year 19'18-79 together 
with Audited Accounts. 

(ll) A coW ot the lleview (Hbadi 
~d EngliSh ver$l~) by tJ;le OOT-
ernment on the abOve Report. 



(ill) A statement (Hindi aDQ b-
.... "'ObII) .h~· rea ... tar 
cI.elay in layina the ~. men ... 
tioned at 4(i) abo\'e. [.P1Gced in Li-
t»ra",. See No. LT-8S4IBO]. 

(5) A copy of the Annual Ac-
counts @ (Hindi version) of the 
Regional Engineering College, Cali-
cut, tor the year 1977-78 together 
with the Audit Report thereon. 

(6) A copy of the Annual Report 
@ (Hindi version) of the Regional 
JCn.r;.neering College, Calicut for the 

year 1978-79. [Placed in ' LibraT'II. 
See No. LT-665/BO] 

(7) (i) A copy of the Annual Re-
POrt Of the Regional Engineering 
College, Sriilagar, for the year 1978-. 
'19. 

(ii) A copy of the Review (Hindi 
and English versions) by the Gov-
ernment On the above Report. 

(iii) A statement (Hindi and 
English versiuns) explaining rea-
SOns for not laying simultaneously 
the Hindi version of the report 
mentioned at 6(i) above. [Plared in 
Library. See No. LT-666/80]. 

• 
(8) (i) A copy of the Annual Ac-

counts (Hindi and English versions) 
of the University Grants Commis-
sion, New Delhi. fOr the year 1973-
79 together with Audit Report there ... 
on, under sub-section (4) Of section 
19 ot the University Grants Com-
mission Act, 1956. 

(ii) A statement (Hindi and En-
glish versions) showing reasons for 
delay in laying the aboVe document. 
[Plaoed in Library. See No, LT-
667/80]. 

(9) A copy each of the following 
Notifications under sub-section (3) 
of section 59 Of the Children Act, 
1960:-

, (I) 'Xbe Dadra a:r4 Napr ~ 
C~ lttd.t 11ft, ?U~ 
1ft ~ ~ r No. MIlfII.fL!t" I 
2Ut89/1t hi Gazette Of \ fn:tti. 
dated. the 5th January, 1980 .... ~ 

(Ii) The PondiC'herry Children 
(Management, Functions and l\ea-
ponslbllities of Special Sch<»ols. 
Ch1l~en's Momes and Observation 
Homes) (Amendment) Rules, 1880 
published in Notification No. 
G.O. K/I. 7/80/HEV(SW) dated 
the ,.tb January, 1980. 

(10) Two statements (Hindi ~ 
English versions) explaining r_-
sons for not laying the Hindi ver-
sion of the Rules. 

(11) A statement (Hindi and En-
glish versions) showme reasons for 
delay in laying the notification 

mentioned at 9 (i) above [Placed 
in LibTary. See No. LT--668/80). 

(12) A copy Of the Bihar Children 
Ordinance, 1980 (No. 45 of 1980) 

(Hindi and English versions) pro-
mulgated by the Governor of Bihar 
on the 4th March, 1980, under arti-
cle 213(2) (a) of the Proclamation 
dated the 17th February 1980 issue4 
by the President in relation to the 
State of Bihar. (Placed in Libra11l. 
See No. LT-669/801. 
(13) (i) A copy of the Annual Re-

port (Hindi and (English .,,·ersions) 
Of the Regional Engineering College, 
Silchar, for the year 1978-79. 

(ii) A coPy Of the Review (Hindi 
and English versions) by the Gov-
enlment on the above Report. 
[Placed in LibTaTY. See No. LT-
670/80]. 

(14) (i) A copy of the Audit Re-
port on the accounts of. the Natlonal 
Council of Educational Reasearch 
aDd Training. New Delhi, fOr ike 
year 1978-79. 

@A l!2n.t)ish version of the docum ents were laid on the Table on the 2nd 
Pebruary, 1980. 



'~)I It. ...... (Ht,... Mld. 
."i~h versloDa) recardina Be¥iew 
bJ' Govermnent Oft the Awltt Be-
porL 

<iii) A statement (Hindi ad 
Fangli$h versions) eXPlain;n, reasons 
for not laying simultaneously the 
HincU wetslons Of the Audit Report. 
(PIa.ctJd. in Libm",. S.ee No. LT-
-671/80.] 

(15) (i) A copy of the Annual 
Accounts (Hindi 8Dd English ver-
lions) of the University ot Hydera-
bad for tbe year 19'18-'79 together 
with Audit Report thereon. 

(ii) A statement (Hindi and 
English versions) showing reasons 
for delyay in laying the above do-
cument. [Placed in Lib,.ary. See 
No. LT-672/BO] 

• 

REVIEWS AND ANNUAL REPORTS OF 
COCHIN' SHIPYARD LTD., COCBIN FOR 
1978-79, HtNDUSTAN SHIPYARD LTD., 
'VISAXUA,PATNAM, ANNUAL ACCOUNTS 
OF COCHIN, PORT TRUST FOR 1978-79 

WITH STATEMENTS FOR DELAY ETC. 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHARMA): I beg to lay On the 
Table:-

(1) A copy each of the following 
papers (Hindi and English ver-
sions) under su b-section (1) of 
section 619A of the Companies Act, 
1956:-

(a) (i) Review by the Govern-
ment on the working of tne Cochin 
Shipyard Limited, Cochin. for the 
year 1978-79. 

(ii) Annual Report of the Cochin 
Shipyard Limited, Cochin, for the 
year 1978-79 along with the Audit-
ed Accounts and the cOInJ.""1\ents of 
the Comptroller and Auditor Ge-
neral thereon. [Placed in Library. 
See No. LT-673/80]. 

(b) (1) Review by the Govern-
ment on the working Of H1ndustan 

Sbipyani LilDtte, Visakhap .... 1b, 
for the- Ye&f 1978-'18. 

(ii) Annual Report of the Bin-
dustan Shipyard Limited, Visakha,... 
patnam, for the year 1978-79 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. [Pl4ced 
in Library. See No. LT- 674/80]. 

A copy each of the :ft)llowing 
papers (Hindi and English versions) 
under sub-section (2) of section 103 
of the Major Port Trusts Act 1983:-

(i) Annual Accounts of the Co-
chin ~rt Trust for the year 1918-
79 and the Audit Report thereon. 
[Placed in LibrarY. See No. LT-
675/80]. 

(ii) Annual Accounts of the 
Mormugao Port Trust for the year 
1978-79 and the Audit Report there-
on. 

(3) Two statements (Hindi and 
English vE=rsions) showing reasons 
for delay in laying the papers m~­
tioned at (2) above. [Placed ,n 
Library. See No. LT-676/80J. 

(4) A statement (Hindi and Eng-
lish versions) explaining reasons 
for not laying the Accounts and 
the Audit Report of the Shipping 
D€:velopment Fund Committee for 
the year 1978-79 within th~ Stipu-
lated period Of nine months after 
the close of the Aeeounting Year. 
[Placed in Library. See No. LT-
677/80]. 

STATEMENT SHOWING ACTION TAKEN BY 
GOVERNMENT ON ASSURANCES, PROMI-
SES, ETC. GIVEN DURING V,AlUOUS SES-

SIONS OF LOK SABHA 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMBN'l' OJ' 



P~A:KY AlTAlBS (SSBI 
P., ~T.uQ'BJlAIAB): _ be-
behalf of Shri Bhishma Narain 810gb, 
I beg to lay on the Table the follow ... iD, statements (Hindi and English 

(1) Statexnent No. XIX-Second SessioJ1, 1977. 

(~) Statement No. XIV-Third Session, 1977. 

(3) Statelnent No. XVII-Fourth Sf"ssion, J 978 

(4) Statcm,('nt No. XI-Fifth Session, 1978 

(5) Statt'mcn t No. IX-Sixth Se!'!oIion. J ~l78. 

(6) Statcnle,1t No. XII-S venth Sc 'ion, J9i~. 

(7) StatC'ItltntNo.III- EigLtL Sc"·<·on, J97~. 

(8) Statemcntl\'o. I-FiI~t Sc-s~j(Jn, 1980. 

[Placed in Lihrary. See No. LT-C78/Bo) 
ANNUAL REPORTS AND REVIEWS ETC. OF 
STATE AGRO-INDUSTRIES CORPORATIONS 
OF VARIOUS STATES, OF MODERN 
BAKERIES (P) LTD. NEW DELHI WITH 
STATEMENTS FOR DELAY, ANNUAL RE-
PORTS OF NATIONAL COOPERATIVE DAIRY 
FEDERATION OF INDIA, NEW DELHI, 
NOTIFICATIONS RE. SUGAR PRICES UNDER 
ESSENTIAL COMMODITIES ACT, 1955 
AND ANNUAL REPORTS OF NATIONAL 
HEAVY ENGINEERING COOPERATIVE LTD., 

NEW DELHI ETC .. , ETC. 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
'NON (SHRI BffiENDRA SNGH 
RAO): I beg to lay on the Table:-

(1) A cOPy each of the following 
papers under sub-section (1) of sec-
tion 619A of the Companies Act, 
1956:-

(a) (i) Review by the Gov-
ernment on the working of the 
Tamil Nadu Agro Industries Cor-
poration Limited, Madras, for the 
year 1977-78. 

(ii) Annual Report of the Tamil 
Nadu Agro Industries Corpora-
tion Limited, Madras, for the year 
1977-78 along with the Audited 
Accounts and the comments of 
the Comptroller and Auditor 
General thereon. [Placed in Lib-
,...",. See No. L'l'-879/801. 

v~) a'bow.ing *he actiQn ... 
by die ~_ on various. _-
ranees, pt(nnisies aDd un4erta~ 
given b7 the KkUstera during the ~a­
rious sesaloDs of Lok Sabba!-

SL:vent.b Lok Sahha. 

(b) (i) Review (Hindi and 
English versions) by the Gov-
ennment on the working of West 
Bengal Agro Industries Corpora-
tion Limited, Calcutta, .for the 
year 1975-76. 

(ll) Annual Report (Hindi and 
English versions) of the West 
Bengal Agro-Industries Corpora-
tion Calcutta, for the year 1975-
76 along with the Audited Ac-. 
counts and the comments of the 
Comptroller and Auditor Gene-
ral thereon. [Placed in l.Jibrary. 
See No. LT-630/80J 

(c) (i) Review (Hindi and 
English versions) by the Gov-
ernment on the working of West 
Bengal Agro Industries Corpora-
tiOn Limited, Calcutta., for the 
year 1978-77. 

(U) Annual Report (Hindi and 
English versions) of the West 
Bengal Agro-Industries Corpora-
tion Limited, Calcutta, for the 
year 1976-77 along with the 
Audited Accounts aDd the com-
ments ot the Comptroller and 
Auditor General thereon. (PIa-
oed 'n LlM4",. See No. LT-Sal! 

11]. 
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~~'4) W ~ (m.a ad 
...... V""8&Ao.t> ,bJ' u.i Gcw .. ....... ,. a. woJtkmc o! tlle 
Anclhr. Pradesh State Aa'co In .. 
duatries Corporation Limited, 
H7d.erabad, for 'the year ended 
30th June, 19'16. 

(ii) Annual RePOrt (Hindi and 
lCDlliah versions) of the Andhra 
Pradesh State _ Agro Industries 
Corporation Limited, Hyderabad, 
for the year ended 30th June, 
1978 along with the Audited Ac-
counts and, the comments of the 
Comptroller and Auditor Gene-
ral thereon. [Placed in LibT4TlI. 
See No. LT-.882/80]. 

(e) (i) Review (tmndi nnd 
English versions) by the Gov-
erttrnent on the working of the 
Bihar State Agro Industries Deve-
lopment CorporatiOn Limited, 
Patna, for the: year 1974-75. 

(ii) Annual Report (Hindi and 
Bnglish versions) of the Bihar 
State Agro Industries Develop-
ment Corporation Limited, Patna, 
for the year 1974-75 along with 
Audited AccoUll.ts and the com-
ments of the Comptroller and 
Auditor General theTeon. [Placed 
in Ubrary. See No. LT-683/80]. 

(t) (i) Review (Hindi and 
English versions) by the Gov-
ernment on the working of the 
Bihar State Ageo Industrie3 Deve-
lopm.ent Corporation Limited, 
Patna, for the year 1975-76. 

(ii) Annual Report (Hindi and 
English versions) of. Bihar State 
Agro Industries Development 
Corporation Limited, Patna, fOr 
the year 1975-76 along with Audit.. 
ed Aeeounts and the comments of 
the Comptroller and Auditor 
General thereon. [Placed in Lib-
,.4"'1/. See No. LT-684/BO]. 

(g) (1) Review (Hindi and 
Enllish versions) by the Gov-
ernment on the working of the 
Jlaharuhtra Afro Industries De-

ve10pment ~ 1.IiaIlted. 
BOmbay. tlJr the y8u un-V'. J 

(11) Annual Report (HiD4l .. 
Endiah versions) of Maharuhtra 
Aero Industries Development 
Corporation Limited, Bombay for 

the year 1977-78 alOll, with Audi-
ted Accounts fUld the comment. 

of the Comptroller and Auditor 
General thereon. [Placed in Lib. 
rc£ry. See No. LT-685/80]. 

(h) (i) Review (Hindi and 
English versions) by the Govern-
ment on the working of the Pun-
jab Agro Industries Corporation 
Limited, Chandigarh for the year 
1975 .. 76. 

(ii) Annual Report (Hindi and 
Englisn versions) ot the Punjab 
Agro Industries Corporation 
Limited, Chandigarh, for the 
year 1975-76 along with Audited 
Accounts and the comments of 
the Comptroller and Auditor 
General thereon. [PlGced in Lib-
ra.ry. See No. LT-686/80]. 

(i) (i) RetView (Hindi and 
English versions) by the Gov-
ernment on the working of the 
Orissa Agro Industries Corpora-
tion Limited, Cuttack, for the 
year 1972-73. 

(ii) Annual Report (Hindi aftd ..-
English versions) of the Orissa 
Agro Industries CorporatIon 
Limited, Cuttack, tor the yea» 
1972-73 along with Audited Ac-
counts and the comanents of the 
Comptroller and Auditor Gene-
ral thereon. [P~d in Libra",. 
See No. LT-687/801. 

(j) (i) Review (Hindi and 
English versions) by the Govern-
ment on the working Oil the Hima-
chal Pradesh Agro Industries COr-
poratiOn Limited, and its subsi-
diary viz. Himachal Pradesh Hor-
ticultural Produce Marketing and 
Processing Corporation Lbn!ted, 
for the year 1917-'18. 



(AI, .~ ~ (JMI and 
~~ YeJ:tdOt1I) Of'" .... 1 
~ Alto ~ corPo-
r~ t..dirdtea, 8fmla for the year 
1""·'18 alon, with Audited Ac-
counts tmd the commerrts of the 
Comptroller and Auditor Gene-
ral thereon and of it. subsidiary 
mz. Kinlaebal Pradeih Horticul-
tural Produce Marketing BI1d Pro-
cessing COrpOration Limited, for 
the year 1977-78. [Pz.a.eed in Lib-
r4r1/. See No. LT-8881801. 

(k) (i) Review by the Gov-
ernment on the working of the 
Assam Agro Industries Develop-
ment Corporation Limited, Gau-
hati, for the year 1972-73. 

(ii) Annual Report of the 
Assam Agro Industries Develop-
ment CorporatiOlli Limited Gau-
hati, for the year 1972-73 along 
with the Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library. See No. LT-
689/80]. 

(1) (i) Review (Hindi version) 
by the Government on the work-
ing of the Assam Agro Industries 
Development Corporation Limit-
ed, GauhatL tor the year 1967-68. 

(ii) Annual Report (Hindi 
version) of the Assam Agro In-
dustries De'Velopment Corpora-
tion Limited, Gauhati, for the 
year 1967-68 along with the Au-
dited Accounts and the comments 
'Of the Comptroller and Auditor 
Getteral thereon. 

(m) (1) Review (Hindi ver-
sion) by the Government on the 
working of the Assam Agro In-
dustries Development Corpora-
tion Limited, Gauhati, for the 
year 1988-69. 

(ii) Annual Report (Hindi 
version) of the Assam Agro In-
dustries Development Cbrporation 
IJmlted, Gauhati, for the year 

.hper, JAt4 IJI 
1 __ W ..rJth file .a. ... 
.A.ceourJ.tt and the comments of •• 
~ aDd Auditor 0eDe-
ral thereon .. 

(n) (1) Revie\V (Hindi v_~ 
tlton) by the Governm.8llt oq th8 
Ylork.inl of the Assam AIN 
In4ustfies Development C0rpo-

ration I..cirhited, Gauhatl for the 
year 1989-70. 

(ii) Annual Report (Hindi ver-
sion) of the Assam Aero Indus-
tries Development Corporatio. 
Lmited, Gauhati, for the year 
1969-70 along with the Audited 
Accounts and the conunenta of 
the Comptroller and Auditor 
General thereon. 

(0) (i) Review (Hindi ver-
sion .) by the Government on the 
working of the Assam Aero In-
dustries Development Corpora-
tion Limited, Gauhati. for the 
year 1970-71. 

(il) Annual Report (Hindi ver-
sion· ) of the Assam Aero Indus-
tries Development Corporation 
Limited, Gauhati for the year 
1970-71 along with Audited Ac-
counts and the comments 01 the 
Comptroller and Auditor Gene-
ral thereon. [Placed in Lib,.4'r11. 
See No. LT--689/80] 

(p) (i) Review (Hindi and 
English versIons) W the Govern-
ment on the working of the 
Bihar State Agro Industries De-
velopment Corporation Limited, 
Patna, fOr the year 1973-74. 

(ii) Annual Report (Hind! 8Ild 
English versions) of the Bihar 
State Agro Industries Develop-
ment Corporation Limited. Patna 
for the year 1973-74/ along wHh 
Audited Accounts and thA com-
ments at the Comptroller and 
Auditor General thereon. [Placed 
In Lfbrary. See No. LT--890/801 

(q) (I) Review (Hindi and 
English versions) by the Govern-
m"Dt on the worJdng of Modern ------------------------------------*mngliSh version Of the RevIew and the Report was laid on the 7th August, 

1.78. 
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(11) Annual ~ (HiQcQ lad 
Bnglish versions) of thQ ~odera 
Bakeries (India) Limited, New 
Delhi, for the year 1978-79 along 
with the Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereon. 

(2) 16 statements showing rea-
~ns for delay in laying the 
reports mentioned at (a) to (p) 
item (1) above. [Placed in. Lib. 
Ta'r1/. . See No. LT-691 180] . 

(3) A copy of the Annual Report 
(Hindi and English versions) of 
the National Cooperative Dairy 
Federation of India, New Delhi, 
for the year ended 30th June, 1977 
together with Audited Accounts. 

(4) A copy of the Annual Report 
(Hindi and English versions) of 
the National Cooperative Dairy Fe-
dE:Tation 01 India, New Delhi, for 
the year ended 30th June, 1978 to-
gether with Audited Accounts. 
[Placed in Library. See No. LT-
692/80]. 

(5) ~ copy each of the following 
)iotifications (Hindi • and English 
Yersions) under sub-section (6) of 
section 3 Of the Essential Commo-
dities Act, 1955:-

(i) GSR 20 (E) published in 
Gazette of India dated the 28th 
January, 1980 regarding bulk dis-
tribution of Urea manufactured in 
Uttar Pradesh. [Placed in Library. 
See No. LT-693/80]. 

(ii) The Sugar (Price Detenni-
nation for 1978-79 Production) 
Amendment Order, 1980, publish-
ed in Notification No. G.S.R. 
'4(E) in Gazette Of India dated 
1he 8th Karch, 1980. 

.PGPftI LIIicI ~ 

(iii) The Sqar (Price ~ .. 
miaatiQn fOr 1979...&0 WGa) 
AXlletUUnent Order. 19)0, ........ -
ed in Notiftcat~on No. GSa ,~.) 
in Gazette of India dated tbe III 
March, 1980. [Placed ~ Lifwer1l. 
See No.. LT--894180] .. 

(6) A copy of the Annual Repx1; 
(Hindi and English versions) 01 tile 
National Heavy Engineering Coope-
rative Limited, New De-Ihi, for tile 
year 1976-77 together with Audihed 
Accounts. 

(7) A copy of the Annual a.pert 
(Hindi and English versions) of 
the National Heavy Engineertag 
Cooperative Limited, New Delhi. 
for the year 197'1-78 together with 
Audited Accounts. [Placed in, UlJ .. 
rary. See No. LT-695/80]. 

(8) A copy of the Annual Ac-
counts (Hindi and English versiou) 
of the National Council for Coope-
rative Training, New Delhi, for the 
year 1978-79 together with AwUt 
Report thereon. [Placed in Librarll. 
See No. LT-696/80]. 

(9) A copy of the Annual Report 
(Hindi and English versions) Of the 
Indian Farmers Fertilisers Coope-
rative Limited, New Delhi, for the 
year 1978-'1D aloq with Audited 
Accounts. [Placed in Libraf1/. See 
No. LT-697/80]. 

(10) A copy of the Gujarat Ag-
ricultural Pests and Diseases Orc!i-
nance, 1979 (No. 5 of 19'79) (HintD. 
and English versioas) Promulgated. 
by the Governor ot. Gujarat 00 tlle 
2nd November, 1979, under articl. 
213 (2) (a) ot the Constitution rea. 
with clause (c) (iv) of the Procla-
mation dated the 17th February, 
1980 issued by the President i. 
relation to the State Of Gu,arat. 
[P1.aced in Libr471l. See Ne. LT-
898/80]. 
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N~ 'tYlGa Gl1J.AIWr s.u. 
T,.. AaI, 19881 ax.A. S4LII TAX 
o.tNANCI;, 1980 AMP ~AL RsPORT 
_ NATIONAl. INsmcrra; or Pt1BLIC 
J'.DrABC& AND POLICY, NJIW :t>&Bx J'Oa 

19'78-79 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SImI JAGANNATH PAHADtA) : 
I beg to lay on the Table:-

(1) A copy of the Notification 
No. (GHN-19) GST-I080/ (S.49) 
(83)TH (Hindi and English ver .. 
sions) published in Gujarat Gov-
ernment Gazette dated the 7th 
Karch, 1980 making certain amend-
ment to Notification No. (GHN 627) 
GST 1970 (S. 49)-TH dated the 29th 
April, 1970, under sub-section (3) of 
section 49 of the Gujarat Sales Tax 
Act 1969 read with claUSe (C) (iv) 
of the Proclamation dated the 17th 
:February, 1980 issued by the Presi-
• ent in relation to the State of 
Gujarat. [Pla~ed in Library. Sep. 
No. LT-699/J. 

(2) A cOPy of the Bihar Sales 
Tax Ordinance, 1980 (No. I of 
1980) (Hindi and English versions) 
promulgated by the Governor of 
Bihar on the 4th March, 1980, under 
article 213 (2) (a) of the Constitu-
tion read with clause (c) (iv) of the 
Proclamation dated the 17th Febru-
ary, 1980 issued by the President in 
relation to the State of Bihar. 
[Placed in Library. See No. LT-
700/80]. 

(8) A copy of the Annual Report 
(Hindi % version) of the 
)lational Institute of Public Finance 
and Pollcy, New Delhi, for the year 
1978-79. [Placed in Library. See 
No. LT-701/80]. 

1!IHAR BaOODAN YAGNA (AMDT.) 08D1-
NA:NCE 1980, CHHOTANAGP'UR TENANCY 

I 

(.A.MIJT.) ODJN..uIC&I 1980, T .... 
N.AJ)t1 LAlm RuoBM's (FIXA........ 
Cm.tNG ON LAND) A;M:IYr, OaDm .... 
1980 Wft"Il STATmMIN"l' u. NOT LAY 

HINDI VERSION 

SHRI J. B. PATNAIK: On behall 
of Shri R. V. Swaminathan, I be. 
to lay on the Table:-

(1) A copy each of the following 
Bihar Government Ordinances 
(Hindi and English versions) under 
article 213 (2) (a) of the Constitu--
tion read with clause (c) (iv) of the 
Proclamation dated the 17th Feb-
ruary, 1980 issued by the President 
in relation to the State of Bihar:-

(i) The Bihar Bhoodan Yagna 
(Amendment) Ordinance, 1980 
(No. 27 of 1980) promulgated by 
the Guvernor of Bihar on the 4th 
March, 1980 . 

(ti) the Chhotanagpur Tenancy 
(Amendment) Ordinanoe, 1980 
(No. 29 of 1980) promulgated by 
the Governor Of Bihar on the 
4th March, 1980 [Placed in, Lib-
Tary. See No. LT-702/BO]. 

(2) A copy Of Tamil Nadu Lan. 
Reforms (Fixation of Ceiling on 
Land) Amendment Ordinance, 19SO 
(No. 3 of 19BO) promulgated by the 

Governor of Tamil N adu ()11. the 
10th March, 1980, under article 
213 (2) (a) of the Constitution read 
with clause (c) (iv) Of the Procla-
mation dated the 17th February, 
1980 issued by the President in re-
lation to the State of Tamil Kadu. 

(3) A statement (Hindi and Eng-
~ lish versions) explaining re8800S for 

not laying simultaneously the Hin-
di version Of the Ordinance. (Plac-
ed in Library. See No. Lt-703/80]. 

%English version of the Report was laid on the Table of the 18th 
Karch 1980. I 
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1I1tSBAG1S moM RAJYA SAaHA 
SECRETABY: SIr, I have to report 

the following messages received frODl 
the Secretary-General of Rajya 
Sabha:-

(1) "In accordance with the pro-
visions ot sub-rule (6) 01. rule 
186 of 1be Rules of Procedure 
and Conauct 01. Business in 
the Rajya Sabha. I am direct-

ed to return herewith the pun-
jab ApproPriation (Vote on 
Account) Bill, 1980 whieb was 
passed by the Lok Sabha at 
its sittin, held on the 18th 
March 1980, and transmitted , 
to the Rajya Sabha for lts 
recommendations and to state 
that this HOUSe has no recom-
mendations to make to the 
Lok Sabha in regard to the 
said BUl." 

(ii) "In accox'dance with the pr. 
visions ot sub-rule (6) of yule 
186 of the Rules of Procedure 
and Conduot of Business in 
the Rajya Sabha, I am directed 
to return herewith the Pun-
jab Appropriation Bill, 1980, 
which Was passed by the 
Lok Sabha at its sitting held 
OD the 18th March, 1980, and 
transmitted to the Rajya 
Sabha for its recommendations 

(iii) 

and to state that this House 
has no recommendations to 
make to the Lok Sabha in 
regard to the said Bill." 

"In accordance with the pro-
visions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Business in the 
RajYa Sabha, I am directed 
to return herewith the Rajas'" 
than Appropriation (V{)te on 
Account) Bill, 1980, which 
was passed by the Lok Sabha 
at its sitting held on the 18th 
March, 1980, and transmitted 
to the Rajya Sabha for its 
recommendations and to state 
that this House has no 't"eCom-

Jl euIJI188 '/from &.B. !l44 

.elldatiOD$ 10 mate UMt r...t 
Sabha in reitar4 to the aa14 
BDl." 

(iv) "In accordance with tbe pr0-
visions of sub-rule (8) of rule 
186 ot the Rules of! Pro~ure 
and Conduct of Businesl in 
the Rajya Sabha, I am directed 
to return herewith the Rajas-
than Appropriation Bill, 1980, 
which was passed by tile Lot 
Sabha at its sitt~ held on 
the 18th March, 1980, and 
transmitted to the Rajya 
Sabha for its recommendations 
and to state that this HOUlIe 
has no recommendations to 
make to the Lok Sabh. in 
regard to the said Bill." 

(v) "In accordance with the pro-
visions of sub-rule (6) 01. rule 
186 of the Rules of Procedure 
and Conduct of Business in 
the Rajya Sabha, I am 
directed to return berewiUl 
the Tamil Nadu Appropria-
tion (Vote on Account) Bill, 
1980, which was passed by 
the Lok Sabha at its sitting 
held on the 18th March, 1980, 
and transmitted to the Raj)"a 
Sabha for its recommendations 
and to state that this Hou.e 
has no recommendations to 
make to the Lok Sabha in re-
gard to the said Bill." 

(vi) "In accordance with the pro-
visions of sub-rule (6) of rule 
186 of the Rules ot Procedure 
and Conduct of Business in 
the Rajya Sabha, I am direc-
ted to return herewith the 
Tamil Nadu ApproPriation 
Bill, 1980, which.. was passed 
bv the Lok Sabba at its sit-
ting held on the 18th March, 
1980. and transmitted to the 
Rajya Sabha fOr its recom-
mendations and to state that 
this House has no recommen-
dations to make to the Lok 
Sabha in regard to the said 
Bill." 

(vii) "In accordance with the oro-
visions of sub-rule (8) of rule 



1~ of the B~ ot PrQcedute 
&tid Conduct ot Bu .... ~ the 
Raj,.. Sabha, I am. direct-
ed. to return. herewith the 
Uttar Pradesh Appropria-
tion (VOite on Account) BID, 
1980, which was passed by the 
Lolt Sabha at its .itun. beld 
on the 18th ~rch, 1980, and 
transmitted to the Rajya 
Sabba for its recommendatlon.e 
and to state that this House 
haa no recommendations to 
make to the Lok Sabha in ~­
&,ard to. the said Bill." 

(viii) "In accordance wi th the pro-
visions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Business in the 
Rajya Sabha, I am directed to 
return herewith the uttar Pra-
desh Appropriation Bill, 1980. 
which was passed by the Lok 
Sabha at Its sitting held on the 
18th March, 1980, and trans-
mitted to the Rajya Sabha for 
its recommendations and to 
state that this House has no 
recommendations to make to 
the Lok Babha in regard to 
the said Bill." 

SHRI EDUARDO FALEIRO (Mormu-
gao): Sir, I have given notice of a 
privilege motion. What has happened 
to it? 

MR. SPEAKER: I have receivefi 
today at 10.40 A.M. a nOltice of ques-
tion of privilege :from Shri Eduardo 
Faleiro regarding alleged aspersions on 
the Speaker by certain members as re .. 
ported in the press. As the notice was 
received late, I did not have time to 
consider it. I will go into the matter 
and decide the question Q.f its admis-
sibility. (Interruptions)· Nothing is 
to be recorded. 

"'Not recorded. 

12.0' Juw. 
C4LLING A~ON TO MAT ... 
TER OF tmaENT PUBLIC tJ4P()&.. 

TANCJ§. 

RIJPoIrrm ltIBBlft'MJ:NT AMONG"'" 
WORK-CHA!tGED EM.PLoY'ZIS 01' Bus-

StrrL&J LINK PRoJEcT. 
MR. SPEAKER: The Calling Atten-

tion. Shri Narain Chand Parashar. 
(Internc.ptions) • Nothing should be 

recorded without my permission. 

PROF'. NARAIN CHAND PARA-
SHAR (Hamirpur): I call the atten-
tion of the Minister of EnerD and 
Irrigation to the following matter of 
urgent public importance and request 
that he may make a statement there-
on:-

The reported resentment amon& 
the work-charged employees of Beas-
Sutlej Link Project in Mandl Dis-
trict of Himachal Pradesh consequent 
upon the issue ot retrenchment 
notices to a large number of them 
and failure of the Government to 
employ them on new projects. 

THE MINIS1'ZR OF ENERGY AND 
IRRIGATION AND COAL (SImI A. 
B A. GHANI KHAN CHAUllH'URI): 
Mr. Speaker, Sir, I fully share the 
anxiety and COncern expressed by 
the honourable Members through this 
Calling Attention NotiCe about the 
reported retrenchment atnong the 
work-charged employees of the B~s­
Sutlej Link Pro j ect. 

The work t)n this multi-purpose pro-
ject was started in 1961-62. It involved 
the construction of a diversion dam 
an the river Be3&, two tunnels of ap-
proximately 13 kms. each, and an 
open hyde~ channel for diverting the 
waters of river Beas into the river 
Sutlej. At the end of the second tun-
nel, a power station known as DEtbar 
Power Station was built. On the river 
Bess another dam has L'SO been cons-
tructed at Pong, where a power sta-
tion has also been built. 
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j lJ ...... &trJ UftJc Ptojeet (CA) 

(Shri A.BA Ghani lithaa Chaudhuri) J.IR. SPEAXER: Nothlaa If to lie 
The flret phase of the project was 

completed in IMV. Thill project has 
~ a massive project, and at peak 
construction stage it provided emp-
loyment to 36,613 work-charged emp-
loyee~ Since such pr6jects are com-
pleted in phases, it is only natura~ 
that the number ot employees re-
quired goes down with the cotr.ple-
tion of successive stages of the pro-
j eet. Therefore, out of a tota: ot 
36,613 work-charged. employees, 30,488 
employees, who became surplus, at 
different points of completion of va-
rious stages of works, were retrench-
ed under a phased programme of re-
trenchment after being paid the re-
trenchment compensation at the rate 
of 15 days wages for every colnp:eted 
year of service 8S provid~d in la'\\". 
Some of these employees, who ,vere 
not eligible tor such payments under 
the r.eIevant enactments were also 
paid the retrenchment compensation 
at the rate of 15 days wages in ac-
cordance with an agreement reached 
between the management and the 
"W'Orkers In addition all ruch work-. , 
charged employees who had comp-
leted 5 years or more of service were 
a~so paid gratuity for every comple-
ted year of service as per regulating 
enactments. ThOSe who had n'Ot com .. 
pleted 5 years of service were paid 
ex-gratia amounts at the rate of 7-1/2 
days wages for every completed year 
of service. Besides. 9322 of the 30,438 
retrenched employees were absorbed 
in other Central and State Projects. 

As on 1-3-1980, 6,125 work-charge-
ed employees are still working on 
this project. For maintenance and 
"peration 01 the project after its com-
pletion, the number of work-charged 
emp~oyees required will further go 
down. However, I would like to 
asSUre this House that full terminal 
benefits as detailed earlier will be 
given to those who become surplus 
and every effort will be made to find 
alternative employment for them. 

-Not recorded. 

recorded without my penniaston (In-
ten-upUott.a) • . 

PROF. NARAIN CHAND PARA-
SHAR: Sir, the tragedy of the Beu-
SuCej Link Project W'ork ... charled 
employees is that, even after having 
put in 10 to 20 years of service, t1a.ey 
have no security of job and their fu-
ture remains uncertain. The problem 
has been caused mainly by the leth-
ary and callousness of the Janata 
Government at the Centre an.d in tke 
State during 1977-79. It is clear from 
the press reports that the main work 
of construction of the Project was 
completed by May, 1977, aDd yet, the 
Govemment and the Project autho-
rities did not take up any othPr Pro-
ject in the regiOn so as to offer emp-
loyment to these who were like!y to 
be discharged after the compl~ion 
of the work there. In particular., the 
Baggi Power Hou~, a component of 
ESL Project, cou~d have been. cleared. 
and similarly other projects could 
have been taken in hand so .. to 

t" abor~ all the employees who were 
to be gradually retrenched from the 
BSL Project. Unfortunately, the Ja-
nata Government was not keen about 
the we!fare of the workers and neg-
1ected their interests and failed tt) 
clear any proj ect in time to a~rb 
the work-charged employees, as was 
done at the time of comp1-etiOll of the 
Bhakra Dam by the then. Congress 
Government. I I ~ 

May I ask the bon. Minister whe-
ther he would ensure justice to the 
workers who have put in 10 to 2. 
years of service bv assuring them of. 
early absorptiO'n in ather projects 
and by not allowing the retrench-
ment to come in force - ti~l then, espe-
ciallv when the Congress Party whim 
is sympathetic to workers is noW' i1i. 
power? May I further ask him as 
to ",hat are the projects (Intert'Up-
tio-ns) .. 

Which are under the considerafton 
of the Government in this regard an4 ._--------_-
-Not recorded .. 
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.ow soon they woUld be 01earec1. 
,r"9"",JJtiou) •• 

.11.14 lin. 

l\~ ATROCITIES ON HARlJANS 

If'1IW "101.. : " ~ ~ '1l, ~ 
~~I 

I have already allowed enough dis-
cWilion on this subject. I cannot do 
aa.r more justice to that. I appeal to 
the hon. Members and to the leader •. 

"~q:f~~(t n~~ 
f«r( I ~ ~ lf~'f{r 
~~~I 

I appea~ to the hone Member ot the 
Opposition and their leaders to main-
taill order. 

~-nr~~((ff~~~ 
~ I arhrnc.nT~~~6J~ 
~( I ir.r GTU~(i~~ 
~~cnr~~~(' t ~ 
rii~lf),",&1 fCf:qf&1d ~ ~ I ~ ~ 
~(, ~~cm:rGf)T~ (, 
~ ~ If ~ ~, ~ 'fF114"' I 
.r.r at ~ ~ te CN1 \;.f~ tn: ~ fs%~1 '1 
~qft~~~~marTtf~ 
~~~(fq:;~lf~~~ 
(nf m antr ~ onl Cf)?r~1 ~I ~ ~ ~ I 

~ \ill ;f ~ ~ ~ 1f fC4&1Gfi.,<:1 
~ J6",·411 I 

He said it on the floor of the iH()use. 

artn: ~ amnft ~ ~~ ~ ~ ~ 
~1f ~~~ ~~ P@&1Ni m-
~ t.fi1 ~ ~ lIT q-~ Cift ~ ~ 
~ "4(\·.1" 1f ~ Cf1 ~ ~ ~ 
~~ I ~~~ifiT~(t 
~ ~ ~ ~ arrq- qfl$~ft(1e11f;r ~ 
_(af~m;a"~(' q:~ 
~~~C5f;r{t( ..... . 

··N ot recorded. 

(." ""' ) · . n 14ft ;ft", 1f- '"'" " ~ 
qt ifroIT ~ r. 

On no ground. I am going to aUow-
,this. This is not the way to lUll 
the Howse. 

*,('11;(1 ~, IfN *" ~ ~. sf 
~ ( ... otcfi (, 8IN r \ilfm n 
~~~ I lftrr~armft~~ 
~ ~ ~ iff "li1 • .,. ( , 

ar.-~ q: cAT {Tm pt ~ -
~ ~ F w ~ W "4(11'" ~ , 
~~~~Wu~rancfi"( « m'f ifo ~ 4lfa' .1 ~ ~ ten ~ 
~~~qt~( , 

"li l"fq' 'eh .. ,,, ql"G;f (~.~\ <) 
~ am- * ~ tftf1!'41 ~ ~ ? 

arunr ¥f~tt : If aT ~ ~~.d' ~l 
I always invite Members to come 

to my Chamber and discuss it with 
me ..... 

(~) 

I have brought it to the notice of 
the Government. Whatever has been 
said is on the record of the rlouse . 

~ ~ ~ ~ f:{Aii!{ r (I tf-
~~~I 

~ (l'4t'h"" qtijl,,:rt: arrq- "" 
;f\f\i1 tOt I 

II'UI'fft' ~ : 1f ~ ~ arf1f 3fT 
\iftlr, If-~~ t tf~amr~ 
~~~~I 

I will show it to you. I have al1ow-
ed enough. 

qf~l;ft ~ CfiT f;nrar 377 t:r ~ ~ 
~(I ~?fi~~~~CfiTm 
~ ~ cnr C!I'{If {fUif ~ .-r1f, anq" 

m~w~~ml~ 



• ,({l(iNt ~ q'f-~ Rm t I 

'" .. 4ft"" """ ~) : ~ ",", 1tu "4,,;:a am; ~ t , 
..... qtAi4 .. : - ft wi iiiij·fa 

1I1Ir "fit ~ anq; arm: £ ? 

"" .. Ift'M .,.q=t : ~ ~, arN 
~ 1rnr ~ ifthq , ~ if'Rf c6 ~ 
'""'" ~ ~ ,; ? 

..... ~: ~«f~W111'T6T~1 
tft "wft{M ~ : ~&l' \iii, 376 ~ 
~ 8I'N 1ttt .-nf ~ I 

'fl' "" li'- caV ~ ~, <IT ~ 
54 f"t1 f;tf'f ~ ~ tf- ~ ~ <IT 

wunr.: ~iffif~«(, ~­
C!fi "fill <t <fiE{ ~"( I 

-tt it'" (,it II11M. : arN ~ cfi ~ 
(, ""ifisrmft'~, ",;f~ ~ 
~(I arrtf~~~~mrr~ 
~, 

..... ~: ar;r~~ I 

-t\' ,,;ft (... WTql : ~ am: arJlf q;r 
~~~~~I~ ~ 
~rn~~~~m~ 
"~~ ~ ~ (tn ~l¥i,",\< ~ 
'( I ~~lf"cmt'f3IT'1~~~ 
lf~1f-~~ ? 
~~: 

lover-rule the point of order. Re ... 
cendly, I must tell the hon. Member ... 

1fI ~ fif;fl{ll(t ~ C" , ~ ~ 
fitcM1 ,,~~, ~ ~ hfCMl;j 
cg ~ 1f ~ ~ ~ , iif<:st.,l 
-:t ~ ~ rt+C6itlff ~ ~ ( I ... 
\(~) . · . arN.r ~ ~ rand, .. 
~ t, tt m flm' ~ ~ q;T ~ .. 
~ ..... 

tft "'l'r '-"lEi "''i .. ,ac: ~ 
• .,..., ~ 197 cfi • 1i'u ~ 
~.,.;: .. I ~1f"hm( .. 

U(1) A Member m&y, with the 
prerioua permission of the Speaker, 
call the attention of a IIin1ater to 
any matter of urgent public im-
portance and. the Minister may 
make a brief statement at a later 
hour or date". 

MR. SPEAKER: 
done that. 

I have already 

~ 1:11f 'lI"i41 Qi4i6l.'i : ~ ~, 
~ 10 ri ~ ~ ~ If \tT (f<Gi .. 
ctt~~(, ~~1f~ 
~r:arh~~~if11T*~ 
~r<\1I~ ?ifi1 ~ ~ ~, ~ ~ 
~ 'IT I 3f11T CiHH11,,4> .. ~ lit ~ 
qf*i4i '(WIC::\ij ifiT ~ '( ? ~ ~ 
~f<\if ., qft ~ q fCK1 Cf) \+<4 rz\ij if)T fcrtrIr 
~(, <fG("(lf~~~~( I 
~ ~ 3f1tT 1fl"nf '( f't6 ~ q f.\1 if) 
.wfe'>f~ CifiT ~1'f{11 (, or ~ ~ 
~~I 

MR. SPEAKER: I have done that. 

'li' "";(iQ ~ : ~ ~ ~ ~ 
~, ~~~ I 

MR. SPEAKER: Now look here. 57 
Notices have come. (Interruptions) 
Please sit down. I am replying to it. 
Why are you trying to defend? No-
thing doing I am not going to a!low 
any discussion on it. I have already 
allowed a discussion. 

We have discussed the atrocities on 
Harijans not once but twice. (Inter-
ruption) I cannot allow it. 

~ (1*I"*",t 'tHt"itt : l{f<'ii ;jl ifft • 
~ :::r-rt ::r! r ~!" " :::r.~('lt""""""'14""" ~i{ ~ - ~ q ~C?(Cf) ~J.tf( a ;;a 

ifiT ¥11;q~ I ;r{r ~? -. 

MR. SPEAKER: This has al-
ready been brought to the 110tice of 
the Government. It is not to be done 
like that. The House is not run lilie 
this Mr. Paswan, the House is not 
run like this My hon. friend, it is 
not run like this 

• ~ ,." ... ","",ii : t(Iri ~ ~ 
~-.-t "'1(7 ~ (Nla( ~ i . . . 



MIL SPI:IA.ICER.: ,It hu to be 
tdeD according to the rut.. Now I 
fterrule al~ that you laid. 

(Interruption) •• 

MR. SPEAKER: Nothing should be 
recorded without my permission. 

smu K. MAYATHEVAR (Dindi-
eul): Sir, I rise on a point of order. 

MR. SPEAKER: Under what Ru~e? 
To which rUle are you referring to? 

SHRI K. MAYATHEVAR: Under 
Rules 373 and 374, we want orderly 
djsposal of business of the House in 
all matters. All hon. Members are 
aware that We have arrued at length 
about the scheduled castes and sche-
duled tribes when We discussed the 
Report for 9 hours. We had argued 
every matter regarding 8strocities on 
almost an the backward tXm1munities 
including the Scheduled Tribes. 

My point No. 2 is that everyday 
they are creating the trouble. There-
fore I want the hOD. Speaker to ap-, 
P~'Y Rule Nos. 373 and 374. 

MR. SPEAKER: I know. I uphold 
this point of order. 

'MR. SPEAKER: I do not want to 
Ui!e those powers. I want to leave it 
to this discretion of this august House. 
I leave it to the Members whether 
they w8l'llt to take it up or not. I 
'Will not give you that privilege. 

Now we go on with the Legisla-
tive Business. 

:Mr. Ghani Khan Chaudhurl. Please 
introduce the Bi~ 

C··) Not recorded. 

1!.JS 1arIf. 

INTER-STATE WATmR DIS~S \ 
(AMENDMENT) BILL·. 

THE MlNISTlCR OF ENERGY AND 
IRRIG~TlON AND COAL (SmtI 
A.B.A. GHANI KHAN CHAUDHUBI) : 
I move for leave to introduce a Bill 
further to amend the Inter-State 
Water Disputes Act. 1956. 

MR. SPEAKER: The question is: 

"That ~ve be granted to intro-
duce a Bill further to amend the 
Inter-State Water Disputes Act, 
1958." 

The Motion u'as adopted. 

SHRI A. B. A GHANI KHAN 
CHAUD~: Sir, I introduce the 
Bill 

RE. ATROCITIES ON HARIJANS-
Contd. 

SHRI CHANDRA PAL SHAILAN1: 
(Hathras) : Sir, I rise on a point of 
order under Rule 193. I read Rule 
193: 

"Any member desirous of rais-
ing discusgion on a matter of urgent 
public importance may give notice 
in writing to the Secretary-Genera~ 
specifying clearly and precisely the 
matter to be raised: 

Provided that the notice shan be 
accompanied by an explanatory 
note stating reasons for raising 
discussion on the matter in ques-
tion: 

Provided further that the notice 
shan be supported by' the signa-
tures of at least two other Members." 

·Published in Gazette of India Ibttraordinary, Part IJI, Seetion 2, 
Dated 1:1-3-80. 
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('1ft "if em; n r;ft) 
tnt 'IT fCfi hnft .,f- Cifii'4I'i ,.:(1 'fA' 1fi 
.~·f(1 1ftu ;n1f ifi'i t.{i6 ~ ~ ~ 
""''' .. <1 tfr, q: ~ 11ft ¥«c; 'If" tft 
mqt1i~. ~~'ftqt~~ 
ililt'" .(t -t, ~ \WI 411(1 I ( m ~ ac6 
~ ~'f ii('lI~I( ~ (~~ Gmt: 
~ em arit ~ ~ '«ll ;;{r ( I ~ 
q: qfii1E6 ~iX4k'\ij q)f ~ qJ" £ ? 
~ q;rl ~ i(felr'f Cfft ~ '4i m'f 
~~~~~~~~~ 
~ ~ iic.;fINiI( ~ tT1fTI 

MR. SPEAKER: I have got the 
notice. It is under consideration. 
There is no poi'nt of order. 

"'" ..... qiW .hi.;f\: ~ ~ dI@i(I(1 
1f 9\TT ~ ~ ar1'T q-~ ~ '( 1 '(ij" -
~~ ~ ~ ~ ~ ~ trnr f'Cf) 
1Rf ~ \tttt 1 ~ m'1" antf ~ 
;r{f- ~ ~ ~I 
~. "'l ntiC : arrq- ~ rf:q 3( I 
I$ft ", .. q .+i m.t;ft: CflIT ~ ~ 
~ qrcs(?(C'.fi \"'4re'\:ij ~ ~ ~ ~ 
(t ~ ... ~~1f- ~ ~ 
ftlft~1 \30 ~ '(I CfQT ~ ~ ~"'af) 
\~r«(\:~ ~ ~ ~ ~ ~ ? ~ 
3TN~~~~~~1 

arufeT q( l'4 : W q"'{ ~ ~ 
~~I 

12.28 hrs. 
MATTERS UNDER RUL.E 377 

(i) REpORTED HARDSHIP FACED BY BLOOD 
CANCER PATIENTS AT AI.L INDIA INSTI-
TUTE OF MEDICAL SCIENCES, NEW 

DELHI. 

S~ K. p. SINGH DEO (Dhan-
kanal): Sir, the blood cancer patients 
at the A.I.I.M.S. are facing sonlC 
hardship which needs to be attended 
to urgently. From newspaper reports 
we find that at present they are nei-
ther getting experts attention nor 
free of cost anti-cancer medicine-s 
which they were getting earlier. I 
tl"'lLSt Government will: move urgently 
in the matter and extend all posslbe 
llelp to the ailing patients. 

(Jj) RiIPOft'l'BD DBCfSrON 01' 1WII tT.sA.. 
TO ORGAltISID COLLBC'l'lOK 01' N"UCLBAa 

WKAPONS IN DtAoo GAacIA 

SHRI A. NEELALOHITHADASAN 
(Trivandrum): Sir, • permanent 
and continuous danger to India i. 
being shaped in the Island of Diqo 
Garcia in Indian Ocean. In a letter 
written by Dr. Susil Kumar from New 
York in the cKerala Kaumudi' Mala-
yalam Dai:y of 26th February, 1980, 
it has been stated that the Defence 
Secretariat of America has taken 
a very secret decision. to organise a 
big collection of nuclear weapons in 
their military base, Diego Garcia and 
the movement of such weapons is go-
ing on. 

America has developed the Is!and of 
Diego Garcia within a couple of 
years as a power centre of quite mo-
dern military capacity. It is reliab!y . 
known that this Centre can even now 
handle B-52 bombers nuclear sub-
marines, warships, supersoni~ Jet 
fighters and so on. 

The island Diego Garcia is situa-
ted dIlly 900 miles away from Trivan-
drum the capital of Kerala State 
which can be covered \vithin an 
hour by a jet flight. Besides, the 1S-
~and (is very near to the Cochin Air-
port. The American war flights and 
nuclear ships can reach Bombay port 
if necessary within no time. 

As is reported, three thousand sol-
diers of Aemerica are permanently re-
siding in the Island. It is sure, their 
number may increase day by day. 
America has also constructed a port 
of all equipments in titis island. Such 
a situation is a matter of serious con-
cern as regards the security of India. 
So, I urge upon the Government to 
take up the issue lin all the Interna-
tional Forums and build up worId 
opinion to pressurise the U.S.A. to 
desist from building up military base 
in Diego Garcia. 

(Interruptions) •• 

•• Not recorded. 
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Mll. SPEAKER: Nothing is to be 
~ecGrded without my. permission. 

(iii) ExPLORATION AND DIGGING OF OIL 
WELLs BY THE OIL AND NATURAL GASI 

COMMISSION IN. RAJASTHAN 

~ ~ ..,..1;r (ati3!pf<): ~&f 
#f@lr~4, ~ ttct su¥faq:; mr amrf1r ;f 
~ ~ efi :ef.I«'i.~l ~ ~;;!'aijdT" 
\ij'ij~~')( ~ 1f ~ ~ ~ ~ cfi 
~ ~ ~~, m ttt ~ cn:an Cifl 
~ i!fiT cnrt tanzrr ~ arf;a"if t;rvfcr ctff 
~ '3li"fC6I<' srrta" ~ ~ ~ ~ 
1976 1f" (113I'1'fCl'*i ~ ~ ~ ~ I 

, " ~ .... '" 
~ij~¥i< ,~~ en m~, ~, 

~ ;aj€fa: I(:#.T, €1i.,ct(t:"II, ~, +carrwrr, 
~t:f<~I~R ~ ~ ~~mrt .r ~f(.1df) q 
~ ~ 

+iT ~ I ~ Cflan 1f- arr~ +rT5lT If-
~~~~~~I ~~~w 
4500 ~ (fef) ~ ~ \lIT 21 00 ~ 
~~~tnn I ~~~ 
q:)Cf ~ f"f c:ti~ ;of ~ ~"ij 14 f"f8fi ~ *" 
~~~arr, ~~Cfi~;f 
arq-;fr 54t1f. ~II ~. If \ift:q ~ ~ ~, ~ 
~ ~ 1f" ~ ~ cn1 qj1se qft ~ I 
n'2' ~ ~ I <ffl4 at@ Gf I <1 *" ~ €4 q 661 q'1: .... ~ .:I t. 

~ ~ I ~ ~ ("1(q8f)C\Q f;;~ ~-
~~~~~m~~­
~ ~ arf~ 41~('ft (fGfi f:S"r(.;j41 ~ 
;r ~ ~ ~ 6h1t(O'1 ~ ~~ ~ 
~ efi Cfil'lf W ~ 76 +f" ~~ ~ 
~1 

tfTP(f)fd • '1 If- ~ e~ .r \itT ~ 
~ ~ ~ ~ thr ~ ~ ll;-prr ;f- ~­
~~'=f ~ ; aTa": ::if~~af< ~ ;f- ~ 
~ ~ ~ c:nl ~ ~161~I«( ( , 

~'~i1'1"< ~ Cfft ~ ~ ~~ 
srRr Cfft ~ qft 1fi"fr ( ~ ~ lh=r 1:& 
~ Cfft ~ ofi ~ ~ ~ Sfl,fddf) 
thr ~ ~e;ur ~ ~ etr CfiTlf ~ 
~ ~ qi \Jrij~a:f( ~ Cffl ~ ~ ~ 
"" an1 ar'-f ~tfT Gfi ~ ~ I 

q: ~ I3i fq (?( Gq ;fit! ~ ~ Qf)T (I 
(Interruption) •• 

-----------------
··Not recorded. 

MR. SPEAKER: Nothing is !Q be 
recorded without my permission .. 

(iv) REPORTED POLLUTION OF CHAiuJr 
RIVER DUE TO DISCHARGE OF AFFLUENTS 
BY THE G W ALlOR· RAYONS IN CALICUT 

DISTRICT. 

SHRI V. S. VIJAYARAGHAVAN 
(Palghat): • *. Underl' Rule 377, I raise 
the fo:k>wing matter:-

The effluents that flow out into the 
-Chaliar river from the Gwa:ior Ra-
yons in Cali cut district, one of the 
major factories of Kerala have made 
public l!ife in the surrounding areas 
extremely difficult. When 160 tonnes 
of pulp is produced a'i much as 2,83,000 
cubic metre of effiuen·~ is discharged 
from this factory. Every day 20 to 22 
\onnes of fibre is behlg produced here. 
When one t'onne of fibre is produced 
about 1287 c.m. effluent is discharg. 
ed. Thus, 0.63 c.m. of effluent is dis-
charged every second. During the 
period between March and the end 
of April when the flow in Chaliar river 
is less 0.64 3.m. effluent flows into it. 
Living'things can survive in this river 
'Only when pure water at the rate 
of 27.5 lUres is mixed with one litre 
of po:luted water. Studies have re-
vealed that Oxygen is almost non-
existent in this area. 

In the 4 K. M. area between Chun-
kapally and Arappuzba and a:so in 
the 3 K. M. long upstrealll from Chu-
kapal~y, there is '11'0 Oxygen in the 
water.' In the effluent that is dis--
charged into the river, the presence 
of B.O.D. is between 312 and 1312. One 
litre Of water must contain at least 
3 M. G. of Oxygen in order to sus-
tain Hfe. 

This factory uses 56t tonnes of 
caustic soda and 15 tonnes of chlorine. 
One ton Of caustic soda contains 0.08 
kg. of mercury. That means 4 kg. 430. 
gms. mercury is mixing into the water 
every day. It is not correCt to say 
that this ck>es not pose a threat to 

···The original speech was delivered 
in Malayalam. 



..a 59 Matters under MARCH 27, 1980 Rule 3'17 !26o 

rShri V. S. Vijaygraghavan] 
health. This water, when used, has 
damaged the crops. Thus; the effluents 
that flow from this factory constitute a 
grave health hazard to the people 
living there. 

Therefore, necessary steps shou:d 
be taken by the Government to stop 
the discharge of ('ffiuents Into the 
river and thus protect the h~alth of 
the people living in that area. 

(v) GRAN'!' OF CITIZENSHIP RIGHTS TO 
PERSONs WHO CROSSED OVER INTO 

JAMMU FROM WEST PAKISTAN, 

DR. KARAN SINGH (Udhampur): 
It is a strange but litt~e known iact 
that lakhs of persons who crossed 
over into Jammu from West Pakistan 
dUr.Lng the disturbances in 1947 have 
still not been conferred with fua 
citizenship rights by the Stat e Gov-
ernment, Although they hav~ now 
spent over three decades in India, 
their children still canno" secure em-
ployment in the State because they 
have not been declared permanent 
residents and, even more surprising, 
they are disenfranchised as far as 
State Assembly e~ecti-ons are concc-rn-
ed. A ] arge n um ber of these persons 
reside in my Parliamentary constitu-
ency and the Jammu Constituency. 
Frustration among them, particular~y 
the younger generations, is growjng 
rapidly because they are totally with-
out emp!oyment and all avenues are 
sealed. Recently they held a 'Dharna' 
at the Pakistan border to highlight 
their grievances I would urge that the 
Government of India shou~d immedia-
tely impress upon the State Govern-
ment the necessity to grant them 
lull cit'lzenship rights, and that spe-
cial measures should be initiated for 
their welfare and permanent resettle-
m€nt in Jammu. 

(vi) SEA EROSION IN COASTAL REGIONS 
OF QUILON DISTRICT 

SHRI B. K. NAIR (Qui!on): Erosicn 
of a very seriouC3 nature has been going 
on in certain coastal regions of Quilon 
district in which my C-onstituency is 

situated while certain other regions 
are also threatened with inundation 
dOl ing the monsoon months. 

Thekkumbhagon is Paravoor village 
is the area now subject to erosion ()n 
a large scale. During the past three 
months, lIn spite of the ",·eather be-
ing fine, the waves have been eating 
away large chunks of land spread over 
about three Kms. The sea has ad-
vanced over 100 ft. during this period 
and hundreds of valuable coconut 
trees have been uprooted. Scores of 
fishermens' huts have been destroyed 
Of the two mosques situated in the 
area, one has a~ready been destroyed 
and the other too is undE'r seri-
ous threat At another place, Neenda-
karn, the ·sea walls constructed over 
several years ago have near~y dis-
appeared in the sands. If repairs are 
taken up immediately, we can avoid 
new construction ~osting huge nm-
aunts. 

Allappad is another spot about 20 
kms. n{)rth Of Qui10n where the inha-
bitants are facing grave danger of a 
different kind. The Indian Rare Ear-
ths Ltd., a company owned by 
the Government of Indi'l has beE'n 
resorting to indiscrirnlnete ml'ning of 
mineral sand right on the beach and 
th'is has resulted in the level beaing 
br~ught down to near1y that of the 
water itself. During the last mon-
..soon, as a result of the Sea Water 
rushing in over a wide area, nine 
houses were complet~:y destroyed 
and the inhabitants had to shift t·3 
temporary dwellings further inland. 
The Company goe~ on doing the nlin-
ing operations over, fresh areas Caus-
ing simGar damage to the beach. 

The only solut'ion for all this de-
vastation to my mind is to go in for 
~arge-scale protective measures by er-
ecting sea walls throughout the 
length of the affected or threatened 
areas. The initial steps in this re-
gard have to be taken immediateiy 
since the monSOOn is just a few 
~nths a~ay and the consequence of 
living things as they are would be 
con~iderable loss and destruction. 
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I have also to request the Govern-
ment of India to direct the Indian R~e 
Earths Lt. to provide adequate protec-
tion to the beach against ftoodin~ and 
further to pay equitable compensation 
to all those affected SO far. 

(vii) FAMINE CONDITIONS IN TRIBAL 
AREAS OF RAJASTHAN 

~ ~ ~ (,iiiji!iji,l) : "U\it~ ",. . ~... r n en:S 41(q(-atlijatl351 .~~. co atl~qlij 

~C\i- _,,~ ctt ~4Sfi(dl ~ ~ 
~ ( I ~ 3nf<tC4l'fn ~ ~ ~-
~ r -4 '" "S' '"'II ~, ( '" 4" ( Cif) I ~ 11 '6 +(14 q ('II ~ -
~ ~ ~ srmr ~ ~ (I arrh-
qtf\t~, cfi Q(o{14'1 Cffl ~ ~ ~ ~ 
l1( -\if"';f' trCfi ~ mu ~ cftu;r 
~~Iqir~~~~ 
iTT ( a-~ ~3f1 qi ~ t:tCt q-r;ff enl 
~~~~{f1flt~, u,-
lfR qct iI\ilitc\ (1 en1 ~~ ~ ( I 
~-lfTtr.f 'C11 ~ 311C4~4C6 cn:aan 'C11 ~ 
~cni~cnr~{T~( I ~ 
~~~~~~ ~­
fm ~, f~~flSt6f)< ~ ttt ;a~dfi<1 
Q;ae,f(1l(i ~ ~ on1 \lIT ~ ( I ~­
ctrf(14l ofi ~ 3th ~ ~ ~ ~ 
~~~t , 
~ ij (df)1 (0 ~ €1 e=c:til (1 ~ fafilrr 
~ 3{e4jq~46fi ~ I ~ C(ij f(1l(r ~ (t c\.!> 

~~ qft ~ am: ~ C617t ~ 
~ ~ I ~ cfi tiT'ft qft ~tfT aT 
cn1 tt ~, Jlj;P4<1 ~ ~ ~ Cfi1 
(f~rr ~ ~ Cf ~ Cfft c: ?fll.f m 
~Ft~ I m~~~~qft~ 
iE1 f~ fd i.fIT ifO'f fafilrr ~ ~ ~ ~ 
~ Cfi1 f~.I<I;ft ~ (f~ 'Et(CfiI< q;-f 
~ ~ , f.'16'Sf)~Qllf~ ~ artnf ~ 
+t- Q'1ctfftad ~ li-~ ~r.141'1 ~ 

.::I 

~ \1flCf ..• 
(Interruptions) 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr. Speaker, Sir, 
I wou~d suggest that you kindly in-
vite friends 011 my right to your 
chamber at an appointed time and 
have a discussion with them. If they 
come satisfied, well and good; othpr-
wise they have got full day tomorrow 

with them. 

MR. SPEAKER: I hav~ already 
said that. They can come to my 
chamber at 1 O'clock and discuss with 
me. 

(viii) NEED TO DEFER RECOVERY OF 0 .. 
VENUE FROM THE FARMERS IN FAMINE 

AFFECTED AREAS OF RAJASTHAN 

~ 't"" .,. WI'IT (tfTC?ft): ~ 
;f- 2 ~ 40 mtr ~ ~ ~ ~ 
( I ~ Cf)T1f q"{ atli1iii4atl ~ *' ~ 
~~~~~~~~ 
~I ~~cficmr ~~ 
fii ~ }1 ~ ~ I ~ arqtft;n;r an'1: 
~ ij;qfffi qrf ~ ~ ~ ~ atn: ~ 
C5fiTlT'f(~(~3~~~ 
~ tf{ ~ ~ q""RfT I en( ~ (fC6 

~ anmr ~ f~<1dl ath ~ m-
n~Sfhc;r~~f1n;~ 
"( I qi;fcfiq-r;ff~~~~( I 
q7.Rf rn: ~ atn: Pit \JI ~ "a6 ~ ;r 
~ ~ €f)1~dCfiI'( m enl ~ ~ ~ ~ 
'~ ~ 31h {ij" 'CfiR'Gr ~ ~ ~ 
~ ~ ~ ~ ( I fq;{ ~ ij(CfiI( 
~ m:fr ~ qft q:eC\f(.1~i ~ ~ ~ 
3Th ~ ~ ~ ~ ( I ~ 'E1¥Xtfffl 
~~~(I fqS4 .. d~W~ 
fc;n \;';r ~ f~ f ... ~ ¥'- ::q I ~)r\ij ~ e,;f atn: 
~~w~~~atrorr 
~ 3th ~ ~ ~ qij"f(?l4i ~ 
r.fi m:n:r ~ iiTT'ft ~ t ~ t:fm ~ 
~ (if 1Jtcrt ~ ~~ ~ 1f"C4" ~ 
3Th ~ ~-m &i I 'Sf) f~r arr ~ ~ \n'" ~ 
~~~I 

(ix) REPORTED KILLING OF TWO SCHOOL 
TEACHERS AND FOUR ASSAM RIFLE AND 
BoRDER ROADS JAWANS IN MIZORAM 

BY M.N.F. 

ft:i'RI SONTOSH ~1:0HAN DEV 
(Si1char): Sir, under rule 377, I 
wish to ra'lse the following matter: 

I rise to draw the attention of the 
Home Minister, about killing of t'wo 
school teachers and four Assam. Ri.fl.e 
and Border Road Jawans in Mizoram 
by the M.N.F. One Shri Ranjan Roy, 
son of Shri Nityananda Roy, head-
master of a private school at Kipran 
was stoned to death. because he failed 
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ed to oblige the M.N.F. people with 
their demand fOr immediate payment 
of Rs. 5,000 as a (!()ntribution to the 
M.N .F. Fund. In spite of respected re-
quests from D.C. eachar, the dead 
body was not handed over Itc 1 he 
members of the deceased family. 
Again on 20th March, another teacher 
Shri R. P. Dutta was brutally mur-
dered by M.N.F at Chhiahtlong (Mizo-
ram) by the M.N.F. He was a gra-
duate science teacher. These t\VO in-
cidents have aroused gl"eat tension in 
the whole district of eschar and a 
sense Of insecurity· amongst the non-
Mizos wor~ing in Mi2orsm. Both the 
teachers haiied from Cachar district. I 
would request the Home Minister to 
take immediate steps to start Army 
combing 'Operation in Mizoram. Gov-
erment should also immediately dec-
!are adequate compensation ~o the 
family members of the deceased. Un-
less immediate steps are taken to stop 
recurrence of such incidents, nOD-
Mizos'in Mizoram win be facing seri-
ous threat to their life and property. 
In the course of the :ast 20 days, 
there were also tV10 incidents ('If at-
tack against the BRTF and Assaln 
Rifles 'in Mizoram by the M.N.F. 
which has resulted in the dea til of 
four personnel of the BRTF and As-
sam. Rifles J awans. 

(x) DRILLING OPERATION FOR OIL IN 
THE NARSiAPUR-RAZOLE SECTOR OF 

ANDHRA PRADESH. 

SHRI KUSUM l{RISHNA MURTHY 
(Amalapuram): Sir, under rule 377, 
I wish to raise the fo~lovdng mat-
ter: 

It is kn\lwn that in view of the 
deepening oil crisis all over the world 
the ONGC-Oil and Natural-Gas 
Commission-has decided to step up 
considerably its oil exploration and 
exploitation operations in the promis-
ing Western region during its next 
five-year p~an beginning next month. 
In this context, it is equally neces-
sary for the ONGC to pay its special 
attention also to the eastern region 
where for the first time, on and gas 

have been struck, promising great 
scope for these deposits. 

ONGC have opined that Godavari 
Basin and off-soore area near the 
mouths of Godavari river have given 
geological structure which could 
yield substantial quantities of gas 
and oil. The presence of hydra..car-
bons on the east coast is of great 
,significance to the country. Find of 
gas in the very first on-shore well 
drilLed near N ar~apur in Andhra Pra-
desh in Decem ber 1979 has atnply 
justified the great expectations of 
the ONGC scienl.i·;'~s. In the very first 
well in Off-fho"'e dri:Iing 011 has be~n 
struck at a depth of 2,200 metres on 
the 1st of December 1979. Both oil 
as well lis ~as co:umns are estimated 
to be m·.)re th'Cln 30 metres in thick-
ness; however, it is premature to pre-
dict the extent of the reserves of the 
Godavri fields as the traget drilling 
'Of 5,000 metres is yet to be (lc-hieved. 
It is felt from the indications avail-
ab:e, that this new find may hun out 
to be the bi ~ge:::t thing after Bom-
bay High. 

In the context of high price of 
petroleum products and huge imports 
and foreign exchange bill, it is neces-
sary that we shOUld intensify efforts 
for oil and gas exploration in areas 
WhICh show good promise. Therefore, 
I would urge upon the Government 
to take immediately the follOWing 
measures: 

(a) Intensify on-shore and off-shore 
drilling activity with a· time-bound 
programme in the Narsapur-Razole 
sector by deploying all the available 
rings even by diverting all of them 
from Kaveri basin at least for a speci-
ftc period. 

(b) Take suitable steps immediately 
to build up a local organization to 
undertake this w~rk on a crash basiR. 

(c) Immediately should consider the 
desirability of combining the on-
shore and off-shore operations with a 
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de.centralizted set-up located near 
Nataapur. 

(d) Kakinada is situated very near 
to Narsapur-Razole structure. On-
shorEa' and oft·shore operations can be 
advantageously conducted trom Kaki-
nada itself. 

(e) The Minister of Petroleum 
should personally pay a visit to Nar-
sapur-Razole structures immediately, 
to hold a high level meeting to expe-
dite action on the above lines. 

(In~rruPtions) .... 

~IR. SPEAKER: Nothing should be 
recorded which is said without my 
permission. 

(Interruptions) ...... 
SHRI K. LAKKAPPA (Tumkur): 

Before that I made a submission to 
you. 

Mr. SPEAKER: He is on 377. I 
have not allowed that. (Interruptions) 
No, no. Prof. DanCliavate. 

PROF. MADHU DANDAVATE 
(Rajapur) : Before I move the mo-
tion ..... . 

MR. SPEAKER: Now you have to 
move the motion. I would like you 
to move the motion first. 

PROF. MADHU DANDAVATE: 
I \vill move the motion, 'but in order 
that there should be peace I only re-
quest you to call them. 

MR. SPEAKER: I have called them 
so many times; I have called them on 
the Floor of the House and to come to 
my chamber and discuss the matter 
with me. This is beyond the limit. 

(Interrnptions) •• 

MR. SPEAKER: Nothing is to be 
recorded without my permisSion. 

(Interruptions) •• 

MR. SPEAKER: As a Speaker, I 
have to uphold the clipity o~ the 
House, the rules and the impartial.!ty. 
I knOW' how to do it and I am gomg 
to do it. Prot. Dandavate • 

•• Net rftO!'ded. 

SRB! EDUARDO FALEIRO (M'or-
mugao) : I am on a point of order. 
Under Direction 2 (vi) I had given a 
noti~e of breach of privilege. 

MR. SPEAKER: I have taken note 
of it. 

SHRI EDUARDO FALEIRO: It is 
precisely the same, that there is an 
incident which is reported in the 
paper and shown by Mr. Bagri. 

MR. SPEAKER: I have that. 

SHRI EDUARDO FALEIRO: This 
gentleman has cast aspersion to the 
Chair and it went to the Press. 

MR. SPEAKER: We will look 
into it. (Interruptions) Prot. Danda-
vate. 

12.54 hrs. 
MOTIONS RE: STEEP RISE IN 
PRICES OF ESSENTIAL COMMODI-

TIES 
PROF. MADHU DANDAVATE 

(Rajapur): I beg to move: 
"That this House expresses its 

deep concern at the steep rise in 
prices of essential commodities and 
recommends that urgent steps be 
taken to bring down the prices." 

(Int.erruptions)· • 

..n 't~ ~ (~) : tf-~ 
Cf)T ~ ~ ~ I *. . 
Shri Mani Ram Bagri then left the 

Hou..se. 
(Interruptions ) 

MR. SPEAKER: People will listen 
to us· then they will decide. , 

PROF. MADHU DANDAVATE: 
I am sure that the subject-matter of 
this notice is such that Members on 
both sides will 'be deeply coneemed 
about it and I hope that the debate 
on this motion will ultimately lead to 
evolution of some concrete and cons-
tructive suggestions by which the ris-
ing prices can be checked, and the in· 
flationary pressure on the economy 
can also be avoided. 
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. The price of essential commodities 

like sugar, kerosene, diesel is rising 
exorbitantly. The inflation in the 
country has reached a rate of about 23 
per cent; it is a very dangerous sit~a­
tion. I have with me the latest reView 
of the price of agricultural commodi-
ties and for the benefit of the House, 
I should like to quote some figures 
about the essential commodities. If 
you try to find out the percentage 
variation in the price of some COm-
modities in the entire year, you will 
find that as far as sugar is concerned, 
the variation is 162. per cent; for gur 
it is 108 per cent; for groundnut at 
Madras market it is 42 per cent, for 
jute goods, hessian for instance, it is 
23.2 per cent, fOll bajra it is 55 per 
cent, fOr rotton it is 21.5 per cent and 
for rice it is 10 per cent. On the sub-
mission of the Petroleum Minister Mr. 
Veerendra Patil himself in this House, 
it has become clear that for the im-
POrt of crude oil last year, the govern-
ment was required to spend Rs. 4000 
crores and for the year 1980-81, on the 
very admission of the Minister of 
Petroleum it is clear that we will be 
required to spen<;l about Rs. 5,000 
crorE'S. That is going to be the inci-
dence of the import bill. It is a very 
important problem. I hope and trust 
that the government will try to evolVe 
a certain procedure and machinery 
with the help of which this problem 
regarding crude can be solved in the 
best possible method. Industries must 
be told that they shOuld be able to 
export certain industrial products and 
we should be able to get foreign ex-
change; by this very process it should 
be possible fur Us to meet additional 
pressure and burden that had been 
created by the crude import hill. 

Various factors are responsible for 
creating inflationary pressure on the 
economy. The greatest factor is the 
impact of the parallel black money 
economy in the country, secondly, the 
increasing trend of deficit financing, 
thirdly, the imbalance between money 
supply and production and lastly, our 

failure to streamline the public dis-
tribution system. rationalise contr.els 
and evolve a machinery and ptocess 
by which there will be adequate aug-
menation of investments and also of 
savings. These IQre the problems that 
1S.00 hrs. are to be taken note of. To 
takle the problem of inflation equation 
on the economy I 'W()uld :'ike to deal in 
some depth about the parallel black 
money economy. The authentic docu-
ment is available 1x> us. I would like to 
thank my colleague Shri Jyotirmoy 
Bosu who in the Fifth Lok Sabha had , 
tried to unearth Interim Report of the 
Taxation Enquiry Committee i.e. 
Wanchoo Committee. In the begin-
ning it was indicated that tliere is nO 
authenticity of the Report, 'but ulti-
mately it was established that the Re-
port which Shri Jyotirmoy Bosu had 
produced before the House, was an 
authentic document.. I would like to 
draw the attention of the Government 
and through you the attention of the 
entire House a'bout some of the 
important aspects that have been 
brought out by the Wanchoo Commit-
tee Report. ~ far as that Report is 
concerned they followed Kaldor me-
thod to estimate the extent of the 
black money that is already in circu-
lation. Already available with them 
is the data for 1960-61. The process 
that they follOWed was-they tried to 
flnd out what is the assessable non-
salary income; what is the actual as-
sessed income. And finding out diffe-
rence between the two, they were 
able to find what is the extent of 
,unaccounted income in the year 1960-
61. If I am right, it was estimated that 
unaccounted income in 1960-61 was 
of the order of Rs. 700 crOres. Since 
the velOCity of circulation is five, in-
come veloicity is five, if you multiply 
that by five, you roughly get the ex-
tent of the black money that is invol-
ved in various deals and transactions. 
That leads us.:to the conclusion that in 
1960-61 the black money was Qf the 
order of Rs. 3,500 crores. They want-
ed to make the projections for 1969· 
70 and an ingenious method was follo-
wed by the Wanchoo . Committee. 
'I'hey did not have the assessment and, 
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therefore, they followed the procedure 
~ trymg to find out what is the in-
~rease in the national income. Since 
from 1960-61 to 1968-69 the increase in 
the national income was of the order 
'Of 100 per cent, they took it for gran-
ted that the black money also increases 
in the same proportion in which the 
national income increased. Therefore, 
since 1960-61 unaccounted income was 
Rs. 700 crores they took it for granted 
that in 1968-69 it is Rs. 1,400 crores. 
Actually, it is likely to be more, but 
not less. Since income velocity was 
of the order of five, if you multiply 
that by five, you can roughly esti-
mate-in the year 1968-69 the black 
nloney was of the order of Rs. 7,000 
crores. This is the position in 1968-
()9 and I am sure the black money has 
not gone down. 

13.03 IU"s. 

[SHRI V. SHiVRAJ PATIL in the Chair] 
The extent of black money has in .. 
creased. The pressure of black 
mO!1ey on the economy of the country 
is the real inflationary pressure on the 
country and that has caused higher 
lnflation and at the same time that has 
resulted into scarcity. 

Let us try to find out how the 
black money has been utilised and 
that itself will indicate to the Govern-
ment what steps must be urgently 
taken to see that the black money is 
unearthed. The utilisation of black 
mone) is mainly made for-

1. Secret business transaction.;. 
2. Gold jewels and luxury goods. 
3. Clandestine deals involving the 

foreign exchange. 
4. Purchase of commodities for 

holding, leading to artificial 
scarcity. 

5. Speculation 
6. Black market. 
"1. Purchasing illegal quotas per-

mits and licences. 
8. Secret commissions and tran-

sactions. 
'9. "On money" 'in business tran-

sactions. 
10. :Deposits in foreign banks. 

11. Donations to political parties. 
These are the aspects that had to I be 
taken note of by the Government 
while trying to devise measures and 
methods by which black money in 
the country can be completely elimi-
nated at least dug out to a very ,reat 
extent. If you want to immobilise 
black money already in circulation, 
one of the effective measures to be 
taken is demonetisation. Members of 
the opposition have been consistently 
demanding that in order to dig out. 
the black money in the country, the 
radiral step of demonetisation must 
be taken. We were alwayS told by 
former Finance Ministers that this ex-
periment -of demonetisation was tried 
in 1946 and it failed. Let us try to 
find out why the experiment failed in 
1946. When dem()netisation was 
undertaken by. the then Government in 
1946, they demonetised the currency 
notes only of B.s. 1,000 and above. 
'f en rupee and hundred rupee notes 
were cOlnpletely untouched. What 
was the extent of currency notes 
of 10 and 100 rupee denomination in 
1946? They were roughly of the order 
of 76 per cent of the total currency 
existing in the country. When y-ou try 
to implelnent the measure of demone-
tisatlon if It does not touch 76 per cent , 
of the currency, y'.)u do not expect 
the demonetisation process to succeed. 
Od the contrary, in October, 1944, de-
monetisation was undertake:1 by the 
Government of Belgium. They saw 
to it that 100 francs, 500 francs, 1000 
francs and 500 francs-all these \vere 
completely demonetised. The result 
was, they introduced the measure of 
demonetisation in October, 1944 and 
by December, 1944, actually the cl.¥T-
cncy contracted from 16 CI""res of 
francs to 5 crores of francs. That is 
the standing illustration as to how 
demonetisation can be effectively 
bl'Xlught about and how black money 
can be Immobilised in the 
country. Therefore, if demonetisation 
has to be effective, not only 1,000 and 
10,000 rupee notes should be demone-
tised, but you will have to touch the , 
lower currency notes also. If that is 
done, probably demonetisation wi:l be 

ab1e to unearth the black money or 
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immobilise the black money in 
circulation. 

As far as the other aspects are con-
cerned. I am quite clear in mY mind 
that demonetisation in isolation will 
never succeed. It has to be made part 
and parcel of a package deal. Unless 
the measure of demonetisation is lnade 
part and parcel of a package of mea-
sures, we will not be able to check 
the inflationary pressure on the eco-
nomy. Therefore, I suggest that in 
addition to demonetisation, the follow-
ing package of measures must be 
undertaken: 

1. Demonetisation. 
2. Restriction on the accumulation 

of gold. 
3. Ceiling on income, property and 

expenditure. That has 'been the de-
mand of the entire opposition for 
years together. 

4. Acceptance of the Raj Committee's 
recommendations to club agricultural 
and non-agricultural incomes for 
purposes of taxation. One of the 
lacunae in our entire taxation machi-
nery has been that some of the kulaks 
and sonle of the rich men in urban 
industrial areas try to pass on a part 
0'[ their urban incomes as agricultural 
income, as a result of which in some 
of the State they go comp~etely scot-
free. That is ane of the sourcE'S of tax 
ewsion. The Raj Committee has laid 
the maximum stress on this point that 
agricultural incomes and non-agricul-
tural incomes must be clubbed toge-
ther. Only by clubbing together the 
agricultural and non agricultural 
incomes, it will be possible for us tt() 
see that tax evasion in this particular 
area_. is completely elim'inated. 

Then there is the problem of sugar 
production. The entire sugar industry 
is in a complete mess. In the Fifth 
Lok Sabha,. I had initiated a debate 
on the Bhargava Commission's report 
os the sugar industry. I do not want 
_, eo into details at this stage in a 
diseussion on the general question of 
mftationary preSSUre and rising prices. 
Ther~ ~ be a sepa:rate discussion on 

the Bhargava Com.m.iGsion's repart 
agai11. r may recall that in the Fifth 
Lok Sabha, I had initiated a discUS$ion 
on the Bhargava Commission' 8 report 
and I gave elaborate statistic,) as to 
how many sugar mills are there, how 
many are more than 50 years old" 
how many mills need complete over-
hauling, how many mills are making 
full use of their capacity, how many 
are having under-utilisation of :!apa-
city, in how many cases the manage-
ment has been completely distorted,. 
etc. All these aspects were completely 
discw3sed. One point I stressed at that 
time was tbtis. I would' like to plead 
with the new Government to take 
note of it. One of the re8l3ons why 
the industry in the field of suga.r is 
not properly managed is that neither 
the private sector nor the public sec-
tOr feel any stake in running the 
sugar indut'3try. In the past the ruling 
party utilised the nationalisation of 
sugar industry as a sword hanging on 
the sugar baron.,;. They only threaten-
ed them that they were likely to na-
tionalise the sugar industry but they 
did not do it. Therefore,. because it 
was kept hanging, this problem was 
not solved~ What happened' \vas that 
the private sugar barons did not know 
whether the industry- would remain 
with them or whether it was likely 
to lbe nationalised. So, they had no 
stake in adequately managing the in-
dustry. At the same time, because the' 
industry was not nationalised, we 
could not get the advantage of the 
public sector management. Therefore" 
really the sugar industry ha:; been ly-
ing on the border line of private sec-
tor and public sector. I may be allowed 
to say that, I think, the sugar indus-
try's caa-;e has been referred' to the 
boundary commission. One does not 
know whether it will remain in the 
private sector Or whether it will go to 
the public sector. And because of this 
uncertainty about the nature of owner-
ahip of the sugar il'\dllstry, you will 
find that there is less of'diciency,. the 
fall in production bas-been very great 
and as a result of that', .. number of' 
complicatiOns; have been- created. 
TherefOre; :t WDUld'- r.eQPest. th. QOv-
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ernment to addrEGs yourselves to the 
task of examining the Bhargava Com-
mission's report in depth. I hope and 
trust that they will arrive at definite 
conclusions so that a firm decii3ion will 
be taken on the question ot nationali-
sation of sugar industry. If yOU decide 
not to nationalise, then I can under-
.,tand your point of view. Even then, 
declare that for ten years you are not 
going to nationalise. If you are going 
to nationalise, take them over com-
pletely; let there be no uncertainty 
about the ownership of the industry. 
It is the uncertainty that creates a 
non-stake in the industry and that 1s 
responsible for the bad management 
and alsO' fall in production. 

Another aspect to which I must 
draw the attention of the House is the 
quet3tion of cost stru~ture. In this 
country as far as prices are concerned, 
the,re is nQ rational linking up of the 
prices with the amount of cost that is 
lnvolved in the production process. 
Dr. Ram Manohar Lohia in this (Very 
House when initiated a very interest-
ing debate, had drawn the attention of 
this House that a time had come when 
the government must COme forward 
with a concrete proposal a3 to what 
will be the ratio and relationship bet-
ween the cost of production of a com-
modity including the transportion and 
storage charges and the actual price < 

that has been formulated. I hope, 
more attention will be given to this 
problem and a definite relationship 
between the two will be established. 

Then there is the problem of parity 
between the industrial goods and the 
agricultural produce. This is an im-
portant Iproblem. Sometimes,. it is the 
interest of the consumers that is not 
guarded and sometimes, it is the inte-
root of the producers that is not guar-
ded. As a result of that, sometimes in-
ju,stice is done to the consumers and 
Gometimes injustice is done to the 
agricul tural producers. What is requir-
ed is a balanced view regarding the 
prO&I~m of prices. The recent prob-
lem of the oman growers had sharply 
focussed the .~tention of the Lok 
Sabha. In the past, when the general 
eleetfonIJ took pIaee, oniofts bad be-

come extremely costly. At that ttmt!',. 
it was the consumers that were hit. 
Now, the prices have gone too down 
and that is hitting the agricultural 

d 
,I 

pro UCeTl1, the onion ,growers. There-
fore, the time has come when the Go-
vernment must come forward with a 
remunerative price to the onion gro-
wers. At the same time,. the middle-
men must be eliminated completely 
so that whatever is available, that 
goes to the growers and intermediaries 
are not able to exploit the entire situa-
tiO'n. 

As far as the production process is' 
concerned, I take one illustration. 
Take, for ID'3tance, textiles. As far as 
textiles are concerned, large number 
of varieties of cloth are produced by 
the textile mills. Ours is a developing 
economy. In a developing country we 
cannot afford the luxury of producing 
varieties of cloth. If more varieties 
are produced, the cost of production 
will also increase because the entire 
production procedure becomes com-
plex. Therefore, the time haG come 
when a developing country like ours, 
which had raised its voice of socia-
lism, mus1t make up its mind whether 
We shall h8JVe 3,000 or 5,000 varieties 
or[ cloth, or We will concentrate on 
th~3e varieties of cloth which are re-
quired by the common people. This is 
a point that needs to be stressed. You 
might have difference of opinion with 
certain political structures of different 
countrie3, but China is one country in· 
which they have made up their mind' 
that, sO far as the production pattern 
is concerned, it is the necessity of the 
commoron man which will guide as to-
what will ,be the structure of produc-
tion and, on the ba3is of that, they 
tOok a decision on the question whe-
ther they can afford the lUXUry of 10' 
many varieties of cloth or they have 
to emphasize on those rvarieties which" 
are required by the common man. 
This is a problem to which we must 
address ourselves and, I &ttl. sure, if' 
that is done, this problem. can be,. 
tackled to so~e extent. 
Th~re is another prOlblem, and that 

is the question of money sUPPly. r 
know tha.t the probl~ Of mofte)'l IItlp-
ply is extremely eeute. I remember" 
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when OUr Government came to power, 
'we found a large number of States 
had over-drafts; there was heavy de-
ficit financing and, as.a result of that, 
th~ inflationary pressure on the eco-
nomy wa:s very hlgh. I think the time 
has come when we most decide up to 
-what· percenq:tge the money supply 
can be allowed to increase per year. 
Many economic experts have been 
feeling that lif we try 'to allow lllore 
than 5 per cent increase in the money 
supply in the country, there is likely 
to be dangerouG situation and,. because 
of the gap ibetween the money supply 
01) the one side and production On the 
()ther, it is likely that the inflationary 
pressure On the economy will grow 
and, as a result of that, the prices will 
'Continue to rise. This perspective must 
be taken in to account. 

I have tried to place before you the 
general framewprk, the pOlicy frame 
work in which all these ~roblems can 
be tackled. Questions 'of details are 
deliberately not touched, because I do 
not want to miss the wood for the 
1ree. Therefore, I delibecately concen-
trated on Gome of the Inajor basic 
policies to which the Government 
have to address themselve'3. There 
need not be any partisan attitude, as 
far as these problems are c-oncerned. 
'1 am sure that the Treasury Benches 
feel equally conc~I1ned about the 

problems that I have raised because 
they are problems which require ur-
gent solution. 

I hope and trust that, like SO n'uny 
debates this debate will not be 
merely' recorded, but will be taken 
note Of by the Government and con-
crete policies would be formulated, 
and in formulating the policies the 
me'l'llbers of the Opposition also will 
be taken into confidence. I hope. they 
·will be able to formulate rabenal, 
well-defined policies, on the basis of 
Which we will be able to tackle the 
problem of rising prices. 

if the problem. of rislng !)rices is 
not tackled, our experience for the 
last seven years indicates that when .. 
ever the prices become unstable, the 
political -structure aho becomes un-
stable. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): And 'Vice ve7-SU. 

PROF. MADHU DANDAVATE: 
Yes, and vice versa. If the structure 
of prices becomes stable, in that case 
the political structure also becomes 
stable. I do not equate stability with 
status quo. We stand for stability, 
political stability, financial stability 
and economic stability. But our con-
cept of stability is not stability to be 
equated with status quo. We want 
stab:ity to be reconciled with claims 
of change. Therefore, the policy 
framework that I have suggested will 
require a radical orientation in the 
basic economic policies of the Govern-
ment, and if these radical policy var-
iations are made, only in that case 
stability can be achieved. Therefore, 
I must make itt very clear that when 
I stand for economic and political 
stability, I do not want any status quo. 
I want stability to be reconciled with 
claims of social change and economic 
change and, therefore, in the context 
of that, I hope and trust Government 
will take note of the various sugges-
tions that I have made about the con-
crete formulation of economic policy 
and will come forward to see that the 
rising prices are checked and the in-
flationary pressures on the economy 
of the country are removed. 

• SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to move: 

"That this House notes with deeP 
concern and anguish the unprece-
dented price rise and widespread 
blackmarketing of many items and 
recommends that a net work of pub-
lic distribution system be created 
within three months from date." 

Mrs. Indira Gandhi before the last 
elections as usual had promIsed-in 
1971 she' gave the slogan of garibi 
hatao-she started by saying that the 
Janata Government has not been able 
to control the price rise but "if I 
come back to power, if you vote 
me b(lck to power, I shall check the 
prices". She knew it very well that 
she was talking through her hat, be-
cause it is not possible in a capitalist 
system to check inflation or to check 
the prices. 
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ComIng to the' rate, (of fpftaUon. .In 
reply to a, questiOn of ,Shri Satis~ 
Aggarwal, dated 21st March, 1980, It 
was state that the annual rate cf 
inflation with reference to the whole-
sale price index, with base 100 f'Or 
1970-71, as on 12-1-80 after the Jan~ta 
Goverriment was thrown out of eXlS-
tence, kicked the bucket, was 20.5 
per cent. The annual rate as on 1st 
March 1980 increased to 23.8- per cent. 
In one-and-a-half months, therefore, 
the increase has ,been 3.3 per cent at 
the wholesale price rate index and 
at the retail level it has been 10 to 
12· 'per cent. 

Sir, the inflationary pressure is a 
..continuation of the past trends which 
have ;been caused by. various factors 
including inappropriate policies c~nd 

ineffective management of the economy 
by the previous 'Government. I do 
not know how long they will go on 
repeating that, but We know this 
much that ,the Janata Government 
followed the path of what the Cong-
ress Government left behind and the 
Congress Government is following the 
path of what the J anata 'Government 
left be~ind. Therefore, beggars can-
not be the choosers. We, the spokes-
men o,f the have-nots in the country, 
we the beggars haVe nothing to choose 
in between. Let them go On doing it. 
It does not matter. 

In the last 32-1/2 years, the Nehru 
dynasty has ruled for a bout 28 years 
-ror 17 years late Jawaharial Nehlu 
and Shrimati Indira Gandhi for 11 
years and Janata in between-forget 
about late La} Bahadur Shastri-
about 2 years and 4 months. Mrs. 
Gandhi came into power in March 1966 
and went out of power in March 1977 
and the rise during that period-I 
take the responsibility to what I say 
-had ,been 135 per cent average and 
136 per cent on primary food articles. 
That is the wholesale increase 'and at 
the retail level in this periOd of golden 
era or the 'Dynamic Decade', the rise 
in the retail market for essep.tial com-
moditie~ - the basic food articles, had 
been. BOO to 400· per cent because that 
has be(tn, a Government of the black-
marketeers, by the bls'ckmarketeers 

and for the blackmarketeers. They 
could not touch them. If' they to·uched· 
them, they would not politically ~ 
operate. 

(Interruptions) •. 
SHRI K. MAYATHEVAR (Dindi-

gul): You were telling at that time 
also that persons whom you supported 
were all smugglers and blackmar-
keteers. 

SHRI JYOTIRMOY BOSU: Let us 
take the year 1973 ... 74. It was the 
worst year and it had a record infla-
tion. The monthly rise was unprece-
dented. It was! between 2.5 per cent 
to 3 per cent per month. From Sep-
worst 1973 to September 1~74, in one 
year the rise was about 32 per cent . 
Where was the Janata Government at 
that time? Where was Mrs. Gandhi 
and her henchmen that we find here? 
In the height of Emergency when they 
wanted to discipline the nation with a 
stick, when the jails were filled with 
~-1/2 lakhs as' written by Bernard 
Levyn, the famous political com-
mentator who came from abroad-
did she want to discipline the nation? 
That is the idea they have been 
selling to people that "by disciplin-
ing the nation I shall stOp ·black-
marketing and control the prices." A 
capitalist system cannot do that. She 
did it with the sole object of consoli-
dating herself and her dynasty in 
power. From 23rd March 1976, in the 
height of Emergency, till 11th Decem-
ber 1976, there was a rise of 11 per 
cent at the wholesale level and the 
retail level is always 3 to 4 times 
above that. For the whole of 1976 the 
rise indicated in the wholesale prices 
was 11.9 per cent. 

Sir, the hon. Minister, Mr. Pranab 
Mukherjee is new to his portfolio, I 
would not say anything harsh just 
now, you will wait and watch him. 
During 1977-78 and 1978-79 when the 
Janata was in power, what· was the 
price rise? Was it next to nothing? I 
am not taking the :brief of the Janata 
Parfy. YQU give .us the figures, you 
enlighten the House". What ' w.s, the 
price rise in 1977:"78 arid 19'19-;'19? 
The di.sita.stter star!ted when' Charan . 
Singh took over. It was the 1979-80 
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Budget that brought fire to th~ coun-
try. Prices started shooting up. 
The fire started them. 

Now. Mr. Venkatanunan believes in 
the Birla way of controlling the eco-
nomy. I am not imputing motives, 
but this is what he said in reply to 
a question, that total Governmental 
control over stocks was not being 
contemplated at the moment. Without 
control over stocks, how can you 
check prices? HOW can you check 
prices when the key of the store room 
is not in your hands? Am I a child 
that I am given a story. It cannot be 
done. You can hoodwink the people. 
As the elections are cOming, go on 
telling the story. You have kept the 
people ignorant for decades under 
the dynastic rule t\>f Nehrus. There-
fore you can tell the story, but how 
much ice it will cut, We shall wait 
and see. 

At a public meeting in Ahmedabad 
Mrs. Indira Gandhi promised the 
natiOn the introduction of a better 
public distribution system. All vote-
catching gadgets. W oulet you be kind 
enough to enlighten the House how 
you propose to haVe a better distri-
bution system which will cater to the 
minimum needs of the 650 million 
people living in the depths of poverty, 
the worst in the world? You see 
the latest ILO Report which says that 
this country is living in the worst 
economic condition ever known to the 
w.)rld. What do yOu propose to do? 
What are your plans for a better dis-
tribution sYstem, we want to know 
that. 

Government has been making gro~s 
under-statements. They have given 
figures of sugar prices. but we know 
that sugar is being sold between Rs. 
7 and Ra. 9 a kilo. If you go to the 
interior vUlages in Nagaland, if you 
go inside Kerala, if you go to certain 
other areas you will have to pay Rs. 
9 for the 'most inferior quality of 
sugar. 

SHRI MUKUNDA MANGAL (Ma-
tbura1;>ur): It is Rs. 10 in Nagaland .• 

Smq: JYOTtROM;Y' BOSU': He IS 
more r!cht. 

As the Chairman of the Public Ac-
counts COmmittee, I had the privilege 
of examining the sugar question, and 
I tell you that in the sugar-producing 
States-U.P., Bihar, Maharashtra and 
to some extent Tamil Nadu and An-
dhra-the sugar tycoons control local 
politics. Without the approval of the 
sugar tYcoons, a politician cannot get 
elected to the Assembly or Parliantent. 
He has to toe the line. 

Will Mr. Mukherjee tell Us what the 
true cost of production of sugar at 
the factory gate is, in spite of the 
serious manipulation made in the 
accounts? When the sugar juice is 
bOiled, when the recovery is 10 per 
cent, the book entry is 8.5 per cent. 
Blackmarketing starts from there. 
W auld he kindly tell Us today in reply 
to this debate what the true cost of 
production of sugar at the factory gate 
is? Is it more than Rs, 1.25 per kilo? 
No. Even after manipulation, it is 
not more than that. Will he also 
give details of the subsidies and re-
bates that they are giving to the 
sugar tycoons, for what consideration, 
and how many sugar mills whiCh have 
been receiving rebate are not running? 
I can give a list if he wants. 

I need not give details. You know 
the prices, because somebody from 
your home is going to the market, but 
this much I can tell you that today 
have to spend fiVe to six times what 
I had to pay for my daily grub when 
I became a Member of Parliament 
more than a decade ago. There is 
no need to give details. The details 
have been given, but I tWill give you 
some interesting 'figures. One of the 
biggest m.ulti-nationals in this country,. 
viz., Hindustan Lever has a mon'llpoly 
over cooking medium, oil and hydro-
genated oil, both and. this a compa~y 
which was caught. In their GhazIa-
bad factory, a tanker lorry was c~ught 
redhanded with adulterated oil Wlth a 
built-in chamber inside. You should 
see how this company has been 
inereasing the price of soap, how they 
have been reducing the total ht con-
tent of soap, hOW they have been "e-
ducing the size of soap at the same 
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time. On 1st January 1979, the price 
ot Sunlight was Rs. 1.10 and on 24th 
December 1979, it was Rs 1.46. What 
is the rise-more than 30 per cent in 
one year. Lifebuoy was sold at Rs. 
1.25 on 1st January 1979 and on 24th 
December 1979, it was Rs 1.67. What is 
the rise Lux Toilet Standard, 1st 
January 1979, was sold at Rs. 1.35 and 
in December 1979, it was 1.71. Every 
item, in size, in quality, in ,veight 
and in price, it is a multipronged 
attack. The agreement between the 
Congress-l people in power and the 
big tycoons is very simple: '1 will 
finance your elections, 1 will finance 
your party and you alrow me a free 
loot'. This is the understanding and 
this is what is destroying the country. 

I w.)uld like to say certain things. 
What is happening to diesel. They 
have not been able to formulate a 
National Transport Policy as yet and 
therefore, the Road transport lobby 
is having its way through. Diesel, 
which was sold at Rs. 1.60 a litre, is 
now being sold at between Rs. 4.50 
and Rs. 7 and kerosene between Rs. 4 
and Rs. 7. Young school-going chil-
dren cannot read after dust because 
there is no light. Coal building 
materials, everything is ~utside the 
reach of the common man. The coun-
try is going towards a clash. They 
want to hoodwink. They have brought 
the PD Act, detention without trial. 
We know that it is meant for us and 
We are always ready for that. But is 
it not a fact that this Act is nothing 
but running with a hare and hunting 
with the hound, which is Mrs. 
Gandhi's philosophy of life. 
~ CflT ~ ~ '\iITaff, 
~ cnT am:rr ~ ~ I 

In reply to an unstarred questi\')n, 
no. 1858, dated 21st March 1980, they 
have said that the price indices of 
essential commodities for individual 
States and Union Territories are not 
available. Can you imagine the Cen-
tral Government giving a reply on the 
floor of Parliament that they do not 
have even the figures of price rise in 
the States? Essential foodgrains are 
outside the reach of the common man. 
l will read out one or two captions-
CJ.IP Village lives on grass', 'Rice 

racket in Chhattisprh! and 'Chota-
nagar faces starvation danler', wJ;W:h 
Mr. Ravindra Varma wants Us to I'e-
present. This is the condition. Whatl 
are we doing, sitting in this ParUa-
ment? Whose cap are we feathering, 
whose nest are we building. There 
is a bunch of Ministers, I do not want 
to be rude to any of you. But I am 
sorry to say, man of you are neither 
fish nor flesh, yOu do not have an id~a 
of what is l].appening. You are sitting 
over a volcano and the volcano will 
start erupting before long. On the 
one hand, there is fierce price rise and 
on the other hand, there is a decrea.se 
in real earning. The decrease in real 
earning to this extent, taking 1960-61 
as the base, the figures for 19'14-75 
are: Percentage fall in real earning 
for agricultural labourer-men-34.5 %, 
women-49.9% and children-52.4%. 
On the one hand there is a severe 
priCe rise and on the other hand, 
there is a decrease in the real income 
of the workers. What Azadi is this, 
would you kindly ask the Minister to 
defend? Azadi for what, for loot, for 
starvation, for struggle for existence? 
That is the Azadi they talk about. 

Mr. Madhu Dandavate has talked 
about onion producers. I had to deal 
with the Agricultural Prices Commis-
sion as the Chairm~n of \ the Pu,blic 
Accounts Committee. 1 may tell you 
that the Agricultural Prices Commis-
sion is a congregation of crooks. They 
are the worst enemy of the agricul-
turists. They are· paid by the big 
industrial lobby. Their constant job 
is to under-value. They never indi-
cate the remunerative price and they 
please the industrialists. 1 do not 
know what is the cost of production 
or the remunerative price of onion. 
But this much I know that the f.o.b. 
price of onion for exporters, the privi-
leged few who are willing to contri-
bute for the garibi hatao project of so 
and so, is Rs. 150 per quintal. And 
here the agriculturists are strugging 
for Rs. 30 per quintal. 

What happened to pulses? DUring 
the last 14 years, there has been no 
growth a production of pulses! while 
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the population has grown by 2 per 
eent every year, that is, 25 per cent. 
The pOOr man's protein is not avaU-
able. That is the position. 

As regards edible oil, the year 
before last, the total value of import 
of editble oil was Rs. 840 crares." Your 
party has been in power for 30 years. 
You haVe no national agricultural food 
plan. You want to look to your 
Yankee American uncles. Whenever 
time comes, you fall at their feet. You 
condemn CIA but, when the time 
comes, you fall at their feet and beg 
for soyabean oil, palm oil, rapeseed 
oil, something which is toxic and 
dangerous for human consumption. 
It cannot be divulged. Otherwise, 
it cannot be sold. Therefore, you 
import it and sell it in the market. 
This is the position. 

About the Wanchoo Interim Report 
-1 have no hesitation in saying, as 
a communist phih)sophy, We should 
not hesitate to take resort to any 
method of doing good to the people, 
to re'ach the goal-the bunch of the 
document had to be removed. That is 
stealing. It was laid on the Ta ble 
of the HOUSe in spite of serious objec-
tions and protests On that side. It 
said clearly (Novem'ber 1970) that a 
sum of Rs. 7000 crores was in circu-
1ation in 1968-69. I describe 
Mrs. Indira Gandhi as Queen of Black 
Mnney and Fountain-head of Corrup-
tion in this country. The people will 
realise it soon. This time, yOU will 
have to pay more heavily because the 
discovery will be much earlier. That 
shows there is no intention of serv-
ing anybody except her oWn cause. 
They wanted to suppress and destroy 
the Interim Report of which I have 
a copy with me. But it has become a 
public document now. 

Regarding demonetisation, my hon. 
friend, Mr. Madhu Dandavate was ex-
plaining about demonetisation. But 
the pity is that Professor thought he 
was speaking in the class room. Who 
is preventing you to demonetise 

money? Nine State Assembly elec-
tions will cost you Rs. 200 crores. 
Where will the money come trom? 
The money has to come from sugar 
tycoons, textile tycoonsJ jute tycoons 
and so on. Even the allotment of quota 
I can tell yOU because I have some 
sort of an arrangement to know about 
these things. 

The Wanchoo Committee nas clearly 
stated in their Final Report whlCh has 
been published-I quote: 

"It is also spent in purchasing 
illegally quotas and licences at -pre-
mia, financing secret commissions, 
bribes, litigation, etc. giving 'on-
money' in business transactions, 
buying industrial peace, financing 
electk)n eXpenses and giving dona-
tions to political parties." 

So, you cannot afford to kill the black 
money. Don't be SO unkind; they will 
go out of existence. You will not 
survive. 

Now, I would like to give y!->u an 
example, the case of Mr. S. K. Modi 
who was caught with 4133 bags of 
wheat in Delhi. "A. case was institut-
ed. Nothing has happened. He has 
not been touched even. The MISA 
case has been withdrawn against him 
because Mr. Urna Shankar Dikshit 
paid a private visit at night-I do not 
say, he carried a suit case or a sack-
and the case was withdrawn. I would 
like to know from the han. Minister 
what has happened to Mr. iModi's case, 
what has the Delhi Administration 
done? I would like to know about 
this from Mr. Pranab Mukherjee. 
Yesterday Shri K. P. Singh beo rais •. 
e~ the issue of coal and salt racket in 
BIhar. I gathered this morning that 
each paid Rs. I! lakhs and they are 
now free, gentlemen at large, serving 
the cause of 'Garibi Ratao'. Will you 
please tell Us sometliing or confirm 
this? 

Prices cannot be stabilised because 
of the capitalist path of development. 
Pr~t is the. on~v motive. Every eCo ... 
nomIC exercise is done with the object 
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of ~aking more profit and if more 
profit is the mQtive.., as my friend has 
rightly said, yOU cannot serve the 
society or the country. 

Now I come to uncovered deficit 
financing. In 1950-51 indirect taxa-
tion was only 56.7 per cent.. amounting 
to 67.5 crores, but in 1979-80 the re-
vised eStimate has come to 7~ per cent 
of the total Central revenue. amount-
ing to Rs. 5,825.2 crores. And what 
are the non-profitable expenditures? 
On Police, in 1950-51 it was 3 crores 
and in 1979-80 it is Rs. 262.45 crores. 
On Defence~ in 1950-511 it was Rs. 
1683.2 crores and in 1979-80 it is 
Rs. 3273 crores. In 1979.80 deficit 
financing was Rs. 2700 crores but this 
year, although the Minister has said 
it is Rs. 1200 crores, kindly make a 
note that it will touch nearly Rs. 2000 
crares. You will have to pay through 
your nose. 

The slogan of export or perish 
which the r.ich nations impose on 
poorer countries is another havoc. 
The export subsidy given is Rs. 300 
crores, at the cost of {he poor tax 
payers. 

I will read out one more item and 
conclude. The West Bengal Govern-
ment has very clearly said that the 
remedy in the present system is not 
the final remedy. It has c;aid: 

(a) The Union Government must 
introduce a C'omprehensive systeam of 
pUlblic procurement and distri'bution 
covering the major cereals l pulses, 
salt, sugar, textiles .. edible oils, kero-
sene ,diesel oil, match 'boxes paper 
and washing soap; (b) these commo-
dtties should be sold at a uniform 
price all over the country; (c) a sPe-
cial fund of Rs. 500 crores should be 
set aside to subsidiSe the public pro. 
curement-cum-distribution operations; 
( rl) foreign exchange to the extent of 
Rs. 1 000 crores should be earmarked 
for essential imports; (e) exports of 
food articles, including sugar, and of 
pther scnrce commodities shou~d be 
banned f,)rthwith; (f) 80 per cent of 
the total outPUt of sugar should be 
reserved for public distribution and 

the entire sum indicated in the UniQn 
Government budget fer subsidis'1ng. 
sugar exports should be diverted lor 
supplying sugar to the public ,.t. 
Rs. 2.50 per kilogramme; (g) the 
'Status quo ante as obtaining in the 
prices of coal. textiles, petroleum 
products. match boxes, etc., prior to 
the presentation of the Union Budget 
in February 1979, should be restored 
and excise duties imposed by the 
Centre on these commoditi€s should 
be withdrawn; (h) all imports of oils 
and edible oils should be channelled 
through the public distribution sYs ... 
tern; (1) a sharp curtailm~nt of credit 
to the monopoly industrial houses; and 
(j) massive releases of foodgrains 
from the Central stockpile through the 
public distribution system and through . 
food for work programmes. 

I thank you, Mr. Chairman, for giv-
ing nle time. ! am ·indeed most grate-
ful to you. 

MR. CHAIRMAN: Motions moved: 

"That this House expreSl3es its 
deep concern at the steep rise in 
prices of essential commodities and 
recommends that urgent steps be 
taken to bring down the prices." 

"That this House notes with deep· 
concern and anguish the .unprece-
dented price rise and widespread 
blackmarketing of many items and 
recommends that a net work of 
public distribution system be creat-
ed within three months from elate:' 

SHRI H. K. L. BHAGAT:I (East 
Delhi): After listening to my friend 
Mr. Jyotirmoy Bosu against today, 
after along time, it is again clear that 
he learns nothng and he forgets noth-
ing. His one-point programme, all the 
time-I have seen him in this House 
now and I have seen him in the pre-
vious Lok Sabha when I was there-
is denigration of Mrs. Gandhi with alt 
kinds of arguments, wrong, false, 
fictitious and sometimes absolutely-
baseless. This is what he has been 
doing all along. 

N OWl yOU say the CongresS has SeeD 
in power for 30 years: it is because 
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of your mercy? Is it because of the 

,mercy of your Party or of anybody 
else? The Congress was in power f~ 
30 years becaUSe the people of India 
voted the Congress to power. Mrs. 

I Gandhi has not ruled this country 
for eleven years, and she is not ruling 
the country now, because of your 
mercy. You did you worst. 

With all the mud-slinging, with all 
. the character-assassination, with all 
your Shah Commission, of which yOU 
were also a strong admirer and Sup-
porter with all the gross misuse of , . 
the media, with all your campaIgn, 

. Mrs. Indira Gandhi is back in power 
because she has been supported by 
the people of India. Now, you say 
that she has been in power, the Cong-
ress has been in power, for 30 years. 
But with whom were you collaborat-
ing? During the last two and a half 
years, you had been collaborating with 
the J anata Party; most of the time, 
you had been collaborating, and here 
and there, in order that all the sins 
of the J anata Party should not fall 
.on you, here and there, you have 
tried, slightly, to give some kind of 
a note of dissent. Otherwise, you 
were collaborating with them. The 
worst 'collaborators with the Janata 
Party during the last two and a half 
years have been the CPM. Therefore, 
you have been their partner in all 
their sins. Even noW yOU are doing 
it; recently, 1 read in the newspapers 
-and I am sure that Mr. Jyotirmoy 
Bosu would not haVe the gutts to con-
tradict me when I say this--that one 
pf their important leaders has said 
that they are thinking of a grand 
alliance along with the Janata Party 
for contesting the Assembly elections. 
This is what you are doing. When I 
was hearing the so-called revolu-
tionary whose Party is ruling in West 
Bengal, I was thinking, seeing the 
kind of fretting and fumini that he 
does here, that many heads of black-
marketeers would have rolled in West 
Bengal; I thought that price rise must 
have been, to some extent, contained 
there. Maintenance of prices, contain-

ing price-rise, enforcement of prices, 
under the Essential Commoditie. Act, 
is the responsibility of the State 
Government. I thought that the Gov-
ernment in West Bengal .. which is his 
Party's Government, would, perhaps, 
have done something extra, something 
better than the others in containing 
Or stopping price rise. This brave, 
so-called revolutionary talks in a 
brave language, and sometimes we 
haVe heard them say this; we have 
also said it; 'Hang the black-marke-
teers by the nearest lamp-post'. But 
here are these revolutionaries who are 
not prepared to use even the preven-
tion Detention Act against the black-
marketeers. Let Mr. Jyotirmoy Bosu 
tell me this: against how many black-
marketeers in West Bengal have you 
taken action; what did yOU do to en-
force prices under the Essential Com-
modities Act? NQthing. The price 
situation in West Bengal is, in fact, 
worse, according to what little I lmow. 
I am not an expert in economics; I am 
an ordinary worker, and I am voicing 
the feelings of the ordinary man; and 
whatever observations and submis-
sions I make, I make them in my own 
way without loading the House with 
any figures and sO on which some of 
my hon. friends, in their wisdom, haVe 
chosen to do. The price situation in 
West Bengal-in Calcutta and other 
places-is, in fact, worse than else-
:where in the country; in any case, it 
Is not better. What I am respectfully 
submitting for the consideration of 
this House is this. Certainly, the 
question of containment of price-rise 
is a very complex question. is a very 
difficult question, and I am fully 'Of the 
view that 'Cl mere status quo approach 
will not do, mere tinkering with it 
will not do, merely adopting the old 
way of stopping 'Or containing it will 
not do. No miracles are possible; I 
know. Yet, the people of India dQ ex-
pect miracles from Smt. Indira Gandhi. 
They have faith that she would do 
something to contain price-rise 
though it is a very difficult job. f 

,My learned friend, Prot. Madhu 
Dandavate, as usual, was giving very 
many suggestions; he gave almost a 
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very long liat ,of suggestions. I want It is a complex problem. It reqUires 
to ask him. During these 2, years a multi-pronged attaekl ". .titi-
what happened to these 'suggestions? pronged approach and a co-o~ted 
When he was a Cabinet Minister. approach for containment of price&. 
what happened to these suggestions? There must be a National Prices ~ 
It was your government. Sir, it is a tainment High-power Board at toe 
national problem and I do not want Centre which must look into the 
to unnecessarily politicalise it. It was prices. 
your government of which you were a Sir, prices are being raised for arti-
party and which gave a budget, which cles for which there is no justification 
gave record taxation, record infla- excepting that this government wID 
tion and an increase in prices which take some steps to curb the price 
was a record in the history of this rise. So many unscrupulous manu-
country. You cannot deny it. How facturers are deliberately raising the 
did yOU become a party to that? An prices so that afterwards they can 
explanation that we have been hear- come forward and say, 'Well, we are 
ing is his. Chaudhary Charan Singh ready to reduce it.' Therefore, I cau. 
says, 'No, everybody was responsible'. tion the government. At present 
MorarH Desai says, 'No, it was Char an there is no machinery at the centre 
Singh who gave the budget'. One in the sense it should be there. There 
Minister says that another Minister must be a Central Price Vigilance 
gave the Budget and so he was not Board and it should not be the usual 
responsible. In the recent elections tYPe of a Board consisting of SOlne 
We heard them saying, 'Charan Singh experts here and there and some 
was the man responsible for tliis' to Ministers and so on which meets 
which the reply of the people was, after six months. They m-ust sit day 
'An of you are sinners and so you to day, consider the situation of prices 
ought to be punished,' and they have of various items, go into all the fac. 
punished them. tors and take on-the--spot decisions 

Now for such a heavy intlatlon rate 
who is responsible? I do_.not say that 
the Congress rule fOr 30 years was 
not responsible. I do not say that. 
But now is the time to put things 
right. I would suggest to the gov-
ernment and the party to which I be-
long. I have a few suggesTIons for 
their consideration. I have seen and 
I had something to do with the con-
tainment of prices in Delhi during 
the emergency. 

I always observed that the diffe-
rence sometimes between the price 
at which it is available to the consu-
mer and the price at which if comes 
from the factory or from the grower 
to the consumer has generally been 
between 30 to sometimes 300 per cent. 
I would suggest for your considera-
tion and I wish to state it very frankly 
that no one Ministry will be a:ble to 
solve this problem. Mr. Pranab Kumar 
Mukherjee alone or his Ministry of 
Civil Supplies will not be able to 
solve this problem .... (Interrupti01&B) 
13 LS-IO. 

which should be binding. 

Then one Board at the Centre will 
not dO. The mere powe.,r of th~ gov-
ernment will not be a'ble to contain 
the prices. It will be the power of 
the people which should be involved. 
I am sorry to say-the consumer 
feels helpless. He feels unhappy, he 
is sore and he i£ almost killed and 
he is being fleeced. He is being loot-
ed and yet he is not organised. 
Whatever he feels he cannot say it in 
an organised manner. It has to /be 
thp combined sanction and strength 
of the government a!l~ the people 
which can certainly -ngp in reducing 
the prices by creating the necessary 
atmosphere. Therefore, I would sug-
gest that in all the States, in all the 
districts and in all the towns, there 
must be Price Vigilance Committees 
consisting of officials and non-Dftlcia18 
whose job should be to review weekly 
the price situation at their places and 
see that an atmosphere Is created 
that somebody is looking into it~ some.. 
body is giving attention to 1t and the 
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JIeOP1e will a30 feel that they are in-
.-olYed in it and it is the streJll1;h of t_ S>eople and the- strength of the 
.... ernment whiCh has to get together 
to contain this price-spiral. I am 
very strongly against taking action 
against an innocent person. But, a 
very strong action is req uired to be 
taken against the blackmarketeers' 
and hoarders. Prof. Dandavate was 
saying that there is a lot ot bl~C~ 
money in the country. I ask hrm. 
What did he Ck> to unearth it? 
Mrs. Gandhi undertook a scheme un-
der which over Rs. 1,000 crorea-at 
least Rs. 1700 crores were brought 
to the surface by her. 

For three years where were you 
sleeping? You were busy managing 
the Railways. I know it. I have 
faith In Your ability, in your integrity, 
in your honesty. I do not mean any 
personal reftection on you. But the 
point is: What did you do then? What 
I say is this. What is necessary is a 
proper distribution System. You have 
almost wrecked it. 

I know that. For Delhi, I want to 
make a few observations and then I 
win end my speech. In Delhi what 
a havoc they played-the Janata 
Government played? Thev played a 
havoc in the distribution system. 
They put their own channels their 
men were allotted the ration shops to 
run them and to loot the people. 
Virtually nO action was taken. Arti-
ficial shortage was created. There 
was mal.distribution of sugar, of 
cement; no action was taken by them. 
.Alter they had lost the elections be-
cause their friends were the capita-
lists, because their friends were the 
vested interests. 

13.56 hrs. 
[MR. DEPUTY-SPEAKER in the Chair] 

Mr. Bosu, you were their collabora-
tor. I challenge you-because they 
were of their friends-they became 
their vested interests-there was a 
highet' price-rise. They deliberately 
atarted · making the situation worse as 
8 result of which they created the 

chaotic situation in Delhi; on the 
price front there was a virtual chaos. 
Nothing was done to stop it. In fact 
they were busy collecting money. 
looting money from the people. They 
took money from the. people. ,The 
situation became chaotiC. The result 
of all that was that the Metropolitan 
Council had to be abolished. What I 
may suggest is this. Prof. Dandavate, 
you might laugh at me; yOU might 
ridicule me. But go and talk to the 
people of Delhi and see for yourself. 
A bunch of J anata people in Delhi 
","ere the . coilaborators of blackmar-
keteers. They were their friend and 
supporters. They deliberately created 
this situation in Delhi, I would ask 
my friend, the MinisterJ to create a 
Civil Supplies Corporation for other 
p laces as also for Delhi soon and 
create the conditions in the light of 
what I am suggesting. Every efToert 
must be made to see that the prices 
are containeci. For sugar, who is res-
ponsible? Who was responsLble for 
less sugarcane production? Is it not 
due to the wrong policy of the Janata 
Government in regard to Sugar? You 
followed a wrong agricultural policy. 
Of course they are friends of the cul-
tivators. The former Prime Minister 
Shri char an Singh's homeland is the 
sugar land. The position was worst 
during his time, He was also pulled 
flown. It was during his time that 
the sugar cultivatOrs got the 
worst thing. Your wrong sugar 
policy and agricultural policy 
led the country to this situation. 
Finally, Sir. I \\'rould say that 
Government must take steps, bold 

steps to increase the production 
wherever it is lacking. They should 
take bold steps to contain the rise in 
prices and increase the production of 
essential commodities. For that a 
combined action, concerted action, 
vigilant action and every day action 
is necessary. 

I hOPe that various voluntary or .. 
ganisations, newspapers and others 
will join hands with the government 
and the people in waging a relentless 
war against the price rise. Then only 
we can succeed. 
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With theM WGrd.s, I thank you for 
the opportunity you have given to me. 

MR. DEPUTY...sPEAKER: Shri 
Rajagopal Naidu. 

SHRl P. RAJ'A'OOPAL NAIDU 
(Chittoor): Mr. Deputy-Speaker, Sir, 
I have heard the Janata Leader. I have 
respect for him. He talked like an eCO-
nomi$t and not like the Janata leader. 
I am happy about it. He wanted 
parity in prices. During the J anata 
Rule what they have done is this. 
When they came to power, the first 
thing that they did was that they had 
prohibited the export of agricultural 
commodities to other countries saying 
that they were doing it in the interest 
of the consumers. 

14 hrs. 

BecauSe of that, the price of every 
'Commodity went up at least by 15 
per cent at the existing level. It 
helped only the capitalists. What 
about the cotton growers, sugarcane 
growers, jute growers and others. 
All of them lost 5,000 crores withIn 
one year due to fall in prices. Capi-
talists gained enormous profits. That 
the result of the Janata party gov-
ernment's rule. when sugarcane 
prices fell down the sugarcane 
growers of U.P. agitated in Lucknow. 
they went on a peacefull demonstra-
tion. Prof. Rangaji and others led 
them very peacefully. But what did 
the Janata party government give 
them! Not the price but lathi-
charge. They had broken their heads 
and legs. That is the way in which 
they had behaved against the agri-
culturists. Now they want parity of 
prices. When We wanted remunera-
tive price Shri MorarH Desai, the 
then Prime Minister, warned the fac-
tory owners not to raise the sugar-
cane price which was below remune-
rative level. He warned the Agri-
cultural Prices Commission not to 
raise the price of foodgrains. That 
is the way in which Janata Party 
helped the agriculturists. I agree 
that there should be parity in prices 
and 1 thank Mr. Dandavate that now 

he has eome forward with this 14ea. 
We-want parity in prices. No sooner 
did our government take over the 
Cabinet decided to enlarge the ~O~ 
of the Agricultural Prices CommiSSttM. 
and to include the managerial e~ 
penses also to fix up the prices of 
agricultural commodities. There.fore. 
Indiraji's government now wants to 
help the agriculturists and that is 
why the Cabinet has taken that de ... 
cision. The J anata Government ha<l 
not helped the agriculturists. 

Sirt it is said. that Government has 
not taken any firm decision with re ... 
gard to the nationalisation of sugar 
industry. What did the Janata gov-
ernment do? They had not done any-
thing with regard to that. When we 
wanted nationalisation of sugar in ... 
dustry and also when we wanted to 
control the sugar factories so that 
they may pay the arrears of the sugar-
cane which they had alre~dy taken 
the Janata government did not take 
any effective steps to clear those 
arrears. When such was the case how 
can they say that Janata Govern .. 
ment served the agriculturists, 

Sir, he wanted the elimination of 
black money. Quite right. But he 
must show the way also. 

PROF. MADHU OANDAVATE: I 
have done it. 

ffHRI p. RAJAGOPAL NAIDU: 
They had not shown the way. NoW' 
you are showing the wav because you 
are in the Opposition .. Certainly we 
will take your adviCe and see that 
\Jjlack~money gets ~lilmilllated. With 
regard to price, there must be an 
integrated policy for any Gqvernment 
to follow. Our Government wlll do 
it, I am ~ving faith in it. But un-
less production is stabilised and un-
less production is increased, it is not 
posiible for any Government to re-
duce prices. The Janata Govern-

ment had a policy to discourage pro-
duction. I know this. When jaggery 
prices went down and jaggery 
workers asked Mr. Bhanu Pratap 
Singh the then Minister for Agricul-
ture the Minister said, don't grow 
sugarcane. That was the advice 
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civen to the a:ericu1turists. They have 
en,couraged reduction ot cultivation of 
auaarcane. Therefore there is reduc-
tion in the production ot sugar. Mr. 
Madh\l Dandavate said, it is because 
the sword was hanging upon the sugar 
Jndustrialists that sugar production 
went down. What I say is this: Sugar-
cane production itself went down. 
Therefore sugar production went 
down. That is also one important 
reason. That is why ,I say, there 
should be a stable policy with regard 
to the fixation of price for agricultural 
commodities. Unless there is fixation 
of price for agricu!tural commodities 
and unless they are maintained, it is 
not possible to increase agricultural 
production. Unless agricultural pro-
duction is increased it is not possible 
for Us to keep the pric~s 11~w. 

There must be a law. There is no 
law now. In almost all countries-not 
only in developed, countries, but in 
developing countries-there is a law 
for fixation-not only for fixation of 
the price but also for implementation 
of these price laws. Government 
fixes up the price which We call sup-
port price. But they are not buying 
the surplus. Therefore, there is a 
lacuna in this respect. Therefore, 
there must be a machinery to com-
pletely purchase these things. And 
also with regard to the essential 
commodit.les 1 want to suggest that 
there must be a buffer stock In 
scarcity days it is not possible· for 
Us to import the commodity or to 
grow the commodity bere. Therefore 
we must have a ibuffer stock with re. 
gard to sugar or kerosene Or diesel 
oil or any other thing. • Either we 
haVe to import it or We have to pro-
cure it from our own sources. We 
must see that buffer stocks are main-
tained. Only when these buffer stocks 
are maintained will it be possible for 
Us to meet the demands of our 
people. Then only we can control the 
prices. Therefore, this aspect of the 
matter must be taken into account. 

Sir, many people have said about 
the drought conditions. The drought 

now eomprilea of 18 crores of peoJ)le 
and 11 States. It is not an ordinar" 
drought. Of course our Government 
is taking all steps to meet the demand 
of the people and they are dOing aU 
that they can to help the people. But 
I wID suggest one thing. This is with 
regard to the Food-for-work pro-
gramme. Under these drought condi-
tions the help of the Government is 
quite necessary in the rural areas~ 
especially to the ~ul"al workers. The 
Food-fl"r-wotk scheme which was in-
troduced by Shrimati Indira Gandhi 
will help the rural areas in two res-
pects. One is, helping agricultural 
workers to earn their livelihood and 
also to create permanent assets in 
villages like roads, school buildings, 
panchayat ghaTs, tanks, channels and 
other things. Therefore, the allot. 
ment must be increased. Now a pro-
visional allotment is made of Rs. 70 
crores in this Budget. But that is not 
sufficient. It is going on on an ad 
hoc basis. If it is on ad hoc basis then 
there is a difftculty. The States are 
not able to plan to provide cash 
component and to spend the allot-
ment given to them. Therefore, it 
must be on a permanent basis and it 
must be raised to at least 5 million 
tonnes and now because there is 
drought the allotment should be 
raised. Regarding food for work, 
there are two things. One is the 
normal plan and the other is the 
Special Plan. Under the Special Plan, 
immediately allotment should be in .. 
creased. It must be moved immediate ... 
ly. Then only we can meet the 
drought conditions. 
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SHRI B. K. NAIR (Quilon): I cer-
tainly share in all earnestness the 
concern expressed by the hone Mem-
bers of the other side about rising 
prices. It is not a party question, I 
entirely agree. I think it ~hould be 
handled and viewed as an iSsue out-
side politics. As tar a. po~sible we 
should try to keep out polit~!. from 
our consideration of eCononllC maUe8 
like this. It is a matter which con-
cerns the entire c.urle ot our people. 
We are representing, each of us, 
about 5-6 lakhs of voters and I cer-
tainly share their concern inasmuch 
as in our conatitllencies poor and 
downtrodden people predominate, To 
the extend that we claim to repre8ent 
them in Parliament, it should be our 
earneet concern to ameliora tc the 
situation. The price situation is 
alarming. It has been going on tor 

quite a long time. I do not want to 
find scapegoats but it cannot be for-
gotten that our policies in the indus-
trial :field, economic field and other 
fields have contributed to this rise in 
prices. I do not believe that this is 

goin, to be the la$t occasioliL on 
which this issue is bein, ~; i~ 
Is not the firsts. Even this .Rarl;\fl-
ment has been discussing this issue on 
so many other occasions; certainly in 
the future also We may bave occasions 
to disc~ this issue. 

When we are dealing with the price 
~tuation, let us appreciate the fact 
that it is not allround increase in 
price We are concerned about. There 
were times when we were alarmed. 
about th rise in the price of food-
grains cereals, potatoes, onions, etc. , . 
Fortunately, though we certaInly can-
not say that eVerything is within the 
reach of everybody, the alarming 
rise is restricted to certain items. In 
respct of certain oher items there 
has been a steady fall in their prices, 
for example, onions about which 
there were complaints, friends were 
clamouring the other day that 
oranges were rotting in Raipur be-
cause there was no transport. It is a 
complex problem, You cannot single 
out certain things for condemnation 
and overlook the fact that there has 
been growth in other respects. We 
find that there are a lot of bottle-
necks in regard to production, in re-
gard to transport and in regard to dis-
tribution. N ow in all these three 
stages we have very serious bottle-
necks. The first is in regard to pro-
duction. Production has been falling 
over the past two or three years due 
to wrong polIcies adopted by the 
Government. The only solution that 

they, Janata Party, could resort td 
was import. What did they do with 
regard to idle capacity? When capa-
city was idle, they imported a lot of 
cement. When they found that 
somebOdy complained that the coal 
that is produced in our country is 
not suitable, just on advice that it is 
not suiable, they went in for import 
of coal from Australia. They import.. 
ed steel and all sorts of things be-
cause easy money was available. 
They did not care for the futUre of 
the C01llltry. They did not care to 
see that the machinery was lying 
idle. They did not care to satisfy the 
demand of the workmen. They did 
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not meet their dem(llld and did not 
Put the production machinery going. 
Rather than going into all this-
slackness in production in our own 
available capacity-they resorted to 
large scale imports, sO much so that 
our production capacity suffered still 
further. Weare ultimately now faced 
with the situation where we have to 
build up all things over once again. 

J anata Party had one particular 
feature as their guiding philosophy. 
All at them were against public 
sector. There is no doubt about that. 
All the time they were engaged in 
denigrating Pandit Jawaharlal Nehru 
and, of course, Shrimati Indira 
Gandhi. In that process they deni-
grated public sector. They thought 
by denigrating public sector they 
would be successful in erasing the 
memory of Pandit Jawaharlal Nehru 
from the history of India. That is 
one of the serious mistakes they 
committed. In erasing the memory of 
Pandit J'awaharlal Nehru they went 
to the extent of pulling down all the 
structures that were laboriously 
built up and they went in for easy 
solutions. Unfortunately, during the 
past 2.i years there was no Govern-
ment worth the while either in the 
Centre Or in the states. They were 
more concerned with the Chair. They 
were more concerned with their for-
tune. They were quarrelling all the 
time. They forgot the people. Now 
they stand up and say, look here, 
people are suffering and people are 
starving. They are not very honest 
and sincere. Had they been honest 
and sincere they could have seen the 
trend of the time and they would have 
woken up much earlier than that. 

-.... 
Now what is the solution of the 

problem? Shrimati Indira Gandhi 
and our party are wedded to twenty 
point programme. I do not think it 
is a panacea hut it does go a long 
way to increase production and in 
installing fair means of distribution. 
That is our objective. Without in .. 
crease in production you cannot have 
any sort of social justice meted out 
to the people nOr we can satisfy the 

economic :.needs. Production is the 
basic thing. We can go in for demos-
netisation as suggested,. by the J anata 
Party to stop black money but this 
will take time. 

Witnin the existing structure, there 
are very serious limitations. How far 
We can go, how to fWlctlon \\rithin 
the available structure and within the 
shortest possible time, it is no use 
suggesting to build paradise after 50 
years and to make people to wait. 
No. I think We are concerned with 
immediate problems of price control. 
I think the attention should be paid 
to increase production and also to oil 
our transport machinery. Transport is 
a very important thing. The trans-
port system has suffered a lot becawe 
Janata Government could not satisfy 
raHmen inspite of promises to them .. 
There WaG a· promise to railmen for 
bonus. Even though stalwarts like 
George Fernandes anc;i Madhu Danda .. 
vate were in the Cabinet they could 
not fulfil the needs of the railmen and 
transport has ,been suffering and the 
railmen have been suffering. Now 
there il3 a definite and fair promise 
that something will be done about it. 
I presume the raHmen are satisfied 
that when Shrimati Indira Gandhi 
promises, something is done. It is not 
like J ana ta Party promi,sing and pro-
mising but not keeping their words. 

Our party has come to power. 
Things are being done even though 
they are not big mighty things, but 
things are being done in -our limited 
capacity. We are getting things done 
one by one. I am happy that produc-
tion has been stepped UP in certain res-
pects. The movement of goods has 
also improved. About the distribution 
system I may 13ay it is not so very 
easy. Nationwide distribution system 
may not be possible. We are 65 crores 
of pepole. 65 crores means about 10 
crores of families. How to meet the 
needs of 10 crores of families by the 
public distribution system? It will have 
to be limited to Ul'Iban areas and 
within certain influential people only. 
One cannot reach the outskirts ot the 
country-hills and mountains. We 
cannot reach there. The solution can 
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only be found through enlarging the 
field of production. 

The last Budget showed a green 
light to the blackmarketeers and 
hoarders. When the Government 
goes in for char~ng the cess on con-
sumer itenls like bidi, cigarettes, 
match boves, soap and everything, 
certainly the traders will take it as 
a signal f01' higher prices. That 
showed the signal. There started the 
entire mischief. Till that time the 
prices were under control. 

Before the transfer of power took 
place, during the last few years of 
Mrs. Gandhi's rule, the prices were 
under control. We had a surplus of 
foodgrains. That was the main con-
tributory factor. We had a good 
monsoon. During the Janata rule 
also, they had good monsoons and 
that was why prices could be kept 
under control for the first two years 
of Janata rule. But when the fantas-
tic budget 01 Shri Charan Singh came 
into operation, he was trying to set 
off the urban people against the rural 
people, the farmers against the tra-
ders, somuch so, both the farmers and 
traders started looting the people. 
The traders supported by Jana Sangb 
and the farmers supported \by BLD 
started a merry spree of looting ihe 
peop.1e and a very difficult situation 
for the !people was created. Now 
effective steps are being taken by the 
new Government. Our Finance Minis-
ter, Shri Venkataraman is trying to 
soring about control and discipline 
on the financial side. Other steps are 
also being taken. A Cabinet Com-
mittee has been formed to go into 
\production .and also for improving 
th~ transpoli facilities. So, we have 
taken some concrete steps to control 
the bHackmarket and control the 
price situation. But there are political 
parties on lbe other side which will 
enjoy the prices going up. They 
want to make political capital out of 
it. There are parties in Kera.la who 
go about saying, "She has been in 
power for so many days now. What 
has she dOYle? The prices are gOing 
up." So, they are certainly enjoying 
the prices I~oing up.. They are not 

cooperating and they are not sincere 
about controllng the prices and 
checking hoarding and blackmarkf!t- . 
ing ~he West Bengal Government 
has come out with a fantastic adver-
tisement which says: 

"Every day the market gets more 
combustible. One's daily necessities 
soar in price. Most things are Ibe-
coming out of reach. AU this is part 
of Our daily experience. Has this 
problem no solution? 

Is it not possible for ten essen-
tial articles like foodgrains, sugar, 
oil, kerosene, cloth to be sold at 
fixed low prices throughout the 
country and be distributed through 
ration shops thus bringing theln 
within the orbit of the purChaSing 
power of the common people? We 
feel this can be done. The Central 

Government can initiate such a 
measure throaghout the country. 
The State Government has no stock 
of foreign exchange to enable them 
to import goods from abroad nor 
can they obtain materials from the 
other States without the Centre's 
permISSion. It is therefore, the pri-
mary responsibility of the Centre 
to procure them, since the means 
of transportation and communica-
tion are entirely in their hands. 'flhe 
Central Government has to under-
take the despatch of goods tOI the 
various states. After all this, It is 
up to the state Government to car-
ry on as best as it can." 

So, they have nO role to play. They 
are having their honeymoon with 
blackmarketeers and hoarders. They 
assure them that they will not be 
arrested and they will not be detain-
ed. We feel that if all the state Gov-
ernments cooperate in ther business 
of controlling blackmarketting and 
hoarding, if only they detain half a 
dozen captains in the field of bording 
ing and blackmarketing, in the va-
rious cities and towns, then prices .:-an 
be controUed., Let them take thill 
step. The Central Government should 
also be very earnest in implementing 
this law. In the states where the 
President's rule is in operation, the 
Central Government can implement. 
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it. The various States also should take 
action along these :lines. 

About sugar, 1 teel the time bas 
.come now to go in for importing 
Bome sugar, if necessary and also to 

_reduce the free sale, to eaSe the situa-
tion so far as availability of sugar is 
concerned. Free sale can be abolished 
for the time being and that also can 
be distributed to the peopJe to meet 
. the sh ortage. 

MR. DEPUTY-SPEAKER: Shri Ram 
Gopal Reddy. 

An HON. MEMBER: He is a sugar 
magnate! 

SHRI M. RAM GOP AL REDDY 
(Nizamabad): I am a sugarcane gro-

-wer. 
Sir, the socialist group in the Janata 

-Party wan ted to do something goC'd 
for the country, but unfortunately 
they were in such a microscopic !nino-
rity in that party that they could not 
do anything Shri Mohan Dharia tried 
his level best to introduce the public 
distribution system, which was intro-
duced by Shrimati Gandhi long long 
ago. But unfortunately, they hav~ 

destroyed everything. There was no 
system during the Janata period. As a 
matter of fact, it was a non-goverance 
period from 1977 to 1979. As yeu 
know, psychology plays a great part in 
controlling the prices As soon as , . 
Madam Gandhi assumed power, pnces 
have started falling. 

PROF. MADHU DANDAVATE: 
Will you tell us what were the price. 
during 1977-78 and 1978-79? 

MR. DEPUTY-SPEAKER: Mr. 
Reddy does not purchase in retail. 

EHRI M. RAM GOPAL R:EDDY: 
During 1974, the price. were rising 
very high. At that time, Madam 
Go.ndhi took stringent measure. al\d 
the prices had gone down. Mr. C. 
Subramaniam, who wa. the Fina.ce 
:Minister then, suggested to the Prime 
Minister to reduce the DA of the Gov-
ernment servants. But Madam 

Gandhi said that there should not he 
any reduction in DA beeause they 
would hit the Government servants. 

In 1978, we had lot of sugar. At 
that time, experts suggested to the 
Government to have a buffer stock (,f 
10 million tonnes. Un'lortunately, the 
Government did not do it. They just 
de-controlled it and all the sugar was 
smuggled out of t~e country. 

MR. DEPUTY-SPEAKER: With 
the know ledge of the Government? 

SHRI M. RAM GOPAL REDDY: 
Yes, Sir! If not in connivance; it wac; 
'wlthin their knowledge. Sugar ,vas 
mostly smuggled O\1t and most of it 
was consumed in the country also. 
The sugar price went down rock bot-
tom. On account of that, sugar famine 
has come. At that time, we had 45 
lakh tonnes O'f. sugar because produc-
ticn of sugar was 65 lakh tonnes.''"This 
year it is not going to touch even 40 
]akh tonne. This is the Janata period. 
This Year, all preparations are being 
made. Next Year, from October 1980 
to April 1981, We are going to have 
a minimum of 51 lakh tonne of sugar. 
So, in on~ Year, our production is go-
Ing to be more by 25 yer cent. There 
was a period when production of su-
gar was 30 lakh tonnes. It went up 
to 50, 55 and 65 lakh tonne. But the 
Janata Government destroyed the 
sugar industry. Many sugar factories 
have sutrered huge los!es an1 they 
are at the verge of liquidation. 'rhat 
is why, I request the Government to 
continue dual price policy in sugar 
and at the same time, release more 
IUgar through retail shop •. 

Coming to oil, it was available at 
fair-price shops at controlled rates. 
Shri Mohan Dharia was very parti-
cular that this item should continue 
.. a controlled item. But, unfortu-
nately, the Janata Government did 
not allow him to :tallow that policy 
and slowly it was de-controlled. Now 
the price of oil has gone up. Other-
wise, the poor people O'f. this country 
would have got oil, sugar and other 
essential commodities at controlled 
prlcel. 
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Coal i, • very 'important item for 
the development of the country. The 
thermal factories used to work at a 
capacity of 56 per cent. During the 
Janata regime that carne dcwn to 40 
per cent. So, there was shortage ot 
electricity, which hit our industrial 
production. 

Rice is available in plenty in the 
country. If there is any shortage in 
any area, I would request the Minis-
ter to release a large quantity to that 
area. It there is a shortage in Tamil 
Nadu, we in Andhra Pradesh have 
got a large quantity and we can sup-
ply it at controlled price. 

We are importing 90 many items 
and that is w;hy the prices of some of 
our manufactured items hav·z gone 
up. If we try to manufacture them in 
our own country, then infiation due 
to import will not hinder the progress 
of our country. 

During the Janata regime the 
prices were rising. No\v with the tall 
of the Janata Government I anl sure 
the prices will also fall. 

MR. DEPUTY-SPEAKER: Mr. 
Reddy, you are charging the Janata 
Government for their failures, But 
how are you goin2 to bring do\\"n the 
prices? What is yOUr policy? 

SHRI M. RAM GOPAL REDDY: 
One step is de-hoarding and arresting 
the blackmarketeers. But the most 
important thing is production. This 
Government is giving more attention 
to production. If you wait for another 

· six months, you will notice the in-
creas in production in the fields of 
oilseeds, foodgrains, sugar and electri-
city. The construction of dams is in 
progress. As the Minister said the 
other day, the plan is to increaSe the 
iIrigated area by 21 per cent every 
year. There are so many other 
schemes on hand with the Govern-
ment. Also with the psychological 
change, the people are feeliJlg that 
'with the present policy-- of Govern-
ment a d.,. will come soon whea the 
Opposition will have to applaud the 
achievements of the Government. 

SHRI INDRAJIT GUPTA (Basil'-
hat): Sir, many friends have already 
referred to the fact that this continu-, 
ing price rise is the single most ex-_ 
plosive issue which we are facing in 
this country. The apparent calm on 
the surface should not deceive any o! 
us. Unfortunately, most of the news-
paperS do not report the fact that a' 
great deal Of. discontent on this issue 
is being actually expressed in variotm. 
parts of our country through people~ 
dhamas, morchas, demonstrations ana 
so on. Unle~s a firing or lathi char~ 
takes place, it does not come to too 
notice of the papers or perhaps to the 
Parliament itself. But we need not 
wait for that contingency. 

I would like to say a few things on 
this subject. Because much ground 
has been covered, I do not want to 
repeat all that. My good friend, Shri 
Bhagat, whom I do not see now, 
made an appeal that this issue should 
not be politicalised, but then he pro-
ceeded to politicalise it. I am, of 
course, a little embarrassed because 
I am speaking in the company of S~ 
many illustrious ex-Ministers ,vho 
have sat on the Treasury Benches at 
one time or the other. And they can 
of course aCCUSe each other. But the 
point that I want to make is that very 
often when this question of prices 
comes up here in other forms like-
questions and answers .... 

MR. DEPUTY-SPEAKER: Mr. 
Indrajit Gupta, you are also a ruling 
party in Kerala. You continue to be 
the ruling party in Kerala. 

SHRI INDRAJIT GUPTA: Maybe. 
But I do not agree with Mr. Bhagat's-
analysis that you can compare allY 
State Government's performanCe in 
this field with that 01 the Central 
Government. It is fantastic. The coun-
try is one whole. Certain basiC eco-
nomic policies, planning policies, 
fiscal policies and taxation poUcies 
are initiated by the Centre. Tha.t 
affects the entire economy. Even the 
minim um prices or support prices of so. 
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many important commercial crops ate 
fixed by the Centre. 

Then, Sir, the Essential Commodi-
'1;ies Act is being referred to constant-
ly. The Essential Commodities Act no 
doubt is &'Vailable to the State Gov-
ernments also. But I have some little 
knowledge of this matter becau I;e I 
was also very much exercised as to 
why more stringent actio.n could not 
be taken by any State Government 
under this Essential Commodities Act. 
-And I really .find that even under that 
Act they have very little powers. I 
mean, they can institute cases, they 
-can start prosecutions against unscru-
pulous traders, profiteers and all 
-others, no doubt. You will find that 
in many States-In West Bengal cer-
tainly I know several thousands of 
prosecution cases are p~nding, but 
beyond that what can you do under 
that Act? These people immediately 
get bail, thier cases drag on and on. 
'Sometimes, in the end they are fined, 
some fine is imposed on them. 

PROF. N. G. RANGA (Guntur): That 
is why 15 days of detention. 

SHRI INDRAJIT GUPTA: So, as 
far as preventiVe detention is con-
cerned we have always opposed it be-
cause it is boun d to be misused. 
(Interruptions). You are now ruling. 

You are ruling in all the States now. 

PROF. N. G. RANGA: You are rul-
ing there. You all take shelter be-
hind these blackmarketeers. 

SHRI DINEN BHATTACHARYA 
(Serampore): How many people 'iOU 
haVe arrested in Andhra under the 
Preventive Detention Act? 

PROF. N. G. RANOA: The whole 
lot of you. 

SHRI INDRAJIT' GUPTA: I think, 
Sir, you better let him speak first and 
I will speak later. 

PROF. N. G. RANGA: Let us be 
-charitable and reasonable to each 
other. Then I need not interrupt you. 
Let us be true to facts as they are. 

PROF. MADHU DANDAVATE: We 
were detained under the Preventive 
Detention Act. 

SHRI INDRAJIT GUPTA: Even if 
I am not true to facts as you under ... 
stand them, yOU should not keep up 
a running commetary. 

PROF. _ N. G. RANGA: Then I 
would interrupt you. 

SHRI INDRAJIT GUPTA: \Ve all 
r~spect you for your age and all that. 

PROF. N. G. RANGA: Aie does 
not matter. You are also aged, but we 
must respect each other in regard to 
1ruth. 

An HON. MEMBER~ Both are very 
young, Sir. 

SHRI INDRAJIT GuPTA: You 
should not behave like some of the 
youngsters here. 

PROF. MADHU DANDAVATE: He 
is not old. Sir, he is young. 

MR. DEPUTY -SPEAKER: Y"ou want 
my ruling on this? 

SHRI INDRAJIT GUPTA: When-
ever this question come:; up, there are 
sometimes attempts to prove or to 
assert that these high prices are due 
to certain factor.3 which in my opinion 
are only temporary factors and they 
do not gO' to the root of the problem 
at all. By temporary factors I mean 
the transport bOttlenecks, the rail-
way bottlenecks Or the natural cala-
mities, sometimes drought, sometimes 
flood, sometimes, they say, a certain 
law and order position in a particular 
State or what is going on in Assam 
now. These are all transitory, tem-
porary factors. Over a long period 
of time, say 15, 20 or 30 years, you 
cannot say that this uninterrupted' 
price rise and tht1 inflationary pres-
sure has been basically caused by 
these factors. These are tem,orary 
factors. The main caU3e lies in the 
fundamental policies of the Gcwem-
ment. Whether it is this Govern-
ment Or the previous Government or 
the Government before that, the 
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question is, however many Boards you 
lXLay set up, howevw many commit-
tees you may set up as sugge.ted by 
Mr. Bhagat, whether the Government 
bas the will, the political will, to con-
irol and fight prices, because every-
body knows, and in every capitalist 
country of the world it is known, that 
if you want to control and curb orices, 
it cannot be done except by treading 
<>n the corns of thQ3e people to whom 
these high prices are bringing profits. 
You cannot do it. It is a contradic-
1ion in terms. 

15 hrs. 

Everybody ltnows that a high price 
-economy,. while it hits the common 
man, bring.3 benefits to profiteers and 
traders and big capitalists. They do 
,not mind a high price economy at all. 
A high price economy is the best 
method of increasing your profits. 
How is it here we find that in the 
last few yearl3, while prIces have been 
increasing and the people's suffering' 
has also been increasing, the big 
businesG houses and the monopoly 
houses have not been suffering at all? 
Because a high price economy is al-
ways of benefit to them. 

So, what I mean to say i.3 that the 
policy of the Government, the past 
Government and the present Govern-
ment also until it shows that :t has 
any other desire, is bC3J31cally prO-
monopolist, pro-capitalist, pro-trader 
-·1 do not mean the small traders 
because they can be curbed, but the 
wholesale traders-and pro-ve;;ted in-
terest, and I am afraid that this Gov-
ernment which bas come to power 
now, let alone doing anything, will 
not even spell out, because of the im-
pending elections-at least until the3e 
elections are over, the country will 
have to go On suffering-w hat their 
policy is going to be, for obvious 
reasons. What they will do after the 
elections remain3 to Ibe seen when 

-the real Budget comes. But for the 
1ime being they will not even spell 
o()ut anything, because they are heavi-
ly dependent on those vested interests 
lor their support and their contribu-
tion in winning thp electiOlliS. The 

Janata Party was also like that, they. 
were no di1ferent. 

PROF. N. G. RANGA! We ~ 
different. 

SHRI INDRAJIT GUPTA: That re-
mains to be seen. You please spell 
out something. 

During the interim Budget we were 
time and again appealing to Mr. 
Venkataraman to indicate at least 
broadly the directions in which he 
wanted to gO. They would not do it. 
They are under a political cOIll:;traint. 

Therefore, first of all I want to say 
that there are basic causes which 
have been operating over so many 
years. They are not the privilege or 
the monopoly of any particular Gov-
ernment which was in power. There 
is nO fil'3cal discipline, there is no 
monetary discipline, in the economy. 
Do these pUblic sector banks abide 
bv any directive or any kind of norms 
Or warnings which are given from 
time to time by the Ministry of 
Flnance regarding bank credit? They 
do not abIde by them. And the 
Reserve Bank, which ii3 supposed to 
be bankers' bank, in my opinion is 
the biggest sinner of all. The Reserve 
Bank is the fountainhead of inflation-
ary pressure3 whiCh arise Q1Ut of this 
unrestricted growth in bank credits 
being given. 

Of course, banks have to give credit, 
it is obvious, but there IS no monitor-
ing agency, no agency \Vhatl30ever,. to 
see what is being done with the bulk 
of this ,bank credit, whether it is 
being used for increasing production 
Or whether it is being used for other 
purposeG like cornering commodities, 
speCUlation, hoarding, buUdIng up in-
ventories and all that. There is no 
machinery, and there will never be 
any machinery. Government has no 
machinery Or check. 

MR. DEPUTY-SPEAKER: You have 
been allotted only five minutes. 

SHRI INDRAJIT GUPTA: But you 
halve to deduct Prof. Ranga's inter-
ruption from that. 



MR. DEPUTY-SPEAKER: I have 
already deducted two minutes. 

PROF. N. G. RANGA: I took onlY 
one minute. 

SHRI INDRAJIT GUPTA: I was 
trying to find out whether there was 
any indication of the direction in 
which they want to go. Last month, 
on the 21st, there was a newspaper 
report from the Financial Correspon-
dent of The Statesman, which s not a 
Communist paper, which represent(; a 
big sector of the big ,business in 
Calcutta. 'The Calcutta Stock Ex-
change has greeted the relaxation of 
credit curbs. The cut of 200/0 for big 
borrowers' account3. has been restored. 
This is one concrete thing that I found 
out, that the n~w Government has 
done. There was a curb of 200/0 on 
the credit, which is to be given to 
these big borro\~ ... ers and it seem3 that 
that has been restored and naturally 
it is being welcomed by the Stock 
Exchange. This IS an example of the 
fact that whether it is the lean '3eason 
or bUsy season, we find that bank 
credits are growing all the time and 
they are going mainly to big business 
sector, private commericial (;ector and 
all those people who are interested in 
causing an artificial shortage of com-
modities in the market. This is one 
thing. 

I need not go into the question of 
sugar, cloth and cement. I hold the 
Janata Government equally respon-
sible for what they did. The worst 
thing that was done was to 'de-control 
sugar supply and leave the COnl'3Umer 
entirely to the .open market. The 
previous position has not lbeen restor-
ed yet and it will be very difficult to 
restore it. I found that Shri Rao 
Birendra Singh, the Agriculture Min-
ister of the present Government only 
a few weeks ago, is quoted in the 
pret3S that in a ~ress conference he 
has warned the sugar mill owners for 
not depositing the levy sugar which 
they are supposed to give out of their , 
production for distribution through 
the public distribution system. 'I'hey 
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are not producing that le'fY luger. 
But then after that, what is happen-
ing, what have they done about it? 
Nothing and the sugar mill owners 
and the sugar trade o~ers know 
that in the coming months, it will be 
much more profitable for them to. 
sabotage the levy 'scheme and sell in 
the open market and therefore, they 
are hoarding sugar on a big scale. 
So, the Government could have at 
least told us" without spelling oUt the 
details, that they are determined to-
go in for a big de-hoarding operation. 
They have not said anything of the 
kind because otherwi3e, the sugar-
people, will not help them in the 
elections. This is the whole trouble. 
The same thing has happened with 
cloth. I am afraid, my .. friend, Mr. 
George Fernandes, must bear a part 
of the respoI'b'3ibility at least. Previ-
ously there was some obligation on 
the private sector textile mills to-
manufacture a minimum quantity of 
controlled cloth, standard cloth. But 
that was removed hy the Janata 
Government and they were freed of 
that obligation so that now the pulbie 
sector, the National Textile Corpora-
tion Mills are saddled with the whole 
respo!lsibility of manufacturing the' 
standard cloth and the more expen-
sive varieties of cloth, in which higher 
profits are made, are left entirely to 
the private sector. What do they pro-
p03e to do? Have they told us any-
thing about that? They have not told' 
us anything. In edible oils alsO', the 
same sort of huge racket is going on. 
Thev have not told Us anything as to .. 
wha"t they propose to do. 

MR. DEPUTY-SPEAKER: Please-
conclude. Your party was allowed 
only five minutes. You will be taking 
the time of other members. You have 
already taken ten minutes. Please-
conclude. 

SHRI INDRAJIT GUPI'A: I win 
wind up. We are thankful for smalt 
mercies that after so much quarrelling, 
we have been allotted the precious 
time of four houn3 for a discussion on 
such a subject. (Interruptions). It is 
either 8 kind of inhibition or alergy 
that Prof. Ran~a has got towards me .. 
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At one time, he used to a1t aide b1 sytem. cBMOt be feel by the GOVern .. 
aide with me 0\'81' tber'8 and. then ment. To take over tbote ...... 
alSO, whenever I let Up, De used to means that FOU ettber haft to ~ 
get agitated. I do not knoW why. nallse certain tbiDgs or at ... .. 
I was aoing to say IOJnethiJlc which have to requisition cartaiD ~ 
would have pleaBed you also, abou.t which will be very uncomfortable N£ 
bow the farmers are being fleeced them to do, If they do it, tlley· wID 
because they are gettin, lower prices make hostile the entite vested Inter" 
for their produce. (Inte:rruptiona). est group of monopoOOts, industdaUstl 
What is the matter with you? Would and traders. They will come into 
you not allow me to speak? You do confrontation with them. That they 
not want me to speak or what? do not want to do. Therefore, the 

public distribution system, howsoever 
PROF. N. G. RANOA: I am not 

excited. You are getting excited un-
necessarily. 

SHRI INDRAJIT GUPI'A: You have 
the ad'vantage over me. That is all I 
can say. 

I conclude by '3aying these three 
basic causes, one is the basically pro-
capitalistic and anti-people ,policies of 
the Government, fiscal policy. econo-
mic policy, taxation policy etc: These 
thini3 have to be gone in'to. 
. The ~e~ond is profiteering by the 
Industrlallsts and the traders which 
they, have already referred to. The 
main generation of black money is 
taking place from that. They have 
not told us what they propose to do 
about that. No doubt all these 
things haVe been aggra~ated in the 
last 2-3 years. Bu~ that is not the 
answer. Something has to be done 
now. 

The thinl is the albsence of any 
effective public distribution '3ystem. I 
have no illusions that such an effec-
tive public distribution system will be 
brought into operation even by this 
Govednnent. It cannot lbe. Because 
to make '3uch a public distribution 
system effective, the Go~ernment must 
have control O'Ver the stocks through 
w?ich. they will feed the public dis-
tribution system, the stock.:; of cloth, 
the stocks of edible oil, the stocks of 
:foodgrai?s,. th~ stockG of su~ar and 
even thlngs like matches, exercise 
books and so on. This they cannot do 
because theG~ stocks are with Bome-
i'body else. The stocks are controlled 
by somebody else. Unless these cstocks 
are takon over, the public distribution' 
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much lip-service is paid to it either 
by the Janata Government or the 
present Government, will never be 
etrective. 

I conclude by 13aying that within the 
framework of the present situation, 
there is nO easy way out on the 
question of prices. As far a8 we are 
concerned,. because '30me members 
speaking here the other day said, "You 
people are creating trouble outSide I 
organising dharnas outside, you do 
not let the Government fUnction", I 
want to make.,it clear that we shall 
continue to organiSe dharnM, demons-
trations and voice the people's pro-
tests. Mr. H. K. L. Bhagat also said, 
after all, the consun\er must 6peak 
out. Mr. Bhagat said that unless the 
consumers make their presence felt 
more effectively, nobody will listen 
to them. They think that all the 
politician.'3 are same 414 "..t't t qr" ," 
That is what the common people say. 
"They all go there and shed tears for 
Us but do nothing." The peQple say, 
"They promise Us many things, ' ifitr;r 
~tP' ~ * ~ tfiI' ,,~ ;r;r ~Ji t' ," 
Don't you know how the com-
mon ll~ple talk? Therefore their 
main job is, if the Gov~rnment 
wants to do anything sincerely, let 
them show and prove. But as far as 
We are concerned, We are jolly-well 
going to go to the people and go on 
organising as much form ot protest, 
demonstration, dharna, movement and 
struggle agaioot high prices as it is 
possible to do. Because that is the 
only way by which the common 
people can make their presence felt. 
That is the only way in which the 
problem can be ultimately sollVed. 
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! thank,,.tt,. Sir. I .. .arty I tarA 

..... tIDle. 
-smtI A. 1\1. VELU (Araklkonam): 

Mr. Deputy-8peaker, Sir, I rise to say 
• .tew words on the Resolution regard-
i~ splralUng prices of primary neces-
litles of common people in the coun-
try. When my Party stepped down 
from authority in 1977, we left a 
legacy of 18 million tonneG of food-
grains for the Janata Government. As 
soon as the Janata Party assumed 
office, all the restrictions on the move-
ment of foodgrains were removed as 
it that was the panacea for all the 
problems thai' the country was facing. 
The inevitable consequenc~ was that 
the hoarders and blackmarket{'pr~ had 
a field day. The buffer-stock 01 food-
grain:; lot" dwindled and the prict:!s of 
foodgrains started picking up. Though 
the' production of food grains augment-
ed by. leaps and bounds, yet the prices 
of foodgrains were soaring sky-high. 
The directionle3g and policyless atti-
tudes of the J anata Government were 
the root cause for rising prices. 

The 1979 Central Budget further 
fanned the flame of rising prices. Un-
necessary wrangles between urlban 
and rural sectors were given a tree-
plan remlting in discontent among 
the people. This brought in numerous 
hurdles in the transportation of I..:S3en-
tial commodities, for which the blame 
ohould lie squarely with Charan Singh 
Government. 

The AIADMK Government in Tamil 
Nadu was in complicity with Charan 
Singh Government at the Centre. The 
essential commodities are being dis-
tributed through the Civil Supplies 
Co~ration. The sale'3men, after 
taking delivery of commodities like 
sugar, kerosene etc.,. boom the godowns, 
sen them in blackmarket openly. The 
levy sugar should be sold at Rs. ~.95 

per kg. These people sell it in the 
blackmarket fer Rs. 5 a kg. tn Tamil 
Nadu drums are not atvailable for 
transporting kerosene. The l'3alesmen 
ex,ploit this also by selling a drum of 
kerosene at -a margin of Rs. 100 I each. 

EVeD when the" people are apprehen-
ded, the TahJlild4m. t}1e, Dy. Tahsildar • 
and the B.D.Os do not have power. to 
arrest them. These local o.mciall 
should be vested with neceasal"J' 
powers so that they can give deterrent 
punishment to these culprits. 

In the newspaper at yesterday, you 
must have come across the news about 
large-scale pilferage of electricity. 
The petty. officials who were enjoyinl 
the patronage of AIADMK Govern-
ment are involved in this. They have 
not yet been able to get out of 
AIAD.MK phobia. There are any 
number of Advisory Committees in 
Tamil Nadu which comprise of com-
mitted n1:::1 of AIADMK. They are the 
seed-bed of corrupti '"In. They should 
be dissolved immedIately. The Milk 
Supply Corporation in Madras is on 
the verge of extinction because of 
malpractices. The National Dairy lie-
velopment Board should take it over 
immediately in the interest of 
the people of Madras. The tiis-
tribution mechanism for edible 
oils should be modernised. Super 
Bazars are catering to the needs of 
,people in urban areas. There should 
be mobile super-bazars fOr the people 
of rural areas, whose misery cannot 
be descrIbed in a few nJhuteo here. 
In each District a Committee consist-
ing of the M.P. and the M.L.As should 
be constituted for the purpose of 
superviGing the distribution of essen-
tial commodities. An M.P. from Nager-
coil can come to Arukonam and super-
vise the distribution outlets for essen-
tial ccmmodities. 

Pulses are not produced in Southern 
States. The climate in Southern states 
is not suitable for cultivation of pulses 
in southern Statal. The requirement 
of people in Southern states is to be 
met by getting pulses from Northprn 
states. The people of Southern States 
shoUld not be made the victims of 
vagarie3 of nature. At the moment 
because of rising transport costs, the 
price of pulses is beyond the reach of 
common people in Southern states .. 
The Government of India should give ----------- - ---

~e original speech was delivered in Tamil. 
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SHRI K. MAYATHEVAR (Dindi-
,uI) : We are discussing a very im-
portant problem which is aJrectin, the 
sixty five crores people of India. As 
the leading economists of this ~OUD­
try and elsewhere have said, the price 
line is the llte-Une of the people ef 
not only this country but of the wh"e 
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world. SO it is incwnbent on the 
part of tllis government to reduce the 
}trices of all essential commodities 
including riceJ sugar, cement, matches, 
all kinds of oils, manure, fertilisers, 
dlesel, kerosene, cloth and almost all 
essential commodities .... 

SHRI DINEN BHATTACHARYA: 
How are they going to do it? 

SHRI K. MAYATHEVAR: They are 
going to do it. They will do better 
than yoU have done. 

Now, the prices are high. Who is 
responsible for the present rate of 
price level? Who is responsible for 
the hlgher rate of price level whlch 
is prevalent in tlus country? I put a 
very simple proposition to the non. 
Members who are here for a very 
long time. We are getting married 
with some lady. (Interruptions) No 
marriage between two men. Don't 
put that question. Therefore, we are 
getting marned. You cannot expect 
us to give birth to the child within 
3 months. If a couple give birth to 
a child within 6 months or 3 months, 
it is an illegitimate child. We do not 
accept it and our human society will 
not accept it. The price level is the 
8Onsummation which has taken place 
the tlme of the Janata rule, your rule, 
your partners' rule and your associ-
ates' rule in which the price level has 
oonsummated and the delivery is now 
taking place That is the price level 
You have delivered the price level 
here which is prevalent now. The 
important government 01 the Janata 13 
the root cause for all the price level 
which is prevailing in the country. 
now. Therefore, you do not have 
locus standi. I say this Government 
ia not responsible for the present price 
level but, at the same time, we should 
not also go on abusing others and find-
ing fault with others or we should 
go on levelling charges against this 

, Government. It is no use doing this. 
'he people did not vote them to power 

, because they did not have faith in 
them. They voted us to power because 

" they had the unahakable :faith In the 

leadership of our beloved lady Prime 
Minister, Shrimati Indira Gancihi ·'WID 
can alone deliver the goods to the 
people. On that basis the people voted 
her to power. We also got votes on 
that basis. Do not forget this. The 
people know that nobody except 
Indiraji could safeguard the interests 
of the people of India. There is no-
body here, in the near future to safe-
guard the interests of people of this 
country. 

I again say that the Janata Party 
Government is responsible for thil 
price level. Take the case of g.old 
auction. Who suffered most? It is the 
womenfolk who suffered very much 
beea USe of the rise in price of gold. 
Of course, you may say that gold is 
not falling under the category of 
essential commodity. We are not also 
accustomed to purchase gold. We only 
want gold for the tali-not thali for 
lunch. 

MR. DEPUTY -SPEAKER: Say 
Mangalsutra. 

SHRr K. MAYATHEVAR: Tali or 
mangalsutra or whatever be the name, 
it is used for tieing the neck of the 
wife. 

The price of gold at the time of 
Indira Congress that is, in 1976-77 was 
Rs. 420 a sovereign-not 420 undel 
IPC. It is you people who got the 
votes in 1977 by cheating the people, 
by your 420 method. It is not appli-
cable to uS but it is applicable to you 
people who cheated the people. There-
fore you are responsible for this price 
level. We should all see to it that the 
price goes down. That is the aim of 
this Government. 

The J anata Government's misrule or 
mischievous rule was responsible for 
this price rise. For the last 21 years 
the people felt that there was no Gov-
ernment at all. So also the people of 
Tamilnadu lelt that they had no 
government there. Whether it be a 
government run by MGR or the junior 
Janata, All India 3anata, both are saU-
inC In the same boat. MGB of T~-
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nad~, Mor~rji Desai and Charan SiDlh 
Governments spoilt the whole of India. 
YQU must all come out with the truths 
here. Shri lndrajit Gupta is not here. 
I want to coDsratulate him from the 
bot~ of my heart. He presented the 
real picture bringing forth the truth 
befQre the House. 

Anyway the price of sovereign gold 
rose to 1400 in Tamllnadu. The peo-
ple especially the Indian womenfo \ k 
could not purchase even a quarter 
sovereign for making tali for the 
marriage of their daughters. Of course 
now it has been reduced to some 
extent. At the time of elections the 
ornament gold price was up along V\rith 
the other essential commodities. 

SHRI DINEN BHATTACHARYA: 
The prices of all essential commodities 
have also gone up. 

SHRI K. MAYATHEVAR: That is 
not under discussion. I am only say-
ing that in the regime of Indira Con-
gress in 1976, the prices of essential 
commodities were very low. But, after 
the Janata Party came to power it 
rose up. When Indiraji was the Pnnle 
Minister of Indira, in 1975-76 she 
arrested all the smugglers and put 
them behind the bar. You safeg,uard-
ed and protected the smugglers. You 
were their guardians. We find thClt 
on the one side you aTe crying for the 
poor people while on the other side 
yOu are also crying for the rich peo-
ple. So, we would like to know \vith 
Whom are you sailing? Are yOU sail-
ing with poor people or with Tatas and 
Birlas? Please come out with the leal 
truth. 

Sir, during the Emergency all the 
blackmarketeers and profiteers were 
arrested with the result that the prices 
came down and this was appreciated 
by the people of India. After the lift-
ing of the Emergency the prices are 
going up. Therefore, you are respon .. 
~dble for the rise in prices in thlS 
country. 

Sir, during the Emer,ency in Tamil 
N~?u a~3 elflle1f.h,re tbe CongreH 

Government was supplyinc one meal 
for one rup~. Unfortunately, it was 
called J anata meal. When Janata 
Government came' in power they des-
troyed that one rupee meal. 

So far as essential commodities are 
concerned I feel that the distributioa 
media is not functioning satisfactorily. 
We are producing more rice, wheat 0)1 , 
and other essential commodities yet we 
.find that prices are also going up. 
Therefore, my point is that theSe in-
between people like Tatas Birlas Had , 
smugglers are responsible for this price 
rise. I would like to know from my 
friend in the Opposition whether they 
are prepared to support in unequivocal 
terms the use of Preventive Detentiorl 
Act against these smugglers. If the 
government make use of the P.D. Act 
then you will come crying tomorrow 
that this government has deprived 
them of the fundamental right. My 
view is if you think one per cent of 
the people who are hoarders and 
smugglers then you can save the lest 
of the 99 per cent of the population. 
SmuggJers should be hanged to ?ave 
the poor people of India which (_!on-
stitute ninety-nine per cent of the 
population. 

Sir, the distribution system shouhi 
be regularised and the Central Gov-
ernment should give a directive to the 
Governor of Tamil Nadu to open fair 
price shops in all the villages. In nlY 
constituency there are 3,000 to 5,OOCt 
villages. We do not have fair price 
shops there. Fair price shops should 
be opened in all the villages in India. 

Sirt I would also like to say that 
some of the officials indulge into re-
ceiving bribe from these hoarders an. 
smugglers. So action should be take. 
'both against the hoarderSl and 
smugglers as well as these bribe re-
ceiving officials throughout India.. 

Sir, the Essential Commodities Act 
is there, which is a State law. But 
there, are so many lacunae there. We 
demand that these lacunae should be 
'Olugged. There should not be ba. 
~ted for these economic offendeN. 
There should be no bail a1; all und .. 
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the Essential Conunodities Act. Our 
hone Minister sittm, here wu the 
Mlnister for Commerce in 1916-76 and 
he broUCht so many e#eCtive e~ct­
menta to put down economic otfenclers. 
This was lifted by the J anata Govern-
ment which resulted in rise of prices .. 

MR. DEPUTY-SPEAKER: As an 
Advocate you are arguing. 

SHRI K. MAYATHEVAR: laIn 
advocate for seven lakhs of people who 
voted for us, Sir. We are all advoca~s 
for OUr respective constituencies. Our 
friend here is an advocate for his con-
stituency. You are advocate for North 
Madras. Our friends are advocates of 
their respective constituencies. Ac-
tually we have several lakhs of clients 
-not one or two clients. In fact '.ve 
have seven lakhs of clients who have 
voted for us. Therefore, I am arguing, 
as an advocate, not only for my peopJe 
but also for the people of the whole 
of India as other honourable Members , 
of this House. 

SHRI SOMNATH CHATTERJEE 
(Jadavpur): Only for your consti-
tuency? 

SHRr K. MAYATHEVAR: For aU. 
Sir, the lacunae in the ,Essential Com-
modities Act should be plugged. 
Stringent provisions should be intro-
duced. Bail should not be granted to 
these economic offenders and black-
marketeers and hoarders and so on. 

At the time of emergency cloth was 
sold cheap in the market. The price 
list of the cloth was printed; it was 
affixed with the cloth. The Prices was 
aft1xed with the stipulated rate in 
respect of all cloth. It was so 
in the case of every commodity. 
I request the Government to, follow tbe 
same procedure now. The same l)ro-
cedure should now be adopted. This 
was there during the emergency but 
in the year 1977 the J anata Govern-
ment abolished and lifted that parti-
cular procedure. You should now re-
introduce it and thereby YOU should 
reduce the abnormal price rise indulg-
_ in by tfle medium. ibusiness people 
and the bia' money people. Thi. i. m7 

subJnissiolL They mu.st aftlx th4t 
correct price in respect of aU ~ 
essential commodities to enable t. 
consumer to get things at reason.bJ. 
prices. This is Illy submission. 

Sir, in the year 1970-71, the price 
,index was 100. During the Janata 
regime, during 1978-79 what happened 
was this. The index rose to 225 per 
cent. It is a very shameful situation 
created by the erstwhile Janata Gov-
ernment. They are responsi,ble for 
this price rise which we are facina 
now at the national level and at the 
State level. 

Sir, reg.arding inflation I wish to say 
a few words. During the congress 
regime the rate of inftation was very 
much contained. The rate of inflation 
in their regime was brought down 
from 23 per cent to 4 per cent. That 
was at the time of emergency. When 
the emergency was lifted and the 
Janata Government came to power, 
this went up again to 22.3 per cent. 
N ow inflation is 22.3 per cent. There-
fore it is incumbent on the part of 
this Government to contain inflation 
(_ nd reduce price; but we cannot for-
g.et that this Government came to 
power only within 3 month.. The 
Janata Government could not redu88 
the prices for 21 years. I DOW __ 

our hon. friends, is it possible to reduce 
the price all of a sudden within three 
months. Is it possible to expect an 
animal or human being to give birth 
to a child within 3 days after marriage? 

SHRI JYOTIRMOY BOSU: If con-
ception has taken place 10 months 
before the marriage what is the harm? 
It is possible. 

MR. DEPUTY -SPEAKER: Let hiu 
speak. 
JUe. 

SHRI K. MAYATHEVAR: Sir" what 
I was saying was this. The loopholes 
in the Economic Offenders Act should 
be plugged. At least I am sUre our 
friends will support us on this point. 
Econom.ic offender.! .hould be take. 
to task. Stringent actiOll abould be 
taken against them.. 'rhex-e should not; 
be any mercy for them. The,. should 
be prCMleCUted. 'ftler. tbDuld net h 
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any lbail for the economic oifenders. 
If that were to be so, althoulh some 
advocates can earn more, in respect of 
bail cases, it will not help the situa-
tion really. 

I request the Government to take 
all steps to reduce the circulation of 
money. The Central Government 
should take all steps to reduce the 
circulation of all currency notes 
There is no use of printing and cir-
eulating hundred rupees notes and 
currency notes of all kinds at length, 
which is responsible for the present 
inflation. You should not increase the 
circulation of money. This causes in-
flation and rise in prices. You Inust 
produce more wheat, foodgrains, 
cereals, oil and other essential com-
modities so as to balance the inflation-
ary trends and also to reduce the 
prices. 

Before I conclude I would like to say 
that I blame the JanatQ. government 
for rise in prices and not this govern-
ment. The Opposition should at least 
give ten months' time to this govern-
ment to bring about the improvement. 
Even a lady needs ten months time to 
give birth to a child. So, you must 
give the Government of India ten 
months time. Be patient till "hen. 
With these words I conclude. 
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AN. HON. MEMBER: Mr. Appala-
naidu's name is there. 

MR. CHAIRMAN: I will call him. 
Now Mr. Chitta Basu. Members will 
speak only upto 4.20 p.m. 

SHRI CHITTA BASU (Barasat): 
Mr. Chairman, Sir. I think we have 
not forgotten by this time tbat the 
Congress I won the electiolUl ,)Il. 
Yer'T catebi .logan. The ,logan II :,.... 
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that tbey want a gpvern11\ent that 
works. No", the first queation is 
that that govenulleDt which wo~ks 

had been installed in power about 21 
months ago. Is that government 
that works is really working to bring 
down the level C1f prices? I think you 
will agree that this government tioes 
not work when the question of curb-
ing price rise comes in. There were 
certain empty words, empty promises 
and those empty promises are never 
to be materialised, never to he exe-
cuted. This Government has ueen 
proved a paper tiger in relation to 
the question of waging a battle 
against the price rise. Recently, 
there has been a price rise. I quote 
from the Government of India, Min-
Istry of Industry, Office of the Econo-
mic Adviser. It says "Tbe Official 
wholesale price index 'lor all commo-
dities stood at Rs. 230 . 8 during the 
week ended February 23, 1980 a9 
against the Rs. 228.2 for the previous 
week. Evt!tl during the perIod of 
one week, there has been .2 per cent 
rise of price index. At this level, the 
increase was higher by 1. 1 per cent 
and 20 per cent respectively when 
compared with the previous week Ciand 
a year ago. Therefore, this slogan 
does not work in so far as the price 
rise is concerned, as has been proved 
by the official release of the Govern-
ment Of India itself. This price rise 
has been an uninterrupted phenomen-
on in our economic life. I do net hold a 
particular government responsible for 
this. I hold a particular system res-
ponsible for this price rise, the 
system of capitalism, the system of 
monopoly capitalism, the system of 
feudalism.. Tha t is responsible 0 t 
continuous and uninterrupted price 
rise. 

My grouse is that even the eat"lier 
governments led by Mts. Gandhi 
continued to support that system. The 
Janata Party also continued to sup-
port that policy maintaining the basic 
structure Of capitalism, imperialism 
and feudalism. This govemment is also 
sustaining that very basic structure. 
Tberetore, there is no hope 01 fur-
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ther curbing doWn the prices; nther 
they will .go uP. What has been tU 
result? During these years, accoraing 
to the statistics compiled by the 
Planning Commission, the real ':!arn-
in,s of the industrial workers with 
income less than Rs. 400 per month 
in 1961-67 went down by 113. In 1975, 
that is, the period of emergency, the 
income of the industrial workers had 
also gone down by 1/3. The real 
annual earning of the agricultural 
labour in 1961-62 was Re. 282.5. In 
1963-64, it dropped down to RI. 185. 
In 1975, that is, during the emer-
gency, or at the beginning of the 
emergency, the real earning moth of 
the industrial workers and the agri-
cultural labour come down. In 3 

nutshell, the real earnings of millioi~s 
of Indian workers, agricultural 
labourers and middle class people 
have 'been reduced by as muCh as 50 
per cent in the recent years. There 
has been a sudden erosion into the 
income of the weaker sections O'i the 
community dUe to the sUdden rise in 
prices. There are many factors 
which really contribute for the con-
tinuing price rise. I do n~t want to 
discuss each and every point. There 
has been enormous increase in looney 
supply in recent days; there bas '''een 
enormous increase in bank credit, in 
deficit financing, and there has been 
runaway inflation and the existence of 
a parallel economy of the black money 
The fiscal and monetary policy really 
contributed to the continuous rise in 
price. My request to the hon. Min-
ister is this. Unless this policy ;9 
revised, unless a new policy frame is 
built up, the price rise cannot be 
contained at all. It the Government 
is really interested in curbing the 
price rise. they should revise the 
entire framework which is eontrlbut-
ing to the price rise. 

18 Itn.. 
The question of public distributioa 

is of repeated. There cannot be etrec-
ti ve pubUc di'$tributiOD system ,JD). .. 
there is phyliQal control over the 
stocks. The whole lacuna aPo~t the 
pubJic distribution system 11 that 
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while ~ey w~t to have a pubnc 
diatr~qutiQn sptem there is no p~­
posal fQr procurement or physical 
take over of stocks and therefore this 
cannot be successful. Therefore, tIle 
talk of public distribution is nothing 
but skin-deep commitment. There-
fore, 1 should request the Govern-
ment to see that there is an efficient 
sYstem ot prOCurement and distribu-
tion. 

In this connection, the question of 
take over of the wholesale trade of 
foodgrains and other essential com-
modities must be taKen into conside-
ration. Even the Government is 
di vided today; they claim to be Gov-
ernment that works. I read from the 
newspapers that Mr. Pranab Muk}:1er-
jee, Minister of Commerce is credited 
with a statement to the effect that If 
the sugar mills industry did not 
uehd vet Government will take ove'" 
sugar industry. The next day Rao 
Birendra Singh goes to N agpur and 
says that the Government does not 
propose to take recourse to BULh a 
step . . . (Interruptions). Thereforet 

unless the Government makes up its 
mind, it is not going to bring about 
results 

In conclusion I should request yO..l 

to consider the 'following propusals: 
nationalisation of wholesale food-
grains trade and certain other essen-
tial commodities to be distributed 
through a public distribution system, 
physIcal control of stocks by massive 
procurement programmes of essentl:l1 
commodities, efficient public distrIbu-
tion system coverine wide areas and 
a variety of items and remunerative 
price for agricultural produce clnd re ... 
:versal O'.f the existing monetary ~d 
flseal polieies 90 that prices can be 
brought down. 

·SHR! S. R. A. S. APPALA-
NAlDU (Anakapullj): Mr. Chairman, 
Sir. Let ~ at th~ outset thank you 
for giving me an opportunity to 
participate il) this debate. 

The return to power of our part,. 
with a massive majority has renewed. 
the ex~tations of the pOor aDd 
down-trOdd.n who are mainly ~­
ponsible fOr this ,reat victory. 

They haVe many hopes on this Gov-
ernment. Steps have already been 
initiated to control tlle ever incr~s­
ina prices and to enSlJ,re equitable 
distribution of essentiJl commodittea 
at reasonable prices to these inno-
cent and poorest of poor people. For 
the distribution Of essential commo-
dities to the weaker sections and in 
the deft.eit areas necessary and effec-
tive measures are being taken up. 
But I have got a doubt "How fat the 
traders will cooperate with the Gov-
ernment in this effort? To enrich 
themselves they are exploiting the 
poor in all proportions ignoring the 
consumers completely. 

For effective distribution of essen-
tial commodities, the shortage of food 
graIns IS the main obstacle. .rbis 
scarcIty IS an artificial one. This 
shortage IS created by a very 
few Individuals and play with the 
live! of the many people. In the 
wake Of the formation ot the new 
Government in the Centre the Chief 
of FUCCI lauded our victory and said 
that they would extend their hearty 
cooperation In gearin& up of the 
economy. The entire merchant ~om­
munity echoed in Unison the senti-
ments of their chambers. But what is 
actually happening? They continue to 
create artificial scarcities in the essen-
tial commodities. Unfortunately, 
they are still indulging in hoarding 
and black marketing. They are still 
exploiting the poor. 

The big industrialists are not 
seriously thinking of increaJinl tbeir 
outputs. They are declaring lock-
outs on a plea O'f impending s1rikee 
and are creating la'bour problems ill 
collusion with unscrupulous labour 
leaders. They dispose of their illegal 
stocks at exorbitant prices. They are 

-The original speech was del ivered 71n Telugu. 
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earning hu~e profit by lock-outs. Tms 
is a wonderful Rame for them. This 
is evident in all impcrtant industries. 
Shri K. N. Modi, president-elect of 
Fleel has even demanded to allot 
coal mines to private sectors. 
Mr. ChairMan, Sir, in the prevailing 
world W\de energy crisis we can rea-
lise his real motives. Therefore, I 
appeal to the Government not to 
allow the private sector to have 
monopoly on sectors which are essen-
tial tor the survival of the socIety. 
Of course, our Prime Minister is 
aware ot the seriousness ot the situa-
tion. She is already seized of 1he 
problem and she is doing all that she 
can. 

The business community has utter-
ly tailed in its onerous responsibility 
to discipline itself. Therefore discip-
line should now be imposed from 
above. The industrialists have made 
a mockery of the can or file father ot 
the nation to consider themselves as 
trustees of the nation's wealth. 'they 
have lost touch with the pulse of the 
people. Their decisions reached i 11 

the air conditioned board rooms with 
luxurious dinners and beautiful and 
vuJJuptuous secretaries on hand are 
far removed from reality and their 
one and only aim seems to be to legi-
timise the exploitation of the society 
as a matter of course. Sir, poverty 
and hunger knows no boundenes. It 
is not concerned with the political 
hues, isms or idioligies. It does not 
distinguish between religions, castes, 
creeds Or communities. Sir, there is 
not much time left to discuss this 
iSsue in depth. Hence I suggest the 
following steps for the consideration 
of the Government. My suggestions:-

1. Establishing a separate public 
distribution department with a costing 
cell for all essential industries, watch-
ing the efforts of the State GO"J~rn· 
ment, observing the often changing 
price fluctuations, identifying the 
vulnerable areas and taking prompt 
and necessary measures. 

2. I feel that welfare measures are 
more beneficial than frequent wage 
-~.The original s~h wu delivered 

rise. The organiaed sector should. be 
prevailed upon to accept th. rise In 
the cost at living index in ldnd.. If 
caah payments ar!! made the money 
circulation will be more and consa-
suently there will be rise in Ute 
prices and effect very badly the poor 
and unorganised sector. 

3. Commercial Intelligence Depart-
ment should be esta1>'lished as an 
annexe to the Intelligence Burea:.. 
Mr. Chairman, Sir, finally 1 close-
quoting our great Andhra poet, re-
volutionary and reformer Gurajada 
Apparao: 

How the country will be pros-
perous if the people are weak and 
disspirited? 

Increase production in national 
goods. 

Forego self benefit to some €'x-
tent and let others have the same. 

The country is not mere earth of 
mud and dust. 

It is composed of men with flesh 
& blood. 

*SHRI R. K. MHALGI (Thane): 
Mr. Chairman, Sir, the motion Which 
is being discussed in the House is 
closely related to the aspirations of 
the people. The situation which is 
created because of the price rise is 
not only disappointing but shocking. 
A common man has been distL't:!ssed 
du~ to price rise. The promises 
which were given by the then ruling 
party sound totally empty. Indians 
haVe experienced Diwali of 1977 and 
1979 when there were nO queues, no 
ration cards. The essential Comnl0-
dities of standard quality were 
available in plenty. 'Dte prices of 
sugar, kerosene, edible oil were not 
only kept under check but they had 
reduced. Sugar was sold at Rs. 2/- a 
Kg., edible oil at Rs. 7.50 a Kg., gut 
during the present rule the prIces 
have increased to such an extent 
that they are touching the skies. The 
price of sugar has increased front 

in J4arathi 
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:a.. 2/- to. Rs. 7/-, edible oil trom 
Ra. 7.50 to Rs. 11.50 per Kg. During 
the period C1l two months and a halft 

the pockets of the poor have heen 
picked by the rising prices. The 
people in rural as well as urban 
areas are angry. Sir, I would like 
to pOint out that this Government t. 
seated on a bundle of dry grasl. I 
want them to understand what will 
happen if a spark of fire falls upon 
it. It is argued that State Govern-
ments do not cooperate. On 18th 
February 9 State Governments 'id Ie 
been dissolved. But tell us what chall8c 
has been brought about in the situation. 
No change is there at all. The situa-
tion has worsened. There have ~en 
Satyagrahas and Dharanas in Bom-
bay. The police officers of the 
present Government haVe not effec-
tively controlled the situation. I 
would like to make some suggestions. 
There is no scheme to increase the 
production. It is not enough to Say 
that distribution system is proper. 
Firm steps should be taken to control 
rising prices of essential commod! ties. 
Concrete steps hould be taken by 1 he 
Government. The meaures proposed 
should be reflected in the Budget pro-
posals which will be presented in 
June As lcng as the situation .!oes 
not improve, certai n commodities 
should be imported. The Govern-
ment should be efficient. It is not 
enough to say we are doing tilE' 

things but it should be actually done. 
The import of certain commodities 
should be stopped. Sugar is being 
sold at high price. There should 
also be proper distribution system. 
It is no good simply charging J anata 
Party and blaming that previous 
Government did not do the thin~s. 
It would be act of bravery if you say 
what YOU would~ propose to do. 
Though the distribution system is 
"roper, many times there fa no pro-
per trasportation system. Required 
WagoM are not avaiable. Wagons are 
.1oeked and railway oftleers and mer-
cbants are jointly doing it and they 
try to exploit the common man. 

Railway ~ are~--reeponid~ 1«; 
it, along with the merchanta Tb. 
next point whicll J would like .. 
stress is not new one. Reserve BanlG~ 

which enjoyS power. should also 
curb the bank ciedit faCilities. Re-
garding the report of Wanchoo Com-
mittee, so much is spoken. But th" 
said report is still kept in the cup-
board. It should be made available 
and firm steps should be taken to 
check black money as per the reco:::n· 
mendations made. 

The last point is very simple. You 
have means to take actions. There 
is Essential Commodities Act of 1955. 
In 1980 cplother Act was passed by 
this House. It all depends as to now 
effectively you implement the laws. 
For example, gas is very eseential in 
some families. Many times gas is not 
available fer two months. They are 
not entitled to gef kerosene on the 
ration cards. How should the fami-
lies manage to cook Tn-the absence 
of gas and kerosene? 'rhose who 
have gas should also get kerosene. 

SHRI Y. S. MAHAJAN (Jalgaon ): 
Mr. Chairman, Sir, the price explo-
sion which began' .immediately after 
the Janata Government submitted its 
Budget proposals last year, has con-
tinued unabated. The percentage 
rise in the index C1f the wholesale 
prices has reached the shocking ftgure 
of 21.6 per cent during March 1978 
to December, 1979. Retail prices of 
some essential commodities have re-
gistered an increase of 100 or 200 per 
cent. Black markets have began to 
flourish and the consumer is gasping 
for relief. Edible oils kerosene, 
cooking gas, sugar, diesel, bread, tea, 
soap and detergents all cost much 
more than they did last year. As 
has been said by a reporter, the C'JlI 
that cheers gives the most acute dep-
ression, should you stop to think of' 
the eost ttl. tea. Besides, 1 will like 
to add, the size of the oup hac 
beeome so ~l that you ean ,)Dly 
tute its cOntents and not have the 
satisfaction of drinklna tea. Tbi~ is 
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the legacy of the J anata Lok Dal 
Governments, the ccnsequences of 
W'bich we have to faee. The neglect 
., the public leCtor, resulting in the 
near cdllapse of the infrastructure. 
wrong industrial poliCY, mismanage-
ment of the economy and finances ot 
tile State are responsible for the 
present galloping inflation. 

Especially responsible for this 
malaise is their 'fiscal policy. Last 
year they decided to resort to 
deficit financing to the extent ot 
Rs. 1,382 crores in the budget, but 
the reviSed budget estimates havl~ re-
corded a deficit of Rs. 2,700 crores. 
'One should not be surpmed if it 
reaches the stupendous figure of 
Rs. 3,000 crores. This is more than 
the de8cit finanCing we had taken 
eredit for in the whole of the second, 
Third or Fifth Five Year Plan. In 
the first three years qJ the Fifth 
Plan it amounted, to only Rs. 754 
crores. This has created a tremend.-
oUs inftationary potential. 

Only yesterday the Minister of 
Finance has informed us that there 
was an increase in money supply of 
the order of Rs. 1,147 crores during 
the last six months i.e. bet\\Teen 
August, 1979 and February, 1980. The 
total increase in the supply of money 
during the corresponding period of 
the previous year was Rs. 2,064 
crores . As against this tremendous 
increase in the amount 0'£ money, the 
!upply of goods and services has 
diminished. The gross national pro-
duct is likely to record a decline of 1 
to 2 per cent. The downfall in 
agricultural production is expected to 
be about 6 per cent ana In industrial 
production there will be a marginal 
fall as compared to-last year. So, it 
is this imbalance between the increas-
ing money supply and the diminish-
ing production which is mainly 
responsible for the inflationary spiral 
which we have to face today 

Added to that is the constantly 
increasing rise in the price Of erude, 

which was operated a. an inflationary 
factor ill our economy _ durinc the 
1_ 7 or 8 rears. We have been 
importing inflation in this way 001 .:t 
lege scale and unleM some remedr' 
is found out. lute a - lubatantial ia .. 
crease in borne production, or 8 
substitute for petroleum in the near 
future, or a fall in our importl, we 
may have to face a very big deficit 
in our b81an~e d[ payments. 

PROF. MADHU DANDAVATE: We 
have to export inflation. 

SHRI Y. S. MAHAJAN: We are 
now importing Inftation. The econo-
my is in shambles and we have to 
face a gallopinginfLatlon, the handi-
work of the Janata-Lok Dal 
Government. 

I will be brief in giving suggestions 
to face the proble1ii. The pack8.ie of 
measures will have tc be compre-
hensive in character, both short-tenn 
as well as long-term. Government 
must act firmly and uitilise the powers 
under the Essential Commodities Act 
to deter the hoarders and black-
marketeers so that they can break 
the expectation of rising prices. It is 
this expectation which is responsible 
tor continued acceleration of prices of 
difterent commodities. Unless this is 
done, nothing can be done in tne 
short run. 

There is need to control money 
supply and credit. Some hon. Mem-
bers have referred to the restrictive 
credit policy of the Reserve Bank. 
We .. ~hal] have to continue the restric-
tivE' credit policy. The amount ol 
credit given to the commercial sector 
in the current year is the same as in 
last year. This is a wrong policy, 
because though this year the national 
product has gone down you will ~ 
creating the same amo'unt Of money 
w hic h you created in the correspond .. 
ing period last year. So, the present 
policy does not amount to a restric-
tive policy. The Reserve Bank should 
adopt a more carefully planned policy 
in this matter. 
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So far 8G deficit financing is con-
cerned, It shOuld be redueed to as 
lmall a proportion as possible. The 
draconic measures which we took in 
1:97f, enabled us to achieve a surplus 
budget in 1975-76, and this was main-
Py responsible for reducing the level 
et pri~. in 1975-76. For last year 
the deficit financing wIll amount to 
&. 3,.000 crores. I hope thiG year the 
deficit will be reduced by various 
measures. It should also be supple-
mented by an efficient public distribu-
tion Gystem. 

Finally, I would say that inflation 
lS a regressive form of taxation, which 
makes the poor poorer and rIch richer. 
It makes economic calculations impos-
-sible and it al'30 makes rational plan-
ning extremely difficult. In the begin-
ning people may feel happy with a 
creeping inflation because everybody 
has more money in their pockets. But, 
ultimately, with galloping inflation the 
economy breaks down, and this has 
serious political cODsequences. It was 
the run away inflation which was res-
ponsible for the fall of the Weimer 
Republic in Germany and the growth 
of Nazism. 

It was the rapid increase in prices 
in 1974 which gave an opportunity to 
the Opp~)ition partIes to build up a 
movement Which resulted in the com-
ing up of the Janata Party. At the 
time of elections, it was toe tax 
evaders, blackmarketeers and hoarders, 
who had suffered as a result of our 
policy and who financed the Janata 
P arty and helped them to defeat the 
Congress. This is my interprefation 
of the situation. So,. we have to be 
very careful about inflation and take 
both short-term and long-term mea-
sures to see that this evil of rislng 
prices is contained. 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES AND 
CIVIL SUPPLIES (SHRI PRANAB 
MUKHERJEE): Mr. Chairman, I have 
liRtened to the speeches of the hon. 
Kembers lind I am grateful to them 
for the tVSQ"ious suggestiot1s which the 
bon. MeJtt)ers have made. I agree 

with the suggestitln Of Prof. AI .... 
Dandavate that thit t3 an isaue on 
which we should have discussiOD 
irrespective of party conGideratioD', 
because it aft'ects everyone of us, aacl 
we should try to evoLve a poUc;,. 
through which we are in a position 
to overcome the crisis. 

So far as the price trend h concern-
ed, nObody in the Government has 
said, either on the floor of the House 
or outside, thal it is within OUr con-
trol. We have ourselves admitted 
that the situation is disturbing. lhe 
problem is how to tackle the situation 
and what can we do both in the short.-
term and in the lC'ng-term. 

So far as the short-term arrange-
ment is concerned, we have discu~ed 
it in greater detail, either in the form 
of questions or in the form of various 
other motions the steps that are al-
ready being taken. But if we look at 
the trend over the period Of 4-5 yearn, 
We will find that it is fluctuating, 
depending upon certain policies and 
decisions taken by the Government. 

Shri Jyotirmoy Bosu was quoting 
certain figures, and I agree with him 
that during the first two years of 
Janata rule in 1977 and 1978 there wa3 
some price stability. But what hap-
pened after the introduction of the 
budget by Shri Charan Singh, where 
there was a huge unbridged deficit of 
the order of Rs. 1,381 crores and be 
imposed excise duty on almost all 
items? It i., interesting to note how 
the prices behaved. I will quote some 
figures, which will Indicate that this 
particular fiscal decision contributed 
to the price rise, which was otherwise 
stable even during the first two years 
Of the Janata Rule in 1977-78. 

PROF. MADHU DANDAVATE: Why 
"even". 

SHRI PRANAB MUKHERJEE: I 
am coming to that. Do not be impa .. 
tient. In February 1979 the index 
was 184.7. In March, immediately 
after • the introduction of the budget, 
it went up to 189.1; in April it went 
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up to 195.5, in May 198.5, in June 
202.4, in Jl!1y 211.71 and in August 
218.5. Dutlng these fi,ve months after 
the introduction of the budget steadi-, 
ly every month the price went hig~ 
and there is no doubt the budget for-
mulation and the fiscal policy which 
they introduced through the budget 
was one of the important factors con-
tributing to the price rise. My hone 
friend, Professor Dandavate, has also 
made h~3 little contribution by, en-
hancing the railway freight from 5 
per cent to 10 per cent. This is the 
situation we are confronted with 
today. I do not claim that during the 
regime of the Congress it waS. pos-
sible fOr us to' contain the price situa-
tion, to control it. I agree with Mr. 
Bosu when he says that in September, 
1974,4we had a record rate of inflation 
of 34 -per cent,. but while quoting 
figures, clever as he is, he forgot (ton-
veniently to mention that in 1975 it 
was p0'3si1ble for us to reduce it, and 
in 1971' to bring it to a negative rate. 
From 1976-77 there was again a price 
rise. Mr. Bosu is well aware that one 
of the majOr factors was the huge 
procurement which the earlier Gov-
ernment had to undertake between 
1976 and 1977, when a bufter stock 
of the order of nearly 20 million 
tonnes Wa.1 created. As Mr. Danda-
vate pointed out very correctly, 
when the national income is 4.1 to 4.2 
per cent and money supply is 17.5 to 
17.7 per cent, it is obvious that there 
will be an effect on prices. 

As some hon. Member., have also 
mentioned, there was an element of 
external influence also. imported infla-
tion so far as the crude and petroleum 
products were concerned. In 1973 
alone,. seniOr Members like Mr. Danda-
yate and Mr. Boou will agree, we 
had not only to face the situation but 
import inflation also, because in that 
year 80 per cent of our foreign ex-
change was spent on importing three 
"'s, food, fuel and fertiliser, though we 
did not import foodgrains. Petroleum 
alone constituted 50 per cent of our 
total import bill; two-tilirds of our for· 
elJ11 exchange had to be spent on their 

import. It is not poesible for 8Jl7 
Government to insulate it. system. in 
such a way that there is no influence 
of the external situation. 

I am trying to give reasons why we 
are landed in the present situation. I 
will come later on to the steps to be 
taken. We have to see what we can 
do immediately and in the long run. 
So far as the short-term policy is 
concerned, somebody asked why we 
were repeatedly emphasizing the pub-
lic distribution system. It ;8 be-
cause that is the only answer to meet 
a situation like this. Mr. Bosu quot-
ed from the Budget speech of th.' 
West Bengal Finance Minister. There 
also there is the same emphasis. 
though there may be some difference 
in the items here and there. So, we 
have to improve the public distribu-
tion System and -see that the essen-
tial commodities are made available 
to the larger sections of the commu-
nity through organised retail outlet~ 

and at reasonable prices. 

There too comes the question of 
management of supply and distrIbu-
tion. 

SHRI JYOTIRMOY BOSU: And 
sulbsidY. 

SHRt PRANAB M'tJKlIIJRJI:B: It 
is not that we are not giving s)ibsidy-
On certain items we are giving foe , 
instance cement. Mr. Bosu knows 
what the landed cost of cement is and 
at what price we are giving it to the 
consumer. 

SHRI JYOTIRMOY BOSU: Who 
are getting it? 

SHRI PRANAB MUKHEBJEE: 
Take sugar. It was to be distributed 
by the Food Corporation. Certam 
State Governments have their ow. 
arrangements. But mainly these are 
the States where the sugar mills are 
there and which produce sugar. The"j 
have their own arrangements. But 
for the non-sugar-producing area .. 
the entire distrJbution arrangemellt 
was lett to the Food Corporatio:a J 
India. When the dual pricin, sYl*em 
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of ~r was Jiven up, n_turally they 
.w,al1ded their operational machinery 
t8nd it took sometime, when it was 
reintroduced from J 70tb or 18th of 
December, 1979 to build it \1p. 1 I!cUl 
tell the hon. members through you, as 
to how it has improved. Actually in 
the whole month of January and 
February, we were not in a position 
to despatch 'Whatever was allocated to 
the States and we USed to receive this 
complaint from almost every Minister 
of Civil Supplies of the co:ocerned 
affected states. But from March 
onwards, the position has improved 
a little bit, I am not sayine that it 
bas improved much, but it has lm-
proved to some extent and I have 
cheeked up with the Miniaters in-
charge of Civil Supplies of the various 
State Governments that the ,supply 
position is slightly improving Every-
day: six to seven thousand tonnes of 
sugar is being transported to various 
ctonSumlng States. So far as edible oil 
is concerned, everyday about a thou" 
aand tonnes of edible oil is ,being im-
ported When a situation like thia ia 
created, it takes sometime to bUlld 
up the infrastructure. For inStance, 
I can cite one example. When we 
imported edible oil, particularly, palm 
oil, rapeseed oil and ROD oil, the 
State Governments had to make cer-
tain efforts to see that the consumers 
are llaed to these particular items and 
naturally it took some time. Take the 
caSe of West Bengal. They made 
elaborate arrangements for convinc-
ing people about the utility of these 
types of edible oils and when the 
people are convinced and when the 
off-take started, we are in a position 
to supply them. It takes some time. 
In the period in between, when the 
substitute is not readily accepted 11Y 
the people, there remains a gap, be-
cause it is a question of demand and 
supply; whatever is needed and what-
ever is available. We are trying to 
bridge the gap between the two hy 
inlpor1;ing. 

It baa been suggested and we have 
made it quite clear particularly on 
one item. So far as su,ar Is concern-
13 LS-I! 

ed, I am mentioning spectf1caU;r, be-
cause one hon.. m.ember bas meotiea . 
ed it again, that there is DO sCbemi: 
for exporting .ugar SO far .. the Our-
rent year is concerned. It .is known 
to the hon. members that India t. a 
sugar exporting country and it .\a8 
certain commitments as a contracting 
pcu·ty of the international ausar .... 
nisation and we are trying to see to 
what extent we can meet our commit-
ments and whether there is a way 
out. But so far as the physical ex-
port is concerned, we have to export 
a very little quantum to meet oUt 
commitment. 

AN HON. MEMBER: How much? 

SHRI PRANAB MUKlIlmJEE: 
25,000 tonnes. We haVe to meet that 
commitment sO far as EEc i. con-
cerned. But what we nonnally eX-
port, six to eight thousand tonnes, 
that type of export has not taken 
place, the STC has not come to the 
market. I do not know why this 
type cf news is coming and creating 
a panic among the people that sugar 
is gOIng to be exported. 

SHRI JYOTIRMOY BOSU: Not only 
sugar, onien, meat and every item. 
Your 'export or perish' policy, this' 
dangerous formula sold to you by the 
rich nations is destroying us. It 
should be stopped forthwith. 

SHRI PRANAB MUKHERJEE: So 
far as the formula of 'export or 
perish' is concerned, I want to say 
that today we are in a situation when 
we are not to adhere it strictly. At 
one particular time, we were, we had 
to export our raw materials and our 
foodgrains, only to earn some 
foreign exchange to meet certain 
essen th,l import items. Take the 
case 01 onion. It is true that at the 
time of elections, the priCe of onion 
went high and before elections al~o. 
Tha t was the issue. 

SHRI NIREN GHOSH (Dum Durn): 
The prices of cereals are al80 mount .... 
ing up. 
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am' givin, a typical case. Everyday, 
I used to receive repreeentations from 
tM onion producing districts of N8Sik, 
Pune aad certain other 8.l'eas of 
Maharashtra and then I tried to con-
tact the Civil Supplies Corpora'lon of 
the various states to find out whether 
theY' are in a position to purchase 
onion 56 that the growers are not 
forced to sell at throw-away prices. 
They do not have the mechanism, 
there is no adequate stor84e facility 
ot transport facility available and if 
you do not permit a limited quantum 
to be exported, the real victim would 
be the growers. 

SHRI JYOTIRMOY BOSU: Only 
the surplus should be exported. 

SHRI PRANAB MUKHERJEE: I 
can inform the hon. members that 
initially I was against the eXPort and 
I requested them, let uS watch tbe 
market situation and whatever we 
bave permitted in the initial stage, 
25.000 tonnes ' .. 

SHRI NIREN GHOSH: Why is it 
that ~.there is no transport facility 
available? 

SHRI PRANAB MUKHERJEE: Be-
~ . / cause, wagons are not avaIlable. 

SHR! NIREN GHOSH: There is no 
transport facility, there is no cereal, 
there is no power. there is nothing ... 

SHRI PRANAB MUKHERJEE: 
There is something. I do not agree 
with the hon. Member that there is 
not anything. Between what We re-
quire and what we have, there is a 
gap. It should be our endeavour to 
bridge that gap. That is the long-
term polley, where the question 
comes and the only answer to this 
problem is to augment our'! produc-
tion and to improve the quantum of 
availability. Unless We haVe more to 
meet OUr demand, we are to con-
front with a situation like this that a 
eoun.try which Is having a little sur-
phut does not find the market for that 
little surpluJ. The entire economy 

is a marginal ~nomy. It you hav~ 
a Ut~le surplu,s. yOU find. ~ pro~ 
!em. of market ~dt if you have a 
little deficit. immediately. the prj.ce 
goes up. ,If yOU ask, why it happens 
and how we are going to solve it, 
that radical solution does not lie 
with me and I cannot s&Y that over-
night this -'\vould be improved. 

I do not say that the situation is un-
der control. But what I can say is 
that there are some satisfaetot'y 
trends even when we make a compa-
rison between the last two weeks. 1 
am not saying that there is anything 
to be encouraged about it. There has 
been a trend, a little declining trend, 
in certain items. For instance, what-
ever the 3 per cent rise in the whole-
sale price which IMr. Jyotirmoy Bosu 
has quoted in the last two months; 
out of 2 per cent rise in the past 
two months, 90 per cent goes to four 
items, sugar, khandsari. gur and edi-
ble oil. These four items contributed 
90 per cent of the 2 per cent rise. 
Therefore, one point is there that 
in respect of other items, there has 
been a reason abe stability. Other-
wise, it would have been much more 
than 3 per cent. If 90 per cent of 3 
per cent rise in wholesale price goes 
to these four items, then in respect 
of the prices of other items at least 
there is not an upward trend. If 
Mr. Dinen Bhattacharya has any ob-
jection to the word "stability". I 
can say that there at least no up-
ward trend. 

So far ac:: the distribution is con-
cerned, I haVe alreay mentioned on 
the floor of this HOUSe and in the 
other House also that We would like 
to have a permanent distribution 
system. It is not merely an ad hoc 
arrangement to meet the requirement 
whenever there is a shortage. There 
should be a permanent distribution 
system. Wherever there is the pulb-
lie distribution system, say, for ins-
tance, in 4 Or 5 States, like, West Ben-
pI, Kerala, Maharashtra and' Tamil 
Nadu.-they have a fairly wen ... eve .. 
loped publie distribution SY"aIl ... 
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job becomes easier. If we can make 
the gO()ds available to tQ.em, it is pos-

• ible for them to distribute the goods. 
But where you do not have it, it is 
Even if yOU want to cover 2000 {'..) 
million people, through retail outlets. 
Even if you want to cover 2000 to 
4000 people through one retail out-

let, in whatever manner it may be, 
We haVe asked the state Govern-
ments to make use of whatever agen-
Cy is available, panchayats', coopera-
tive societies, other registered organi-
sations, fair price shops, public dis-
tibution shops, whatever the nomen-
clature they may like to give, let 
them give it. But let there be a 

certain retail ou tIet through which \\Te 

can at least distribute in a limited 
way a part of the requirement of the 
consumers. That arrangement is 
being made. We are doing that. 

SHRI CHITTA BASU: The que~tion 
is: Where is the supply? 

SHRI PRANAB MUKHERJEE: So 
far as the supply is concerned. as I 

have already said, we had a discussion 
with the State Ministers of Civil Sup-
plies and cooperation and we identi-
fied certain items. These items are 
lmown to the hon. Members. If thev 
want, I can repeat them. They ar~: 
edible oil, sugar, standard cloth, paper 
for exercise books, match boxes; some 
States have included toilet soap 
also ..... 

SHRI JYOTIRMOY BOSU: Vlbat 
about pulses and cereals? 

SHRI PRANAB MUKHEHJEE: 
"Cereal'S" is always there. As regards 
pulses some State Govern!n4?nts 
have included It, not all the State 
Governments. For instance, West 
Bengal !I-~ ~eluded "pulses" and they 
have made their own arrangement. 
They are not bothering Us about it. 
They haVe made their own arrange-
ments. Certain other States have 
also included certain other items 

~ 

SImI DINEN BHATTACHARYA~ 
Why afe you excluding cement? Ce ... 
. JRent • pat a ~ lUXlll)' iten)" 

PROF. MAJ)HU DANDAVA1"E: 
Cement is already included . 

SHRI PRANAB MUKHERJEE: Ce-
Dlent is already there. Cement, dle-
sel and kerosene are already there 
and every agency is identified ..• 

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): You say ... 

MR. CHAIRMAN: Mr. Halder, 
please! 

SHRI KRISHNA CHANDRA HAL-
DER: He says the West Bengal Gov-
ernment is distributing pulses through 
their own arrangements. Mr. Mukh-
erjee should say, the West Bengal 
Government is doing a commendable 
job in this regard. 

MR. CHAIRMAN: Mr. Halder, no 
please. It will be unending. Let 
me remind this House that We are 
going to take up the second Resolu-
tion at 5 O'clock exactly and if you 
want answers to all th.e points which 
were raised in the flouse, please al-
low him to speak in his own fashion. 
If you interrupt and ask questions, it 
will be difficul t. And probaibly you 
would like a reply in a few sentences. ...... 

SHRI PRANAB MUKHERJEE: So 
far as essential commodities are con-
cerned, it is known to the Hon. Mem-
bers that various agencies are there 
but, actually, there was a gap between 
the allocation and the physical avail-
ability, That point, I am myself 
admitting .. 

SHRI JYOTIRMOY BOSU: It is a 
huge gap. 

SHRI PRANAB MUKHERJEE: 
Whatever it is~ you may call it a 
'huge gap' and I may call it a 'gop' .... 

SHRI CHANDRAJIT YADAV: Mr. 
Mukherjee, you have stated that four 
or five States h.qve their own distri-
bution agencies and those are workin. 
__ ~~torUy, but other )States ta1'9 
pot ttUdn, the initiative. Will YOIl 
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take the initiative and invite the State 
Governments to take to a permanent 
distribution system? 

SHRI PRANAB MUKHERJEE: I 
haVe taken up with the State Gov-
ernment-that point, I have already 
mentioned-that they should try to 
open as many retail outlets as they 
can and, for opening the retail out-
lets, they can take the assistance of 
Panchayats, Cooperatives and other 

registered organisations; that what-
ever agencies they would like to have, 
they may try to establish and try to 
cover as many areas as possible. But 
it takes certain time. Each agency 
has been identified to tackle a parti-
cular commodity. For instance, the 
Indian Oil CorporatiOn is taking care 
of kerosene and diesel; the FeI is 
taking care of the supply of food-
grains and sugar while the STC is 
trying to supply edible oil. We have 
not received any complaints so far as 
edible oil is concerned. The only 
complaint is that whatever allocation 
was made has not been made avail-
ODie to the State Government. We 
have ~roved the situation nOW. The 
railway wagons are moving and the 
goods are made available to the con-
suming points. 

So far as match-boxes and other 
items are concerned, the Khadi and 
Villq.ge Industries C011l0ration are 
taking care of them. But there is 
one problem. With the toilet soap 
manufacturers' association certain 
arrangements were made by the State 
Governments, which did not work 
well. We are trying to imprOve it. 
We are talking to them to see that 
the goods are made available to the 
State Civil SUpplies Corporation. It 
has taken certain time, but it has 
started improving. Stia I would 
not say it is satisfactory. 

So far as cement is concerned, the 
Cement Controllers under the Indus-
trial Development Ministry them .. 
lelv~ ~~e car~ qt ft~ fhey are 

also streamlining it but, regarding the 
movem._t, as is latewn to the Mem-
bers, there are severe constraints ... 

SHRI JYOTIRMOY BOSU: Why? 
It it because We haVe no national 
transport policy formulated in 32l 
years! You are not worth YOUr salt. 

SHRI PRANAB MUKHERJEE: Mr. 
Bosu is repeating about the policy ill 
32~ years, but what can We dO? They 
were also trying in the last 321 years, 
to capture power, but till now they 
have not been able to! Somewhere 
they have been successful. Weare 
working in a system in whiCh Mr. 
Bosu is being sent here but the Con-
gress Party is being voted to power, 
though Mr. Bosu's Party was voted 
to power in three or four States. I 
wish him luck for the future. 

But let us not talk about the sys-
tem as I have myself admitted that 
iD a system like this, in which we are 
\vorking, there are shortcomings. Who 
does not know it? He was suggest-
ing there is manipulation by certain 
sugar mill owners: who does not know 
they are manipulating? We are try-
in g to rectify it. 

SHRI JYOTIRMOY BOSU: Be 
good enough and take the House into 
confidence: what is the true first cost 
ex-factory for the production of a 
kiIogramme of sugar, less duties? 

SHRI PRANAB MUKHERJEE: I 
':VII] pass on that information to you. 
But I agree 'with you that in the sys-
tfl111 in which We are working, we 
find that the industries become sick 
but industrialists do not ever become 
sick. (Interruptions). Therefore this 
i... 1he ~ituation. 

Now, Mr. Dandavate was talking 
about black money. I agree that 
black money creates havOc in a situa-
tion of scarcity. But at the same time 
Prof. Madhu Dandavate should alSO 
keep in mina the fact that they got 
the chance, and one thing they diAl 
was this. They might have ari"an--
ce~ against us and .,.In" ~ wilt» 
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put them to dift\culties and other 
things. But, at the same time., it is 
equally true that, during the last 
three years of the Janata rule, not a 
single tax raid took place ... 

AN HON. MEMBER: 30 months. 

SHRI PRANAB MUKHERJEE: In 
their 30 months, rule, not a single tax 
raid took place, as if all tax-evaders 
and tax-dodgers had become honest 
and were complying with the tax 
laws. All the smugglers were releas-
ed. I caD understand if you released 
immediately, forthright, all the poh-
tical detenus. I am even prepared to 
accept -that all those people who were 
detained under COFEPOSA-All of 
them-may not be smugglers: there 
may be one or two mistakes; but it 
is equally true that quite a big num-
ber of them were smugglers, and 
forthright yOU released them! That 
had nothing to do with the Emer-
gency. That Act was passed long 
before the Emergency. You raleas-
ed the smugglers, you stopped the 
tax-raids, yOU did not even take 
strong, enforcement meaSures against 
tax-dodgers and tax-evaders; but 
now you speak against black money. 
I do not know how these two things 
can be reconciled. I do not saY' that, 
by merely resorting to enforcement 
measures, you can control black 
money. Side by side, fiscal mea-
sures are to !be taken; side by side, 
economic measures are to be taken. 
But whatever little bit ... 

SHRI DmEN BHATTACHARYA: 
What yOU could nOt do in 30 years, 
how could yOU expect that they would 
be successfUl in that in just two 
years? (Interruption,) 

SHRI PRANAB MUKHERJEE: I 
am not saying that they should have 
done it within 30 months. My limit-
ed point is this. Whatever little bit 
we had initiated, that too was 'given 
a go-bye. Except that, I have noth-
i~g to add. I have tried to cover 
some of the points which the hon. 
Members had raised. But, once 
again, I would like to reiterate that 

I agree with Prof. Madhu Dandavate 
that this is a matter on which we 
rnust have a national consensus, and 
any suggestions from the hon. Mem-
bers to improve the situation, to im. 
prove the public distribution-from 
Prof. Madhu Dandavate, from Mr. 
Jyotirmoy Bosu, from every one-win 
be welcome and will be considered by 
the Government. 

SHRI SOIMNATH CHATTERJEE: 
The hon. Minister was good enough 
to refer to the fact that, even upto 
the quota that is allotted to the States, 
supplies are not bein g made. That 
is one very serious thing. The other 
thing is that quotas are being reduced 
also, quotas of different commodities 
li'ke kerosene, cement, etc., and even 
the reduced quantities are not being 
supplied. Therefore, the essential 
thing is to see that at least the re-
duced quantities are supplied to the 
States. 

MR. CHAIRMAN: It is not a ques-
tion. It is a suggestion whiCh the 
Minister will take note of. 

SHRl SOMNATH CHATTERJEE: 
This is a very important thing ... 

MR. CHAIRMAN: It is a sugget.-
tion which you have made, land it 
has been noted by the hone Minister. 

SHRI SOMNATH CHATTERJEE: If 
he gives an assurance here, that will 
have an impact on the people, in the 
country. (Interruptions). 

MR. CHAIRMAN: Let me bring to 
the notice of this HOUSe that we are 
going to discuss a Resolution brought 
before this HOUSe by the better hall 
of the society or humanity. Let us 
try to dO better justice to that Reso-
lution also. Prof. Madhu Dandavate 

PROF. MADHU DANDAVATE: Mr. 
Chairman, Sir, when I initiated the 
discussion on the motion that I have 
placed before the House, consciously 
and deliberately I saw to it that r die;. 
not inject any politics into it, nor did 
I try to inject any partisan attitude 
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into the discussion in the hope that , 
there would be reciprocation of the 
same attituude. No doubt, in a num-
ber 01 speeehes there was a recipro-
cation of that attitude. But sO{lle 
people have an allergy for the Janata 
Party and tibe Janata Government and 
they did try to drag in the Janata 
Party and the Janata Government. 
Old habits die hard. 

1 would not take mUCh cognisance. 
I will only say this much. As a Mem-
ber of this House, I have tabled a 
number of questions on national in-
come, price stability, agricultural 
production etc. in the years 1977-78, 
1978.79 and from the Treasury Ben-
ches there have !been written replies 
whiCh actually confirm what we have 
been saying about the progress achie-
ved in the field of price stability, in 
the field of production of food grains, 
in the field of build up of foreign 
exchange reserves, etc. All these 
things have been confirmed. Thpre-

fore, I need not give a separate reply 
to that because that has come from 
the Treasury Benches itself. But I 
would like to raise a certain issue. 

As far as the p\lblic sector is con-
cerned in my initial remarks I did 
not to~ch upon that point. Briefly 
I would like to mention that I want 
the public sector to oCCUPy the com-
manding heights of our economy. It 
should !become more efficient. I 
would like the Government to find 
out whether We can introduce an ele-
ment of competition into the fleld of 
public sector. But remember, I do 
not want competition between the 
public sector and the private sector 
but I want an element of competition 
to be introduced in the public sector 
itself so that with that competitive 
spirit it may be possible for us to 
uugment the efficiency of the public 
sector and if the public sector is able 
to generate more surpluses, those 
surpluses can be ploughed back for 

the expansion 01. tbe same public sec-
tor. Actually thoSe surpluses can be 
utilised for SOCial welfare activities 
and other developmental activities. 
That is a roncrete proposal I would 
like to make. 

Sir, there was a lot of d1scuaeioD 
about sugar industry. Our friend~ 
Mr. Reddy said a lot about sugar in-
dustry ... 

AN HON. MEMBER: Sugar Reddy 
--4Shri Ram Gopal Reddy. 

PROF. MADHU DANDA,," ATE: I 
am referring to the sweet Reddy, Sir. 
Even before the Bhargava Commis-
sion was appointed, there was an old 
Gundu Rao Committee and even on 
the basis of the findings of the Gundu 
Rao Committee-Sir, I went through 
the old records and my speeches in 
the Fifth Lok Salbha and even at that 
time I had pointed out this thing to 
the House-out of 215 sugar factories 
working in 1969-70, 113___,please note, 
out of 215 factories, 113 sugar mills 
had an age between 32 and 67 years. 
So yOU can very well imagine that 
when some of the mills are So old, 
they are bound to be sick. You have 
anticipated their sickness. There-
fore, as a result of that, if sugar pro-
duction has gone down, you cannot 
blame the workers. There are other 
reasons. No.1-there has been bad 
management. The machinery were 
very much outmoded. 

Disputes are pending between the 
cane-growers and the sugar factory-
owners. At the same time, there has 
'been a failure to re-allocate the sugar 
factories according to the agro-cli-
matic conditions. Lastly I will again 
repeat it-I have made a reference to 
that. What is 'going to be the tate 
of the nationalisation of the sugar 
industry? If you do not want to. 
nationalise, tell us frankly and tell 
the sugar factory-owners frankly so 
that they may know where their inte-
rests lie. But if We go in for nationa. 
1isation, do it without any delay so 
that it does not happen that the sugar 



industry becoaes a nO-man's proper-
ty-neither in the public sector nor 
in ,the private aector. 

There is another aspect. There are 
some friends who have referred to 
state tradin, in foodgrains. I fully 
agree that unless yOU are able to have 
a proper nationalisation or state trad-
inC in foodgrains, particularly, the 
wholesale trade and build up the 
bu.1fer stock and if We are aWe to 

,gIve adequate quantity ot foodgrains 
to the public distribution machinery, 
then only we will. be able to supply 

foodgrains aDd other commodities 
Therefore we have to remove one par: 
ticular lacuna which exists in this 
machinery. 

There is an essential distinction 
between the marketable surpluses 
and the marketed surpluses. To-day 
they are taking advantage of that 
lacWla. What is important is marke-
table surplus. The markeable sur-
plus is not coming in the procurement 
What is coming is only marketed sur~ 
plus. Therefore, this particular 1a-
cu_a also has to be plugged. But1 that 
Wlll mean displeasing certain kulak 
lobbies. Unless you are prepared to 
do that, I don't think We will be 
able to succeed. 

Sir, the non-productive expendi-
ture is going uP. That also will have 
to be reduced. As regards Preventive 
Detention Act, I want to go on record 
that if we had opposed it, it was not 

I that We had any love for the smug-
glers. I would like to tell yOU that 
we had no love for the smugglers. 
Our experience in the past in the 
Fifth Lok Sabha, was that in this 
very House I had secured an assur-
ance from the Home Minister and the 
then Prime Minister, Mrs. Gandhi 
that MISA would not be misused for 
the political workers but when the 
Emergency was declared. right from 
Jaya Prakash Ji down to the ordi-
nary workers like myself were vic-
tims of MISA. If we had opposed 
that, We opposed it because of this. 

My contention is that if there is 
the Eatrential Commodities Act, in 

that case, let us try to plu.g all the 
lacunae. You will have our full c0-
operation. And. if we are able to plu& 
all the loopholes, then the Essential ~ 
Commodities Act can be etlecUvel7 
utilised and the problem can be sol-
ved. 

Sir, Prof. Mahajan made a very 
valuable and important suggestion. 
He said that we had also imported 
the inflation. I fully agree with that. 
I will conclude with this POUlt. If 
the imported inflation is to be expor-
ted, in that case, I have concrete 
suggestions. I will repeat them-I 
had cursorily made them in the beg .. 
inning that in this very House the 
Minister of Petroleum had already 
confirmed that whereas last year the 
crude oil that was imported was at 
a cost of Rs. 4,000 crores, in 1980-81, 
this bill is likely to go upto Rs. 5,000 
crores. I am giving the figures. he has 
mentioned. If this is going to hap-
pen, I want to insist that you must 
tell the industry that some of thei r 
products must be exported and that 
they must maximise the export of 
certain industrial products. We must 
be abJe to accumulate ~ome foreign 
exchange thereby We shell be able to 
off-set the imported inflation that Is 
coming in. I am sure this point is 
being examined already. I thiqk the 
Minister for Petroleum. haa. indirect-
ly hinted that they are already wor-
king on this particular point. I am 
sure that if this precaution is taken. 
in that case. this particular lacuna 
can be completely removed. I want 
to conclude with this note. The Resolu-
tion or Motion which I have molIfK1 
does not cast asperation on anyone. 
All that the Motion says is: 

"That this House expresses its 
deep concern at the steep' rise in 
prices of essential commodities and 
recommends that urgent steps be 
taken to bring down the prices". 

I don't think any section of this House 
is against recommending to the Gov .. 
ernment the adoption of concrete 
measures that will bring down the 
prices. Therefore, this may be one 
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ResOwtion or Motion which_ can be 
a consensus motion on which there 
will be no difference of opinion at 
all. 

Therefore, I commend to this House 
that this Motion be adopted unani-
mously, 

SH1U JYOTIRMOY BOSU: I want 
half a minute only. I had made it 
clee.r. I want tlie Minister to tell us 
whether the multi-millionaires, the 
salt and coal racketeers) in Bihar-in 
reply to a Calling Attention the Mini-
ster had categorically said that 
actions are being taken-had been ar-
rested. If so, how many officers 
were arrested and whether those offi-
cers and businessmen who were 
arrested. were released Or not. No-
thing more than this. 

SHRI PRANAB MUKHERJEE: 
That information has to be collected. 

MR. CHAIRMAN: Now, what is 
going to be the position? 

PROF. MADHU DANDAVATE: Sir, 
I move that the Motion be ,passed. 

MR. CHAIRMAN: I shall now put 
the Motion moved by Prof. Dandavate 
to the vote of the House. 

The Question is: .... 

PROF. MADHU DAND,AVATE: 
Before you put the Motion to vote, 
I would Dke to know from the hon. 
Minister one thing .. Is there anything 
in the motion which is not acceptable 
to anyone? If not, let him accept it. 

SHRI PRANAB MUKHERJEE: 
You have already made your sugges-
tion and I haVe requested you to 
withdraw the motion becaUSe we are 
considering your recommendation. 

MR. CHAIRMAN: I will nOW put 
the motion to the vote of the House. 
The question is: 

'~at this House expresses its 
deep conc~rn at the steep rise in 
prices of essential commodities and 
N"Commends that urgent steps be 

taken to bring down tne prices." 

The motion was negatived. 
MR. CHAIRMAN: Mr. J'yotirmo7 

Bosu, would like also to preas your 
motion. 

SHRI JYOTIRMOY BOSU: Yes, I 
press my motion. 

MR. CHA.I.RMAN: I shall now put 
the motion moved by Shri Jyotirmoy 
Bosu to the vote of the House. The 
question il: 

"'I'ha t this HOuse notes with deep 
concern and anguish the unprece-
dented price rise and widespread 
blackmarketing of many items and 
recommends that a net work of pub-
lic distribution system be created 
within three months from date." 

The motion was negatived. 

17.18 hrB. 
MOTION RE: INCREASE IN INCI-

DENCE OF RAPE ON WOMEN 

MR. CHAIRMAN: Now, the House 
will take UP the next motion by Shri-
mati Geeta Mukherjee. 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Mr. Chainnan, Sir, with 
heavy heart but with some hope I xi'se 
to move mY motion which is as folloWS: 

"That this HOUSe expresses its 
grave concern at the alarming inci-
dence of rape on women, particu-
larly by anti-social elements enga-
ged by the vested interests and on 
occasions even by the police in 
di:frerent parts of the country and 
urges upon the Government to take 
effectiVe steps to prevent their re-
currence. c, 

Sir, I earnestly appeal to all the 
hon'ble Members of the House to sup-
port it. I believe they will do so 
and act as the conscienCe of the na-
tion is crying a halt to this heinous 
crime against the women, against 
the entire society .and against th~ 
humanity. The peculiarity of rape as 
a crime is that here social stigma 
is attached more to the victim 
than to the perpetrator of the crime 
and consequently very few ea8. 
actually come to light. Thanks to 
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.organised action of varioUS women 
organisations this question has now 
,come to the 1oretront and has been 
placed on the agenda for the entire 
society to act against this heinous 
.crime. The agitation for reviewing 
the judgment in the now well-known 
Mathura case has drawn the attention 
o'f the entire nation. But the enor-
mity of this crime is not felt by all. 

Rape is a we'apon against all wo-
men but it is also a particular weapon 
against the poorest ot the poor among 
women, the agricultural labourers, 
many of whom belong to the so.call-
ed lower castes, against industrial and 
other workers when they go into 
action, against women of lower cas-
tes in caste pogroms, against the wo-
men of the weaker side in communal 
riots. It is used by all anti-social ele-
ments but particularly used by anti .. 
socials hired by vested interests and 
unfortunately by a section of the so-
called guardians ot law- and order, 
that is, the Police, either as accom-
plices of the above mentioned ele-
ments or directly to satisfy their le-
cherous lust and to demonstrate their 
'power'. 

Sir, though this year this question 
has attracted public notice, but, the 
women had been trying to raise it 
for quite some time. 

The National Federation ot Indian 
Women to which I belong, submit-
ted a memorandum under the leader-
ship of its Chairman Mrs. Aruna Asaf 
Ali, to the Rashtrapati on the 12th 
July, 1978 in which they gave 16 
instances ot individual, group or mass 
rape in different parts of the country. 
They gave instances tram Madhya 
Pradesh, Bihar, U.P., Rajasthan, 
Tamil Nadu, Punjab, Himachal Pra-
desh and Andhra Pradesh, which 
covers a big part of our country. I 
naturally have no time to quote all 
but citing a few of these will be 
enough to raiSe the hair of all mem-
bers of the House. 

Sir, in early December, 19'77, two 
harijan sisters-Ramrati and Kumad 
of Pioni" village, Bhojpur district, 

Bihar. were raped by men el'l&~ 
by the landlords: The former's hand 
was chopped oft when she resisted. 
On the same day the entire Harijan-
tola of J agdishpur village, Robtas 
district, Bihar was burnt to ashe. by 
the landlords. Their men raped a 
young bride ill front at her father .. in'" 
law. He was forced to keep his eyes 
open. A women agriculturist worker, 
Jasia Devi, with just year old baby 
of Korama village, Monghyr district, 
Bihar, was seriously beaten up when 
she demanded her due wage. Her 
house was burnt. She threatened to 
take her case to the village pan ... 
chayat. She was locked up in a 
dark room ana was raped by several 
men daUy. 

Sir, on the 1st September, 1977, a 
massive attack was launched by land-
lords and their goondas on harijans 
and other rural poor in Kesanakurru 
village in East Godavary district of 
Antihra Pradesh. The attackers mo-
lested women and kidnapped a girl 
whose raped dead body was found in 
a field after ten days. In Nelte vil-
lage, Dehra Tehsil in Kangra district 
Of Himachal PradeshJ on 11th Octo-
ber, 1977, Tota Ram, a Harijan and 
his wife were attacked, while wor-
king in the fields. They were sought 
to be evicted. lie was beaten uncon-
scious and pushed in a crevice, from 
where he was rescued by the villa .. 
gers. His wife was raped and she 
was thrown in a drain. 

Sir, in most cases, these village 
women could get no protection from 
the custodians of law and order. 

Sir, working women in Bailadilla 
ore mines of Madhya Pradesh were~ 
subjected to atrocious rape by the 
very members of the police force on 
the 1st April, 1978. Workers' de-
monstration protesting against re-
trenchment was lathi-charged and 
tear-gassed and women in the dp ... 
monstration were molested. Later at 
night women were carried to wilder-
ness and raped. Names of four WO-
men were given who were raped and 
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then shot dead. Statements were re-
aorded. by public leaders of several 
women who were raped.-one of them 
by seven poliemen. 

Cases of rape by policemen are the 
most wide-spread in respect of such 
women or family members of such 
men who have been arrested with 
some or the other charges, real or 
fictitious. 

Mr. Chairman, rape of Shakila of 
Guntur district of Andhra Pradesh is 
a sorded case in point. Both Shakila 
and her husband were ultimately ad-
mitted to the Osmania hospital 
Hyderabad, sent there by the police 
as 'unidentified persons', where Sha-
kila died. It was in October, 1979. 

Then, Sil', Henry was in ,police 
lock up from 22nd September charged 
with theft. The representatives of 
four womens' organisations of An-
dhra Pradesh when they met an ex-
tremely dilapidated Henry in Os~ 
mania hospital On the 14th OctOber 
said. "With tears in his eyes he nar-
rated how his wife was raped in a 
rOom just behind his cell. He heard 
her shrieks helplessly locked up in 
a room. She came running towards 
his cell shouting 'save me' but the 
police dragged her and raped not 
once but on several nights. police 
threatened him with dire conse-
quences if he leaked anything out. 
One constable brought sleeping pills 
and he was asked to swallow them 
and it seems bY forCe the pills were 
administered to him. The police was 
threatening that he would have to 
languish in the jail on th~ charge of 
'COIIllllitting suicide throughout Ufe if 
he leaked it out to anybody. 

Sir, if the cas-es' cited by me are 
not recent that does not mean this 
type of things have decreased in the 
recent months. I ne{?d not mention 
albout Narainpur, Parashtbigha, Dohia, 
'Pipra and Hansi as those are too 
fresh to necessitate reminder. 

Apart from the types of cases of 
TaPe iDustrated above by me there are 
of course some other kinds whiCh need 
some mention, fOT example, rape 

tor -wrecking vengeance in long--
standing feuds, rape out of sup.. 
erstitions and of course rape to-
satisfy lecherous lust. But all have 
one common feature and that.is the 
deep-rooted idea that women are in-
terior human beings and it is a God-
given privilege. of man to rape a wo" 
man. In reality, it is essentially a 
question of changing the present atti-
tude of the entire society towards 
women and to establish womeo's-
equality not in words .but in action. 

How do the Govemment or a.1'UI8' of 
the Governments react to rape eases? 
Otten with callousness. It a lot of 
row can be kicked up sometimes, they 
wake up and order enquiries ot one 
kind or the other which again are 
often lost in oblivion. Most of the 
time it is even worse. 

It is shocking that a Madhya Pra-
desh Minister declared in Vidhan 
Sabha self-righteously that only 137 
cases of rape of Harij8n and Adivasi 
girls were reported in the first six 
months of the new Government for-
med in 1977. ,It is still more shocking 
to hear a Minister in Bihar stating 
in the State Assembly that only 54 
cases of rape of Harijan girls were 
reported in 1977 while the figure was 
57 in 1976. This is also an eloquent 
testimony of what happened under 
different rules. 

It is atrocious that the Inspector 
General of Police of Madhya Pradesh 
issued a circular to the police force 
not to indulge in raping when the 
State Assembly 'W'Ould be in session, 
perhaps implying that they could go' 
ahead merrily in the off session 
periods. 

If the judgement of a bench of 
supreme Court in the Mathura case 
could rightly produce such an angry 
reaction amOng various sections of 
women cutting across party affiliations, 
one can imagine hoW great is the 
necessity of a total reorientation of 
social attitudes by the Government 
and by the entire society. 

In my motion, I have m~ntioned the 
necessity of effective steps by the 
Government to prevent the- recurrence 
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of rapes at least to lessen their recur-
rence. These effective steps are 
'necessary in various fields. One of 
these fields is legal. Though I am not 
a lawyer, even then frOm the point 
of view of common sense, I would 
like to make a few suggestions. For 
some time the women's organisations, 
women lawyers etc. are raising seve-
ral points for amending the Indian 
Penal Code, the Criminal Procedure 
Code and the E-vidence Act. One of the 
points mentioned in this cOnnection is 
to shift the onus of disproving the 
rape charges on the accused. Under 
the present system, the onus of proof 
etc. in regard to this crime is also as 

I it obtains in the general criminal law. 
The accused is presulned to be inno-
cent and onus to prove him or her 

19uilty lG on the prosecution. But, Sir, 
under our system of law in certain 
offences, fOr example under the Pre-
vention of Corruption Act" on certain 
circumstances the presumption of 
guilt may be drawn and then the onus 
shifts on to the accuGed to prove his 
innocence. Is not rape an equally 
heinous criIne as such economic 
offences, if not more'? Why should 
appropriate amendments not be made 
to .-;;ay that in caSe.;; of rape the victim 
will not be l'equll'ed to prove the 
guilt, hut the accused will be required 
to 9rove his innocence. 

Another pOlint is definition of rape. 
As it stands now, it would be rape if 
it is committed against the will or 
consent. Fil.'13tly, why has she to prove 
,hat she had nO consent? Does any 
plundered man prove that he had no 
consent in parting with his valuables 
when the robber rObbed him? Secondly, 
the present law says that it is no 'con" 
sent' only when it is obtained by put .. 
ting the victim In fear of death or hurt, 
How a bout other fears? Fear of put-
ting the dear ones to death; fear of 
black-mailing in the ,society; fear of 
economic destitution? Are all these 
rlears any the ]e'3s dangerous? More-
over, in 'cases of rape, the victim is in 
the greatest of disadvantages due not 
only to social ('onditions, but a130 to 
natura i physical conditions. Here,. 
asking her to prove absence of consent 

is, in re()lity, adding insult to injury .. 

Yet another demand its to hold the 
trials in camera. so that the identity 
of the victim is not disclosed .. In our 
society, wIth stigma attached to rape-
victims, it is absolutely essential. 

In my opinion, the strictest view 
must be taken of this crime when it is 
perpetrated by the police, since it is 
these 'protectors' who are, in most 
cases

l
, the worst .:4fenders, both direct-

ly and indirectJy. In cases of any 
police-man bejng the accused, th~ 
investjgating power must not ;be left 
with th03€ very saMe forces. SOme 
other agencies should be stipulated;. 
otherwise, it wj]] be well nigh impos-
sibJe to CO'llVict c;;y accused. 

The necessIty :if 13trictly enforcing 
Section 160( 1) of the Cr. P.C. to see 
to it that women are not called t. 
attend a police investigation at any 
place ethel thcP) ~ll€'ir homes, is great. 
I am glad tc seE that the Government 
has referred the: question of amending , 
the laws connected with rape, to the-
Law Commission. But, Sir, with all 
respect to such Commissions, r would 
like tOI ex,uress mv apprehension that 
unless some women-be they lawYers 
or sod a 1 workf\rs-are drafted into 
these con1m:iJssion~, it will be difficult 
for men-oriented commissions to see 
it from women's point of view. I hope, 
Sir, it wi!] be clone. Moreover, women's 
organizations Rhould be cOD3ulted and 
the programme should be time-bound. 
Let the Government state before the 
House, by which time they would 
bring such amendments. 

Sir, everybody knows that good 
orders are not enough. OtherwiBe, 
despite th(' welcome orders sent re-
cently by the Government not to take 
women in for police investigation after 
sun-set, we would not have seen the 
news appearing in the newspapers only 
yesterdny, of raping of a Harijan girl 
by a policeman right inside the Kot-
waH police station compound in the 
capital itself. 

Therefore, the most important point 
is to create social alertne __ to create 
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,a movement to stop this crime. For 
that purpose, constituting a national 
committee with representatives of 

'women's and other organizations to go 
into all aspects of the question, and 

'10 act as a vigilance committee, should 
be considered. 

Another point in this connection is 
the question of ,social rehabilitation of 
the victims of rape. Unless this is 

-taken up, cases will not really come to 
light. I hope Government wiI! take 
measure3 to help such women, and to 
help social organizations through the 
Social Welfare Department, to see to 
it that they can conduct their activi-
ties in regard to unearthing of the 
cases, defending the cases and reha-
bilitation of the victim3, satisfactorily. 

The necessity of utilizing the mass 
media fOr combating this evil is yet 
another great necessity. Nowadays, 
with the Gpread of radio in the vil-
lages" the Ministry of Information and 
Broadcasting can do a lot in this res .. 
pect. They should do some home· 
work-if they are not doing it alreadY 
-and report to the House as to what 
they propooe to do about it. 

With these words, Sir, I earnestly 
appeal to all Members of the House 
not only to sUpport my motion, but 
also to act with determination to cry 
a halt to this heinous crime. I appeal 
to all parties that this is a question 
on which we should be able to act 
together. Let us proceed to do so; 
let us really. ibe the champions of thE-
people in the matter of this grave 
-crime against women who are, if I may 
-say so, the phYGically weaker, but 
really the better half of the humanity. 

With these words, I move the 
Motion. Thank you. 

MR. CHAmMAN: Motion moved: 
"That this House expresses ihs 

grave concern at the alarming inci-
dence of raPe of women, particularly 
by anti-social elements engaged by 
the vested interest'S and on occa-
sions even by the police in different 
parts of the country and urges upon 
the Government to take effective 
steps to prevent their recurrence." 

MR. CHAIRMAN: Mr. Daga,. do yOU 
want to move yOUr amendment? 

SHRI MOOL, CHAND DAGA (Pall): 
Yes. I beg to move: 

That in the motion,-
after '\steps" insert-

"and bring forth necessary Blnend-
ments to the law." (1). 
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18." hr& 

MR. CHAIRMAN: Shrimati Suseela 
Gopalan. 

SHRI MAGANBHAI BAROT (Ah-
medabad): Sir, is it going to be the 
privilege of only lady Members to 
participate in this discUl3sion? 

:MR. CHAIRMAN: It will be taken 
up tomorrow when yOU will get an 
opportunity. 

SHRlMATI SUSEELA GOPALAN 
(Alleppey): Sir, I apl happy that, 
though at this late hour, it has been 
brought to the notice of the House. 
The atrocities on women are increas-
ing day by day and every day we are 
reading in the papers and hearing 80 
much on this subject. Yet, for the 
last 32 years those who were ruling 
the country, did not consider it a 
serious thing to be taken note of. 

MR. CHAIRMAN: She may contil'lue 
her speech tomorrow. 

18.01 hrs. 
The Lok Sabha then adjourned tin 
Eleven of the Clock on Friday, March 

28, 1980/€haitra 8, 1902 (Saka.). 




